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LOK SABHA DEBATES

LOK SABHA

Mounday, Apml 24, 1978/Vawakha 4,
1600 (Saka)

The Lok Subha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
OBITUARY REFERENCE

MR. SPEAKER I have to inform the
House of the sad demise of Shri
Rakhmaji Dhondiba Patil who passed
away at Nimagaon (Maharashtra) on
9th April 1978 at the age of 84.

Shri Patil was a Member of Second
Lok Sabha during the years 1957 to
1962 representing Bhir constituency of
the erstwhile Bombay State FEarlier,
he was Member of the Legislative
Assemblies of Hyderabad and erstwhile
Bombay State

An agriculturist and a social worker,
he was associated with the Civic Body
in his home district. He also played a
prominent role in the independence
movement of Hyderabad State

We deeply mourn the loss of this
friend and 1 am sure the House will
join me in conveying our condolences
to the bereaved family.

The Pouse may stand in sflence for
a short while as a mark of respéct to
the memory of the departed soul

The Members then stood in silence for
a short while.

ORAL ANSWERS TO QUESTIONS 2

fmproving Paddy Crop
+
*821 SHRI SARAT KAR:

SHRI AHMED M. PATEL:

Will the Minjster of AGRICULTURE
AND IRRIGATION be pleased {o state;

(a) whether any experiment has been
made to improve the paddy crops in
the country;

(b) if so, the details thereof;

(c) the State selected for its cultiva-
tion; and

(d) the measures taken to popularise
it?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) to (d). Yes,
Sir. A statement detailing the research
on paddy which has been in progress
is placed on the Table of the House.

Statement

(a) and (b). Research on paddy has
been in progress at various centres in
the country. At present the research
programmes are organised through
Agricultural Universities, the Central
Rice Research Institute, Cuttack and
the All-India Coordinated Rice Im-
provement Project whose headquarters
is located at Hyderabad. In the early
years of rice research, emphasis was
on the development of locally adapted
tall varieties of Indica rice. In the
1930s, the programme of crossing Indica
and Japanica varieties of rice was
started for transferring the ability to
réspond to fertiliser application from
Japanca varieties to Indics varieties.
Improved strains, like ADT 27, were
{dentified from the Indica-Japanica
Hybridisation Programme. Mashuri, a
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variety developed in Malaysia from
the material sent from this programme,
is also a popular variety in several
parts of our country during the south-
west monsoon period. From 1964 on-
wards, emphasis has been placed on
the development of dwarf and high.
yielding varieties of rice. The breeding
work conducted in different parts of
the country has led to the release of 20
high-yielding varieties in different
States. These varieties have the ability
of responding to fertiliser application
and also possess varying degreeg of
resistance to pests. Since rice is grown
In many parts of the country during
three seasons experiments are under-
way to develop specific high-ylelding
varieties for different seasons as well
as growing conditions. The growing
conditions vary from deep standing
water (50 ecm and above) to purely
rainfed upland paddy. Rice is also
cultivated at different altitudes ranging
from almost below the sea-level in
[Kuttanad in Kerala to about 2000 metres
in the Himalayas. Hence, work 15 In
progress for developing drought toler-
ant, cold tolerant and salt tolerant
varieties. In addition, research jg being
done on integrated pest control inte-
graled nutment supply involving the
application of organic and inorganic
manures as well as blue-green algae
and the fern Azolla. The application
of neem cake has been found to mini-
mise leaching losses of fertiliser during
the south-west monsoon period. Man-
agement practices, like the raising of
community nurseries, have been stand-
ardised. Work is also being done on
various aspects of post-harvest tech-
nology including par-boiling, extrac-
tion of rice bran oil and fortification
9 rice straw,

(¢} and (d). Al rice-growing States
have programmes for the introduction
of new technology of rice cultivation,
Special efforts to popularise improved
varieties through community nurseries
have been initiated. A Rice Pest Sur-
vefllance System has also been de-
veloped. Since the introduction of the
high-yielding varieties programme in
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1066-87 rice production and produc-
tivity have gone up. The maximum
improvement has taken place {n North-
Western and Southern India. The
States where there is considerable
untapped production potential are
Bihar, Orissa, West Bengal and Assam.
It is proposed to give special attention
to rice research and development pro-
blems of these States. For this pur-
pose, additional National Demonstra-
tions Minikit Demonstrations and
Operational Research Projects will be
initiated.

SHRI SARAT KAR: May I know
whether this quantitative improvement'
which the minister has mentioned in
the statement has damaged consider~
ably the quality of paddy and rice as
well as the usual fertility of our land
by using excess of chemical fertilisers.
May I know whether to that effect
some research has been made or not?

SHRI SURJIT SINGH BARNALA:
This is not correct that this :mprove-
ment has in any manner depleted the
fertility of the soil or that it has reduc-
ed the quality of the foodgrains We
are making efforts for qualitative as
well as quantitative improvement

SHRI SARAT KAR: There is con-
siderable complaint about stomach-
ache etc. by taking high-ylelding variety
of rice, specially in the eastern States.
and Orissa in particular. Mostly far-
I request the minister to specifically
merg have complained about it. May
order the research institute to look into
this? We cannot by pass it.

It is mentioned in the statement that
the States where there is considerable
untapped production potential are
Bihar, Orissa, West Bengal and Assam.
Unfortunately or fortunately the Cen-
tral Rice Research Institute is in
Cuttack in Orissa, I go not know
where the fault Ules—whether it
lieg with the Institute, the State
Government or the Central Gov-
ernment. In the Eastern region, they
have the national research instituted
but why all the sources are untapped?
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SHRI SURJIT BARNALA [ would
not say that fault lies with the Insti-
tute, because it has to do research.
They bave done good research in that
Ingtitute I have visited it They are
doing good work The question is one
of taking the research to the farms
That is a function of the State Gov-
ernments. Mainly, the State Govern-
ments have to take more care for tak-
ing the research done in the institutes
to the farms so that there i{s proper
development in these States

SHRI KRISHNA CHANDRA HAL-
DER I would llke to know from the
hon Minister whether Government has
done any research regarding the paddy
crop in the drought prone and food-
affected areas of the country and if so,
what 15 the result and what steps are
going to be taken by the Government
in this regard?

SHRI SURJIT SINGH BARNALA
We have various types of institutes
domng research Various centres are
there and the total number of insti-
tuteg doing research 1s 45 Thev are
doing various types of research Some
of them are doing deep-water rice cul-
tivation research For example there
is one in Faizabad m UP And again,
another institute in Chinsura in West
Bengal 18 also doing research in deep-
water rice cultivation Some of them
are in the coastal delta areas They
are located in different parts of the
country to do research in different
situations and for different types of
agro-climatic conditions

SHRI JAGANNATH RAO This
green revolution ig conflned only to
wheat and wheat-producing areas par-
ticularly to Punjab and Haryana In
regard to rice in traditional rice-grow-
ing areas viz eastern and southern
regions, they have not developed much
They have developed some new strains
of rice In gpite of that, there is no
appreciable rise in paddy production
The State Governments are not active
in taking the results of research to
farmers Will this Government insist

VAIBAKHA 4, 1900 (SAKA)
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upon the State Governments seeing to
it that the benefit of research is taken
by the farmers?

SHRI SURJIT SINGH BARNALA:
We have made a good stride as far as
rice production {s concerned in the
north-western States and also in the
southern States, but, unfortunately, in
the eastern sector the development has
not been 50 quick. We are making all
out efforts to improve the development
in those areas particularly in Assam
West Bengal, Orissa and Bihar In
those areas, we are placing more em-
phasis and we are impressing upon the
State Governments to do some more
work in this fleld.

SHRI O V ALAGESAN. Research
has now been going on with regard
both to wheat and rice As far as the
regults of wheat research are concerned
we have seen the practical results
production has increased two-fold or
3-fold But as far as research in rice
goes, there 18 some lag, or else, the
research process is not complete We
have not evolved such high-ylelding
varieties in rice which will make pro-
duction go up by 2 or 3 times What
is the lag in research with regard to
rice and how is it proposed to be
made up?

SHRI SURJIT SINGH BARNALA
This statement 1s not entirely correct
We have made a break-through in rice
also I will be making a statement
perhaps to-day during the discussion,
and I will inform the Members at that
time in detail as to how much progress
we have made as far as rice production
is concerned

s gwmrgea & gEAT T
N ¥ gow wgar g fe o fagre F
qF W GAT W gare w B drar
arq # ory wrar § wfw wwr fagre
fafqar ofx fage ¥ 64 wwrT *
o 51X § fug iy sorfady ot gfee &
wefy, qadge W At
ghy st wnfelt & qfr &
geux wiwg xd aww QY & 1xw
#Y sqry ¥ ad g wgt IW & fewra i,
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fly wowre ok dven W W W
fratst @ ? Sag Mo g
5 o1 wawe feay & frg Toim
fodr % off varfer g€ oY Wi ww w7
6 W wrw oY agi 9x §, oY |7 9 e
I wd Wk & Forg firar o e §?

SHRI SURJIT SINGH BARNALA:
Sir, 1 could not follow the question.

MR. SPEAKER: He wants to know
whether there is an institute in Bihar.
At least that is what I understood.

SHRI SURJIT SINGH BARNALA:
Research is being done even in that
institute.

MR. SPEAKER: Is there any pro-
posal to establish a separate institute
for Bihar?

SHRI SURJIT SINGH BARNALA:
We have a research centre in Patna
in Bibar for thig purpose. There is
also another research nstitute m
Bihar. So, in fact there are two insii-
tutes.

Production of Garlic and Qnion

#822. DR. LAXMINARAYAN PAN-
DEYA Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(2) whether there has heen a humper
production of garlic and onion this
year; and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). The

final estimates of production for this
year are not yet available.

o Wt wreww aidq : wea
g, av ¥ ¥ # a w1 amw x@
iR wfear sor wgw f s 4R
e w7 ¥ wv weqy fear w1, ag I
0 &g ¥ aft § 1 fcht oy sevagt
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wegn &, o9 & wrare o e e e
wew § 1 aufe s s e ¥
Fearea ¥ ufn uted ot A€ 4, e
&) wwrww X qg W sy g iy
wad o St e wr Svre fiar
g ey S ot S ¥
HTETE 7T RORR X 3 wrk Afy fraifer
At § firs g VY wegwt o AT ey
3w gt w% T vt vt S aw fyer
a8 ?

ot goita feg woaw : dar e
N oo ey e gt arR oW &
wing 7 § 1 g7 for e d oy §
¥ s g gerfew Ay € )
Rt wE AR € §, carw o dararT age
wed § 1

ot wrew frdt ey wdem
R qrdE wrk o § ) AT e
t fr 9 qu v g ol 3, 7 wY
Y grq & sfegroy ¥ @ o qre-
a3y fear smar § v 39 w1 A wd
w1-T 78 § 9% 99 W qw P wAnw
& amar & 1w fad A o & e
2 fr wr QY sqaeqr $R 5 wimsg &
qar TR ¢

MR. SPEAKER: If there is any
difficulty, you can come and certainly
meet me and discuss this matter.

wro weft wromoratia . weaer
wivg, Sur war § fe welt wew W
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Ry arwd yvwew Y iR ¥ew wmer
g war § fe 1@ of o1 el wr
fram yr R arar § 7 ey wd
W ox wins w e gw
feamt o aft faw qyor a1 1 ¥ Wy
mwr wgw § fF ww  @eEEr
N @y go woe ¥ &7 wEw e
a7 forerx frar & o

ofy groier fag worrer ¢ T oiwE
& R e ww ezw ¥ widh fy
wgt fraet darare gf & Wit 99 ¥Ew
RIS &7 R | ZRTR 97 S 16 Ty
§ faw & gx 97 % o fs fradt
dzrare g€ § W Iw & wrarc 9T w1
oo T F 1 A oo e § e e
THT  siftgs & darare weSt § o

o wwtwerae qiga : § 73
JraT Amgar £ v g &1 wegel A
qdwfes dtemm fradt grit, fea
wet HEET IW WY www ALY 9T @ §
& FEIHT & T BT HATT #4T §
TF Wt wwr § dar grar & feT o
FOC I & X F oA wwar &

MR, SPEAKER: Dr. Pandey he says
the States have to supply the data.
They have not supplied it. So, it will
be a wide guess.

DR. LAXMINARAYAN PANDEYA:
He can have some estimated figures.

MR. SPEAKER: When he hag not
been supplied with it what can he do?

wto welmreaw qidw AT
& Fwrar wr o § i gq o fwa
TTeT X arer ¥
MR. SPEAKER: The Minister does
not have the information. He must

depend upon the information supplied
by the State Governments,

Orel dnswers 19-

wo melimn Wi ;e
xpfie shorreney Y oo & e Sy 7 .
‘MR. SPEAKER: The Minister told
you that he has no separate machinery.
The only information that he will have
is the information supplied by the
State Governments, and the State Gov=-
emnments have not supplied it. There-
fore, he is not able to supply it.

o wwdrerw whiw - A fEw
ot wgey frg qaR R wE Q@ §
fr warcagn wedt saw g €Y
graeT & 7 ¥ g g e qar sl
W AT A qeqe AT Iqersy
FOIT |

sfvim g S A A AT
I & OF wiwd T § 5 o o
w7 frqmT Searew g 4 Sfee
wEAr § gac e § fr e st
) grie E T 1 wE geETT &
e g® arR & w8 wiwd ) § O oz
Ty ¥ o fEe e 9 e
W ? g saegne & fag Faady
TEW g, W AU I F ¥
wfaE T ¥R Iq F AreTT g Ty Y
TNé # Fryy ?

st geoi fg arowren : w7 fivet
1o #Y dearaTe T SaTer Y @ W
wrée & 39 & giga 4 3 A §
argwTIIEA AT 3% @w ¥ fay

7 oaaqE A gomor € § AT aredw

s fre g e ? g ardw v qfr

frar § W 3 oxaye A gArAT O

(]

SHRI D. B. CHANDRE GOWDA: In
view of the fact that the Minister has
accepted the fact that production of
both garlic and onions has considerably
improved may I know whether his

Ministry will allow export of . onions
and garlic at least in fiture? '~
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SHRI SURJIT SINGH BARNALA: I SHR! JYOTIRMOY BOSU: You

mentioned only about the production were good enough to call me, the other

of onions, not of garlic. I do not know day.

the position about garlic as yet. About

onions I have mentioned that we are MR. SPEAKER: I never called you.

expecting a better crop. I may inform Please show me any precedent., I have

the hon. Member that onion export has never allowed anybody.

been allowed already.

Oral Answers 12

SHRI JYOTIRMOY BOSU: You

MR. SPEAKER: Question No. 824. have.
SHRI JYOTIRMOY BOSU: 823. orl"!‘:‘c-t SPEAKER: Your memory ig not
C .

MR. SPEAKER: We will come to it

in the second round. SHRI JYOTIRMOY BOSU: You are

taking a great risk.

SHRI JYOTIRMOY BOSU; Do not
pass on quietly ‘without saying that. If
you read page 29, you will see that you
can also permit a Member to ask a
question standing in the name of ano-
ther Member, 1f so authorised by him.

MR, SPEAKER: I know that.

SHR1 JYOTIRMOY BOSU- I will
establish it tomorrow.

MR. SPEAKER: Please.

MR. SPEAKER: Direction 15 says: q et feata

“If on a question being called, it
is not asked or the member in whose
name it stands is absent without
giving any letter of authority to any
other member on his behalf, the
speaker may, at his discretion, direct
the answer to it to be given in the
second round 1f in his opinion or that

*824. =Y WHY ATCAW AW :

w0 gfe s fewrk 56t 77 wamAa
P SO

(%) =198 a9 & fir o ot

of the Minister concerned, the sub-
ject matter of the qucstion 1s of such
importance as to warrant an answer
being given in the House.”

SHR] JYOTIRMOY BOSU: I am an
authorised person.

MR. SPEAKER: Even an authorised
person.

SHRI JYOTIRMOY BOSU. Rule 49,
page 29, says:

“...and may also. .

—this is a fresh rule—

‘“ . .permit a member to ask &
question standing in the name of
another member if so authorised by
m.’l

MR, SPEAKER: Quite right.

1 o %1 frafa frar smar o oy
T B SHT § Ig 77T X feav o §
form & oftormeres o saTEwt w1
LUSE URC U B

(=) =1 aeHTT 7 forarz QI T
IOER TG WX QT IATIHT HY
qifeeara &Y 9 w7 fafa s 4
s ¥ e g

() v weq 2w F wacqge oy
& AaTger WX FEIOR wH F
9T JETERY X qIfeEarT FY O €7
fraf awe? Y qr-are wwfa widy
% Wk

(9) afz g, @ 97 = W Frd-
aft fraf g ?
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qI W7 TqTER AP w7 ey wrew
w1 wft § o Al off & xw W X,
N wT JAEA FE & I W

faw 9T wraT wfy qgwer § 7

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) and (b) Ex~
port of betel to Pakistan i3 allowed.

The Government of India have no
proposa] to increase production of betel

for export purposes
(c) Government of India in the

Minstry of Commerce have not re-

ceived any representation from the
growers

(d) In view of (a) and (b) the ques-
lion does not arise

st wnft WO wrae ; gere 9,
T e wgrEy Fardd i arfeear Wy
a1 Wy Y w7 wpata g frw a9
# frofr o<k o wafy & w9
7 oy afew =4y gf oy ?

I ara § gg WA AEAT g
Tt ford) faiy =afe 1 & wifeeans
a9 7Y wgwfa § ar N oY 9w
TIIARATII R IT AW &1 qrfream
o S Y qwft & ? o9 wvew §
& st s o sft Arare Sefaa
wgrerage faEn gavge & oY ST 0
fear qr—uqr7 FATAT FXIT F wrdAw
T ¥4 71 3 WY qifFeE o w9
T wafa & o ?

st geoim fog wonwr  arfiam
Fam TR T 1975 R fee ¥ ww
gt | v W At wwdge g A
&8 &7 gware T, ffes o9 & arg
I g ZTIMTIIN § o ag vEAT 15
e, 1976% arT qTgAE T W A
oG firet € for & qrr FrE G FEY
&, awaqid w ant §1 wrfla e @
i Teerer wArg §, R v wardd
A A 9w & N { qyarer wAT Py

ft oreefy orrerre e S yaa
awrer qg & fie mft oft Y oY o fir

forw ag Fuma qEdt wEgd &
FearaAd AEe d § wr ar & gearaw
q SqAEH wgwAr 1 F IenE
gy 8, oy wiw & ?

st gooiw fag wooen ¢ g
qrF FY A B Ay T w3 wrgd
£ 1 a8 TAvHT ToTEw g9 frer W
o1 fF ITETWAA ¥ fayr srewry IR
ar 7t &% sy fomr @ fe T daR S
fa sirewerr wary & w1 gerar gy
¢ e e forer @ oA ST
oo ¥ )

ot et Ao e ;. wTg AR
oA F1qfg - (F) o e w1
arr 1 frate frar wmar a1 gy @
semmdgr o (@)
AT g F7 forar< g &1 IewrET
T 1T 9T TeATERT 47 arfaear wY
qr7 77 frafa Y S oRfa B )
weae Wi, ¥ & &Y wen e gana
T8 ¥ )

it gl foy worrer A% oy
faar § 9w a7 ¥ gagE FF &Y
e kY § wrgde adlw Wt
TRAE T A% § | ugt aF daie
w7 arcew d-dwrarT @A ¥ g gy
gy WY gw & Y waw fY /AW gw
@ & faf qov 3
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mmmm::r‘:mi
o awr dtare At § e frad Sy )
wonfa & 7k § ¥feT g wede deee
®t garoe frer v &, & a7 angT wo
gy &

Central Sehool, Simla

*g25, SHRI VASANT SATHE: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) in view of the high concentration
of Central Government employees and
Defence personnel at Simla, whether
existing vacancies in the Central
School are grossly inadequate and that
there is 3 need to open extra classes
or have one more central school;

(b) it so, action being taken for aca-
demic year 1978-79;

(c) the number of wards of the em-
ployees of the State Government who
have been admitted 1z the Central
School, Simla during ths last three
years, and Whether as a rule such ad-
missions are banned and the reasons
therefor;

(d) whether Government propose to
consider allotment of modest quota for
wards of State employees in Central
School purely on the basis of merit in
view of the fact that other schools at
Simla are very costly and beyond the
means of many State Government em-
ployees; and

(e) if so, the decision taken/propos-
ed in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMAT] RENUKA DEVI BARA-
KATAKI) (a) to (¢) A Statement is
laid on the Table of the Sabha.

Statement

(a) and (b). The available seats in
the Central School, Simla are ade-
quate for meeting the needs of the

APRIL 24, 10%

Qral Answers b (-]

wards of transferable Central Gov-
ermment employses, who have had
one or move transfers in the preced-
ing seven years. A largs number of
proposals are under consideration for
opening of new Central Schools at
civil stations having a high concen.
tration of Central Government em-
ployees. The existing quota for ecivil
sector is limited to only four schools
per year and the decision regarding
opening of new gchools during next
academic session is still to be taken.

(c) to (e). The number of wards of
the employees of the State Govern-
ment admitted in Central School, Simla
during the last three years is 27. The
children of State Government em-
ployees can also be considered for ad-
mission if seats are available after
accommodating the children of Cen.
tral Government employees and offi-
cers of the All-India Services/trans-
ferable employees of the autonomous
bodies fully financed by the Govern-
ment of India. The admissions are
regulated 1n accordance with the prio-
rity categories and no quota can be
reserved for the wards of the State
Government employees.

SHRI VASANT SATHE: In this
statement unfortunately, the Govern-
ment has not stated what is the num-
ber of vacancies available for Central
Government employees’ wards in the
Central Schools. The statement also
talks of a large number of proposals
being under consideration for opening
of new Central Schools at civil sta-
tions having a high concentration of
Central Government employees. The
existing quota for civil sector is limit-
ed to only four schools per year and
the decision regarding opening of new
schools during next academic session
is gtill to be taken. As is well gnown,
these Central Schoals are playing a
very prominent rele in providing tui-
tion for Central Government em-
ployees’ wards who are transferable
and who are sent throughout the
country. But it is seen, for example,
even the employees of the Avadi fac-
tory which produces heavy wehicles,
Ajanta tgnks, etc, had to threaten
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to go on strike because their children
cqult not be provided with education.
Now what 18 happening 15 that the
standard of education i Central
Schools is accepted as very good, and
the Mimnistry need to be congratulated
for that But because there s not
adequate room or adequate number
of schools, the Central Government
employees are forced to send their
wards to convents or other smi-
lar public schools which are very
costly I would hke to know from
the Government why 1s it that there
is such a stringency in opeming Cen-
tral Schools when even the State
Government employees want to send
their wards to these schools? What
1s your proposal for openwng Central
Schools on a large scale?

SHRIMATI RENUKA DEV] BARA-
KATAKI I must express my grate
fulness to the hon Member for his
compliments given to the (Central
Schools But as for the opening of
new Schools as the hon Member
knows we have restricted it to open-
ing of 12 schools mn a year Out of
12 Schools 8 Schools are meant for
defence stations and 4 Schools are
meant for civil stations Out of these
4 Schools Simla school 1s one of the
civil station gchools

As regards the first question that
he asked, what is the quota or the
vacancies 1n the Central School for
the wards of the Central Government
employees, that we have not men-
tioned it I may tell the hon Member
that the whole School is meant for
the Central Government employees
Unless we are given more money 1t
15 not possible for us to start more
Central 8chools If the House agrees
to give us more money, we ave ready
to start msove schools

SHRI VASANT SATHE 1 appre-
clate the answer given by the hon
Minister Only recently, we have
passed the demands of the Ministry
If the Ministry had asked for more
money fov opshing Central Sehools I
am gwre, Wiis House would not have
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grudged They do pot ask for the
money but say, why did not we grant
the money to them? They could
have asked for more monhey or they
could even adjust within their alloca

tion It 1s possible for them to do
that

When I asked for the number of
vacancies, I wanted to know how
many students are on the waiting list
Even 1n 8imla, I am told, a large
number of wards of the employees of
the Western Command Headquarters
there are on the waiting list They
are not provided accommodation m
this School I also gave an example
of the Avadi factory They have
made a grievance of it Now, as the
hon Minister replied in the whole of
the country they are restricting it to
12 Schools 1n a year 4 scools for
cavilians and 8 schools for defence
personnel I would lke to know
what positive steps the Government
1s taking to have a larger number of
these Central Schools m the country

SHRIMATI RENUKA DEVI BARA
KATAKI These Central Schools are
run by the Kendrniya Vidyalaya San-
gathan which 18 a registered body
The fund at 1ts disposal 18 given by
the Government of Ind:ia in the formn
of grant-in-aid Whatever grant.ine
ald 15 given to this organisation, ac-
carding to that, proportionately we
are strating the schools The very
fact that I have mentioned 1n my
statement that 27 children of the
State Government employees are ad
mitted 1 the Central School, Simla,
shows that there is no demand of the
Centra]l Government employees at
this moment We have also received
information from the Principal of the
Central School Simila, that so far as
the Central Government employees
are concerned, that too with a trans-
ferable post there is no demand But
there are demands for these schools
Ag the hon. Member said, it is & good
school and its stadard is good That
is why everybody and many hon.
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Members are also asking for the Cen-
tral Schools in their places....

MR. SPEAKER:; It is a matter to
be considered.

SHRIMATI RENUKA DEVI BARA-
KATAKI: At this moment. it is not
possible. In the next year, we will
see, if the House agrees and the Plan-
ning Commission also agrees to give
more grant-in-aid to the Sangathan,
we will start more schools.

ot ofecm wiw o oot o &
Tarar § 5 10, 12§59 o 3 T
g1 ¥ ag aarar =rgar § f o foed
¥T TETH § Y weq wAwW N Awwe qwrr
§ Ay §, 39 # g e g W
T ET g a1 ¥ weft o B qur o Formrr
&1 o wr WA A ST g A
# gt osTM 5 T W 12
FeH g A9 Gt &, WA X 0w
glar ¥ ft @ N ;W 7 egEwr
Fom 7

SHRIMATI RENUKA DEVI BARA-
KATAKI: There are certain norms to
start a Central School. Firstly, these
schools are meant for the wards of
the Centra] Government employees.
There are three types of schools, def-
ence personnel school, civil station
school gng project school. The hon.
Member. Mr. Vasant Sathe, mention-
ed about the Avadi factory wher: the
children are not getting admission. If
particular public sector undertakings
want these schools, they have to give
ug recurring and non-recurring ex-
penditure. Similarly, in the back-
ward areas, if the State Governments
promise to give us some amount as
well as some part of the expenditure.
we will consider the proposal.

wit grfoeT e firardt
PRt RS
o § fow % dgw W o
ze 2 § gt it ¥ TN A &
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o § ot & 2z qwhiiz & oo ar
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i WY dergpw rar @ 8
Qe yaeqr H qr W T & fe
w fggearr & o 7w WY & andr
A% o wohe wwha ? Ry
o9 & Y &var § fE oo @ w
W sy for 9rq fom a7 Ay B
arfs €7 S ot # oo €A g8
MR. SPEAKER; It does not arise
from this question.

SHRI D. N. TIWARI: It is meant to

raise the standard of all the schools
without discrimination.

MR. SPEAKER: That is State Gov-
ernment’s subject to do this.

National Seeds Corporation

*826. CHOWDHRY BALBIR
SINGH: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state )

(a) when the National Seeds Cor-
poration wag set up and how much
Government money has been invested
in this corporation and how many
brancheg the National Seeds Corpora-
tion is having in India;

(b) how many types/kinds of seeds
are distributed through the National
Seeds Corporation and how these seedg
are procured?

(c) whether some seeds are being
imported for distribution in India
through National Seeds Corporation or
other agencies on its behalf and it so,
the quantum of imports during the last
three years and how much foreign ex-
change is paid for importing  these
seeds;

(d) what steps Government propose
to take to open fair price seeds Depots
in villages; and

(e) the profif earned by the Nation-
ol Reeds Corporstion during the last
theee yours, your-wiset ‘
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(e). A statement is placed on the
Table ot the Sabha.

Statement

(a) to (e). The National Seeds Cor.
poration was set up in the year 1963.
Government have so far invested
Rs. 498.72 lakhs in the National Seeds
Corporation. The Corporation has
three geed farms, nine Regional Offi-
ces and eighty-seven sub-Units in
various parts of the country.

1t is gistributing about 144 varieties
of seeds. These are produced for the
National S8eeds Corporation on the
basis of indents by it on Agricultural
Universities, State Seeds Corporations,
the State Farms Corporation of India
and by contract growers Some pio-
duction is carried out by the Cor-
bu.ation on 1ts own farms also Seeds
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are usually procured on the basis of
guaranteed prices agreed to between
the parties before production is under-
taken,

No seed is being imported for dis~
tribution in India through National
Seeds Corporation or other agencies
on its behalf.

One of the principal aims of the
National Seeds Programme is to make
certiffied seed available to farmers
throughout the country within bul-
lock-cart distance at fair prices. This
involves the creation of a dealership
net-work by State Seeds Corporations
and the expansion of National Seeds
Corporation's net-work from its cur-
rent level of about 3500 outlets to
possibly as many as 20,000 dealers
ultimately.

Financial performance of the Natio-
nal Seeds Corporation during the last
O years 1s ag follows:

Year Profit'loss Tax Profit/loss
(before tax) (after tax)
(Rs 1 lakhs)
1974-75 253 o7 (Profit} 182°27 71° 70
1975-76 90°21 (Profit) 62 oo 2821
1976-77 11160 (loss) — 111 6o (loss)

Wt s fag : 1974-75 ¥
253 W& 97 FIATT HT ATH T 4T |
I guAdy A gd M 7w W AW
90 |TY 21 FNIT TEUAT | THTAHT
FT FA QO FG AT T A HATH
TAFT 111 AT 60FAT & T2 X
T LT | T L9 AR Ay qAg qE ¢
e & W ¥ gifewr AwT awd
Wty o #or ferar o o7 FTO0U ¥ WY
T ? HATATT AT WIAT 9T\
1974~75 ¥ ouddY =t wfv o
A 253 97 g WT AW FuT
a7 WX qaeddr wmd ¥ ag w2 &}
90 NTW 21 GNIX @ T | [ACHEY

FT A G WAT I QIGEE %
g oY &Y 99 T AT THEW ¥ a7 T
Il 111 9@ 60 EWIT |

v W : e gfedr |
e amicfog . 539 & w7
w g

v M T e qei
a1 &% ww owdm ?

et wenfie forg : v Y e
wiive dfaw o0 ot diw fiey arar &
wiwe ifgw or WY fix ¥ ¥ fad W
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PO wNE ool & Jdfen W oW 6
oY war Y e v 9T aror ¥ W
Iq W Agh WA o FAT W EANE
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ag & IR qarw frr W @
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Wrgoite Fag wowrr oA
T [AIHTEY W AT IF F AT AT
3% R 5w Wk 1 fRT wrRT
frwar gra s ) Aferga W
gAIXar ¥ wgr % aeqF & W A
w4t 7ft qar qwar ) AT oW AYREd
Y feqid & gaeafen 1976-77 g1
3Iq & dar wraw gar § v & w7 o
AKX 470 TAo HWYo & 91T 4T §T FATLT
98T 297 91 1 FW TW § 9T FT IF
&7 9¥7 X I ¥ 30 WA F AR
gA7 | AT q7E § WAL *7 WY A¥ 2T
gor ar g My ErvC AR B darcadr
FAY ¥ 77 o} A7 g2 A AT g7
Fr grzr gar | feard § qarfas &
e afa sl @ FFA9 9 )
WA AFAT 1 FUT 11 917 60
gArTwr wrzr gor, A e F & &)

wWae waa< fag - & @1 T aw
AT qF &Y Fror I § fawd 37 7
wizfarst wa Y wret §, darars 7 whie
F9 & .87 ¥ ) 70 W o707 W@
e wrearwa a7 3 ¥ W qAr dav
® & A AE F G A HT AT
wr2qz ¥faq ov 77 & dar a7 fear
arg fara & dararT & wfer swEy 7
w1 731 §ra fear rgar arfe daraTe
wfas g a% °?
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farl wo@t Tou ar o oW Wy,
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SHRI T. A. PAIL: One of the main
objectives in gettmg up the National
Seeds Corporation was to ensure that
quality seeds were made available, I
would Hke to know whether there is
any independent mechanizm for con-
trolling the quality. Because it is
distributed by a government agency,
it does not automatically mean that
they will not indulge in malpractices.
Will Government assure us that an
independent agency will be respon-
sible for checking the quality of
seeds?

SHRI SURJIT SINGH BARNALAS
There are certification agencies in the
Stateg where Seeds Corporations ere
formed, and they see that every seed
is certifled; only then it is issued as
certified geed and not otherwise.

oft vy feardy : & e srgaT
g T a1 107 § FF Az A a=l
aF g9 A # ol i gf o oo
WA o A a8 w7 fr wvEwm & o AW
¥ gz ar § fr Ao 7 wfes foo) o
TGT AT TEHAT & o FRT wrer ¥ FT Wy
e § 7

st goie fagwonm: 9wt
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I A7 NGFET ATy 7 HTIAT AT
qxar ¥ 5 wndy arer ey o o
&% 1 36 ¥ =€ anr qed Y om0y
§9 Gar arqw v & f5 fow frer &1
i FA da1 7T frar.gw A forew
off W@, frr ey @ Wk fegw
o woAY o, T o & wg W e
t, dar & v emer § 0
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S$HRI P. VENRKATASUBBAAH:
It ig the aim of the Seeds
tioh to meke certiffed sbeds aval ble
to farmérs throughout the country
within bullock-cart distance g} a fair
pricé (ood seed is a pre-requsite
for increasing food production. As per
the statement given, fhere are only
3,500 outlets in the country for the
distribution #f certified seeds o the
farmers. May I know whether Gov-
ernment propose to increase these
outlets so as to fulfil the object of tha
Seeds Corporation, that is, to reach
the seeds within bullock-cart dis-
tance to the farmers?

SHRI SURJIT SINGH BARNALA:
We are trying to increase the outlets
to about 20,000 from 5,300 We ‘hink
that they are not emough; therefore,
we are trymng to increase the number
to about 20,000.

House Building Loan Applications

*827 SHRI JYOTIRMOY BOSU
SHRI DAYA RAM SHAKYA:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to lay a
statement showig:

(a) the number of Central Govern-
ment employees who applied for house
building loang and forwarded by each
Ministry in the last three years, Minig-
try-wise;

(b) the longest pending application,
the reasons for such abnormal delsy
In sanctioning loan with the often re-
peated assurance of liberal loang in
this sphere;

(¢c) the probable period that will be
necessary to ganction the joans and the
amount invglved; and

(d) why such alléeatior of loans is
not distrivateq to euch Ministry dvery
vear for senctien % #aff undé them
with owes all contrel by it?
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SHRI JYOTIRMOY BOSU: Central
Government employees are there all
over the country If the loan is not
granted In time, there are difficulties
because there is a building-meking
season; It monsoon gets in which ie
from June to October in many parts
of fe éountey, you camnot do build-
ing worki. I would like to ask the
honi. Miaister why Is it that, afthough
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they have decentralised—that is ap-
preciated; this has been done ofter
30 years—they are not converting the
money into a revolving fund, so that
it can be a running affair al} the time.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): The money is allocated and
is spent. You can imagine the effi-
ciency: we have already said that the
longest pending application is of the
time of October, 1977. So, it caanot
be said it i{s being kept for a very
long time.

SHRI JYOTIRMOY BOSU: As I
have said, they have to wait for fresh
budget allocations. So, a remedy
should be found out. Now, people
who are being advanced money erc
paying it back. What are you doing
with that money? You can give
that money again to another applicant
instead of waiting for budget alloca-
tions,

SHRI SIKANDAR BAKHT: The
allocations are made on the basis of
‘first come first served’. Last year
the budget allocation was Rs. 28
crores, whereas the actual amount
sanctioned was Rs. 37.97 crores. It
means we do take pains to spend
more, too

MR. SPEAKER: You have not
answered his question. His question
is, when you pay money and it comes
‘back, why don’t you have a revolv-
ing fund so that they may not neces-
sarily depend upon....

SHRI SIKANDAR BAKHT: 1t is
not necessary because there is no diffi-
culty about money allocations. There
is no need for a revolving fund: allo-
cationg are made and the money is
spent.

SHRI JYOTIRMOY BOSU: The
Hon. Minister has got the wrong end
of the statement. In his reply he has
admitted that the longest pending ap-
plication for initial construction is
that of October, 1977. Now, October,
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November, December, January, Veb-
ruary, March, April—i{ is seven
months. Therefore, it those who have
received the funds are now paying
back the money, if that money is put
in a revolving fund and that money
is given instead of waiting for fresh
budget allocations, what is the diffi-
culty?

SHRI SIKANDAR BAKHT: We
have not congidered this question from
this point of view and, in our opinion,
it is not required.

SHRI JYOTIRMOY BOSU: That is
no answer at all. The question is....

MR. SPEAKER: He says they have
not considered 1it: that means, your
suggestion may be considered.

SHRI JYOTIRMOY BOSU: Let him
say 80.

MR. SPEAKER: It may be given
consideration, he says.

SHRI SIKANDAR BAKHT: No Sir.
We do not think, it is necessary,

MR. SPEAKER: I cannot come to
your rescue more than that.

SHRI JYOTIRMOY BOSU: I waat to
place this on record that the initial
budget allocation could have been put
into a revolving fund, and the revolv-
ing fund could have continued to go
on disbursing money, without wait-
ing for fresh budget allocations. The
Minister is evading a reply. The Hon.
Minister. I thought, had a high 1Q.,
but now, Sir, 1 ghall have to ponder
about this,

MR. SPEAKER: That is all right
let us not go into that.

SHRI JYOTIRMOY BOSU: My
second question is this: Government
must be aware of the fact that the
cost of building materials, especially
cement, stone chips, sand—mnot labour
and not steel, I agree—and bricks,
has gone up by 300 per cent in the
last four or five years. Now, have
they given consideration to that fact
and made a sufficient asllocation to
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enable the employees to build houses
with the money they get?

SHRI SIKANDAR BAKHT: I would
like to bring it to the notice of the
Hon. Member that in the year 1974-
75 Rs. 8.37 croreg were sanctioned on
these house building advances, ia
1973.76 Rs. 20.99 crores were sanc-
tioned in 1976-77 Rs. 22.72 crores were
sanctioned, whereas, in the past year
1977-78 Rs. 37.05 crores were sanc-
tioned. So, does it not speak some-
thing about the realisation of the fact
that we have taken into consideration
the high cost.

SHRI JYOTIRMOY BOSU: No Sir .

MR. SPEAKER: They have taken
it into consideration: he has said that.

SHRI JYOTIRMOY BOSU: But, by
how much has the per unit alloca-
tion or per applicant allocation been
enhanced?

MR. SPEAKER' He has said that
the increased cost is taken into con-
sideration in making the allotments.

SHRI JYOTIRMOY BOSU' My
basic question is, what was the
amount as per applicant prior to that
and what is the amount now.

MR. SPEAKER: No, you did not
ask that.

SHRI JYOTIRMOY BOSU: I ask-
ed, Sir. (Interruptions).

SHRI VASANT SATHE: He asked
whether the percentage by which the
cost, including the brick cost went up
has been taken into consideration.
8upposing he has given 100 per cent
more: will that do? What he has
answered is not correct. The cost
has gone up three times; have they
allowed for that in their allotment?

SHRI SIKANDAR BAKHT: S8ir,
primarily, every proposal for cons.
truction of a house is of a different
size and different type. You cannot
expect me to have all the bresk-up
figures here. ... (inferruptions).
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MR. SPEAKER: Mr. Jyotirmoy Bosu
wants to know, whether the alloca-
tions for individua] schemes have been
increased.

SHRI SIKANDAR BAKHT: When
allocations are made for individual
houses, all these factors are taken
into consideration.

SHRIMATI PARVATHI KRISH-
NAN: There are a large number of
applications which are peading with
the Ministry for a long time and there
is a very big backlog. Ome of the
problems 15 that even when the em-
ployer or the employing officer has
certified or sanctioned or recommend-
ed the case, still it gets held up in the
Ministry and sent back for some
clarification or the other. This is
causing a great deal of hardship to
the employees and by the time. the
sanction comes through the prices go
up, as pomnted out by Shri Jyotirmoy
Bosu. Will the Minister consider
liberalising the procedure whereby
these loans and advances are sance
tioned? Unless the lLberalization is
done and the process is speeded up,
this hardship is going to continue and
Yyour schemes are really not going to
be helpful to the vast majority of the
employees.

SHR] SIKANDAR BAKHT: Sir, I
beg to differ from the observation of
the hon. Member thaf there has been
delays in sanctioning the loans. Dur-
ing the last year, 14951 applications
were disposed of. It is only 76 appli-
cations for original construction which
are pending and as already said, these
will be disposed of within one month.

As far as the liberalisation of the
rules is concerned, a new method has
been evolved; the Ministries themselves
have been given the authority to sanc-
tion these loans. Not only that, we
have requested them that they may.
where thought fit, further delegate
these powers to the Heads of the
Departments. This is being done to
expedite matters,
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Improving Cashew.Nut Farming in Goa

#8298, SHRI AMRUT KASAR: Wwill
the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government are aware
that cashew-nut farming and produc-
tion Is one of the major crops in the
Union Territory of Goa; and

(b) if so, the gteps taken by the Gov.
ernment to opent a fully deveioped re-
search centre to promote the yleld,
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crop quality, nutritional, pathologically
better qualities and other aspects of
quality pradustion of Ceshew.nut in
this area?

THE MINISTER OF AGRICULTU-
RE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA): (a) Yes, 8ir.

(b) The ICAR has established a
multi-purpose research station in Goa,
under the Central Plantation Crops
Research Institute, Kasaragod. This
station has taken up several reseacch
trials on cashew-hut like evolving high
yielding varieties, identification of high
yielding mother trees and vegetative
propagation. Steps are underway to
improve fruit set. PField evaluation
trialg are in progress in this station
and cashew improvement is one of the
main items of work.

SHR] AMRUT KASAR: Mr. Speaker,
Sir, 1 am happy that the Minister of
Agriculture iz aware of the fact of
cashew growing in Goa, but the trouble
with this ‘Government is that in spite
of their being aware of it, they do not
do anything concrete to bring about an
improvement in cashew-nut farming
and production. The research centre
mentioned in the answer is only an
eye-wash, tnig gtation is only a spray-
ing centre. Last year, the cashew crop
failed in Goa. This year also the
cashew crop in Goa has failed. There
are 60,000 people out of the total popu-
lation of 8 lakhs who are dependent on
cashew growing.

Now thig cnshew-;xoy&ng has two
aspects, Onme Ig of the Cashew seeds
and tne another ig the cashew fruits.
Last year the cashew crop has fatled
and this year also it has failed. At
the top of this due to the prohibition
policy of this government and 1 may
say, of Prime Minister Shri Morarji
Desal, the fruit is not going to be ufilis
ed. Now the farmers are not going to
get any price for their fruit and they
will suffer.

In this condition due (o the tailure
of the crop continuously for two yéars,
the centre ig not working. The ICAR,
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I leamn, haz come out with concrete
scientific research on nutritional effect
on the plants and the trees, I agk the
Minister whether this geientific ye-

. search has been applied in this centre
in order to increase the nutritional
contents of the tree,

SHRI SURJIT SINGH BARNALA:
Unfortunately, production of cashew
liom the cashew trees in Goa is very
low and it ig one of the lowest. The
average yield per tree in the territory
18 only 1-2 kg which, a5 compared to
other States, i very low. I do not
know the reasons for it but we ure
doing some work on it already. We
bave identifieq some other trees
which yield from 3.65 ‘o 8.83 kg per
tree. So we are trymng to encourage
those trees. Four high-yielding selec-
tions of cashew have veen planted
along with the local variety to study
their comparative performance and
observations of their growth are con-
tinuing. This is also belng done.
Work on vegetative propagation is also
In progress. Many stps are being
taken so that the yield per trec may
Increase and persons who have these
trees can get some ncome out of it.

SHRI AMRUT KASAR: The present
centre in Goa is not a fully develored
research ceuntre, The Minister referred
that there i3 a cenire at Kasargod.
Thig station is in Goa. I ask the
Minister vhetier this station will be
fully developegd in order to do ressarch
work in Goa itself s> thot the faormers
can get the benefit of the centre,

SHRI SURJIT SINGH BARNALA:
This centre is doing the entire work
in Goa and this Is a sort of a branch
of the Kasa“goa siation which js a
much bigger station But we cannot
have a big institute for every State ang
for every subjeit. The production
here is not that high, It is only 5400
tonneg per year. Taking into consiuce
vation the production, we have a
station there but ap institute for the
time being i8 not possible,

SHRI EDUARDO FALEIRO: We are
importing about Rs, 40 crores worth of
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cashew nuts every year. I want to
know what steps the government gre
contemplating 1o make (he country
self-~sufficlent in this respect,

SHRI SURJIT SINGH BARNALA:
Many steps gre being taken. Though
this question does not arise, we are
trying to encourage. .

MR. SPEAKER: He would require

notice as it does not arise out of the
main question,

SHRI SURJIT SINGH BARNALA
We are taking steps in many States to
increase the production of cashew.
For example, m Keraly we are doing
a good deal of work. Plantations are
being encouraged and a lot of money
has been advanced to them for that...

MR. SPEAKER: The question is only
about Goa.

Displaced Persons of 1971 War

*830. SHRI NARENDRA SINGH:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number of gisplaced persons
of 1971 war belween India and Pakis-
tan who are staying in India as refu-
gees;

(b) the numher of such refugees in
Madhya Pradesh and Rajasthan sepa-
rately;

(c) whether {i is a fact that Indian
citizenship has not been grants) to
al] of them so far, and

(d) if so, reasong thereof’

fieriw whe arare o g et
pufe swrwa ¥ e st (st e
feee ) (%) ot w, wen
57,784 %1
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SHRI NARENDRA SINGH: 1 would
like to know from the bon. Rehabilita-
tion Minister, there are refugee camps
in Rajasthan—-like Barner and other
places, how many refugees are there
who have not been granted citizenship
80 far and what ig the reason thereol.
T have receiveg a number of complaints
regarding non-payment of cash doles
and other facilities, ag g result of it
refugees are not happy. What does
the Government propose to mitigate
their hardship?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): The decirion for granting
citizenship has been taken up now.
So, the question of granting eitizenship
earlier qid not arise

Secondly, there 15 no specific com-
plaint hefore the Government of 'he
sort the hon. memhe: hag referred to
If there is any, the hon member may
let us know, we would definitely lnok
into it and find out why such difficul-
ties hag arisen,

SHRI NARENDRA SINGH: H-ve
some of them exprecsed their willine-
nesy to go back to their country and
if 50, the reaction of the hon, Minister?
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SHR! SIKANDAR BAKHT: M09
families had shown their willingnigs to
go back. But the reference that ius
been made to Pakistan, the time telten
and technique adopted by the Pakistan
Government, in processing these cases
have rather not been encouraging.

SHRI MOHD. SHAFI QURESHI:
The brunt of 1971 war was borne by
areas in Chumb and Jorian in Kashmir
and a large number of persons were
displaced. How many were displaced
from Chumb and Jorlan area in 1871.
tv:dher. are they going to be rehabilita-

?

SHRI SIKANDAR BAKHT: Regard-
ing Chumb and Jorian I would require
notice.

W wm ywre wrelt : wew
wier, ¥ wae w4 wew #
@ vt gy fr gFY 37 ) arfor
w1 fgFz 3 wv flg & faar &
el ara qg § T A woomeff gt @
W@ F B B ag arrrar Por R E
37 ¥ 3 ok vt ¥ €T W9 i
T Ao, TN Tw AR
# @ Wt Gt wgeT W fd g
o I W Ry yaEaT gniy ° gay,
ga ¥ Wt hfrad, deddee e
vy 3 fede g, #ife g5 gqrate
wogTE . ( wrearer)

MR. SPEAKER: Shastriji, this ques-
tion does not arise from this It he
has information, he can give. I have
no ohection

st wm, gRre wvWt fafed
forg - fola fpar ot & 9w g
o 7 Fvaw day §m, 7w qEEtw
Mz 7 ? oofer I ¥ offwe
gadvmra g e i ag WY
woorf AW A REST A A
&graet Wt § a7 30 X W o
sfer W oy Wy Y W E w0y
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# i wy 4% ww aow Wy, T Al
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wWRIW Wi ETRE S WS
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I WE | T Wy Arniosar w
whirer< ¥ Y Wi arfiorar wr wigwe
W yar MA@ R ar QY A w
wy faad TR, @9 Tour s
oF i W TN ST A Y

MR SPEAKER You are making a
speech Now please put the question

SHRI BHANU KUMAR SHASTRI 1
shall put the question

MR SPEAKER Then he will answer
it,

e

st owop ywre et : o &
9% T § fr 9g Forady mr s v
=7 wrdw &7 ?
SHR] SIKANDAR BAKHT, 1t 1s not
right that money given by way of

dele to eligible displaced persons 35
recovered

MR SPEAKER Whatever is given is
not recovered at all he said

st Iwdw  maEt ot & gwe ¥
weafrge | 7l Y F gaT ¥ AW
arfee & fr o7 oy & @R /A wfand
gl T A Y T WA
qAY Y ¥ @WZ ®T F RUAAT WAEAT
% fr 9 Wi owY A% ¥ v ot Y
wFY W ST Y W A 3 At
Rraw ¥ war urT Iy A greeAfen
e 7 afs § weAT Srere-g
®T q% W N Ay W9 ITHr ¥ @
§og o ofyar g ?
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SHR] SIKANDAR BAKHT: There
are a number of schemesg of rehabliita-
tion If they cannot go back they will
be given citizenship and rehabilitated
here There are a number of schemes

oft ToR
LRI
ot fawae wewr & T W

T & e @ g o Fdfafedaw o
oY gEry ¥ ¥g T ¥ &Y arfaa

g

& T W TUa
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WRITTEN ANSWERS TO QUES-
TIONS

Development of Fisheries in Chilka
Lake

*823 SHRI DINEN BHATTA-
CHARYA Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state

(a) the steps taken by Government
for the development of fisheries n
Chilka Lake, and

(b) the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (&)
and (b) Development of Fisheries 1n
Chilka Lake involves cutting open
the entrance to the lake from the sea
to ensure free mugration of fish, but
this may also affect the ecological
situation 1n the Lake by altering the
level of salimty The Project wes
originally posed to the World Bank
for assistance but the Bank had desir«
ed further investigations Divergent
opinions were c¢xpressed by various
agencies on possible alternatives The
Project 18 now being posed for UNDP
asaistance which will also include ex-
pert advice
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National Dalry Development Board
and Indian Dairy Corporation

*828. SHR1 OM PRAKASH TYAGI:
Will the Mimister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the roles of Nationil Dairy
Development Boarj and Indian Dairy
Corporation and their common Chair-
man in designing dauy  development
plans and executing then,,

(b) outline of scales of compensation
for their respeclive roles and their
powers;

(¢) have the Governmen, received
any complaint from any State Govern-
ment about excessive authoiity enjoy-
ed by the common Chatrman;

() if so, the naturc of such com-
plaints and step Covernment propose
for effective and independent function-
ing of State Dairy Devclopment bodies;

(e) have the Mimstiy of Agricullure
any Monitoring and Coordinating cell
1o direct the implemenrtation of its pro-
grammes in a balanced manne:, and

() have the Government any plan
or suggesiion {o shift the headquariers
of IDC/NDDB t{o Delhi for better co-
ordination anq zontrol of implementa-
tion of plans from national angle?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA)' (a)
to (). A gtatermaent is laid on the
Table of the Sabha. [Placed in Li-
brary See No I1.T-2171/78].

Bringing Primary Cooperative Societies
under Commercjal Banks

*831. SHRI PARMANAND GO-
VINDJIWALA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether it (s the intention of
the ‘Government to bring the primary
cooperative societies under the Com-
mercial Banks;
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(b) if 80, what is the total number
of such societies; and

(c) whether it is not also a fact
that the Commercial Banks are bvot
very enthusiastic about the above
proposal and therefore target of bring.
ing co-operative societies under the
Bankg could not be achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE.
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) In the field
of agricultural credit the emphasis
is to step up the provision of institu-
tional finance under a multi-agency
approach. The demand for credit is
much higher {han the supply of it
and therefore it 1s the policy that the
effoity, of the cooperatives jn the
matte; of provision of agricultural
credit should be supplemented by the
commercia]l banks. The scheme of
adoption of primary agricultural
credit societies by commercial banks
15 a patt of this multi-agency ap-
ptoach.

The scheme of financing primary
agricultural credit societies by com-
mercial banks was initially introduced
in 5 States, namely, Andhra Pradesh,
Haryana, Madhya Pradesh, Karna-
taka and Uttar Pradesh in 1970 in
areas n which the central coopera-
tive hanks were weak. Subsequently
the scheme has been extended to 7
more States, »iz, Orissa, Jammu &
Ka-hmir, West Bengal, Bihar, Maha
rashtra, Assam and Tripura.

(b) The tota] number of primary
agricultural credit societies adopted
by commercial banks by the end of
June 1977 stood at 3435.

(c) It would not be correct to say
that commercial banks are not very
enthusiastic about 'the Smplpmenta-
tion of the scheme. The progress of
the scheme in different States has
been uneven. No target has been
fixed under this scheme for different
States.
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Environmental Improvement Drive by
HUDCO

*833 SHRI R V SWAMINATHAN

SHRI PRASANNBHAI
MEHTA

Will the Mimster of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION e pleased to state

(a) whether 1t 13 fact that the
Housing and Urban Development Cor
poration 15 launching a new dnve of
environmental improvements {rom

April 1, 1978,

(b) it so what are the details of the
dnve,
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(c) the total cost of expenditure in-
volved, and

(d) the areas and fleldg 1n  whith
the scheme 1s likely to be started?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAk
BAKHT) (a) to (d) The Housing
and Urban Development Corporation
Ltd has decided to extend its acti~
vities to finance projects ;n the fol-
Jowing fields —

(1) Proviswon, Improvement &
Augmentation of Urban Scr
vices —These pirogrammes
wil] include sewerage water
supply, roads garbage dis-
posal, conservancy etc

(11) Urban Renewal Programmc —
This would be a hmiteg pro-
gramme of growth and im-
provement in i specific area
of a lig ey Tsscnttal mm
provements could bt made
under thig programmec

(m) New  Scitlements —HUDCO
may also collaborate in the
development of extending city
suburbs as per Maste: Plans
and also satellite and new
townshipg by 1esorting to land
dcquisition and development
and u suitable disposal policy

These projects should be a part of
the overall city development o1 re-
giona] development plan and should
be financially waable and techmcally
sound The effective rate of interest
will be 8% per cent and the rcpay
ment period 12 years including a mora-
toriun not exceeding 3 veats on
payment of principal only

The assistance to be piovided by
HUDCO will be linuted to 50 per
cent of the funds required for the
project The balance 1s to be found
either by the State Government or
by the borrowing agencies from their
own resources
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Irregular Publeation of ‘Nain Rashml’

*335. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government's attentign
has been drawn to the irregular publi-
cation of ‘Nain Rashmi’ a monthly
journal published in Braille by the
National Centre for the Blind;

(b) if so, what steps are being taken
to publish it regularly and improve
1ts quality; and

(c) if not, whether Government pre-
pose to look into the complaint of ir-
Tegular publication and poor quality?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The National Federation
of the Blind recently drew Govern-
ment’s attention to the jrregular
publication of this Journal. Enquiries
reveal that since April, 1977 only the
January, 1978 issue wes gent late, ie.,
in the following month.

(b) snd (c). Government have
ordered the appointment of an Edi-
torial Board to ensure regular publi-
cation of the journal as well as its
quality.
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Heusing Loans by Scheduled Banks

*836. SHRI P, RAJAGOPAL
NAIDU: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
. REBHABILITATION be pleased to
state:

(a) whether the scheduled bLsnks
have been instructed to issue loans
for rural housing schemes; and

(b) if so, the number of rural hous-
ing schemes to which scheduled banks
have given loans during 1077-78?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-~
HABILITATION (SHRI SIKANDAR
BAKHT): (a) In June, 1976, the
Reserve Bank of India issued some
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The Buresu for Promotion of Urdu
hag submitted plans to start corres-
pondence courses for the teaching of
Urdu. The details are being worked
out,

Urban Housing Shortage

*838. PROF. P. G. MAVALANKAR;
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government propose
to evolve a strategy for effectively
tackhing the problem of housing in all
urban agglomerations in the country,
particularly for the people belonging
to economically weaker sections cof the

[{ mty,

guidelines to all scheduled ¢ -
cial banks to provide finance for
housing schemes including rural hous-
ing schemes.

(b) The scheduled commercial
banks have sanctioned Rs. 2327.53
lakhs and disbursed Rs. 1321.55 lakhs
for housing schemes for the economi-
cally weaker sections upto the end of
December, 1977. Separate figures for
rural housing schemes are not avail-
able,

Cerrespondence Course for Teaching
of Urdu

*837. SHRI C. K. JAFFER
SHARIEF: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the Bureau for Promo-
tion of Urdu in the Ministry of Educa-
tion has planned to start correspon.
dence courses for teaching Urdu; ana

(b) it s0, the details regarding this
plan?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) and (b). ¥es, mir.

(b) 1f so, how and when, and

(e) 1if not, why not?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The main highlights of the
proposed future programme 1n the
field of housing are'—

(1) Adoption of a housing pro-
gramme aimed at clearing the
bucklog and meeting the
additiona]l demand due to
population growth and re-
placement of unusable houses
over a period of 20 years.

(ii) Restricting utilisation of pub-
lic funds for low income
households so that larger
number of dwelling units are
constructed with the resour-
ces allocateq to this sector,

(iii) Provision of incentives to the
private sector for taking up
housing on q large scale,

(e) Does not arise.



A7 Written Answers

Homestead Tenants

*g39. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government propose to
provide security to homestead tenants
under provisions of Tenancy Laws;

(b) is 1t a fact that no right of
ownership has been conferred on the
homestead tenants in Maharashtira,
Kutech and Gujarat and they enjoy
protection only from eviction; and

(e¢y what action Government propose
{o take in the matter?

THE MINISTER OF AGRICUL--
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Guidelines have already been issued
10 the State Governments to take
necessary steps for the conferment
of ownership rights on homestead
dwellers with permanent and herita-
ble, but inalienable rights. Practi-
cally all the State Governments have
conferred security of tenure or own-
ership rights under the Tenancy and
other laws upon homestead tenants.

(b) In the former Bombay areas of
Gujarat and Maharashtra, the tenant
in occupation of @ dwelling house
puilt by him or hs predecessor on a
gite belonging to the landlord is
deemed to be the owner of the dwell-
ing house on issue of notification, on
payment of 20 times the annual rent
to the landlord. In the remaining
areas of Gujarat and Maharashtra,
the luw provides for first option for
the tenants to
lands.

purchase homestead

(¢) Land s a State subject but
the Central Government has been
urging upon the State Governments
to prepare a time-bound programme
for conferring ownership rights in
areas where it is not already provid-
ed
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Shortage of Veterlnary Medicines

*840. SHRI MANORANJAN
BHAKTA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to stete:

(a) whether Government are aware
that there is a shortage of veterinary
medicines in the country, if so, facts
thereof;

(b) which are the companies in
public and private sectors at present
manufacturing veterinary medicines;
and

(c) steps taken to meet the demand
for veterinary medicines?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (c). The information is being col-
lected from the State Governments
and Administrations of Union Terri-
tories, and will be placed on the
Table of the House as soon as receiv-
ed by this Ministry.

Babur'’s Mughal Garden

*g41, SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M, BANATWALLA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
of the statement of Senator Moynihan’s
wife about Babur's Mughal Garden;

(b) if so, what are the facts; and

(c) the steps taken or proposed to
be taken to save the monument and
improve it for tourists?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) The site of a Mughal garden of
Babur haz been discovered near
Dholpur.
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{e) Instructions have been issued
to the Archaeological Officer concern
ed to take !mmediate action to pro-
tect the site and to preserve the re-
mains

Adult Education in Rural Area

*842 SHRIMAT] MRINAL GORE
Wil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether the Government have
restructured the Adult Education
Scheme or re modelled it for the in-
troduction in the rural areas

(b) 1f so the details thereot

(e) whether any incentives hive
been provided for those who do moh
vation work and

(d) if so the details theveof”

THBE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) and (b) Government
have formulated & Nationa] Adult
Education Programme which 1s pro-
posed to be launcheq on October 2
1978 This ‘will cover the entire
illiterate population of nearly 10
crores 1n the age-group 15~35 within
about a period of § years of its
launching The Programme will be
flexible in its approach  diversified
1 ats content and relevant to the en-
vironment and learners needs It
would also have close linkages with
developmental activities of the region
ind would primarily benefit the poor
and 1ilhterate people lving ;n the
rural areas

(c) and (d) Efforts will be made
to seek the cooperation of all agen
cies, Governmental ang non-Govern-
mental, for motivational work which 15
to be done on voluntary basis Theie
18 no provision for incentives—cash

r kind—for this purpose
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feelt % fmgrrer "ot &
firaret w1 e
7720 St geifex &t : w0

firwr, wwrw weae Wit wepfe Tl
g &ATY HT T FT

(%) 7ar fa=sit 7wy warmar
1 et & farerst F7 g 97 Fw
& faaar & oY%

(&) afe g1 ar avE< # T
ar & g FHEAE T F7 fawe
a9

T

frwr, W wwrwr it wepfic
sorvent, W v ot (el oyt
wwwY )  (7) W& (@) e
FAEA FRY A v qEAr ¢ WA
AEEAT AT AT A fAgET F=TE w0
gat 1 e Fraifea ggfa & wqame
afafeas frar sty & 1 fa waifes
AWAT F AW ET AAT & I O
AT WY AT § a9 AT Iaar
3arw foar orar &

naro Jug fageor & fong dvorn

7721 showwrf mfm  Far
wfe s feark ot 97 2 = 1P
i fr

(F) 1T WITA JYRIT 7 GAA
q AT AW G arg fafaa w9
T fao &€ gag arwar 4orr A
S afz g1 A acAvaadt s war

() ®ét gwadfr xwar F
AR 70z fraan F fe fradt wfr
*r fraa foray war §

() Tar =haor Ty A s
areft, gut agr wfeesrr afoar € oy
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Wy & ferg o fireft 3 v rprecd affee eanit & afiwgw wcwe g
#r wtw Fr i o) otz o, & g L
saYa g W

7722. st wgdw : ¥ fewm,
(%) = afeqt & me frmred & AT wwarer Wi siephy ot a7 qam
vt a1 et ofr & @i, e N 1 w5t i
mg:‘:ﬂﬁ“mm“ (%) gower fwrr & wfiedi ¥
wfewge & fag wr fraw ¢ ;

vl ot fawnf sioit (oft gooime
fog worren ) : (%) ang Frgao Tsg-
fava § o< 7w avg & arg frdaor 7
YT & JTOWE, W T AR P
o forwdardy Trow qreEdt Y § ) e
T T FH T 1968 § FAY
W wr arg faar #r oF wwer
GYHAT FT IET FAT qT | TF FIHAT
Y ¥ T W R 0w A g oy
Y TR "IHICHY oA &¥ 0 o fn
1968 WX 1373 & IR waw F
ouré el At F WA 97 gEAL
dmifaa fear smg | oS oY &
ga frrr ¢ & o7 ww wwev
AT & i frar 9w oA
I¥ A, A frar o wgr § 4

(&) sw aTHIT FT AeATARAT
oAt (1978-85) F arg fadaor
& faw 15. 00 %S &y & afewa #v
EET T T TW@TH )

(w) s (7). Tow wew A+
afegl & I & Tk A g A A
%7 ®rE WY A & 1 UF ¥ ¥ §aEw
Y uw, 1977 7 VT, AT, AETHI
qracrd afeqt § 9w & far gwr
Wiz %1 gum fear av arfis ga At
& et & werg %1 fratae fear sir g
TW guTe ¥ wra A 7 4 5%
wrgt & fagaw & fog sagrd 6%
frwraeft Ay ar At )

(w) #rv freft wifiw g w7
wrfersrger w7 & o, ST g F arw
woar wfiRe & s qrd oz %
9Ty Igeew Hra wiwrat ¥ ot #Y
Y §;

() = sz, forar wver, Trsear
§ ot & wfey, g o e
1 afar st & wfuwgor qraedf
fraett & sty wfawger fear ot §,
I wfauda @a F1 dawa Feaar
& o TET wfeage % & v wror
2, Ak

(7) s gwr wfgwgw wwy
wsiftrrger frawt & st ) o
a1 W AT IR il ww
st o died & fag dare  wite afe
T, @ Fx a¥ dur fear i ok
35 wfawdlT @a & - |
% et prafred M g ?

firw, wwrw wewe wite wepf
st (wro sty wew wew ): (%) Wi
(). aret ware o= qrrafers e
a7 wardie wifafaa, 1958 (1958 %7
2497) I grefrr SACHT & dXAw &
o saeeaT warr wTaT §, WY Ay
rEr s a wra ¥ | o wwe aifis
wor wieqge wff fedr sy | af g
T eqrr T wEw ¥ g Ay § W
§ wfag wfufoer & ooy doww
3y gefea wifwa v fog wrdr § )
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() W e aiw Ao & whEd
¥ wway & o e &

(%) X9 &= B wafT ad
¥ foan aowre o 9 TUar g &

Hot Desert Pockets jn Maharashtra

7723. SHRI R. K. MHALGI: Wwill
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) tne number and names of the
hot desert in small pockets in Maha-
rashtra and its tota] area;

(b) the measures adopted to make
the said pockets fertile during last
three years;

(¢) whether it is a fact in the
Drought Prone Area Programme the
World Bank provides financia]l assis-
tance

(d) if so, how much amount has
been released to Ahmadnagar and
Sholapur districts of Maharashtra
during last three yeans; and

(e) special measureg proposed to be
adopted in the near future to make
the pockets fertile?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHR! BHANU
PRATAP SINGH): (a) Small pockets
iIn Maharashtra have not been identi-
fied as hot desert.

(b) Does not arise However, on
the basis of objective criteria such
ag low extent of irrigated area, low
and erratic distribution of rainfall
and high incidence of drought, the
districts of Ahmadnagar, Sholapur,
Satara, Sangli, Nasik and Pune in
Maharashtra State have been identi-
fled as chronically drought prone and
included under the Drought Prone
Areas Programme.

(c) Yes, Sir. Six Drought Prone
Areas Programme projects in the
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country are assisted by the World
Bank.

(d) The expenditure incurred
under the Drought Prone Areag Pro-
gramme in Ahmadnagar and Shola-
pur districts during the last three
years is as under:—

(Rs in lakhs)

Ahkmadnagar  Sholapur Total

1975-76 9854 G2 16065
1976-77 . 116:07 11522 23129
1977-78 66:95 o6 44 163°39
upto

}ln. *78)

TotaL . 28156 273 77 555°83

(e) Any such pocket can be taken
by the State Government under the
new programme for intensive deve-
lopment of selected blocks, launched
from the current year, which includes
components of special] programmes
like Small Farmers’ Development
Agency, Drought Prone Areag Pro-
gramme and Command Area Develop-
ment,

Housing Programme by H U D.C.O.

7724. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
R..EHABILI'!'ATION be pleased to
state:

(a) the total number of housing
and urban development programme
undertaken by the Housing & Urban
Development Corporation Limited
during the years 1978 and 1877
throughout the country and/or citles
and towns;

(b) the details thereof with indivi-
dual locationg of such programmes
and projects;

(c) the number of housing projects
compmadw during the years 1876 and
1977; and
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(d) the total number of housing
projects to be undertaken during the
year 1978-T8 and places and locations
thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The number of hous-
ing schemes sanctioned during 1976-
77 and 1977-78 are as under:

197677 1977-78¢

-I—V‘umber of housi
schemes sanction 241 175

Loans sanctioned 71-64 87-81
(Rs in crores)

Number of Cities
covered 102 113

*Excludes Bm!dmgs Meterials schemes
santioned by HU

(b) The citywise details of these
sanctions are 1 ndicated in the state-
ment laid on the Table of the House.
{Placed :n Library. See No. LT-
2173/78].

(c) The number of housing pro-
jects completed during 1976-77 and
1977-78 are 50 and 82 respectively.
These do not include building mate-
rials Schemes.

(d) HUDCO sanctions Schemes on
the basis of individual projects re-
ceived from the borrowing agencies
all over the country. Np allocation
for a city or a State is made n ad-
vance.

Qe # were av v i

7725. S Wyt wrf wro At e
Far gfe e feend waly o qif
1 Aaws WY foraw & gerew ¥ ard
#;27 A, 1978 ¥ wArtifea w
H®T 4363 B AT &K AqrAAw F g2
FAT £ T FW %

(%) %@ § adg a1 g9
qfn wf & ok g, A\ gw A
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& 1€ qdferr fivar T g Wi g Pk
7w g

(€) 57 9ft & sfy a7 Trdr
¥ fag sor srdardy 7Y af §;

(7) Far g fresfaams &
e faarm faamr & o wrve &
g & g & ag frg s fremm
% fr ag qfe facem & s a7 Aoy
frrofges & 3@M & T #HT 9T
WS IIAS FATE AT AAAT ¥, afiv

(%) afe &, A1 awr v s &
QRY & fAm @z FfE guwrar
s ?

wiw wite foarf soit (st gooiter
fgaeren ) (%) s 2 o
TR TS F AT T4T qWq0AT &
AR WA 12 14 AT FHEAT &
#t gt awfar g€ &1 qf & A
§ wrafgg Adaqw ¥ HIET 26,9
AT 3AFAV A & Y AT T HAWA
g

(@) wrd A7FIT A EE
sy draar & seda weor fady
¥,gue & fom o wntedt afvatomT
e FAH T § ) v 9w gor-
FLO qTE, njmaia'éh g mdY &1
iy ora q9F BT FG T @I )

() &t (7). AT Fo og
¥ gt far & fo madm qaar
fafy w1 qav w77 & fom e
ofgr gqqni & | aewfvs fes &7
gavr qAET aE faft & g ¥
fag frar 1 AT %, 7 f@ =T
fagY & fmo | e weagfran qfr #Y
g AT 79T A frdt & qEre
¥ fe gad seaifan gam ¥ wrafae
wra=r famreie &
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filt eopeTe wiwfy

7726, ot v g witger y ¥
finerr, worew wemmer Wity wewfe Aal
aZ IATY B FAT w4 fa e

(%) ¥ va% wawm F fedt
aATRETT atwfy 1 137 frar T g,
A

(=) afz g, a1 ya% wxedt &
am g d@enr T § wiv AR S
aaf¥aat & arw a1 § faasy oy

fawrr &Y famrfenr v g fFam @
%- v

fimar, wver wewr WX wewt
wat (To W W W) (F) W%
(@), g7 ar gfafa & W @)
T s T & g9 &, oY
e afufy F1 gEsT w &
avag § FEETE F AT @Y

Potteru Dam

7727, SHRI K. PRADHANI: Will

the Minister of WORKS AND HOUS-

- ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) what arc the details regarding
the progress and scheme of Govern-
ment for the completion of Potteru
Dam (Irrigation Project) under Dan-
dakaranaya Project (Orissa); and

(b) the time by which it is likely to
be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR RAM KIN-
KAR): (a) The Potteru Irrigation
Project is being executed by the Gov-
ernment of Orissa with funds provi-
ded by the Government of India as a
part of the potteru Irrigation-cum-
Resettlement Scheme in Dandakaran-
va. The revised estimated cost of
the Project as at present is Rs. 25.57
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Crores. The total irrigation poten-
tial is 1,000 hectares during kharif
and 48,850 hectares during rabi. The
lands to be allotted to the displaced
persons ang the tribals will cover an
area of 16,000 hectares and 6,400 hec-
tares respectively, which would re-
ceive the benefit of irrigation.

As regards the progiess in the
execution of the Project the construc-
tion of the barrage has been com-
pleted together with the aflux bund
and the head regulators. Upto Feb-
ruary 78 out of five radial gates, three
had been erected at site. The pocket
sluice gates are under erection. The
total earthwork involved in the main
canals, branches and distributors is
1,17,75,650 cu, m. out of which the
work done upto February 78 s
27,78,759 cu.m,

(b) By March 1982 according to
present estimates.

Goa, Daman and Diu opposition te
Implementation of Prohibition

7728, SHRI EDUARDO FALEIRO:
Wil] the Minister of EDUCATION,
SOIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the Government of
Goa, Daman ang Diu has intimated
the Government of the strong oppo-
sition of a large seclion of the people
of that territory to the implementa-
tion of tolal prohibition in that area;

(b) the estimated number of per-
song who will become unemployed as
a result of the implementation of
prohibition in that territory and the
source of these statistics, and

(¢) whether Government  have
evolved any plan to provide them
alternate employment?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a)
No, sir.
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(b) and () State Governments ang
Union Territory Administrationg have
recently been furnisheq with some
guidelines to implement prohibition
within four years. It is, therefore,
premature to indicate the number of
or alternative employment possibili-
ties for the unemployed on account of

g ¥ sawedr ¥ Feitew e
o fawrfon #Y owr< gra fen< fen
AT § | O T T OF e
faarag anfer w0 &7 A gww
st a% dare A AT v 0

prohibition.

fufewwr & witwr it ferfaamw

7729, St gON wX wOWW :
w7 feewy, s weqrer site wepfie
w&T ag Far 1 FoT 7@

(¥) fafesn roa & sra o foaw
FIHT G TG & qqr wivsw 7 agr
frad W @@ w1 fgEe ¥ qar
agr 31 faaa gata ST qar foa war
% T aEN, A%

(@) = fafaam 79w & q5 WY
faeafaaran w8 & we faafudt 1
= forerr 18 & fg wey ot 7 arar
qear @ Wik afe gr, dvaar Ao &7
farare wfer & wqr o freafaaag
TR FT & }I 98 T8 Q@11 AT R
afz adt, a1 so% aqr FIT0UT F ?

fiverr,  wwT™ weaTer wite wesf
oft (=10 oY ww W ): (%) W)
(@) 1977 ax fawn § #q4 uw
AU FTAW 97 | T | OF
gor-famfaa FsvT s@w fag-az, 1977
# earfuq foar agr Q1 wsr §F 6
w9 wqar s fewfraeg oGrfae
won 39T foar & faq  afaforr

e 1 qR

7730. ot wek fag wif 2w o
wrr wfs wive feowrf 4o ag wory oY
w1 5T R

(%) ®r g | ST B
TIFE, JATE, THAL, WA,
wefl, g e fel F orer e
T 3 w9t 4 797 gfw 20 feetar
aw g mar ¥, foagd frar o wrdn
LU AR S

(=) #ar sy ¥y By e AT
frata ag s fear v &, Foa® ow
IaEH 7 gl T Q;

() =T I HRTAw A arfoew
warer #t Fraty s« fawrfor st
2w\ aft g, &Y ww, vy I fawfont
%1 TreT FT § W If oy, O quh
T FTOw §;

(w) w1 of F @ dm A
freeft wmar & o w7 SwTEw gur
wqT 1N #Y gewreeT §;

(¥) == Swrewy w @y &
TN & fr g ¥ W Sria
Y ¥ st &7 @1 e g A W
TR ¥ T FEANE X w7 faae
¢ aix

(%) Qe & s & S
foret | wrer SRR AT qgw g9fT 20
farsitamr carer &1 frawT qwr fer
wor ow e g e g & 2
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hroltc townk sl (ol geof
oy wovrer) (%) stae IaEeT AT

Y gT & 1 gt F AT Y 10,000
e == wiafor caror wr faafy

& WAL TARIE F QAT T R AT w3 o fozra & o 1 FETCR
* mftr 7 25 %o gfr ferw oo frarie o <& w1 daan fear § o
araT F wrd & ot ¥ Qo i 7 & geaey & faar fiedy sfowew &

wiw & qq% q@ad 7 20 o 6y
fimrew o | AR ¥ 1w ot
o A & A T g 25 %o ¥
WERT 20 To ufr fowew g war
o fore} & AR A g qvwr 99-
wan Y § W o A o <@

() 13-5-77 ¥ wew ¥ &0
v &1 frate wo aw &< faar mar
a7, TIfF whd qfedt § @ &
@t 7 g aret gfy ' dwaw w
ar g% | fg 13-5-77 ¥ a3 WY

ardy ¥ ofeg @rw & Frata Y wqafy
T & fag frdw ordt o feg 7§

(7) @ & S@mET & wiwE
Iqeay T E o

(3 womawRawF fag
ATgrT e #Y farelt Ao 9 wriemd

EC AR R Gl
(%) SfFcars & fag wrf argren

argeft arar § et ¥ frater £ waf g Aff § W T JEEE qeR
& ¢ oft Wi q@ { AHT 7 25,095 JeiE # g T F A R
Wretr &7 ana #1 frata far & UAR(E, ATRATL 4T GATTS F avaes

(7) @ F fAata & graw F
o7 darey gifsy gaeg F g1y v s

& qre & o F o & oiF g8 A
feq m & .—

(%o sfa fexzwr)
Fx farew T FTAa @ q i
qIAAE — 1976 48 35 23 20
1977 50 73 -— 40
1978 55 40 25 25
(wr< #1 waw (WS &7 fraw
AT ) TFATET)
AT aE® 1976 130 45 35 14
1977 55 60 73 60
1978 60 45 20 20
(14/4)
AT -— 1976 — — — —
dTraw 1977 35 55 30 30

1978 35 25 20 -
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Ceilings put on Urban Property by
the States

7731. SHRI SURENDRA JHA §SU-
MAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) thec names of the States which
have passed Ceiling on Urban Pro-
perty Act; and

(b) the manner in which ceiling on
urban property has been prescribed
in various States?

THE MINISTER OF WORKS AND
BOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) There is no ceiling
on built-up urban property. The
Urban Land (Ceiling and Regu-
lation) Act, 1976 1mposes a
ceiling on vacant land. Thig Act is in
force in seventeen States (viz,, Andhra
Pradesh, Assam, Bihar, Gujarat, Har-
yana, Himachal Pradesh, Karnataka,
Madhya Pradesh, Maharashtra, Mani-
pur, Meghalaya, Orissa, Punjab, Raj-
asthan, Tripura, Uttar Pradesh and
West Bengal) ang all the Union Terri-
{ories,

(b) For the imposition of ceiling on
vacant Jand, the urban agglomerations
have been divided into A, B, C and D
categories as mentioneq below and the
ceiling limit for each category is 500
sq. mts, 1000 sq. mts., 1500 sq. mts.
and 2000 sq. mts respectively:—

A—Metropolitan areag of Delhi,
Bombay, Calcutta and Madras,

B—Urban agglomerations with a
population of ten lakhs ang above
excluding the four metropolitan
areas.

C—Urban agglomerationg with a
population between 3 lakhs and 10
lakhs.

D-—Urban agglomerations with a
population between 2 lakhg anq 3
8,

APRIL 24, %078
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Exorbitant Rents in Delhi

7732. SHRI MADHAVRAO SCIN«
DIA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleageg to
state:

(a) whether the Government are
aware that private house owners In
Delhi are charging lot of money as
‘security money’ popularly known as
‘PAGARTI’ besides high rent from the
tenants;

(b) it so, what is the check of the
Government on this practice;

(c) whether amount thus realised
from the tenants by the house owners
is included into their income for tax
purposes; and

(d) if not, what steps are proposed
to prevent the houseowner to de-
mand such amount and also to re-
dress the grievances and hardship of
tenants?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND BRE-
HABILTATION (SHRI SIKANDAR
BAKHT): (a) Some representations
have been received by the Govern-
ment in thig respect.

(b) and (d)., Section 5(2)(a) of
Delhj Rent Control Act, 1958 specifi-
cally provides against receiving
‘Pugree’ and any contravention of the
rule js punishable under Seection
48(1) (a) of the same Act.

(¢) This Ministry is not concerned.

oot W ey

7733. st gea fag: wr gic
fowr§ =i ag a1 gor w9

(%) o geomEt w1 TR
¥ fore gTHTT & v AT W

L §

24 7%
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(w) afe o, o awwwrdy
ar §?

wie wire fawrg solt  (oft gooir
g wowrere ) @ (%) o< (@) T A
g #1 s ap ¥ fag o
&l svafore dvseT &m o Wi
T Avor ¥ 3 fierag Y fr wft

(1) freafafas T § 1978
79 ¥R T 4. 50 9@ PATXA
wfire dw & gl #Y A o7 e
FEAT (—

1. W80 N3W
2. wAfes

3. weT qqW
4. RISy
5. IdaT

6. afwerrg
7. SHT WM
8. gfssr arer

(2) =@ q=t AT T gEE
(&%) Pt @1 gt

(3) awmT & Fratfafs & gan
af & T, fadlde a1 froew
foaeor s faiate & wid RaeTe
% faq qate s gar

(4) & # dwmfas fafusl &
TE ¥ Hwhrg wX & fav gowd
¥ g4t 7§ g8 §71T 9T yavia AT )

SodEr FT4Y & wena, FAE @10
Y & faavret &) gaem w1 g #7
& oy e goT A ufa farew 165

o & gwdw qw XY Ao A §, TR
977-78 Afuw % fag, wed wiwa
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o & gdqd & fiw ¥ et wfy
foezs 10 %o 7 qw W wiwqer
(stfermr) oY afisrfre &+ ol ey

¥ gafay ot o oy agerdr
faqum aw S gyt fermar {0

Transport link of Vijay Nagar Celeay
Ghasiabad with the City

7734. SHRI M. A. HANNAN ALHAJ:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is u fact that the
Vijay Nagar Colony developed by
HUDCO with the help of Ghaziabad
Development Authority is across the
Railway line and it is not directly
connected with the main city i.e. there
is no road bridge over the Railway
lines and due to this poor people who
have been allotteq houses in the above
colony are facing lot of difficulty;
and

(b) whether Government have
some plans to overcome difficulty of
the people and if so, details thereof
and the time by which these will be
completed?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Vijay Nagar Colony is
being developed across the Railway
line by Ghaziabad Development Au-
thority. HUDCO assisted the Gazia-
bad Development Authority by finan-~
cing the project.

The Vijay Nagar Colony does have
vehicular links with the Ghaziabad
town across the Railway line by meang
of two level crossings. The project
area js connected with the main town
by the pedestrian over-bridge at the
Railway Station.

(b) Proposals for construction of
new road over-bridges are to be
sponsored by the State Government/
Local Authority who have also to
give an undertaking to bear the en-
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tire cos¢ thereof as per rules. The
Ministry of Railways would process
the ease on receipt of proposals from
the State Government/Local Autho-
rity together with the undertaking to
bear the cost.

Decentralisation of Govt. Offices from
Delli

7735. SHRI C. K. CHANDRAPPAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased tp state:

(a) whether a working group was
set up long time back to make in
depth studies on the decentralisation
of Government offices from Delhi;

(b) if so, the details thereof;

(c) whether this working Group
has submitteq its report;

(@) if so, the details; and

(e) if not, steps being taken to
expedite the report?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) On the recommenda-
tion of the Committee of the High
Powereq Board for the National Capi-
tal Region, a Working Group was set
up on 24th September, 1974 to con-
sider the question of decentralisation
of Government offices, wholesale trade
and industries from Delhi as part of
the measures to implement the Na-
tiona] Capital Region Plan,

(by The Working Group consisted
of the following:—

(1) Secretary, Minustry of Works
& Housing—Chairman

(2) Joint Secretary (Housing),
Ministry of Works and Housing—
Member

(3) Joint Secretary (Works) Min-
istry of Works and Housing—Mem-
ber
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(4) Joint Secretary (Incharge of
Estates), Ministry of Works and
Housing—Member

(5) Financial Adviser, Ministry of
Works and Housing—Member

(8) Joint Secretary, Ministry of
Commerce—Member

(7) Joint Secretary, Ministry of
Industrial Development-—Member

(8) Additiona] Member, Railway
Board—Member

(9) Joint Secretary, Ministry of
Shipping and Transport—Member

(10) Adviser, Planning Commis-
sion—Member

(11) Chiet Planner, Town and
Country Planming Organsation—
Member-Secretlary

(c) Yes, Sir,

(d) The recommendations made by
the Working Group relate to the
following:—

(1) Deconcentration/decentralisa-
tion of Government offices from
Delhi,

(2) Dispersal of industrial activi-
tieg from Delhi.

(3) Deconcentration/decentralisa-
tion of commercia)l activities,

(4) Restructuring of the transport
network.

(e) Does not arise.

Voluntary Agency for Rural Uplift

7736. SHRI RAJ KESHAR SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether there is any schems
to involve voluntary mgencies for
rural uplift as reported in the
I::;ional Herald dated the 3rq April,

8;

(b) if so, salient features thereof;
and
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(c) names of the voluntary ugen-
cies to be involved In the rural up-
litt at the wvillage and Tehsil
levels?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) Promotion of Voluntary Sche-
mes and Social Action Programmes in
rural areas are Central Sector Sche-
mes started during the Fifth Plan
weriod. The programmes under the
scheme include strengthening of
‘Mahila Mandals and Yuvak Mandals
for promoting gocioeconomic develop-
ment of rural women ang youth and
developing leadership loyalities in
them, training their office bearers,
helping them to undertake defi-
mte activities, giving them main-
tenance grants, organizing their fede-
1ations on experimental basis, con-
ducting research studies about their
working, giving of incentive awaids to
Mahila Mandalg and imparting leader-
ship training to selected rural women

The co-operation of other Volun-
lary Organisations is also being secur-
¢4 1n promoting community action
thiough grantg and technical guidance
“%or formulation gnd implementation of
experimental projects amnred at im-
povement of agriculture production,
1umal development and rural indus-
trialisation,

Through another scheme, industrial
and mercantile houses have been in-
volved in the programmes of rural
duvelopment by allowing them tax
fXemption on such amount as are
spent by them on rural development
Piojects duly approved by the pres.
‘cribed authority set up by the Gov-
ernment of India under the Chair-
manship of Secretary (Agriculture and
Rural Development).

(¢) No exhaustive list of the volun-
lary agencies involved to be involv-
€d 1n rural upliftment at the village
and tehsil level ix availlable as the
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State Governments =re primarily
concerned in the matter.

Drainage Scheme for Coastal Areas of
Oriosa

7137, SHR] PRADYUMNA BAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government of Orissa
has suggested drainage scheme cost-
ing about Rs. 50 crores to be imple-
mented in the coastal areas of Orissa
State;

(b) if so, details of the project and
when it will be implemented; ang

(¢) if not, whether the Central
Government will draw up such a sche.
me and implement 1t as a Central
Sector Project?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(¢). Flood control 18 a State subject
and as such the initiation, formulation
and execution of flood control schemes
18 the responsibility of the State
Government. No drainage scheme
costing aboug Rs 50 crores for im-
plementation in the coastal areas of
Orissa State has been received at the
Centre The State Government have,
however, intimateq that the estimated
cost of providing drainage systems in
major river basing of State 1s about
Rs. 28.35 crores as detailed below:—

1. Mahanad: Basin Rs 600 crores.
2. Brahmani Basin Rs. 3.50 crores.
3. Baitarm: Basin Rs. 4.00 crores.

4, Subarnarekha

Basin Rs 12.35 crores.
5. Budhabalanga
Basin Rs. 2.50 crores.

The State Government has also In-
timated that these will be ue_cut?d

Ammandine ccmanm
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Land to Refugees in Rajasthan

7739, SHRI BEGA RAM CHAU-
HAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether after 1960 when re-
fugees from Pakistan came to Rajas—
than on passport Government
have not so far given any assistanee
to them;

(b) whether refugees who came
to India from Pakistan dquring 1947.
riots were given land on ‘murabbal
each in Rajasthan;

(¢) whether 30 Harijan refugee
families living in 22—G, B. in Shri
Vijay Nagar village in Ganga Nagar
who came from Pakistan in 1960 have
not been given any land;

(d) whether about two thousand
Harijan refugces who came from Pak-
istan in 1971 are residing in District
Barmer in Rajasthan and if so, work
done by Government for them;

(e) whether in Rajasthan land is
given on the basis of 1955 voters’ list
and question of voters list does not
arise as these refugees came afier
1955; and

() whether Government propose
to give land to these refugees on
the basis of their passports?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABI-,
LITATION (SHRI RAM KINKAR)" (a)
to (f). The information is being col-
lected and will be laid on the Table
of the Sabha.

Loss of Crop in Block of West
Dinajpur, West Bengal

7740. SHRI A. K. ROY: Will the
Mmister of AGRICULTURE AND
IRRIGATION be pleased to state:

(ay whether it ig a fact that Itahar
Block of West Dinajpur district of
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West Bengal continuously suffers from
flood and water-logging damaging
major part of the loops, if so, details
thereof for the last three years;

(b) whether it is a fact that no
effective irrigation programme _has
been taken up to combat the situation;

(c¢) whether it is a fact that only
profession of this area ig cultivation
and a major portion of the people of
this area belongg to Scheduled Caste,
'Scheduled Tribes and socially back-
ward people; if so, details thereof; and

(d) whether the Centre propose to
.{ake up any comprehensive scheme
1o save this area from perennial dis-
tress?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Some portion of the Itahar Block in
West Dinajpur district is a low-lying
and saucershaped depression and is
affected by inundation during floods.
This becomes severe during years of
heavy rainfall, as happened
years of heavy rainfall, as happened
during 1975, 1976 and also 1877.
Block-wise detailg have not been re-
ported.

f (b) The State Government of West
Eengal have prepared the scheme of
ista Barrage Project (Phase I), esti-
mated to cost Rs. 69.72 crores. It was
approved by the Planning Commis-
sion jn May, 1975. This scheme, inter-
alia, includes the construction of a
canal taking off on the left bank from
the Mahananda Barrage along Wwith
‘its distribution system to irrigate
about 4 lakhs hectares annually -in
West Dinajpur (including Itahar) and
Malda Districts of West Bengal. This
scheme ig under execution and an
‘expenditure of Rs, 1443 crores has
heen incurred up to March, 1978,
Several small schemes have been
executeq as Palliative measures. Per-
manent solution proposed to be achi-
eved on implementation of Mahananda
Phase IT scheme which is under pro-
«essing by State Government.

(c) The State Government have
reported that the lands in the area
are mainly agricultural and the majo-
rity of the population poor. Out of a
total population of 1.43 lakhs, living
in the area, almost 27 per cent belong
to Scheduleq Castes and about 10 per
cent to Scheduled Tribes.

(d) Flood contro] is a State subject
and following flood control schemes
already taken up by the State Gov-
ernment are in different stages of
execution:

(i) Pajol Flood Control Scheme;

(ii) Rajnagar Hasuar Beel Scheme;

(iii) Brimondal Beel
Scheme; and

(iv) Gokarnag Beel Drainage Sche-
me.

Drainage

The State Government of West Ben-~
gal has also prepared a gcheme for
construction of an embankment along
the left bank of Mahananda (Barsoi
Branch) to protect areas in West
Dinajpur District, including Ifahar
Block. These schemes are in addi-
tion to the irrigation scheme men-
tioned in reply to part (b) of the
question. .

Cooperative Farms

7741, SHRI 5. R. DAMANI: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) how mahy cooperative farms
are functioning in the country; and

(b) their detsils such as area of
land, membership, financial viability
etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) and (b). The required
information is available in the Statis-
tical Statements relating to the Co-
operative Movement in India Part If
(for non-credit societies) published by
the Reserve Bank of India.
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Salp of Standarg Milk by Mother
Dairy (Delhi) lnnamlu not covered by
M.S,

7742. SHRI K. A. RAJAN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether whole milk is sold by
Mother Dairy (Delhi) in poly bags at
the cost of Rs. 1.50 per packet; and

(b) if so, whecther standard milk
will also be sold in poly bags in areas
where there are no milk booths of
DMS i.e. in Laxmi Nagar and Shankar-
pur?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGII BARNALA): (a) Yes Sir.

(b) There is no proposal of Mother
Dairy to sell Standardised Milk in
Polypacks at present, Efforts are be-
ing made {o sell whole milk in Poly-
packs ex-Mother Dairy Booths located
at Geela Colony through home delivery.
However, response for home delivery
service from the residents of Laxmi
Nagar and Shakkarpur is not very en-
couraging for this type of milk at
present.

Assistance to Orissa for mino, and
major Irrigation Projects

7743. SHRI D. AMAT: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state the
assistance proposed fo be given 1o
Orissa during the current flnancial
year for the minor and major irriga-
tion schemes?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): Central Assistance
to States is given in the form of block
loans and grants which is not related
to any sector of development or
specific project. The outlay, however,
approved for major/medium and
minor irrigation schemes for 1978-79
is Rs. 32 crores and Rs. 13.80 croves

respectively.
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There is, at present, np proposal un-
der consideration to grant advance
plan assistance for major, medium cr
minor irrigation schemes to any State
during 1978-79.

Grievances of Students of Swami
Shraddhanand College

7744. DR. VASANT KUMAR PANDIT:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the police officers of
Alipur police station entered Swami
Shraddhanand College premises with
the permission of the Principal on 16th
February and arrested 14 students
after lathi-charge;

(b) whether the students have start-
ed Dhaina demanding inquiry by the
Government and the Vice-Chancellor
into the action of the police and the
D.T.C.; and

(¢) if so, what action the Govern-
ment have taken to redress the grie-
vances of the studenty and release of
the cases filed against the students?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) to (c). The information is being
collected and will be laid on the Table *
of the Sabha in due course,

Creation of Posts in Natlonal Seeds
Corporation

7745. SHR] MAHI LAL:
SHRI MOHAN LAL PIPIL:
SHRI RAJESHWAR SINGH:
SHRI KALYAN JAIN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whethey the Ex-Chairman, Na-
tiona) Seeds Corporation had imposed
a complete ban on creation of new
posts and whether the Bureau of Pub-
lic Enterprises had also directeg its



77 Written Answers VAISAKHA 4, 19080 (SAKA)

management for total ban oy creation
of new posts;

(b) whether despite this, the Mana-
ging-Director on the eve of his retire-
ment in October, 1977, created a num-
ber of posts as per the powers under
Article 96C of Articles of Association
of NATIONAL SEEDS CORPORA-
TION and without bringing them the
notice of the Board of Directors,

(c) whether there exist no recruit-
ment ruleg for some of the said posts
of higher managerial level and the
persons appointed to these posts with-
out sufficient qualification and have
also not been assigned any extra res-
ponsibility commensurate to the
posts, and

(d) 1if go, action taken or being
taken in this regarq particularly when
Corporation’s existence 1s precarious
as per the newg report of ‘Hindustan
Times' dated 17th February 19787

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) to (d) Infor-
mation 15 being collected and will be
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placed on the Table of the House
shortly
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Setting up of Sugar Industries in
. Tamilnadn

7747. SHRI G. BHUVARAHAN: Will
he Minister of AGRICULTURE AND
RRIGATION be pleased to state how
pany Sugar Factories have been asked
py Tamil Nadu Government for the
past three years and how many of
jhem have been given licences and how
nany of them have started function-

THE MINISTER OF STATE IN THE
BEENISTRY OF AGRICULTURE AND
(SHRI BHANU
ERATAP SINGH): Two applications
or BStAblishment of new sugar units
were submitted by the Tamil Nadu
tate Sugar Corporation Lid., out of’
jhich one has been granted industrial
rence.

Agriculture as Basic Industry

1748. SHRI HARI SHANKAR
JAHAIE: Will the Minister of
MICULTURE AND IRRIGATION

' lpleased to state:

(a) whether Government propose
p declare agriculture as a basic
pdustry;

(b) whether Government also pro-
ose to give right to the tiller for the
pid @evelopment of agriculture and
Xtend liberal credit to the farmer at
agonable interest and in time; and

- (e) if so, the details thereof?

THE MINISTER OF AGRICULTURE
ND JRRIGATION (SHRI SURJIT
H BARNALA): (a) The present
gvernment accords primacy to agri-
ure.

b) and (c). The national policy is
gonferment of ownership rights on

its, and a large number of Sta‘es
/¢ enacted legislations™ conferring
rights. In the other States,
ations provide for the security of
re of tenants which consist pri-
rily in the freedom from wilful
ment by land-lords. As regards
tlturae credit, the policy of the
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Government is to increase progressive-
Iy the coverage of institutional credit
for agricultural development. The
important steps taken in this direction
are the building up of a viable and
efficient multi-purpose primary coopera-
tive society at the Dbase level,
strengthening the cooperative :redit
institutions in technical and managerial
competence and financial resources,
widening the coverage of membership,
particularly of weaker sections, ex-
panding the commercial banks branch
network in rural areas, establishing
regional rural banks and periodical re-
view of the loaning policies and pro-
cedures ty facilitate smoother flow of
credit. Steps are also being taken to
reduce the rate of interest charged by
the institutional credit agencies. Thr
scheme of differential rates of interest
operated by commercial banks has beenr
extended to cover the entirg country
Under this scheme, loans are available
for certain priority groups, including
small farmers, at 4 per cent rate of
interest. The Reserve Bank of India
has provided a soft loan window with
effect from 1st January 1978, to com-
mercial banks to enable them to
advance to small farmers short-term
and medium-term loans of less than
Rs. 2,500 at 11 per cent rate of interest,
Similarly, for the cooperatives, the
Reserve Bank of India has reduced the
leading rate to 3 per cent below the
Bank Rate for short-term loans und
2% per cent below the Bank Rate for
medium-term loans. The Government
of India have also announced with-
drawal of the tax on interest so that the
scheduled banks can pass on the bene-
fit to the ultimate borrowers by way
of reduction in rate of intrest.
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Facilities for Teaching Urdy 1m
Educational institutions

7751 SHRI AHSAN JAFRI will
the Minister of EDUCATION SOCIAL
WELFARE AND CULTURE be pleased
to state

(a) whether the question of provid-
ing adequate facilitieg for teaching
Urdu 1n educational institutions was
discussed in the Chief Ministers’ Con-
ference held during March, 1978, and

(b) if so, the details thereof and the
decisions taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA
TAKI) (a) and (b) A meeting of the
Chief Mimisters of Bihar Madhya
Pradesh Rajasthan and Uttar Pradesh
was held mn New Delhi
on 18 March 1978 under
the Chairmanship  of the Union
Home Mimster and the question
whether adequate facilities were being
provided for teaching Urdu in educa-
tional institutions in these States was
one of the items discussed in the meet-
ing It was explammed that there was
a feeling that not enough was being
done regarding teaching of Urdu in
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the educational institutions in Hindi-
speaking States like Bihar, Uttar
Pradesh, Rajasthan and Madhya
Pradesh The Chief Mimsters stated
that adequate facihities were available
n their States for learming Urdu un.
der the three-language formula
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Students tn Mining Schoo] at Keen-
Jhar (Orissa)

7754 SHRI GOVINDA MUNDA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether Government are aware
that students of Mining School Keon-
har (Orissa) have gone on strike;
and

(b) if 30, their grievances in detail
and wlat steps Government have

taken to meet their demand?

THE MINISTER OF EDU( ATION,
SOCIAL WELFARE AND CUI TURE
(DR PRATAP CITANDRA ( HUNDER})*
(a) Yes, Su Strike ended on 23rd
March 1978

(b) A statement 15 attached

Demands of Students

Action taken by the Institute State € ovornment

Jinl hold.

. I to

‘)urvc;—mg on the same linc as the holders
of Diploma 1n Mine Fngineering for the

grant of Minc Surveying Certificate.

wm mnc The Board of mining Fxammation has approved
it and the matter 13 now under connderatoin

of the Ministry of Labour

2 Provimon to contmue_degree course m The question will anse only wlen thae 1w a

Mining after pusung Diploma

g. Double Diploma for all Branches

facthty for nmuming degred educaticn m the
State

This demand cannot be accepted n view of

the proposal under the conudration of the
State Board of Tec meal Fducation for amal-
gamation of the existing three branches mto
one deugnated ay ‘Minine Pngincening’

——
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4. Gas testing certificate ination
be attached with the gth

'.l'l'z‘_e‘L matter has been referred to the DGMS,

nation.

5. Foreman certificate in the DGMS through
the Principal.

6. Appropriatc jobs under the State Govern-

bad, who is th¢ chairman, BME, for
consideration,

The Institute has accepted the demand.

The matter is under consideration of the State

ment in Departments like Lift Irrig

oV

PHD, OMC, Dircctorate of Mines ctc.

7. Post-diploma practical training as well as
vocauonal training scats in organisations
like CMPDI, GSI, MEC ctc.

g. Replarement of Survey Paper 1 in 4bth
Semester Drilling Engincering Course by

some morc mechanical Engincering Paper.

g A modern tvpe of Hydraulic feed drilling
rig te supphed to the institute,

30, Stipend to all the students during vocational
training period and 10 all the students of
the 6th Semester.

11 Supliv of fans in the roums in the hostel.

12. More sanction for studv tour . .

For post-diploma practical training, the Ins-
titute has taken up the matter with the Direc-
torate of Training, BOPT, Calcutta, and
Regional Central Apprenticeship Adviser. For
vocational training the Institute is contacting
the organisations concerned.

The question does not arise in view of the pro-
p;:srd amcndment of the three existing bran-
ches.

The Institute is making efforte to obtain a scond
hand rig from the Dircctor of Mines, Orissa.

The State Government has enhanced stipend
to Rs. 100/- per month to students whose
parents income from all sources does not,
exceed Rs. 3000/- per annum. This applies to
traming period as well and alio to the students
of all semesters.

This is bring looked into by the Institute taking
into conuderation of financial implication
of the proposal.

The matter is under consideration of the Stajes
Government.

Pollution in Delhi

7755 SHRI KANWAR LAL GUP-
TA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether 1t is a fact that there is
a lot of water and air pollution in
Delhi;

(b) is it also a fact that industrial
waste in Delhi jis estimated at €

million gallons a day, along with 200
million gallons of sewage;

(c) is it alsg a fact that Delhi Elec-
tric Supply Undertaking generators
and other blg industries are also
polluting air; and

(d) if so, what specific steps Gov-~
ernment propose to take to check the
same?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR! SIKANDAR
BAKHT): (a) There is some degree
of water and air pollution in Delhi.

(b) Yes, Sir.
(c) Yes, Sir,

(d) The Central Board for the Pre-
vention and Control of Water Pollu-
tion is taking necessary steps under
the “Water (Prevention and Control
of Pollution) Act, 1874” to ensure



hat all the industrieg take prior con-
ent of the Board before discharge
of their effluents into the water
course. The Delhi Water Supply and
Sewage Disposal Undertaking has also
mitiateq necessary measures to check
the flow of untreated sewage into the
iver.

iRegarding air pollution, the “Air
Brevention and Control of Pollution)®
3ill, 1978” has been introduced in the
ok Sabha on the 17th April, 1978.
Pending the Dpassage of the Bill
hrough the Parllament, to combat
he hazards caused by the smoke
emitteq by chimneys attached to fur-
aces installed by the industries, the
Delhj Administration are taking ne-
essary action g5 provided under the
Bombay Smoke Nuisance Act, 1912, as
gtended {0 the Union Territory of
Delhi, ang Rules framed thereunder.

The Delhi Electricity Supply Un-
Briaking is taking steps to improve
the dust collection system and the
pilers of the Indraprastha Power
fation so as to reduce the emission
of fiy-ash through the Chimneys to
n gpproved standard.
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Production of Foodgrains

7157. SHRI HITENDRA DESAIL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseq te
state;

(a) what is the estimated produc-
tion of foodgrains in each of the
States and Union Territories of India
during the current year; and

(b) what are the requirements for
consumption of foodgrains each of the
States and Union Territories of India?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Final estimates of production of
foodgrains for the year 1977-78 are
expected to become available after
the close of the agricultural year e.g.
some timg in July-August, 1978. How-
ever, according t{o present indications
the total production of foodgrains in
the country as a whole as well ag in
most of the States is expected to be
higher in 1977-78 than in 1976-77.

(b) Requirements of foodgrains de-
pend on a number of factors such as
the availability of substitutable food
stuffs like fruits and vegetables, milk
and milk products, their comparative
prices, levels of income, growth in
population, extent of urbanisation, etfc.
Requirementg of foodgrains also vary
from: State to State because of cli-
matic factors. In view of this it is
not possible to frame a precise esti-
mate of overall requirements of food-
graing in the different States - and
Union Territories,
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Now sirategy on agrioulture during
VI Plan

7738. SHRI R, V. SWAMINATHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseq to
state;

(a) whether it is a fact that Plan-
ning Commission has allotteq more
funds for farming during the current
year and also new planning strategy
for the Sixth Plan for the Agriculture
is being considered;

(b) if so, the funds allotted during
the current year for the purpose; and

() the details of the new planning
strategy for agriculture during the
Sixth Plan period?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
te (c). For 1978-79, the Planning Co-
mmission have allotted a higher out-
lay of Rs. 1,754 crores for agriculture
and alliled sectors as compared to
Rs. 1,264 crores during the previous
year. The main thrust of the agri-
cultural strategy, envisaged in the
Draft Five Ycar Plan (1978—83),
would be to expand the area wunder
irrigation and to develop cropping
patterns and agricultural practices
which optimise the use of land and
water resources. Detailed jgricultu-
ral plans would need to be drawn up
by regions and sub-regions based on
the full exploitation of water resour-
ces in the command areas of irriga-
tion projects and on the principles of
water consetvalion and management
in rainfed arcas The Plan would
also provide for massive investment
in expanding the rural infrastructure,
covering not only irrigation and sup-
ply of sceds and fertilizers but also
expansion of credit, storage and mar-
keting. It is also proposed to push
forward the implementation of land
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re-distribution programmeg and sche-
mes for consolidation of holdings and
to regulate the growth of farm medy
chanisation o ensure maximum la-
bour use consistent with optimuw
land and water utilisation. Efforts
woulqd also be made.to achieve im-
proved productivity and employment
intensity through the development of
animal husbandry, horticulture, fores-
try and fisheries where the scope tor
expansion jg even higher.

Central Caitle Breeding Farm iilham
Orissa

7159. SHRI GANANATH PRA-
DHAN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether there is any proposal
to set up any new Central cattle
breeding farms in the State of Orissa;

(b) if so, the details thereof; and

(¢) the steps so far taken by Gov-
ernment to improve the condition of
the existing two Central Cattle Breefi-
ing farms at Chiplima (Sambalpurt)
and Sunabeda (Koraput)?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHR{
SURJIT SINGH BARNALA): (a)
No, Sir.

(by Not applicable.

(c) Steps have been taken to, de-
velop more lang for cultivation, create
irrigation facilities, follow crop rota-
tions and to procure additional ani.
mals to build up the foundation herd.
Construction of buildings jn a phased
programme ang recruitment of essen-
tial staff as required has been under-
taken,

Steps are being taken to improve
health cover also,
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Production of Coarse Grains

7760. SHRI D. D. DESAIL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government agree with
the view expressed by Dr. J. S,
Kanwar, Associate Director of Inter-
national Crops Research Institute for
Semj-Arid Tropics that India will need
at least two and half times more
coarse grains by the end of this cen-
tury; and

(b) if s0, what steps are being taken
2 increase the coarse grain produc-
tion particularly in view of the very
poor growth rate of coarse grains out-
put in the last one decade?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Government are not aware of the
methodology adopted by Dr. J. 8.
Kanwar, in arriving at the likely de-
mand of coarse-gramns by the end of
thig century. The demand for coarse-
graing for human consumption is very
much elastic depending upon the
availability of rice and wheat, theiwr
comparative prices, levels of income,
population growth, extent of urbani-
sation, etc. In view of this, it 1s diffi-
cul¢ to make a precise estimate of the
overall requirementg of coarse-grains
in the country by the end of this
century.

(b) The gteps being taken to in-
crease the production of coarse grains
in the country include: (i) increasing
the coverage under high-yielding va-
rieties|hybrids|composites of  jowar,
bajra, maize and ragi; (ii) improved
management practiceg including con-
servation of soil and moisture and
adoption of cother dry farming tech-
niques on a large gcale; (iii) integra-
ted pest management particularly in
the case of jowar where high-yield-
ing/hybrids of similar maturity pe-
riod are being suggested to be culti-
Vated in large compact areas within
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a short-time so as to achieve synchro-
nous flowering and avoid pest build
up; (iv) training of extension work-
ers and farmers in the latest produc-
tion technology developed by the ag-
ricultural universities and research
institutes; (v) adequate and timely
supply of all inputs, including credit;
(vi) acceleration of the supporting
programm.es like the scheme of mini-
kit demonstrations; and (vii) intensi-
flcation of research efforts to improve
the yield potential of coarse grains
and to incorporate built-in resistance
to diseases and jnsect pests angd also
drought tolerance.

Seminar on “Wheat Consumers need”

7761. SHRI SURYA NARAYAN
SINGH: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) details of the discussions held
in Delhi recently in a Seminar on
“Wheat consumers needs”;

(b) whether the question of enforc-
ed price discipline to be observed by
flour Mills to bring down the prices
of food products was discussed in the
Seminar; and ]

(c) it so, outcome thereof and his
reaction in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a) In
the Seminar held on 20th and 30th
March, 1878 geveral papers were pre-
sented and discussed under four differ
ent technical sessions:—

1. Consumer Reactions.

2. Programmes for Producing and
Marketing  Quality Wheat
Variety-wise in the Next Ten
Years.

8. Handling and Storability of
Wheat and Wheat Products
in Relation to Maintenance of
Baffer Reserves.
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4. Potential for Wheat Consump-
tion ip the Indian Sub-Con-
tinent.

The Seminar has made a number of
recommendations in regard to increas-
ing the yield of different varieties of
wheat, optimum utilisation of wheat
grain storage, creation of facilities for
bulk handling and transport of wheat
grains, adoption of improveq and mo-
dern techniques for production of di-
flerent milled products, etc.

(b) and (c). According to infor-
mation available with the Govern-
ment the question of enforced price
discipline to be observed by flour
mills to bring down the prices of
food products does not appear to
have been specifically discussed in
the Seminar.

Upkeep of the Common Portion of
DDA Flats

7762. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
nMABILITATION be pleased to

ate:

(a) whether any complaints have
been received by him from the Agen-
cles formed for the purpose of look-
ing after common portions of DDA
flats in Delhj about non-payment eof
agencies dues by the allottees;

(b) what action can Government
take to realise agencies dues;

(¢) whether any such action has
been taken against any allottee;

(d) if not, whether Government
propose o take such action; and

(e) are the agencies ¢ \discharging
their tunctions satisfactorily?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Delhi Development
Authority has reported that it has
received some such complaints.
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(b) Noticeg can be issued by the
DDA to the defaulting members and
these dues can be recovered as arrears
of land revenue,

(c) The Delhi Development Autho-
rity has reported that it has issued
letters to allottees in Janakpuri, Law-
rence Road etc,

(d) Does not arise.

(e) The Delhi Development Autho-
rity has reported that most of the
registered agencies are not discharg-
ing their functions, relating to main
tenance of common portions, satisfac-
torily.

Request of skimmed Milk Powder
from Karnataka

7763. SHRI K. MALLANNA: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that the
Government of Karnataka hag asked
the Centre to immediately supply
skimmed milk powder;

(b) if so, the details regarding the
demand for skimmed milk powder
made by the State; and

(c) the reaction of Central Govern-
ment thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) The Directorate of Animal Hus-
bandry and Veterinary Services, Xar-
nataka had askeq for supply of 180
tonnes of skimmed milk powder for
the Government Dairies at Dharwad,
Gulbarga, Belgaum, Mangalore and
Shimoga for the period 15th Febru-
ary, 1978 to 15th July, 1978.

The Director, Bangalore Dairy has
also asked for supply of 800 tonnes

of skimmed milk powder during
1978-79,
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(c) As against the demand of 180
tonnes, a quantity of 50 tonnes of
skimmed milk powder for the year
1977-78 has been released to the Di-
rectorate of Amimal Husbandry and
Veterinary Services, Karnataka, and
the releasg of the balance quantity of
130 tonnes of skimmed milk powder
«during 1978-79 1s ynder consideration

The request for release of 800 ton-
neg of skimmed milk powder to the
Bangalore Dairy during 1078-79 s
under consideration
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KResetved Quota of Government
Accommodation for 8.0s ang S.Ts.

7766 SHRI R L KUREEL Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state

(a) whether Directorate of Estates
have provided reservation for Sche-
duled Castes and Scheduled Tribes to-
gether to the extent of ID per cent in
Type 1 accommodation m which all
Group D employees are covered, 10
per cent 1n Type II in which group C
and D employees are covered and 5
per cent Type III accommodation 1n
which mostly Group C employees are
covered, and

(b) 1f so, what purpose the Govern-
ment have served by 1ntroducing
these reservationg m allotment of Gov-
ernment accommodation and whether
there 15 any proposal to raise the above
percentage of reservation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) 10 per cent of the clear
vacancies 1n Types I and II and §
per cent of the clear vacancies 1in
Types III and IV are reserved for
allotment to Scheduled Castes and
Scheduled Tribes employees Besides
they are also considered from the ge-
neral quota m their turn if they so
desire

(b) The reservation has been made
to give additional facihities to  the
Scheduled Castes and Scheduled
Tribes employees There 18 no pro-
posal to raise the above percentages

Enhanceq Stipend for Hindi Training
Facllities

7766 SHHI GEQRGE MATHEW
Will the Mmster of EDUCATION,
SOCIAL, WELFARE AND CULTURE
be pleased to state

(a) whethey the Kerala Govern-
ment hasg asked the Central Govern-
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ment to give enhanced stipend for
Hindi training facilities;

(b) the attitude of the Central
Government about the request, and

(¢) the total sum spent now iIn
Kerala on the above per year?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI) (a) Yes, Sir

(b) In view of the likely repercus-
sions elsewhere, 1t 18 not possible to
agree to this proposal of the State
Government

(cy The following grants have been
sanctioned to the Government of Ke-
rala under the scheme during the
Fifth Five Year Plan

1974-75 Rs 200 lakh
1975-76 Rs 18,000
1976 77 Rs 60,000
1977-78 Rs 200 lakh

Bengalh Medium Higher Secondary
Scheol in Chittaranjan Park,
New Dethi

7767 SHR1 MUKUNDA MANDAL
Will the Minmister of EDUCATION,
SOCIAL, WELFARE AND CULTURE
be pleased to state

(a) whether Government are aware
that Hindi Medium Higher Secondary
School has been set up for the Ben-
galees in the Chittaranjan Park,
New Delhy, former EBIDP Colony,

(b) if so, the reasons thereof,

(¢) whether Government are con-
sidering any proposal for setting up
Bengali Medium Primary and Secon-
dary Schools in Chuttaranjan Park,
New Delhi, and

(d) it so, details thereof and atti-
tude of the Government thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) No Hindi medjum
Higher Secondary School has been
set up by Delhi Administration in
Chittaranjan Park, New Delhi. The
Government Co-Educational Middle
School functioning in the locality pro-
vides instruction both in Hindi and
Bengali.

(b) Does not arise.

(c) and (d). The existing Govern-
ment Co-Educational Middle School
is proposed to be upgraded to Secon-
dary level in the next academic ses-
sion. The Municipal Corporation of
Delhi which jg responsible for setting
up Primary schools in the Union Te-
rritory, is already running one Ben-
gali mediun: Primary School in this
locality.

Compensation to States on Introduction
of Prohibition

7768. SHRI DURGA CHAND:
DR. RAMJI SINGH:

Will the Minister of EDUCATION,
SOCIAL: WELFARE AND CULTURE
be pleased to gtate;

(a) whether it is a fact that the
State Governments have asked the
Central Government for compensation
in respect of introducing prohibition
in their respective States;

(b) it so, the details received from
each State in this respect;

(c) what are the figures of loss of
revenue given by the States as a
result of introduction of prohibition;
and

(d) to what exteént emch State

would be compensated on this
account?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GULSHAN).
(a) Some State Governments have
asked for compensation on account of
introduction of prohibition in their
States.

(b) and (c). Detailg of loss of reve-
nue have been furnished by three
State Governments are ag follows:

Estimated losg for

1978-79
Bihar 7.30 crores
Tamil Nadu 140.00 crores
Uttar Pradesh 20.00 crores

(d) The Centre expects to compen-
sate the Stateg to the extent of 50
per cent of the established loss of ex-
cise revenue in each year commenc-
ing from 1978-79, treating the actual
excise revenue of 1977-78 ag the base.
This will not include possible in-
creases which may have gccurred in
excise revenue, cost of enforcement
etc,

Setting up of National Research
Centre of LCAR.

7769. SHRI JANARDHANA POO-
JARY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether there is a proposal
with ICAR to set up National
Research Centres in the country; and

(b) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) Following are the ten National
Research Centres which are proposed
to be set-up during the Medium-Term
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Plan (1878—83), details of which are
being worked out:—

1. National Centre for Groundnut
Research

2. National Centre for Rapeseed-
Mustard Research

8. National Centre for Sunflower
and Safflower Research

4. National Centre for Sessamum
Research

5. National Centre for Pigeon

Pea and Gram Research

National Centre for Biofertili-

zation Research

7. National Centre for Research
on Photosynthesis

B. National Research Centre for

Animal Genetics

National Research Centre for

Animal Nutrition

0. National Centre for Research
on Solar Energy

-

Steps to Improve Education in Dadra
and Nagar Havell

7770 SHRI R R PATEL: Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to gtate,

(a) the steps taken by Government
to unprove the education system in
Dadra and Nagar Haveli;

(b) whether Government are aware
that the educational nstitutions in
Dadra and Nagar Havel are not func-
tioning properly;

(c) whether any inspection has beén
made 1n this respect; and

(d) 1f so, the decision taken by
the Government to improve the edu-
cation?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) The schools in the
Union Territory function according to
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the pattern followed in the neighbour.
ing State of Gujarat. The supervision
of the 166 schools at pre-Primary,
Primary, High and Higher Secondary
levels 1s ensured according to pres-
cribed criteria. Steps have been taken
to improve enrolment at Primary
stage by opening schools within a
walking distance of 1.5 KM, und in-
centives are provided to children be-
longing to Sc¢heduled Castes, Sche-
duled Tribes and economically back-
ward classes in the form of free edu-
cation upto Higher Secondary level,
free supply of text-books, note-books,
uniformg and mid-day meals, Hostel
facilities, including free boarding and
lodging, are provided to Adivasi chil-
dren. Examination reforms have been
introduced at Primary level, Facilities
for training in vocational subjects
have been provided Untrained tea-
chers are being sent for training. The
present extent of literacy is egtimated
at 29 86 per cent as against 14.97 per
cent in 1971,

(b) No guch complaints have come
to notice,
(c) anq (d). Does not arise,
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Difficulties being faced by Sugar Mills
due to Non-Lifting of Molasses

7772. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state: \

(a) whether his attention has been
drawn to the difficulties being faced
by Sugar Mills due to suspension of
lifting of molasses on account of
closure of a number of distilleries in
Maharashtra; and

(b) i¢ so, what action has been
taken or proposed to be taken by the
Government to help such sugar mills
to avoid any hold up in the removal
of molasses?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a) and
(b). In view of the record production
of molasses during the current year,
Government are taking necessary
steps to move molasses to deficit
States and release for exports.
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Irrigation Projects in Progres in
Karnataka

7773. SHRI K. LAKKAPPA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the number of irrigation pro-
jects, major and medium, in progress
in Karnataka State;

(b) whether there is any delay in
their execution due to paucity of
funds; and

(¢) if so, action proposed to be
taken by the Government of India to
provide the required funds and speed
up the execution of the projects?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
There are at present 7 major and 23
medium irrigation schemes under exe-
cution in Karnataka. In addition, 9
major and 11 medium irrigation sche-
mes, which are not vet approved, are
also under execution in the State,

(b) and (c). Till 1974-75, the pro-~
gress of works on certain projects
was slow due to paucity of funds,
However, since 1974-75 larger outlays
have been provided for major and
medium irrigation sector of Karnataka
State to ensure speedy complefion of
the projects. The outlays on this
seclor since 1974-75 have been as
under .

Year Rs. crores
1974-75 22.52
1975-76 28.45
1976-77 48.81
1977-78 (anticipated) 61.89

1978-79 (Plan provision) 68.08*

*In addition, the State Governmerft
have provided Rs. 23.00 crores for
unapproved schemeg of Cauvery basin
under Non-Plan.

The advance Plan assistance was
also provided by the Government of
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India to the State for accelerating the
progress of works on certain selected
irmgation projects The assistance
given was Rs 215 crores, Rs 355
croreg and Rs 614 crores during the
years 1975-76, 1976-77 and 1977-78
respectively

National Library, Calcutta

7774 SHRIMATI PARVATI DEVI
‘Will the Mmster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether National Library, Cal-
cutta 1s suffening from enormous
difficulties 1n the matter of space
shortage, scarcity of funds, inadequate
staff, disappearance of books, an
atmosphere of tension among the staft,
and

(b) what steps Government propose
to take to give a new identity to this
magnificent institution?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) and (b) The budget of the
National Library has been increased
Ifrom Rs 42,04,300 1n 1973-74 to Rs
85,25,000 1n 1978-79 The sanctioned
staff strength during the same period
hag been Increased from 603 posts to
767 posts A proposal to construct a
second annexe building to prowvide
additional floor space 1s under active
consideration The Government has
not recelved any report gbout dis-
appearance of books or of any tension
among the staff It 18 not known
‘what is the change i1n 1dentity of the
National Library the Hon’ble Member
1s contemplating, as ng change 13 en-
visaged by Government

Setting up Goat Research Institute

7775 SHRI M RAMGOPAL RED-
DY Will the Mimster of AGRICUL-
TURE AND IRRIGATION be pleased
to state

(a) whether Government propose to
set up goat research institute in the
<ountry, and
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(b) it so, when the decision is
likely to be taken by the Government

and the proposed location of the
nstitute?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
Yes, Sir

(b) This proposal 1s being worked
out for establishment of the Institute
in the Sixth Five Year Plan

In the meantime a Task Force has
been get up by the Couneil to formu-
late the detailed proposals for the
Institute Op the recomrmendation of
the Task Force contamned in 1ts inte-
rim  report tentatively Makhdoom
near Mathura has been selected as
':he site for the locatron of the Insti-
ute

Representation of Students m Senate

7776 SHRI BHAGAT RAM Will
the Mmster of EDUCATION SO
CIAL WELFARE AND CULTURE be
pleased to state

(a) whether he has received a reso-
lution passed by the Punjab Umiver-
sity Senate in connection with the
amendment to represent the students
in the Senate,

(b) whether he has accepted 1t;

(c) when a Bill for this purpose
will be introduced, and

(d) whether 1t 1s intended to
extend It to the other Universities?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) While Government have
not received any resolution passed by
the Senate of the Punjab University
In this vegard, the Vice-Chancellor
had intimated that he had given an
sssurance in the meeting of the Se-
nate held on 23rd March, 1975 that
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students would be given representa-
tion on the Semate when necessary
amendments in the University Act are
carried out.

(b) and (c), A Committee consist-
ing of representatives of the Govern-
ments of Punjab and Haryana and
of the University Grants Commission
has been formed to look into various
provisions of the Punjab University
Act anq suggest amendments thereto,
to meet the present-day needs. This
Committee will also consider the
question of providing students repre-
sentation on the University bodies,

(d) The Gajendragadkar Committee
on Governance of Universities had re-
commended that studentg representa-
tion may be provided on the Senate/
Court and Academic Council of the
Universities. The recommendations of
this Committee had been intimated to
the State Governments for necessary
action. Prowvision for this has already
been made in the Actg of several
Universities.

Output from Hybrid Bajra No. 1

7777. SHRI G. S, REDDI; Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state;

(a) whether the Hybrid Bajra No. 1
released in 1964-85 has ceased to give
larger output;

(b) it so, whether any new hybrid
pajra variety has been developed to
increase bajra yields; and

(c) if not, reasong thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir; Hybrid Bajra No, 1 released
in 1964-65 has ceased to give larger
output because it has become suscep-
tible to downy mildew (Green ear)
and ergot diseases of bajra.

(b) New high yielding and downy
mildew tolerant bajra hybrid like
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BJ 104, BK 360-230 and PHB 14 have
been released for cultivation. With the:
availability of hybrids possessing re-
sigtance to downy mildew, the pro-
duction vf the bajra can be expected
to increase. Ergot continues to be &
problem and intensive research on its
control iz in progress.

(c) Question does not arise,

Student Union in Universities and
Colleges

7779. SHRI CHITTA BASU: Wilk
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government nave since
decided to make membership, of the-
student’'s Union in the Unlversities
and collegeg optional; and

(b) if =0, the follow up actions in
this regard?

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(b) Does not arise.
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Foodgrain Storage in Miraj, Maha-

rashtra with World Bank Credit

7781 SHRI ANNASAHEB GOT-
KHINDE Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state

(a) whether the Government have
selected Miray aty, Maharashtra
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State, as one of the locations where
the grain storage capacity is proposed
to be sugmented or built with the
World Bank Credit,

(b) 1t so, the capacity for storage
proposed to be augmented or built,

(c) the estimated cost of the same;
and

(d) the time by which the scheme
18 likely to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH) (a) Yes,
Sir

(b) 50,000 tonneg capacity

(¢) The estimated cost of construc-
tion of godown including provision
for railway siding 18 Rs 185 crores

(d) It 18 expected that the entire
project at Miray would be completed
by the middle of 1979 80 1f the pos-
session of site 18 handed over by the
Maharashtra Government immediately

Subernarekba  Project

7783 SHRI SAMAR GUHA
SHRI BAIRAGI JENA
SHRI PRADYUMNA BAL

Will the Mimister of AGRICUL-
TURE AND IRRIGATION be pleased
to refer to the reply given to USQ
No 3541 on 12th December 1977 re-
garding resumption of work on
Subernarekha Flood Control Project
and state

(a) whether the scheme of flood
control Project for the river “Subar-
narekha” for the benefit of control of
frequent floods 1in the States of
Orissa and West Bengal are pending
before the Government for years,

(b) it so, the reasons for unusual
delay in implementation of the Pro-
ject, and
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(c) when the Project is going to be
finalised and the latest steps taken in
this regurd?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (c). It was stated in reply to Un-
starred Question No. 3541 answered
on 12th December, 1977 that the re-
vised scheme for construction of em-
bankments on either bank of Subarna-
rekha river in Orissa has not been
received at the Centre anq also the
‘West Bengal Government has yet to
furnish a report on the flood-routing
studies to determine the effect of the
proposed embankmentg on the railway
bridge in the absence of flood modera-
tion from the storage proposed to be
provided for chandil reservoir and
sections on the embankment jn their
territory. These have not yet ‘been
received from both Orissa and West
Bengal,

Ag regards the Subarnarekha Mul-
tipurpose Project of Bihar, clearance
of the Project will be considered
after an agreement is reached bet-
ween the concerned States, namely,
Bihar, Orissa and West Bengal. Though
an Agreement hag been reached bet-
ween Bihar and Orissa, the Agreement
between Bihar and West Bengal is yet
to be finalised.

Death of Junior Stenographer in DDA

7784. SHRI RAM VILAS PASWAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 114 on 13th June, 1977 re-
garding death of Shri Xamal Kant
Chadha Jr. Steno of DDA ang state:

(a) whether the enquiry into the
death of Shri Kamal Kant Chadha,
Jr, Steno of DDA hag been completed
und report has been received by the
~Government;
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(b) what were the circumstances
under which Shri Kama] Kant Chadha
wag driven to end his life;

(c) whether in the light of the
enquiry Government have reviewed
the rules and regulations governing
relief on transfer/resignation have
been reviewed; and

(d) whether Government propose
to review the procedure obtaining in
this regard in all departments so as
to prevent such fatalities?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Inquest pro-
ceedingg into the circumstances of the
death were conducted by the Police.
According to the inquest report the
stenographer committed suicide due
to frustration,

(c) and (d). No such review is con-
templated.

Report on Survey of Fishing Harbour
on Orissa Coast

7785, SHRI PADMACHARAN SA-
MANTASINHERA: Will the Mmister
of AGRICULTURE AND IRRIGA-
TION be pleased to state:

(a) whether the Government are
aware that flshing Harbours on
Orissa coast were surveyed by F.A.D.
team in 1970 and by U.N.D.P. team
in 1976;

(b) if so, when Government rece-
jved these reports and details there-
of; and

(c) when the project if any, is
likely to be worked out and  what
is the present position?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.
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(b) The reports in respect of fish-
ing harbours at Dhamra ang Naugar
were received in April, 1972 and m
December, 1976 respectively The har-
bour at Naugar is estimated to cost
Rs 66 lakhs for accommodatmg 40
fishing vessels of 12 metres in size
The main components of the harbour
are construction of wharf, auction
hall roads, water supply and build-
ings

The fishing harbour at Dhamra 1s
designed to accommodate 50 vessels
of 15 metre m size The project was
originally approved by the Govern-
ment of India for Rs 56 lakhs m May,
1975 which was revised in December,
1976 to Rs 69 lakhs The mawn com-
ponentg are construction of wharf,
dredging, slipway, roads water sup-
ply and buildings

(¢) The project details have already
been worked out The harbour at
Dhamra was sanctioned by the Gov-
ernment of India and the work is al-
most completed The proposal in res-
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pect of fishing harbour at Naugar is
under examination in consultation
with the State Government

Accommodation allotted to Semi Govt.
Organimtions at Concessional Rates

7786 SHRI H L PATWARY

SHRI RAM KANWAR
BERWA

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state a
list of houses, apartments and offices
allowed to semi-Government, social
and other associations like Bharat
Sevak Samaj, INTUC etc and to indi-
wviduals hike retired judgeg and Minis-
ters, Ex-Ministers etc free or at con-
cessional rent and if so, where and
at what rates”

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) A Statement 1s attached

Statement
S1 Name of the indiniduals/  Particulars of accommoda- Flement of rent Remarks
No Sermi Govt [Social Asso tion with type charged

cition cte

1 Smt Indira Gandhi, Ex- 12-Willingdon
PM (T-VII)

2 Mrs K D Chattopadhyay 20-Canmng Lane (T-VII)
C“IPG Wellesely Road (T- FR-45-A
v

3 K G Vadya

4 G Shivaramamurti
Du of National Museum (T-

5 Smt Tleclavati L
Social Worker

6 Mahavir Tyag:, Cx-MP

Crescent  FR-45 B with DG

FR-45-A

Retd Gllw, Shahjahan Road FR-45-A
)
tng Rabundea Nagar (T- QRe45 B with DC
)

16 Dr Rapndra Prasad FR-45-A less 25°%,
Road

rehate From 1-5-76
under FR-15-B with
DC

7 Dr Nilay Chowdhury, Cha- 76-Lod: Estates (T-VII) . FR-45-A

irman, Central Board for
Prevention and Control
of Water Pollution.
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SL  Name of the individuals/  Particulars of w  m
No. Semi-Govt./Social Amocia- tion with type ot g:fd ient  Remarks
tion etc.

8 Communications Centre of AB\-/II?) Tilak Marg (T- FReg5-A
in

9 Society for Rehabilitation 29-C, M.R.S, Rd. (T-V)

of physically handicapped
ans mentally retarded 33-C, Do.
backward.
35-C, Do, FR-45-A
37"01 Do.
39-C, Do.
10 Jawaharlal Nehru Univer N.A.A. Complex . + FReg5-A
sity
1 Lady Irwin College Edu- 5-Sikandra Rd. (Requisi- FR-45-B
cation Institution. tioned Bldg.)
12 Begum Zakir Hussain . 2-Moti Lal Nehru Place 10% of pension.
(T-VIIT)
13 Begum Abida Ahmad . 19-Akbar Rd. (T-VIII) . Do,
14 Smt. Lalita Shastri . . 1-Moti Yal Nehru Place Do,
(Type VHI)
15 Smt. L. N. Misra . . 4-Kiishna Menon Marg Do.
5 (T-VIII)
16 Smt, Jaswant Smgh . . CII/38, Dr Zakir Husain FR-45-A
Marg (T-VI)
17 Smt. Kumaramangalam . C-l‘g)ﬂumyun Rd. (T- Do.
18 Smt. Zohra Ansari . . D-Hll‘t;)o Rabindra Ngr. Do.
19 Smt. Pitambar Pant . . D-‘{!l).log-Rabhdrl Ngr. (T- Do.
20 Smt. Savitari Agnihotri . 198-Rouse A (T-V)  Nominal Rent
21 Smt. Mary A Joseph . C-H{gs, Lodi Colony (T-I FR-45-A
22 Smt. R.F. Mal d . 2-Mahadev Rd. (T-VI) Do.
23 A.C.Guha . . . 5-Gurudwara Rakab Canj Do.
- Road
2¢ C.D, Pandey . . 61-Bharti Nagar Do.
25 M.L. Dwivedi . . .1 s Col Rd. Do.
5 aT_gv) F) College
26 J.CM. . . . . g-Ashoka Rd. (T-VIII) Do.
27 Minto Road Club . . 2D, Kotla Rd. (T-V) Do.
Do.

28 Central Secretariat Club . 7-1?1‘ t‘t’)) 10-D Park Lane
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Sl. Name of the Indnri.dulk/ Particulars of da- El of rentchar- Remarks
No.  Semi-Govt./Social tion with type ged
ciation etc,
29 Shahjahan Rd, Club . D-{’I)Ial Shahjahan Rd. (T- F.R.-45-A
go Xaka Ngr.Residents’ D-II/9, Kaka Ngr. (T-V) Do.
Association,
81 Central Govt. Employees NW Moti Bagh (T-IV)
Cooperative S!orup 312’ -18, Diaz Sqr. (T-IV), ’
8-_645.8er (T-11), Do.
Sarojini Ngr.,
H6 a S. Ngr. (T-1D),
41-1 (A) Tmurpur f'I‘-II)
82 Residents’ Welfare Associa- 29, Probyn Rd. (T-III) Under FR-45-A
tion, Probyn Road, Delbhi.
83 Wilingdon Hospital Wei- 40-B, Irwin Rd. (T-VI) Do.
fare ety
31 Kendriya Hindi Parishad . xa;&s, Sarojini Ngr. (T- Do.
)
35 Smt. Sheela Bhatia . D-11/7, Shahjahan Rd. Under F. R. 45-B
{T-V) plus departmental
charge.
46 Smt. Swapna Sundar « B-43, Pandara Rd. (T-1V) Do.
87 Kumari Yammu Krshna D-I/3g, Chankya Puri (T-V) Under FR-45-B plus
Murti D.C.
38 Smt. Siddheshwari Devi (late) D-I/12, Bharti Ngr. (T-V) Under FR 45-A
39 D D. Devlakikar D-1/10, Lodi Colony (T-II) Do.
40 Union Terntory of Aruna- C-Il/60, Moti h Do.
chal Pradesh” f6os Beg
41 N.D.M.C. 1 58, Kidwai Ngr. (W) Under F.R. 45-B
(T-V)
2 47-D, Lake Souare Do.
(T-
3 C-399, Kidwai Nagar Do.
¢ D-221, Moti Bagh 1 Do,
(T-1I)
5 E-175 (15 Netaji Ngr. Do.
'r-ff) 57), Netaj
6 Onchall andone garage Under F.R. 43-A
in Kotah House
9 31D, Nicholson Sqr.  Under F.R. 45-B
8 D-g59 Moti Bagh-I
42 D.M.C.

1. F-35/37, 98, Rd. No, 4, Under F.R, 45-A
Ansjresw' ?‘nnj (T--Ill)4 b

2 (!’-1)48" Srinivaspuri (T- Under F.R. 45-B
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Sl. Namecof the Individuals/ Particulars of d Element of rent  Re:
No. Semi-Govt,/Social Associa- tion with type churgeg il marks
tion etc,

3 ?iglﬂas, R. K. Puram (T- Under F.R. 45-B

4 S5I/827, R. K. Puram Do.
(T-11)
5 1-87, Nanakpura (T-II) Do.
43 Congres Partv in Parha~ (i) 1%-D, Raja Bazar Under F.R. 45-A
ment (T-1V)
(i) 8-IV/209, R. K. Puram Do.
(T-11)
(1) S-IV/8g2, R. K. Puram Do.
(T-11,
(1v) S-1V/222, R. K. Puram Do.
(T-II)
{v) 8-1V/181, R. K. Puram Do,
(T-II)
(v1) S-II/508, R. K. Puram Do.
(T-1)
44 CPL (M) . . . Suite No. 14 (double), V.P, Under F.R. 45-A
House
45 CPI. . . . . 309, 119 and 201-A(single Under F.R. 45-A
3 suites) V.P, Houﬁe o i
46 DMK. , . . . Suite No 15, (single suit) Under F.R. 45-A
V.P. House
47 BK.D. . . . . Suite No, 1 & 2 and Sr. Qr. Undet F.R. 45-A
No. 65 & 20, V. P. House
48 Jan Sangh . . . Suite No. 23 & 24 (ungle), Do.
Si. qr. No, 56, V.n%l.
House
49 Swatantra Partv . . 203, Single V.P. House Do,
50 Congress (O) . . . 100, 219 (single), Sr Qr. Do,

No 44, V. P, House

51 Socialist . . . 16, 17, 104 (single) Sr. Qr. Do.
No. 40, V. P. House,

52 Sociahst (Lohiawad:) . gio (vingle), V. P. House  Under F.R.45-A

53 Janata Party . . Suite No. 507, V. P. House Do.
54 Smt. Gayatri Devi, Ex- g1, Lodi Estates (T-VI) Under F.R. 45-B
MP. with D.C.

55 United Nations Military AB-1/, Purana Qila Rd. Rent free.
Ohserver Group in India  (T-VII)
and Pakistan
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Q]  Name of the Individuals Particulars of accommoda-  Flimentofrent  Remarks
No  Set u-Govt [Social Associn tion with type charged
ton cle
56 Gnh Kalyan Kendia 17 and 19, Mahadev Road Re 1¢/ sm
(T-VI} 137 Masnd Moth
(TIV)
57 Bharat Sewak Samay Garage No 109 110& 111 Under F R 458
North Avenue with DC
5! Womens Mutual Ad Flat No 75, South Avenue Under FR 45B
Saciety with D C

rq Press Correependents 102 Flats

i
Undr FR 45A
and TR 45 B with
nc

Aid to advance Centre for Teachiug
and Research in Marine Geology and
Gebphysics

7787 SHEI HARI VISHNU KA-
MATH Will the Minister of EDU-
CATION SOCIAL WELFARE AND
CULTURE be pleased to state

(a) whether 1t 1s a fact that the
University of Cochin proposes to
establish and advanced course for
teachmng and research in marine geo-
logy and geophysics

(b) whether the Central Govern-
ment has been approached for aid and
assistance to the project, and

(¢) 1f so Governments
thereto?

reaction

THE MINISTER OF EDUCATION
SOCIA], WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) to (¢) The Unwersity of
Cochin hag 8 School of Marine Scien-
ces During the Fifth plan period,
the university had proposed expansion
of this School These proposals 1n-
cluded the addition of a Division for
Marine Geology The expert Com-
mittee of the University Grants Com
missino which consideied the propo-
sals recommended the introduction of
short-term post M Sc diploma course
In Marine Geology and the creation

675 L85

of a post of Professor for orgamsing
and developing capabilities 1n the
subject The University Grants Com-
mission had approved these recomr-
mendations The Commission has not
received any further proposal from:
the Umwversity to establish advanced
courses for teaching and research in
Marine Geology and Geophysics

Criteria for Allotment of Government
Accommodation to the Working
Couples

7788 SHRI DHARMA VIR VA-
SISHT Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state

(a) whether 1t 15 a fact that house
rent allowance of both husband and
wife 15 stoppeq on allotment of Gov-
etnment accommodation to one of
them,

(by whether Government propose
to reconsider the matter and stop
house rent allowance of th, allottee
only and not of his spouse,

(c) 1f not whethey Government
propose to allot them accommodation
on the basis of the galary of both of
them taken together, and

{d) if not the reasons therefor?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes. Sir.

(b) No, Sir.
(¢) No, Sir.

(d) Combining of emoluments of
both husband and wife for the purpose
of allotment of accommodation would
result in a number of complications in
determining priority date as well as
recovery of licence fee, apart from
other difficulties which may arise as
a result of transfer, resignation, re-
tirement etc. of one of them. ‘
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Bhim Kunda Project

7791. SHRI BAIRAGI JENA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether all the reports and in-
formation required for the construction
of Bhim Kunda Project over River
Baitaran ip Orissa has reached the
Government of India from Orissa
Government;

(b) whether this Bhim Kunda pro-
ject is being or will be includeq in the
6th Five Year Plan;
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(c) it so, what ig the estimated cost
of the project; and

(d) when will the work start; if
not, what alternative steps are pro-
posed to be taken to control flood in
the river Baitarap in Orissa?

THE MINISTER OF .AGRI-
CULTURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (c). The report for Bhimkund
projest, estimated to cost Rs. 165.80
crores, has been received in the cen-
tral Water Commission. This was exa-
mined in the Commission and com-
ments sent to the State Government
in June, 1977. Replies to these are
awaited.

(b) The details of new major and
medium jrrigation projects proposed
to be taken up by the Government of
Orissa in the Five Year Plan (1878—
83) have not been received so far
from the State Government.

(d) The question of taking up Bhim
kund project for construction can be
decided after it ig found technically
feasible and economically viable, and
1s included by the State in the Five
Year Plan (1978—83) and adequate
funds are provided by the State Gov-
emment for the same.

With the construction of Bhimkund
Dam the peak flow discharge in the
Bartaran below Akhupada would be
moderated to 3 lakh cusecs. The State
Government had prepared a flood
contro] scheme for the delta area in
1973 taking into account the moderated
flow discharge. If the dam 1s not
completed the embankments in the
delta will have to be designed for a
higher peak discharge
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Reconstitution of Central Social Wel-
fare Board

7793. DR. BAPU KALDATE: Wiil
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the Central social Wel-
fare Board has been reconstituted?

(b) if so, the nameg of the newly
appointed members;

(c) whether any names suggested
by States were rejected; and

APRIL 24, 1978
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(d) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKD): (a) Yes. Sir.

(b) A statement giving the requi-
site information is attached.

(¢) No, Sir,

(d) Does not arise.

Statement

The names of the members of the yeconstituted Central Social Welfare Board are given below : —

S. Name

3 Smt. Leela S. Moolgoakar .
2 To be nominated Jater

3 To be nominated later . .

4 Smt. Premalata Rai . . . .
5 Smt. Indraben Diwan

6 Smt. Shanti Devi . ) : .
7 Smt Lila Tondon . . . .
8 Begum Sheikh Mohd. Ahdullah M.P. .
4 1o be nominated later . . .
10 Smt. Ratnakala S. Menon . . .
11 Smt. Urmila Singh . . . .
12 To be nominated later . . .
13 Mis Silverine Swer . . .

14 Smt. Skill Angal of Sekmai . . B
15 Smt. I, Chubala . . .
16 Smt. Kuntala Kumari Acharya . .
17 Smt. Surendra Kaur Grewal . .
123 Smt Ujla Arora . . .
19 Kazini Sahebs Elisa Maria of Chakhung

Desig Rep e of
Chairman
Member Andhra Pradesh

» Assam

" Bihar

s Gujarat

» Haryana

» Himachal Pradesh

. Jammu & Kashmir

» Karnataka

» Kerala

' Madhva Pradesh

» Maharashtra

» Meghalava

Y Manipur

» Nagaland

» Orissa

”» Punjab

» Rajasthan

» Sikkim
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ii-o Name Desig Rey| ive of
20  °mt Noorichan Bazaak . Member Taml Nadu
21 To be nonunated later . . . » Trpura
22 Smt (Dr) Satyawat: Sinha . » Uttar Pradesh
23 Prof Kanak Mukherce . . o W st Bengal
24 Smt., Gecta Knishnatiy s . » Andaman & Nicobar Is.
lands
25 Smt Utha Sun . . . » Chandigarh
26 Smt Ialimtlnangi . . . . Mizoram
27 Smt. Tla Bhatt . »
28 Smt Devaki Jam . . B . »
29 Dr (Smt) Rajammal|Devdae . »
3> Smt Rakla Saran . . »
31 Smt A Wahabuddin"Ahmad ”
42 Smt Indua Mm . . »
43 Smt Kriskna Rao . »
34 Smt Arat Dutt . »
i_r, Smt Anasuya Shnidhar Limaye . »
96 Shn J A Kalvanakrishnan . s Minsstry of Finance
Tinancial Adviser
37 Smt Sarla Grewal, Additional Secretary " Minstry of Health &
Tamily Welfare
g8 Shn B K Sharma, Jont Secretary " Department of Rural De-
1clopment
49 Smt Anjam Day d, Jont Ed " ] Department of Education
Advicer
40 Shn B N Bahadur, Deputy S Y . ' De:rretmcntofsocm Wel-
41 'To be nominated later . . . »w Planning Comnussion
42 Smt. Kamala Bahuguna, M.P. . . " Lok Sabha
43 Shri K Suryanarayana, M.P. . . " Lok Sabha
Smt, Pratibha Singh, M.P.". . . ”» Rayya Sabha
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Urban Lang Celling Act in Tamil
Nadu

7796 SHRIMATI PARVATHI KRI-
SHNAN  Will the Mmster of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state

(a) whether the Union Government
have any information regarding the
enactment of the Urban Land Ceiling
Act ;n Tamil Nadu,

(b) 1if 80, what are the details there-
of

(c) whether the State Government
has proposed any emendments to the

VAISAKHA 4, 1900 (SAKA)
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said act to cope with the situation n
Taml Nadu, and

(d) 1if so, the details and Govern-
ment’s response thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT) (a) and (b) Yes, Sir The
Tarril Nadu Urban Land (Ceiling and
Regulation) Act 197 was enacted as
a Presidents Act on the 3rd August,
1976 It closely follows the Central
Act

(c) and (d) The Tamil Nadu Ur
ban Land (Ceiling and Regulation)
Bill 1978 was introduced in the State
Legislature on the 28th March, 1978
to replace the existing Act The de-
taills will be known only on receipt
of the Bill as finally passed by the
State Legislature which 1s awaited

Demolition of Governmeni Accommo-
dation in DLZ. Area, New Delhi

7797 SHRI KIRIT BIKRAM DEB
BURMAN Will the Minister of
WORKS AND HOUSING AND SUP
PLY AND REHABILITATION be
pleased to state

(a) the number of type IV quarters
in the DIZ Area which have been
demolished oy are proposed to be de-
molished,

(b) whether 1mn place thereof mew
type IV quarters are proposed to be
constructed m this area so as to ac-
commodate the allottees of the demo-
lished quarters and

(c) if the answer to (b) above be
in the negative the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) 234 type IV  quarters
have been demolished and 330 quar-
ters are proposed to be demohshed
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(b) and (c). 124 type IV quarters
have already been constructed in the
DIZ area; and 82 type IV quarters
are under construction. To facilitate
provision of alternative accommoda-
tion to the occupants of type IV
quarters, Government has decided to
take up construction of 250 type IV
quarters in Delhi during the current
year but since no vacant land is avail-
able in the DJI.Z. area at prcsent,
these type IV quarters are likely to
be constructed in some other localily.

Coconut Board

7798. SHRI GEORGE MATHEW:
‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) whether the proposed Coconut
Board will be localed in the State
with the largest area and production
in coconuts;

(b) whether representation will be
given to the concerned coconut grow-
ing States in the Board according to
thi; area and production in coconuts;
an

(c) whether the State Governments
will duly be consulted When appoint-
ing Members of the Board from the
respective States?

THE MINISTER OF AGRI-
CULTURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
A decision is yet to be taken regard-
ing the location of the headquarters

of the proposed Coconut Development
Board.

(b) Representation will be given
‘to the Coconut growing States on
the Board keeping in view their
importance from the point of view of
coconut production,

(c) The State Governments will
‘be consulted when appointing their
representatives on the Board.
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Foreign Ald recelveq by Vanvasi
Ashram at Mirzapur (UP,)

7798. SHRI HARGOVIND VERMA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Vanvasi Ashram at
Mirzapur (U.P.) is receiving foreign
aid; and

(b) if so, how much?

THE MINISTER OF AGRI-
CULTURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The information is being
collected and will be laid on the Ta-
ble of the Sabha as soon as it becomes
available,

Tribal Area Development Agency
during Sixth Plan

7800. SHRI GIRIDHAR GOMAN.
GO: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whethey hig Ministry have
askeq the State Governments to
prepare the projects for Tribal Area
Development Agencies to continue the
programmes in Sixth Five Year Plan;

(b) if so, whether the States have
submitted the project reports for con-
sideration of his Ministry so far; and

(¢) it not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) No, Sir.

(b) Does not arise.

(c) During the VIth Plan, Pilot Pro-
jects on Triba] Development for which
Ministry of Agriculture and Irrigation
ig the nodal Ministry will be integrat-
ed with the tribal sub-plan dealt with
by the Ministry of Home Affairs.
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Use of bio-gas for domestic and
industrial purposes

7801 SHRI S R. DAMANI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) the extent to which bio-gas 18
being used for domestic and industrial
purposes and the saving on other fuels
thereunduvr effected 1n the current
Year,

(b) the prospects of its wider
application, and

(c) the efforts Government are
making to popularwse the use of this
source of energy”

THE MINISTER OF AGRI-
CULTURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
Presently bio-gas 1s mainly used for
domestic cooking and lighting pur-
poses Its use for industrial purposes
1s practically non-existent except on
experimental/pilot basis for running
diesel engines

Since the use of bio-gag 1s generally
made n individua] houses, it 1s diffi-
cult to quantify the exact savings in
terms of other fuels in any particular
year However, about 58,000 bio-gas
plants nstalled 1n the country under
the Central Sector Scheme during
the Fifth Five Year Plan are expected
to produce annually about 846 ml
lion cum of gas which 1s equivalent
to 508 million bitres of kerosene 1n
terms of replacement fuel value

(b) The prospects of wider appli-
cation of bio-gas in industrial uses at
present seem to be Iimited because 1t
cannot be easily hquified or compres-
sed However, research efforts 1n
this dwrection are under way

(c) All out efforts are being made
to popularise the use of bio-gas. These
include the grant of Central subsidy
to the beneficiaries (at the rate of 25
per cent to small and marginal far-
mers for small plants of 2 and 3 cu.
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m. size, at the rate of 20 per cent to
other farmers for all sizes of plants;
@ 33 per cent for community gobargas
@ 50 per cent for plants eet
up in hilly and tr:bal areas and
at the rate of 100 per cent for commu~
nity plants based on night-soil), set-
ting up of Coordination Committees
at State level, arrangements for the
traimming of village artisang and ex-
tension staff 1n bio-gas technology, use
of audio visua] methods to motivate
the farmers, and development of low
cost plantg through research and deve-
lopment.

Cooperative Banks working under
Delhi Administration

7802 DR LAXMINARAYAN PAN-
DEYA Will the Mmster of AGRI-
CULTURE AND IRRIGATION be
pleased to state

(a) whether 1t 1s a fact that Gov-
ernment have received complaints
about irregularities and illegal prac-
tices 1n various cooperative bankg
working under Delh: Administration;

(b) 1f so the details thereof, and
(c) the steps taken by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) (a) Yes, Sir

(b) The complaints have been re-
ceived aganst the management of the
following banks

(1) Delh: State Cooperative Bank
Ltd

(2) Jam Cooperative Bank, Ltd

(8) Delli Urban
Bank, Ltd.

Cooperative

(c) The following steps have been
taken by Delhi Adminmstration:—

1 The Board of Directors of the
Delh; State Cooperative Bank, Ltd,
has been superseded and an Admi-
mstration has been appownted.
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2. In order to ascertain the cor-
rect position of the Jain Cooperative
Bank, Ltd., a statutory enquiry un-
der section 55 of the Dethi Coope-
rative Societies Act, 1972, has been
ordered on the basis of complaints.

3. On the basis of the irregulari-
ties noted in the working of the
Delhi Cooperative Urban Bank, Ltg.
a statutory enquiry has been insti-
tuted.
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Applications received py D.D.A, under
the Slum Clearance Scheme

7804. SHRI HARGOVIND VERMA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the applications re-
cetlved under the Slum Clearance
Scheme ip the Delhi Development
Authority, Jhandewalan Office upto
the last date of 25th January, 1978 are
neither categorised nor serialised;

(b) if so, whether the applications
are not searched out for giving infor-
mation to the registered persons and
whether they are not given satis-
factory replies; and

(c) if so, the action proposed to be
taken by Government against such
employees and Officers and if not, the
reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Delhj De.
velopment  Authority has reported
that applications were invited upto
25th January, 1978, under a Special
Housing Scheme for allotment of
tenements in the Resettlement Colo-
nies. The last date for receipt of ap-
plications  was extended upto 31st
March, 1978. This Scheme was being
handled by the JJR Cell upto 31st
March, 1978. Consequent upon the
transfer of thjg Cell to the Municipal
Corporation Delhi this work is now
being handled by the Delhi Develop-
ment  Authority. It was notified
through an advertisement that work
relating to the scheme will be reorga-
nised in the DDA, by 1st May,
1978. The inquiries from the appli-
cants will be attended to thereafter.

(c) Does not arise.
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Complaints against Principal and
Managemeni of Institute of Catering
Technology ang Applied Nutrition,
Calcutta

7805. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to refer to the reply given
to Unstarred Question No. 1179 dated
21st November, 1977 regarding Cen-
tral aid to the Institute of Catering
Technology and Applied Nutrition,
Calcutta angd state:

(a) whether any detailed investiga-
tions have been made into the charges
made against the Principal of the
Institute and the Management there-
of;, and

(b) if so, findings thereof.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). The
Chairman of the Board of Governors
of the Institute hasg reported that
the enquiries So far conducted by him
in regard to the various allegations
levelled by the students and others
against the Principal have not reveal-
ed any jrregularities on the part of
the Principal.

The Board of Governors of the
Institute has also constituted two Ex-
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into the various academic and admi-
nistrative matters of the Institute.

Committee on Mechanisation of Agri~
cultural Farm

7606. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether it is a fact that Gov-
ernment have appointed a Committee
recently to scrytinise the conditions
under which mechanisation of agri-
cultural farms in -the country could
be allowed to grow;

(b) if so, the details of such Com-
mittee and the terms of reference
made to it; and

(c) the npumber of mechanised
farms at present existing State-wise,
along with their total areas under
cultivation?

THE MINISTER OF AGRI-
CULTURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No Sir.

(b) Question does not arise.

(c) The particulars of the mecha-
niseq Central State Farms are given

pert Sub-Committees to go further below:— i
S. Name of the Farm State Area under cultiva-
No. tion (in hectares)
3 Central State Farm Suratgarh including
Sardargarh . . . . . Rajasthan 10086
2 Central State Farm, Jetsar . . Rajasthan 8094
3 Central State Farm, Hissar . Harysna 25m)
4 Central State Farm, Ladhowal Punjab 9:}
5 Central State Farm, Raichur Karnataka?l 244
6 Central State Farm, Chengam Tamil Nadu 2430
7 Central State Farm, Cannanore . . Kerala 2510
8 Central State Farm, Kokilabari . . . Asam . 700
9 Central State Farm, Bahraich . . . Uttar Pradesh 1862
19 Central State Farm, RacBareili . . . Uttar Pradesh 120
11 Central Statc Farm, Mizoram (Two units) . Mizoram 28y
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Pay Scales of Librarians in Colleges
and Universities

7807. SHRI R. K. MHALGI: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state;

(a) whether Government have re-
ceived a representation dated 8th
November, 1977 from the Bombay
University College Librarians’ Associa.
tion regarding revision of pay scales
of Labrarians in Colleges and Uni-
versities;

(b) if so, what action had been
taken and when; and

(¢) whether those concerned have
been intimated accordingly, it so,
when?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). Yes, Sir. Govern-
ment have received several represen-
tations from the Associations of Uni-
versity and College Libranans in dif-
ferent parts of the country demanding
parity in their revised pay scales with
those of teachers. The matter is
under review in consultation with the
University Grants Commission and
the decision when taken will be com-
municated to all concerned.

Part time Hindi Teaching Centres

7808. SHRI P. RAJAGOPAL NAIL
DU: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether whole time and part
time Hindi teaching centres have
been opened in the country with the
financial assistance of Central Gov-
ernment; and

(b) if so, the places where they
have been opened?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BAR-
KATAKI): (a) and (b). Over 120
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Voluntary Organisations are being
assisted for opening centres for teach-
ing Hindi. The details about places
where these have been opened are not
available.

Housing Shortage in Goa

7808. SHR1 EDUARDO FALEIRO:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government are aware
of the acute accommodation shortage
in the major towns of Goa and high
rate of rent due to non-availability of
rental houses; and

(b) it so, the steps Government
propose to take to provide housing for
the lower and middle income groups
of people in that territory?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR1 SIKANDAR
BAKHT): (a) Yes. Sir.

(b) The Union Territory Adminis-
tration is constructing tenements
through the Goa, Daman & Diu Hous-
ing Board under different social hous-
ing schemes intendeq for different in-
come groups. The Union  Territory
Administration is also granting leans
to the Government employees for the
construction of houses.

The outlay for housing for Goa, Da-
man & Diu during the last three
years is as follows:—

Year Rs, in
lakhs
197576 . . . . 3540
1976-77 Ce e 41°03
9779 . . . . 45°00

The Goa, Daman & Diu Cooperative
Housing Finance Society Ltd. also
advances loans to Primary Cooperative
Housing Societies for construction of
houses.
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The Housing and Urban Develop-
ment Corporation has sanctioned a
loan of Rs 857 lakhs to the Goa,
Daman & Diu Housing Board for un-
dertaking a compomte housing sche-
me at Margo In addition, HUDCO
has recetved another gcheme from
Goa, Daman & Diu Housing Board
for construction of 100 LIG houses
costing Rs 17265 lakhs  The sche
me 15 under negotiation
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Assist for outdoor stadia in Por-
" T
N Y 1978 ¥ W aw i:m I; bandar and Junagadh (Gujarat)
THIIT 3] 59 M@ty QHIFT ST
? 7814 SHRI  DHARMASINHBHAL

PATEL  Will the Minister of EDU-
CATION SOCIAL WELFARE AND
CULTURE be pleased to refer to the
reply given to Starred Question No
182 on 28th November, 1977 regard-
ing assistance for outdoor stadia 1n

Porbandar and Junagadh  (Gujarat)
and gtate
(a) whether the Central] Govern-

ment propose to give Rs 100,000 out
of the total estimate outlay of Ra
2,69 805 for Outdoor Stadia in Por~
bandar city of Saurashtra region 1n
Gujarat and Rs 1 lakh out of the
total estimated outlay of Rs 260,500
for Junagadh Stadia to the Qov-
ernment of Gujarat during the finan-
cial year 1978-79, ang

(b) if so, when this amount of Rs 2
lakhs for these two stadia will be
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given to the Government of Gujarat
and if this amount will not be given,
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GUL-
SHAN): (a) and (b). These proposals
will be considered along with other
similar proposals received or to be
received from the other State Govern.
ments/Union Territory  Administra-
tions/State Sports Councils by the
end of July 1978, for consideration
during 1978-79, in accordance with
the order of priorities laid down by
the All India Council of Sports for
these projects. If approved by . the
Government. in consultation with the
All India Council of Sports, the ma-
ximum assistance from Government
admissible on a matching basis for
either of the two projects will be Rs.
One lakh. A decision in the matter
will be taken in the course of the fin-
ancial year 1978-79.

T ey vy e freer (geet)
TTT &R AT & vt w1 fesfor

7815. st ux fag wif w@w:
7 fmin st wrare aqr qfr s
gmeie W 97 0T W FU AN
fa :

(%) €avwraraaar i fagra
fare & grdror AT F 4000 wIE A
HRHT T F uFTAT w7 Frafer s Ay
QF FoaT TATE @ e 7fE g1, |1 g+
sfTr FT

(a) fafaw Sfordt & e maray
F1 frain #97 %1 90T &, S O
farady s | Ay

(7) qevTT F a0 §7 F 59
grsiar & wAe T gFrAT &7 frato 7§
#fag 31719, 1978 @ fav i faay
w» wgfa & ot Y, dic

AFPRIL 24, 1978

Written Answers 160

(v) =ar marg agr a0l fawrw
frre & g s wewm 7w, afenrx
& arg frawe aE Ao garg Al
ofg gi, a1 sawT e AAT § 7

frafor ity e war g wite
graiw Wt (s frwe wew)

(%) &Y, #1 dT F &R @
THFIT § i

(i) == sifus gfec & e
i & weafya qfqd &
farm frgrast wFET & fagior
& ST |

(ii) g=®r #t faca  Famaan
geuw frgrawy oFE $Y §7
A FT 50 Afamw Iw
dfwa g

(iii) =ow v 5 wfywa  arfes
IS &Y AHE & AN

(iv) == @ suw freg 3% #Y
afg ¥ T@ oA &
T Y G WEIAT Y AT
2

(v) & @gEar  USE G
grar afwa sfasoit &7
gerey &1

(@) ge=%t gt e aw HE
fafws grare uwwr FY AT 2255
Tad ¥ 4000 ¥9Y F T

() e Tew w, AETE
grfyer wrare 4§ &Y dW g
wErgaraddr T g9 6000 Fegrawy
gFwl & fa0 87, 6 W w4 HY W
ufir & &5 &1 sqwT 20

() v, &1 gEwr ¥ g W
WA gEe, Afeare, Jord ¥ 919 6w
& ¥, g srare % forg areafuw



161 Written Answers

st gro wdtew fesrgm wafem
FA 3 fag o wfaw wrda g
srare sfaafar &1 oy #1139
P & fag 97 eI IW T
T —

&9
g9 GEEHIT 25,000
fadar g 15,000
qArT T 10,000

gfeuifar v ot wfason &
fog g+t & it awhor et § wEe &
i & fro gew & wo A F O
&

sa-farw & fag fraaw

7816. WY Y&F gAA: T
g sitx faard @Y g S9 1 TOT
it -

(w) = foged o8 sa-fawra
d g ma @1 9t & S ey fafy
#1 faga Gear war

(@) =ar 39 sy wfw &1 90-
W w7 foar T 9r ) W)

(n) =fz g, @ qmwEeRy ST
w87

gfw i fang "=t (=t gesia

g ) - (%) w-fram & fag

1975-76 § 170 &g 9 HIT 1976~

. 77 Fam 1977-78 ¥ ¥ AT AW

’ 200 919 T ¥ Gfkemm &7 wHEA
fear war 971

(&) 71T () . 1975-76 AKX
1976-77 § awafas =@w W
200 W19 T WX 205 ATE TWH
g1 1977-78 § 200 W@ ¥
&Y N FT gWEAT g )
o5 L3 o e

VAISAKHA 4, 1900 (SAKA)

Written Answers 162

Krishi Vigyan Kendras ang Trainees
Training Centreg in M.P, .

7817. SHRI MADHAVRAO SCINDIA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to refer
to reply given to USQ No. 4246 on
27-3-1978 regarding Krishi Vigyan
Kendra and state:

(a) the names of the places pro-
posed in Madhya Pradesh for esta-
blishing new Krishi Vigyan Kendras
and Trainees Training Centres in the
State; and

(b) the criteria Tor gelecting the
places for establishing these Kendras
and Cenires and time by which the
approval of the Government of India
is likely to be accorded?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Three pro-
posals have been received for eastaki-
ishing new Krishi Vigyan Kendras in
Madhya Pradesh. ‘Two proposals nav2
been received from Jawaharlal Nehru
Krishi Vishwa Vidyalaya one for est-
ablishing a Krishi Vigyan Kendra at
Kumaraband (Jagdalpur) in Bastar
District and the other at Dindori Is-
trict Mandla. The Third one is from
Bhartiya Admjati Sevak Sangh for the
establishment of Krishi Vigyan Kendra
for tribal farmers of vanvasi Dham,
Maharajpur, Mandla District. No new
proposal has been received for the
establishment of  Trainers Training
Centre in Madhya Pradesh.

(b) The following criteria have beer
generally used for selecting the loce-
tions for Krishi Vigyan Kendras:

(i)* Comparatively backward dis-
trict of the State, with majority of
Small farmers, tribal people aod
‘backward classes;

(ii) Draught .and flood prone
areas;

(iii) Hilly areas.

(iv) The proposal is duly recom-
mended by the State G(:vernment_ as
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well as by the Agncultural Uni-
versity in the State to serve a parti-
cular agroclmatic zone or region.

(v) The location 18 recommended
by the Visiting Team appointed by
the ICAR

(v1) Comparatively fnigh produc-
tion potential of the area and theie-
fore high need for skill traiming inr
farmers, fishermen, farm wives «nd
farm Youth.

(vi1) Established reputation of the
Institution/Orgamsation 1n the field
of rural development and presence
of devoted workers especially n iLe
case of voluntary organisations

The proposal for establishing new
Krishi1 Vigyan Kendias and Trainers
Training Centres during the Sixth Plan
period is under consideration ol the
Government The approval for estali-
1shing new Krishi Vigyan Kendras & 1
be accorded after the Sixth Plan pro
posals have been finally approved Ly
the Government

Central Government Employees Hav.
ing their own Houses

7818 SHRI MADHAVRAO SCINDIA
Will the Minmister of WORKS AND
HOUSING AND SUPPLY AND RT-
HABILITATION be pleased to state

(a) whether it 1s not u fact that
~lentral Government Employees hav-
ing their own houses in Delhi were
forced to vacate Government accom-
medation and m default were penali-
sed during the last three yeais,

(D) 1f so, the number of such em-
ployees who have been penalised,

(c) whether 1t 1s also a fact that
tenants of such employees refused to
vacate the houses or its  portions
when required by the house owners,

(d) if so, the number of such house
owners whose houses have not been
vacated by the tenants as yet, and

(e) the steps, the Government pro-
pose to take to protect such emplo-
yees who have vacated Government
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accommodation and on the other hand
their private houses have nat besm
vacated by tenants?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA~-
BILITATION (SHRI  SIKANDAR
BAKHT) (a) and (b) The house
owning officers have the option eithe!
to vacate the Government d
tion or continue therem on payment
of enhanced licence fee Nobody was
forced to vacate the Government yyuac-
ter and there is no question of penalis-
ing them

{(¢c) A few represenialions were re-
ceived 1n the past

(d) Governmen? have no informa-
tion about the exact number.

(e) For allotment of Government
dccommmodation they will have to take
their turn Foi getting thair houses
vacated by their tenants the officers
could take action as provided in the
relevant Rent Control Act

Conditions prevalling in Resettlement
Colonieg in Dellu

7820 SHRI RAJKESHAR SINGH:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to state

(a) whether his attention has been
drawn towards news item entitled
‘R« settlement colonies are 1n  bad
shape’ published in the National Jer-
alq dated the 28th March, 1978,

(b) it so reaction of the Goverm-
ment thereto; and

(¢) necessary action taken or pro-
posed to be taken in thig behalf?

THE MINISTER OF WORKS AND
HOUSING AND SUPPI Y AND REHA-
BILITATION (SHRI  SIKANDAR
BAKHT) (a) No such news item
appears 1n the National Herald dated
28th March 1978 However there is
such a news 1tem in the 1ssue of 30th
March, 1978 of the National Herald.
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(b) and ¢c) Sanitation in the re
settlement colonieg was affected due
to the stmke of Safal Karamcharis
from 17th March 1878 to 16th Apnl
1978 Dunng the strike efforts were
made to attend to the scavanging end
removal of garbage by deploying other
Safa: Karamcharis After the strike
was called off all out efforts are being
made to clear the backlog and resto ¢
normal conditions The position has
considerably 1mproved

Clearance of Irrigation Projects mn
Orissa

7621 SHR] PRADYUMNA BAL

SHRI PADMACHARAN
SAMANTASINHERA,

Will the Minister of AGRICULIURE
AND IRRIGATION be pleased to state

(a) what are the major airrigation
projects 1n Orissa which the Central
Government have cleared for imple-
mentation and what are the projects
which the Central Government is still
m the process of clearing

(b) what s the total investment on
all these projcets and

(¢) who would be sharing the cost
of these projects and to what ex-
tent?

THE MINISTER OF AGRICULTURL
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) Three major
irrigation  projects namely Upper
Kolab Rengali and Mahanad: Barrage
have been approved bv the Planning
Commission during the Fifth Plan
period The major projects which arc
still pending for clearance are Upper
Indravati Bagh Bhimkund and Bada
nala

(b) The estimated cost of these 7
projects (chargeable to irrigation) 1is
about R8s 424 67 crores

(¢) Irngation 1s a State subject und
urigation projects are financed by the
State Government Central assistance
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to States 18 given in the form of block
loans and grantg and is not related to
any individual sector of developmeat
or project
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7823. st YT AT AR ¢ FAT
foen, @a weamr Wi w@epfa war
ag A9 A FAOT FO ¥

(%) 71 fosigarre daew %

AFFE) FIW FFAQT FGAT HGATA

sHIfrd A wE weFa F §o g
gﬁﬁ? T goasy TEI 8 ;

(@) =1 @ @ famea
qead] F7 wepa  faw-freredi wiT
v Y g g wfew WX WY
A

(r) afe @, @ Fa Ak W
AR afe A, 1w w0 A F

firer, e weaTer AT wepla
Haraw ¥ vew WAL (siwe) et I
wgFewt ) : (F) & (7). FHwT A,
faoirare datem (mﬁ) g,
FEAT gEAT F g AFOAS
SEE I S O R
SEEET TE & 1 agrfy, ‘e
TIT AEFT JETH] & AR FT AT
¥ weia R gWW GTFd TSl &
qIHIT  F g H ogrw Gedr oA
s 9 fafaaq fae w40
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frft dear &t AN FT @Y ;
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afgamt ¥ fag feaaav s fog
IEWA W FAE wgEan |

7824. S} F&T AT GAT: FF
foem, et woutr Wi w@esfa A
g AT B FH FE

(%) ®=1 gL AN w0 [l
wfgamsit # gfaar 37 & fag greq]
T F faw a1 agFar P F

(@) a8 1977-78 ¥ &+ faq
A e fw € € 8; #w)

(w) fage & & wf wfw =
sfqerar w1 § AT fagre & fee wami
9T ¥ greesd FArd W @ € 7

finet, @ wewTor W weElk
wTeg § Tow Hat (siwet ot |
Fgwewt ) @ (F) wwonEr  wfgam
¥ g dwewi ¥ fafor 3g cogddr
WS FT GEEAT I BT AT GHIT
* OF AT 1§

(=) 1977-78 %aﬁmaﬂgﬂﬂ-
¥ Al 120. 63 919 TAA F gy
&€ @Y | gEET ewarR deard
faawor & feur o )

23

re

. (w) a8 1977-78 W fagx &
it oY greew & fermrioy & forg Y ot
gifer gt @ ot 1 & S, W
e W7 FiwE U WA &
oF  greew F1 fat g e & fag
S, 1978 W 3.69 @ €9F Hq
R #9R fRar a1 fagR
fae us wew e St 1974-75 §
w fear @ o1 @ gaw e §
99 @ g\
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foraTm
=
ag 1977-78 &
Teq/aa i Fum usa/E
Ha FT AT wifgs daq &
AT wfgarsi
& greewi & fag
AT |
FY &Y T gA-
afa
[
(O wrE Fy fwEl
#)
1, WY WRW 5.49
2. HAF 1.40
3. A _ 7.21
4. S I FTHIR 1.82
- 5. FAREH 15.66
| 6, FA 8. 37
7. Wew QW 12.16
. 3. WU 8.31
| 9. ®AYX - 1.15
- 10, SEmEr 0.70
- 11 99T 16. 21
12. TFEIA 1.86
" 13. faferw 2.64
14, afwe 712 6.55
15. fagzr 0.31
16. ST WA 6.70
17. ofe=mq S 2.03
atfea &t
18. WEHATT AR
fraETe & 2.02
19. ARG 4.96
90. feeamt 13.54
21, T, T AR
_ aa 0.85
22. farw 0.75
S1ES 120.63

Allotment of Plots by DD.A. in
Ghondo (Yamunapuri) Block-B/5.,
Delhi

7825. SHRI CHATURBHUJ: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA~
‘TION be pleased to state:

(a) whether it is a fact that D.D.A.
allotted 290 Plots in Ghonda (Yamu-
mnapuri) Block-B/5 under crash pro-
gramme;

(b) whether these plots are  still
undeveloped and a portion of this
land had been encroached by the
farmers and farming is going - om
there;

(c) if so, what action has D.D.A.
taken to get this land vacated and
to develop it; and

(d) the time by which alloitees
will be given the physical possession
of the plots?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
B,;LITATION (SHRI SIKANDAR
BAKHT): (a) Only 124 plois were
allotted by the D.D.A.

(b) Yes Sir.

~¢) and (d). The DDA has reported
that the Delhi High Court has re-
cently vacated the stay order on the
acquisition of land. The physical tak-
ing over of the land is likely to be
completed after the standing crop on
a portion of land is harvested. In
the meanwhile some development
works have already been taken in
hand and others are being planned.
Physical possession of the plots will
be given to the allottees as soon as
the land is passed on to the D.D.A.

Complaint against District Manager,
F.CIL, Bareilly

7826. SHRI S. R. DAMANI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to. state: ¢

(a) whether his attention hag beem
drawn to the news item in the Timeé
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of India dated the 24th March, 1978
that the F.C.l’s Distriot Manager eof
Barellly is creating chaotic conditiona
by delaying supplies to ration shop
dealers;

(b) it so, the full facts thereof:

(c) the action taken by Gouverne
ment to ensure regular supplies and
also against the officials if there was
wanton, dereliction of duty on their

part?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) to (¢). The Food
Corporation of India have reported
that in early March, 1978 they had
decided to close down the city unit ol
Bareilly depot as it was considered
unsuitable for storage. Till then, the
issues of wheat and sugar to fair price
shops were being made from this Unit.
This annoyed the fair price shop
dealers of Bareilly and on 22-3-1978
they launched an agitation and even
forcibly stopped the entry of trucks
of foodgrains into the alternative depot
at Clutterbuckgan;. On receipt of the
jnformation about the incident, FCI's
Regional Manager at Lucknow was
immediately deputed to Bareilly, who
on 23-3-1978, in consultation with the
local authorities, arranged stocks from
the neighbouring depots, and restored
supplies to the fair price shops from
the City Unit for a few days in order
to meet the demand of the consumars
during'the Holi festival

Fund Allocated for Construction of
Government Quarters

7827. SHRI S. R. DAMANI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state the morey
set aside for the purpose of construct-
ing quarters for Central Government
officials in Delhi and in other .Stete
Capitals during the next two yearg and
when will the construction start?

Written Answert  I2%

THE MINISTER QF WORKS ANl
HOUSING AND Y AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): Details of funds provided
for construction of geveral pool yuar-
ters for Central Government employees
in Delhi and capital cities of States/
Union Territories during 1978-78 are
given in the attached statemeni. The
fundg provided also includes provision
for acquisition of land, where neces-
sary. The amount to be provided in
1979-80 can be known only after the
next{ year's budget is presented and
passed. However this Ministry pro-
poses to spend during 1979-80 at least
Rs. 1834.66 lakhs.

Quarters are already under con-
struction in Delhi, Bombay, Calcutta,
Madras, Bangalore, Chandigarh and
Simla. During 1978-79 it 1s proposed
to sanction construction of 22,009
houses—16,000 in Delhi, 2,600 in Bom-
bay, 2,000 in Calcutta, 500 at Hyder-
abad and 300 each at Bangalore,
Madrag and Chandigarh. Construction
will be started after the project is
sanctioned by Government. At Port
Blair, selection of a site 1s being done
after which the estimate would be
prepared and sanctioned by Govera-
ment. Action for acquisition of land
has been taken at Gauhati, Shillong,
Afartala, Imphal and Kohims and
construction of quarters would be
taken up after land is acquired.

Statement
Name of City Amount allocated
in -3978-79
(In Lakhs of Rupees)
Delhi . . . . 929°85
Bombay . . 816+ 11
Calcutta . . . 429°00
Madras . ., ., 85°00
Bangalore . ., ., . 3130
Chandigawrh =, | 4400
t Sima ., , . 22-20-
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Name of City Amount allocated
in 1978-79
(In Lakhs of Rupees)
Hyderabad, ., . 15° 00
Gauhati . . . 200
Shillong . . . . 2:00
Agartala . . . 2- 00
Imphal . , | | 2:00
Kohima . . . . 200
Port Blair , . . . 2:00
Torav: ., . . 183466

Inquiry into Affairs of Delhi
University

7828. SHRI S. R. DAMANI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether it is a fact that a large
number of Delhi University teachers
submitted a memorandum to the

, Visitor demanding Inquiry into tae
affairs of the University in general
and the Departments of History and
Philogophy in particular;

(b) it so, the full details themseof;

(¢) to what extent internal politics
are affilicting this University in parti-
cular and the Universities in the coun.
try in general; and

(d) the remedial measures that
Government propose to take to run the
Universitieg in a befitting manner and
atmosphere?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) Yes, Sir.

(b) The memorandum intér<alia con-
taing allegations of irregularities fa
the matter of appointments to teaching

posts in the Departments of History
and Philosophy during the tenure of
former Education Minister, as well as
his appointment as a Professor in g
supernumerary post, on considerations
other than academic. It also alleges
tampering with the marks of certamn
students and the panel of examiners
for Ph.D. thesis, victimisation of cer-
tain deserving persons on personal con-
siderations etc.

(c) It is not possible either to assess
or to indicate the extent to which in~
ternal politics is afflicting any parti-
cular University.

(d) The Universities are autonomous
bodies and are administered in accord-
ance with the provisions of their res-
pective Acts and Statutes. It is, how-
ever, open to Central/State Govemrn-
ments to amend the relevant Acts and
Statuteg whenever a situation warrant.
ing such amendment arises.

Physical Survey of Trans.Jamuna
area of Delhi

7829. SHRI K. A. RAJAN: will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether physical survey regatrd-
ing provision of civic amenities of (1)
Laxmi Nagar, (2) Shakarpur and (8)
Pandav Nagar Colonjes in Trans-
Jamuna area of Delhi has been com-
pleted;

(b) if not, when the survey work
will begin in each case;

(c) how long it will take to com-
plete the survey; and

(d) how much amount will be spent
in each of the above ureas for provid-
ing civic amenities during 1978-79?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c¢). Physical sur-
vey of Laxmi Nager, Shakarpur and
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Panday Nagar for preparation of
Me]npmemwphn. is likely to be
started in a month. It may take
about 4 to 5 months thereafter to
complete it.

(d) No decision has so far been
taken. .

wef dwfe ¥, dgoye (o
AT WTETAT(E) T O HA A ¥
drom weit ot ey

7830. wit wwrw Terg wigre :
wrr  fwr, war wware sive derfr
wAT ag TR ¥ AT T o

(%) ®r agaa & 1069 %
1976 ¥ axt & T g WL
¥, WA ¥ aga § g F @
A & e awW Qs st oy
€r; WX

(@) I wafy & Qo @
TR B gz 7 feew wie afe-
feafami sy & 7

fwwrt, swrwr weamer st dep o
swyem ¥ o sl (sft awe Ty
qwwn ) ;. (%) 9@, A

(@) wwr 7y g5ar )

Dismantling of 2 Temple in M, Avenue,
Vinay Nagar, New Delhi

7831, SHRI B. P. MANDAL: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that on 29th
July, 1875 a temple of Lord Mahaoir
and Shiv and the residence of Shri
Laxmikant Jha were demolished in
M. Avenue, Vinay Nagar, New Delhi;
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(b) whether again on 6th Janyagy,
1978 Delhi Police demolished one house
belonging to the temple and encircled
the temple in such a way that the
entrance t0 1t was virtually closed; and

(c) if reply to (a) and (b) above
be in the affirmative, what action Gov-
ernment propose o take in the matter?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(b) Delhi Police have reported
that no such waction was taken by
them.

(¢) Shri Laxmi Kant Jha was
issued demolition slip for allotment
of an alternative plot in Khanpur
J. J. Colony in lieu of his residential-
cum-religious structure, which was
unauthorised.

Proliferation of Universities

7832, SHRI PRADYUMNA BAL:
Will the Minister of EDUCATION,
SOCIAL. WELFARE AND CULTURR
be pleased to state:

(a) whether the Institute of Human
Resources Development has cautioned
against any further proliferation of
Universities in the country and has
deplored the ‘Nationalisation’ and
the ‘Monopoly’ publication of text-
books for Secondary Schools by the
National Council of Educational ite-
search and Training; and

(b) if so, the Government's reaction
thereto and the steps taken in the
matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir. Reports to this
effect have appeared in the press,

(b) Government have been against
unplanned proliferation of higher
education institutes since the be-
ginning »f the Fifth Plan. In the
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Sixth, Plan, it has xiready been de-
cided ﬁu»lt‘ programmes of higher
education will have a lower priority
«compared to programmes of adult
education and elementary education.
As far as School Text Books are con-
cerned, the NCERT publishes only
model text books whigh the State
Governments are free to adapt adopt.
The statement that the NCERT has
any ‘monopoly’ in the publication of
schoo] text books 1s, therefore, not
worrect.

wnfewre v ae urfite deard

7833. st WAT W AW w4
Famfwr site srwre oy gfr st g
w4t ag FATA W wOr F4 fr -

(v) Peelt & sfuga gfw ov
fradfy wferst, weady, iy, Teaedi
w1 fagto fear war A 9= @@ &
ary war § wgr sa%1 faraio fear o
v & fead awg ¥ fagm §

(X)) W ITTET & IR EqE &
W rqeEid & o fEve
Tre wrfy Ay wAroTE A § A IR
aredt Wit wee www o g e
A% yaror goer frard ¥ Sqeew
t v

() afx &, &t w7 a7 whEd,
ez, wfewdt wrfe & frafoe &3
¥ fag  wrdardy o anoat ?

fimter sftr sure vy g it
guafe W (st fwe wew )
(%) wfw aur fawra wratew & fra-
AT aepTAA da ¥ 1976 W faw
N Adqor & gqAT 267 wAWEA
qifRE gt @M § 1 feedt freTw
grfewcor & 344 N 7€ fewell AT
arferer & 41 whirwaoit & art ¥ qfew
fear § 1 vwk are Y whrww g

Waltten' Anstbord 1781

t 1 aifew qur el gro woerde
ofw av  wafuw frafoer o s
*1 &t WA amy ¥ fag oF feqe
T FA ¥ wTOWEar g | I
T ATX XY wAfy A wly qewAr YAy

Ty A T o

(8) vft & swza & v s
quT T ) gwrfew £T @ oav-
fequeit/~reY ¥ wmdzA o wrwfar
feq oy &1 ag wfed s TN
foreiardr § fr gAY qafages [ =
odfrgr & 1 O W g1, g% gy Y
arT Fad aw € ¥ Ao s ag Fedy
uatfaans | gez fade w1 yfa & wréew
71 fadig & forar o

() s qor eowT TreT SoeTdY
Wt av wafaws wfasew w1 gy
frafeor @ & fag fasfol
¥ Y wETO ANEAY, eurhg foem,
siws  awam & sfafafuat & ger
oF wfafa S gmarsr e ww
* wrdardY xq wwn W fawforn i
TAF A & o 97 i
Fai |

g g dw wniww

7834. Wt srarf wreo Wi -
wr gfe Wit fewrf 7t ag xavd
w T w4 fE o

(%) af 1972 ¥ TvwE gaw
swrfae da  wrdwr ToET § SRl
ww vm &Y feelr agEre oF af
AR I\ qAr & i T oags
wx arf wfqt,

(W) qar  swifen G wriew
gy & gk € awdw wfiwfor
X A ¥ gver e wr §
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e ww faw wmr  wewe faaifa
folt M § ;

() " guT W wETw § wwifag
WA Al agde w1 gan wwifeg
fa EEHT FOET & gRRIA TG TAT
wqr § W afe g, @ @ aXET
faarT 37§ IHT TIOAT & Wi ATX FT
¢ o

(w) afx gy, a1 ga% aur T
€ Wi 3a1 wwrew wwfaw ggEEl #
ot ®1§ agrEar Iudey FTE A AT
W W ®Y wifa gAwr  fawra
¥& & fag s w1 faae s
waw FwATTE?

iy otr fewrd swem & o
woht (st W s Tog ) (%)
1972 ¥ TWE §ET ¥W &
Frbwn ¥ weta w18 Af agde ag
T af § 1

(") ¥ (9) TEEAT qETET @
afsg snfaa ww faew & awafae
wri-z® gy 1973 ¥ fawret wf iR
® wraTe 9 uw Afx faoig femr a@
§ £ ot Sen & AW gEr aw@
o s & weat wrd AaT o mfae
afr fear s« @WY T WA qEy
@mmqmm,mmuﬁwﬁﬂ
waf gur ferd ¥ wn o AY ITeA-
o Arewt & s 9T g aORrd
¥ wWE ¥ AT A v &
Wit wrfiret wx ¥ farg foay may an)
o gur, fal Tw FEALET AW
srwifar gwET oy, A 4 ad ¥ g
firg au 7 TV ¥ g Fowre & fag
qq wTiww F Wiy fear W asa §
foaw  wy F% faw@ QOEY, qET
qR §F SN AT SHTR G fawrw

APRIL 34, 1078

Written Answers 180 -

wriwn  dY Rriy wdwsl § owew

CiC )

qwem ¥ wifefeit & firg wroe
afw &

7835, st ogwrf mfwr: w0
fornfor st wrare war g wite gt
HeY Ug qATH FY Y w9 F

(%) af 1972 ¥ 1977 %
qorea e ® foemare frad wnfe-
arfegt wiT gframt & smavda @
AT Y quT I fraat & ddr qfa
fate,

(€) A =afwwd w1 ww I
% faq vifir 57 o & wroi aar 5w
¥R W gORIT T R o @ AW

FAE A AT

() oS gTRR A gAY &
forg fr wded & fag faeer &7
wiv, wa aw feaAr g fagar oo & aa
WY oW % aw fear wmgw; e

(¥) = goere w1 freT s
R ¥y @ W W T e A
¥ dnirafy wwr fewrd ar § o ofe
g, Agmwmr TR ?

fimiwr v wrow mer gt wite
grwier wolt (st fawae wew )
(¥) ToqE gOFTT ¥ ST U &
WA, TS ¥ wqTY eowi & W
¥y arw sfefet st gfont afgr
ansfrer el safwadl ) dwar s
sare &1 Trow GOV aTE i
wifemifet @@ gfowt &1 QU
qY% G JuEsy Al § | WAWw
4¥® q@ =iwadl § ¥ 3,34,200
wrfieal ¥ faa¥ 1,65,250 wrfeardy
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qx gfam o gfinfaw § wore o
ey T

(w) w’rﬁs,mwwm
mtmnmmm.
wra. SR aal ¥ wy cafRr WY gER
AT WIAT ATQT |

(1) ¥® wATEG HT ST YOFT &
dar &€ wIdw g g g g )
Fufy ieo@T S@W g TR 9w/
/Y U fa wWrgAT ¥ arfew Fromr
afesqg & fadoaar gq qromr & wai-
aga & fag fafuar fraifa & sy
21 T ofear & yue & fag agr
ot wravEs g1, W WA e &
‘1w & fag soam fyo s &7 wmar
#

(3) wsa w1 A 1000 NfA
i afrne & a7 97 AT
d¥1 & drdereft mo I Saew frar
{1 urawa d1 g fad afeardy
5@ aw 1 02 FUS WY & Afw
@ of § forg wrETe s ¥ WA
oy 0

Setting up of Flour Mill in South
Arcot, Dharampuri

7836 SHR1 G BHUVARAHAN
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to

state [N}

(a) whether there is any proposal
to give licence to start Flour Mill in
the unserved area of South Arcot Dis-
trict, Dharampun: District, and

(b) what is the norm prescribed to
start such kind of Industry”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b), There
s no proposal for giving Licence to
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start fiour mull in South Arcot and’
Dharampuri IDastricts nor any appli~
cation has been received for issue of
such licence A ban was imposed ir
February, 1973 on estabhshment of
new units Oor expansion of existing
units 1in the Roller Flour Milling In-
dustry in the light of the then difi-
cult wheat supply posmtion and the
gross under-utilisetion of overall
lLicenced capacity The ban 1s con-
tinwung However, a review has been
undertaken on the question of re-
moval/relaxation of the ban in the
context of the present easy availabi-
hty position gnd capacity utihsation

Manufacture of Foot ang Mouth Dis-
ease Vaccine

7837 SHRI SARAT KAR Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) the names of the firms manufac.
turing foot and mouth disease vaccine
in the country and their installed
capactty,

(b) what are the details regarding
the targets for this vaccine during the
Fifth Five Year Plan, and

(v) whether the know-how, for this
vaccine i also available with Indian
mstitutions?®

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Names of the firms with their in-
stalled capacity are as follows

1 Indian Veterinary Research In-
stitute —80 lakh monovalent doses.

2 Hoechst Pharmaceuticaly Pvt.
Ltd —100 lakh quaedrivalent doses.

3 Bhartiya Agro-Industries Foun-
dation Pvt Ltd —32 lakh quadri-
valent doses

(b) No specific targets had been
laid down

(c) For the manufacture of FMD
vaccine, three methods are used—
mamely (i) Frenkel’s method,
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(iiy monolayer issue culture method
and (ul) cell suspension culture
method. The technical know-how for
the first two methods 1s available 1n
the country. The Celi Suspension
method i in the process of being
standardised in the country.

Gujral Committee on Urdn

7838 SHRI AHMED M PATEL
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether Gujarat Committee in
respect of promotion of Urdu in the
country has s.bmitfed 1ts report,

(b) the mann
made; and

recommendations

(c) the action taken Ly government
thereon?

‘THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION SOCIAL
WELFARE AND CULTURE (SHRI
MATI RENUKA DEVI BARKATAKI):
(a) Yes, Sir

(b) and (¢) The question of tak-
ing action on the main recommenda-
tiong will arise after a deusion is
taken by Government on the Report.

weee & fewradts wtg faate
R

7839, St WFHIATCAN  ATAE :
war gfe it teerd oot g qary
T w4 fr o

(%) 5@% TS5F F FA-HT 9@
xfr g Fwfor Freamg F=0T TIHRTC
* I "{AEATY 9Er § W7 wey qAw
® Sreaag oA 8 IwT-Rie a9 aw
Rryar  gAAEAG BT AT )
w8 fasr 97 ;

(=) g draar g7 eElT ¥9 aw
T et 9T g 97 WAREA
frae s s 5 W
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(7) = wawlfecwate ¥
fratr & goors vfr e wrk @
Tiw yEwa gy vy ?

v wi fowrg st (vt gl
fog womer ) : (%) g% fawor
eI T [weeroa & Tt
mr 1 Sfwy werr qwet- 2174 /
78 ) fomd w7 qez wtw fior
AT & A fag o g, o) Sw
T g IR WY 80
qfm ¥ ¥ 20 gfefoAm &
a ¥ feeaforqr Tow wewTT WY WY
T aur 9w 68 afeTrATST £ A
faforsr sy ¥ =7 @ &0

fagg fawm &, 91 ux SEedw
w-faer A & AT § Friart sy
t, afaa fvar & fs weg 30 & Saw-
8 fo¥r & fag amy greer se-fagy
ATH TENT ALY WA ATHIC A AW q%
¥ faga arfwsro wy g @y gk
2

(#) ®r (W) sw IO T
AGU

Hindustan Housing Factory Jang-
pura, New Delhi

7840 CHOWDHRY BALBIR SINGH:
Wil the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) when the Hindustin Housing
Factory at Jangpura was set up and
how much money has been invested in
this factory;

(b) whether the Housing factory is
running into losses from the very in-
ception, 1f so, how much losses it has
incurred todate:

(c) what are the reasons for losses
ang steps Government piopose to ims
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prove ibe kiag of the Mindustan
Housing Factory, and

(d) whether the factory is overstaft-
egd and it 50, the strps GGovernment are
considering to utilise the existing
persons more usefully?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND LE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) Hindustan Housing
Factory, which 18 now called Hindus-
tan Prefab Limited, was set up, in its
present form of a fully owned Gov-
ernment company, in August, 1955
The Government have, so far, invest-
ed a sum of Rs 5699 lakhs as equity
capital

(b) No The Housing Factory made
profils from 1ts very inception n
August, 1955 and continued to do so
1]} the year 1973-74. It started in-
curring loss with effect from the yea:
197475  The losses incurred durnng
1974-75, 197576 and 1976-77 were
Rs 3984 lakhs Rs 3613 lakhs and
Rs 6451 lakhs respectively During
the year 1977-78 a loss of Rs 71 lakns
» anticipated The accumulated loss
upto 31st March, 1978, after wiping
off the reserves, wouldq be Rs 17308
lakhs

(¢c) The following are the mam
reasons for losses —

(1) In 1974, due to financial diffi-
culties, the UP State Electricaty
Board, which was a major buyer,
suapended taking electric poles for
which 1t had placed a large order
worth Rs 26 crores

(2) The cost of the factory pro-
ducty rose because of the unabsorb-
ed overheads arsing from the
suspension of the above order and
the linking of the dearness allow-
ance with the dearnegs allowance
rateg of the Central Government em-
ployees ag a result of an arbitra-
tion

The Ministry bhas requested 1the
Rajlway Board to give orders for con-
crete sleepers at a viable price. The

UP Stale Electricity Board, too have-
resumed taking the electric poles us a
result of persuasion by Government
and the management Steps are «lso
being taken to find a suitable and
economical product hine for the Fac-
tory There has of late, been some
improvement in the production of the
Factory Efforts are being made to
secure more orders so that the ex‘ra
overheads due to surplus labour etc.
are fully absorbed

(d) Due to lack of business ‘here
are about 219 gurplus workers in the
Skilled and Semi-skilled categories As
stated above efforts are being made
to secure enough orders for the suoply
of railway sleepers electric poles ard
channel units etc to fully absorb the
unutilised labour
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Post-Graduate Correspondence
Courses

7844 SHRI AMRIT KASAR Will
the Minister of EDUCATION SOCIAl
WFLFARE AND CULTURE be pleasad
to state

(a) whether a number of graauites
in the countiy ars left without getting
admission for pursuing post-graduale
courses through direct admussion into
Universities and a <o through coires-
pondence courses,

(b) the number of Universities in
India offering post-graduate corres-
pondence courscs,

(c) what are the subjects 1 whi h
these courses a e heing otferel at pre-
sent, and

(d) whethe: Government p: opose to
adq more and more subject, in dife-
rent Universities for correspondence
courses to help the lot of upcoming
students, for betterment of their
<areer?

THE MINISTER OF EDUCATION
SOCIAL WELPARE AND (UITI RF
(DR PRATAP CHANDRA CHUNDER)
(4) According to information 111l
able the enrolment in post-gradu ¢
tourses 1s about 10 per cent of tie
total enrolment in Universities and
Colleges

(b) Eight Universities ang one insti-
tution deemed to be university offer
postgraduate courses through corres
pondence

(¢) The subjects in which coires-
pondence courses at the postgraduate
level are available are

Commerce, Economics History

Pohtical Science Public Admimstry

tion Sociology and Languages like
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Enghish Hindi,, Sanskrit, Kannads,
Punjabi Tamil, Freach, Russian ang
German

(d) It 13 a matter for the universi-
ties to decxde However as and when
proposals to introduce correspondence
course; are made by the universities,
the University Grants Commission cOne
siders them on merits

Wrong Billing of Electric and Water
consumption at Vithalbhai Patel
House, New Delln

7845 SHRI MADHAVRAO SCIN-
DIA Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
RFHABILITATION be pleased to
stite

(a) the number of complamnts re-
ceived from resident Members of the
Vithalbhai Patel House Rafi Marg,
New Delln regarding wrong billing
of electric and water consumption

(b) the avetage consumption of
clectricity and water per double and
single suite per month in Vithalbhai
Patel House,

(c) whether billing of electricity
and water in Vithalbhai Pate] House
3s much higher compared to other
Members localities like South Avenue,
North Avenue and Mcenabagh ete,

(d) if so the reasons therecof and

(e) steps that are proposed to be
taken to give correct meter readings
and justified charging of Bills®

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) Five complaint; were
received from resident members about
electrie charges during 1977-78

{b) Average consumption per month
incjuding rent

Single surtes  Double suste
Water Rs )7 R« 10,090

Electricity  Electricity charges very
from suite to suite depending upon
the appliances used by them
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{e) to (e). Blectricity consumption
in Vithalbhai Patel House is  being
charged at the rate of 29 paise per
unit against 27 paise per unit in other
lJocalities like South Avenue, North
Avenue and Meena Bagh. The case
for reducing the rate of electric con-
sumption to 27 paise per unit from
29 paise per unit now charged s
under consideration of New Dell
Municipal Committee, who have since
suibmitted the proposal for approval
to the Lt. Governor. Recovery of
water charges 13 made at the same
rates from occupants of V.P. House as
are recovered from occupants of other
localities by the New Delhi Municipal
Committee direct.

Utilisation of Waters of Rivers Ravi
and Beas in Punjab, Haryana and
Rajasthan

7846, SHRI 8. S. SOMANI: Will the
Minister of AGRICULTURE AND
JRRIGATION be pleased to state:

(a8) what are the details of the re-
Jeased water f:om Pakistan and utihz-
ed under the Indus Water Treaty of
1960 of the rivers Ravi and Bems, in
Punjab, Haryzna and Rajasthan sepa-
rately during the last three years,
‘g

(b) what is the quantity of stored
water made available for irrigation
dwring the last two years after the
sonstruction of the Talwara Dam on
Biver Beas to Rajasthan, Haryana
snd Punjab separately?

THE MINISTER OF AGRICUL-
4URE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). At the end of the transition
period on 31st March, 1970 provided
in the Indus Waters Treaty, 1960, the
entire flow of the Ravi and the Beas
became available for un-restricted
use by India. The total average an-
nual flow of these two rivers is about
19 MAF, of which India was utilizing
about 9.8 MAF on an average gt the
ond of the said traxsition period. The
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spproximate fgure of wiilisation of fhe-
waters of thesq two rivers in

by the Stdtes of Rajasthan, Punjab
and Haryany during the last three
years are given below:—

Year
(April- Rajasthan Punjab Harayana®
March )

197475 - 5483 5 577 o980
1975-76 6-108 5 487 0'977
1976-77 6 agz0 5-136 1-028

*Share of the water conserved in Bhakra
and used therefrom in lieu of use of Ravi-
B:uedewateu in Bhakara areas ex-Sirhind
Fi T

The utilisation of the waters of"
Ravi and Beas ig integrated and se-
parate figures river-wise as well as
for stored and free flow supply are
nog available.
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1 2 3 4 &
5. gfcama 14.33 0.486 14.79
8. fgaraw wiw —_ — -
7. W W Fefit 0.90 0.42 1.32
8 Ty 19,08 0.92 20. 00
o ¥Tw 3.30 — 3.30
10. W w¥it 15.08 - 15,98
11. Agroeg 22.76 -— 22.7¢
12. wfge —_ — —
13. Ay —_ —_ —
14.  Armdex — — —
15. 3frar 6.10 2.15 8.25
16. qurTw 7.58 - 7 55
17. UAWFA 15.49 2.98 18. 47

18. fafess —_ — Iy @
19. afemre 8.83 1.78 10.61
20. fagu — 0.22 0.22
21, IO NW 40.36 0.02*% 40. 34
22, ofeqw dma 16. 64 — 16.64

AT T 235.05 9.19 244. 24

* qv ST Waw

Nehru Soviet land award to Officer of
National Centre for Blind

7848. SHR] KRISHNA CHANDRA
HALDER:

SHRI MANOHAR LAL:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have
granted permission for the accep-
tance of Nehru Soviet Land Award to
ap Officer of the National Centre for

the Blind for translation and publica-
tion of the works of Russian authors
in Braille;

(b) if so, the names of books trans.
lated by the author from Russian into
Indian Languages;

(c) the names of Indian Languages
into which they were published;

(d) the names of Indian publishers
in Braille; and

(e) whether the cost of publication
wag borne by Government?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
‘WELFARE AND CULTURE (SHRI
RHANNA SINGH GULSHAN): (a)
{0 (e). The Braille Editor of National
Centre for the Blind who js a Gov-
ernment servant is reported to have
been given the Soviet Land Nehru
Award, Formal permission of Gov-
ernment has not yet been accor8ed
1o thim for acceptance of the Award.
Govetnment is not awere of any HOoRs
translated by the Braille Editor from
Russian into Inlian™ languages, The
Céntral Braile Press, a unit of the
Mebional Centre for the Blind did,
rowever, produce in December 1968,
in Braille, Ram Vriksh Benipuri's
Hindi version ‘Don Ke Kinare’, of fHie
Russian classic, “And Quiet Flows the
Don”, by Mikhael Sholokhov; the
cost of Braille edition was borne by
Government of India.

Area of Cultivable land
7849, SHRI B. P. MANDAL: Will

the Minister of AGRICULTURE AND
IRRIGATION be pletased to state:

VAISAKHA 4, 1000 (SAKA)
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(a) the total area of cultivable
land and its break up Stete-wise;

(b) the total area under actual
cultivation and its break-up state-
wise;

(c) the total cultivable land being
barren and its break-up State-wise
and

(d) the total acreage under flow
irrigation and tube-well irrigation
State-wise?

THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). Statement I enclosed indicates
the latest mvailable State-wise data on
total cultivable area, total cultivated
area and cultivable area which has
remained uncultivated during the
year.

(d) Statement II is enclosed indicat-
ing the latest available data on the
extent of area under flow irrigafion
and tubewel] irirgation for different
States.

Statement-I

Cultrvable and Cultivated area in India-State wise 1974-75

(Thousand hectares)

" State Total Cultivable Total Cultivated Cultivable
areat area* area remamn ng
uncultivated
(Col, 2 —3)**
L - —— —— — e ——
(1) (2) (3) (4)
Anﬁhrn Pradesh . . . . 15,837 13,511 2,326
Asam . . . . . 3,223 2,653 870
Bihar . . . . . . . 11,696 10,052 1,644
Gujarat . . . . . . 12,653 10,077 2,576
Haryana o 3,777 3,735 4

Himachal Pradsh . . . .

776 600 17
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1 2 3 L)
Jammu & Kushmir . . . . . . 1,075 8oo 275
Kamataka . . . . . . . 12,784 11,278 1,506
Kerala . . . . : B . . 4,494 2,233 19T
Madhya Pradesh . . . . . . 22,356 19,328 3,028
Mazharashtra . . . . . . . 117 19,128 1,980 ‘
Manipur . . . . . B . 164 140 24
Meghalaya . . . . . . 1,100 229 87 :“
Nagatand e e e e e 30 e .-
Orissa . . : . . . . . 8,029 6,759 1,270
Punjab . . . . . . N . 4,287 4,215 72
Rajasthan . . . . . . . 24,920 17,176 7744
Tamil Nadu . . . . . . . 8,553 7,285 1,268
Tripura . . . . . . . . 337 245 92
Uttar Pradesh ., . . . . . . 21,086 18,164 922
West Bengal . . . . . . 7,220 6,420 800
All India . . . . . . . 184,995 154,843 30,152

Note : (i) *—The cultivable area cc mprises net area sown, fallow land, land under misc. tree
crops and groves not included in net arca sown and culturable waste land.

(11}  t—The cultivated area comprises net area sown and current fallows,

(iii) **—Cultivable area which has remained uncultivated compises other fallow land,
land undhr misc, tree crops and groves not included in net arca sown and cultura-

ble waste land,
b

Statement-TI

Area under flow and tubewell irrigation, Stale-wise, 1974-75
(Thousand liectares)

Flow Irrigation @ Area
State irrigated
Canals  Taunks Total by
Tube-well
() (2) (s) @ (5)
Andhra Pradesh . . . . . . . 1,590 950 2,540 126
Asam(b) . . . . . . . . 362 . 362 .

Bihar . B . . . . . . 887 106 993 703
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ALL-INDIA

' e 8 4 H
AGujarat(d) . . . . 4 e 197 37 234 130
JHaryana . . . . . . . . 1,081 1 1,032 704

Himachal Pradesh . . 1 (a) 1 2
Jammu & Kashmir 299 (=) 279 2
Karnataka . . . . B . 482 369 851 1
Kerala . . . . . . 238 76 314 )
Madhya Pradesh . B . . 679 153 832 23
‘Vl.aharashtm .. . . . . 330 232 571

Oyrisea . . . . . . . 606 230 836 N.A.
-;’:njal- . . . . . 51,410 . 1,410 1,590
Rajasthan . . . . . . . 881 161 1,042 35
Taniil Nadu 88y 504 1,481 67
Tripura . . . . . . . 2 2

Uttar Pradesh . . . . . 2,624 945 2,969 8,115
West Bengal (d) . . . . . 960 303 1,263 .

13,484 3,561 17,045 6,546

\a)  =~Belnw 500 hectares.

(b)  —Relates to the year 1953-54.

¢y  —Estimated on the basis of figures collected under the Timely Reparting Scheme.

¢ —Relates to the year 1969-68.
N.A —Not Available.

—The figures of flow irrigation given above do not includes flow irrigation included in ‘other

sources’, of itrigation.

Note : Apart from the abave sources, the area benefitted by 1rnigation by ‘other welly'and ‘othrer
sources’ aggregate at the all-India level to 7,712 and 2,427 thousand hectares respectively,

Institute of Advance Studies, Simla

7851. PROF. p, G. MAVALANKAR:

Will the Minister of EDUCATION,

IAL WELFARE AND CULTURE
pleased to state;

(a) the nameg of the Director and
the faculty Memberg (Professors etc.)
of the Institute of Advance Studies at
Simla for the last three years

(b) the number of students and
traineey during the said years, sub-
ject or discipline-wise;

(¢) the amounts spent in these
three years; and

(d) whether any evaluation is done
of the working of thig Institute and
if so, how and by whom and when
and with what results end recom~
mendations?
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THE MINISTER OF “EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHDN-
DER): (a) Prof. S. C. Dube was {He
Director of the Indian Institute of
Advanced Study, Simla from March,
1972 till June 30, 1877. On the ex-
piry o his term Prof. B. B, Lal, ‘&
fellow of the Institute was apointed
as Acting Director and he is continu-
ing as such from July 1, 1877,

The Academic staff of the Institute
comprises Fellows and  Visiting
Felows, A List of Fellows/Visiting
Fellows who had worked at the In-
stitute during the academfc years 1975,
1976 and 1977 is uttached.

(b) The Institute does not offer
teaching or training programmes. As
guch there were no students or trainees
at the Institute, during these years.

(¢) The Institufe “incurreq an ex-
penditure of Rs. 29,56,700/- during
1975-76 and Rs. 31,85,900/- during
1976-77. A grant of Rs. 3500,000/-
was released to the Institute during
1977-78.

(d) The Government has appointed
a Committee to review the functioning
of the Institute since 1969 and to make
the recommendations with regard to
the future policy, programmes and
activities of the Institute. The report
of the Committee is expected to bé
available shortly.

Statement
Fellows

1 Dr SR Me¢hrotra

2 Prof BB Lal (at present working as
Acting Director)

g Dr S.T. Lokhandwalla
4 Dr SC Malik
Visiting Fellows

t De M G Adiga (upto 30-6-1975)
2 Prol YB Damle (upto 15-6-1975)
3 Dr.K N Sabay (up to go-1t-1975)
4 Dr K N Sharma (upto a1-4-1975)
5 Dr J R Siwach (upto 13-7-1975)

ARRIL 34, 1978
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€ 8hri K 8. Subramanian (upto T51973)|
7 Dr VV Joba, (upto go-11-1978)"
8 Dr Bhaskar R Ghosh (uptoa 8-7-1973)
9 Mrs Rekha Olive Dhan (upto ag-j-1g77!
10 Dr BB Mishra (upto 3m|x-lg7gf

. lérups‘:l.ami Swaroop (upto 14-3-1977)

12 Dr. ST Lokhandwalla(upto 28-12-1975,
13 Dr SC Bajpai (upto 14-3-1977).,
14 Dr Suraj Bhan (upto 14-3-1976)

15  Shri Absan Jan  (upto B-g-1
Q 4-1975), ,

16  Shri Sibaj 1ba.n - N
Bhatwachory, j (upto 30-6-1975)

17 Dr, AGK Warrier (upto 14-3-1976)
18, Prof AA Suroor (upto 14-3-1977)
19. Dr Gopi Nath Kaul (upto 14-3-1977)

20 Dr Samh Kumar
Sikk (upto 14-3-1977)

a1 Dr Ram Mohan Ray (utpto 14-3-1977
2z Shri KD Shaima (upto 10-11-1975)
23  ShriM A Quareshi (upto 80-11-1975)
24. Dr BB Agarwal (upto 30-6-1975)
25. Dr Suresh Chandra (upto go-111977
26 Dr. (Mrs )Devahuti (upto ns--,-x}, 6)
27. Dr K M George (upto 2g-2+ 1976)
28, Dr M Kabir (upto 30-11-1975)

29 Dr Ziauddin Khan (upto go-11-1677)
30 Mrs Amita Malik (upto 29-2-1976)

91 Sbri PC Mathur (upto 30-11-197‘7‘
32 Dt PH Prabhu (upto 30-11-1977)
33 Dr Asha Ram (upto 30-11-1977)
84. Dr RN Sakatva (upto go-11-197)
35. Dr SN Shukla (upto 30-1-19%8)
86, Dr BK Tamuli (upto 30-11-1976)
37 Dr SAR Zaidi (upto 80-1-1988)
88 Shri BB Goswami (upto 30-1-1978)
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85 Skris Venugopal
Rao (upto g1-1-1978)
4¢ Dr. M Horam {upto 10-12-1976)
41 Prof SP, Verma (upto g0-11-1977)
42 Shri Amhad Ali
Asmi (upto g1-1-1978)
43 Dr Prabhati
Mukherjeo (upto g1-1-1978)
44 DrOP Verma (upto go-11-1947)
45 Dr (Mrs) Uma
aniey (upto gr-1-1978)
46 Dr (Mrs ) Judith
Kgoll (upto 31-1-1978)
47 Dr BP Machwe (upto gi-11-1958)
48  Miss Geeta Kapur (upto 81-1-19%8)
49 Prof VK
Kothwrkar (upto g1-1-1978)
50 Dr (Mrs) Bina
Chatterjee (upto g1-1-1978)
61 Dr SS Barlingay (upto 4-7-1977)
52 Dr DL Jain (upto go-11-1976)
53 Dr SM Pandey (upto 1-12-1976)
54 Dr IJ Singh (upto 81-1-1978)
55 Miss Amrita
Rangasami (upto g1-1-1978)
56 Dr Shantiswarup
Gupta (upto go-11-1978)
%7 Dr TN Khazanchi (upto g1-1-1998)
58 Dr Balramji
Shrivastava (upto 81-1-1978)
59 Dr Chetan Karpani (upto gr-1-1978)
60 Dr Suresh C
Ghosh (upto 3o-11-1977)
61 Dr Ranjan Roy (upto go-11-1978)
62 Shri R Yusuf Ali  (upto go-11-1978)
63 Dr BN Saraswati (upto go-1-1978)
64 Shri Bikram Jit
Haseat

(upto g0-6-19%6)
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Tesining f0 Indisn Toams. beforn theie
Participation in (Olympic Gemes

7652. SHRI MUKHTIAR SINGH
MALIK:

SHRI K. MALLANNA;
SHRI G. M. BANATWALLA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any special urrange-
ments have been made by the Goe
vernment to provide special training
to Indian Teams before their parti-
cipation in  Asiatic and coming
Olympic Games; and

(b) if so, the details thereof?

THB MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH CULSHAN): (a)
and (b): For preparing the Indian
teams, for participation in the Asian
Games, 1978, coaching facilities at
Government cosy are being provided
by holding upto three coaching camps
of not enceeding four weeks dura-
tion each through the Netaji Subhas
National Institute of Sports, Putiala,
in respect of the following sports/
games:

)  Athletics
(ii) Badminton
(ili) Basketball
(iv) Boxing

(v) Football

(vl) Gymnastics
(vii) Hockey
(viii) Swimming
(ix) Tennis (Lawn)
(x) Volleyball
(xi) Weightlifiing
(xif) Wrestling
(xiif) Yachting

2. The question of providing coach-
ing facilities for Indian teams for
participation in the Olympic Games
1980, would be considered after asses-
sing the Indian performance at the
Asian Games, 1978,
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Ariificial Scarcity of wheat dy Flowr
Milis

7888. SHRI D. D. DESAI: Will tne
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have re-
ceived complaints of artificia] gearcity
of wheat products and pushing up of
prices by roller flour mills;

(b) if so, what steps are
taken to prevent this; and

{c) whether the FCI will open its
own flour mills to prevent this
exploitation?

being

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) and (b). Government
have not received any complaints
about Roller Flour Mills creating arti-
ficial scarcity of wheat products and
pushing up of prices. On the ather
hand, the open market availability of
wheat products has considerably 1m-
proved because of removal of restric-
tions on movement of wheat products,
and the prices of wheat products in
the various regions of the country h:ve
stabilised at reasonable levels accept
for slight seasonal variations.

(c) No necessity is felt for estab-
lishment of flour mills by the Food
Corporation of India.

Effiuonts of J.K. Paper Mills, Orissa

7854. SHRI K. PRADIIANI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Government of India
have collected information about the
villages on the bank of the river
Nagapsti in Orissa which have been
affected by effluents of the J. K.
Paper Mills; and

(b) the details regarding the assis-
tamoe provided by Government of
India in this regard?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) According to the Gov-
ernment of Orissa there are 50 villa-
ges alongside the river Nagapati
which are affected due to the pollution
of the river water as a result of dis-
charge of effluents from Mys. J. K.
Paper Mills, Rayagada, Orissa. The
Orissa River Board which is respon-
sible for control of pollution of water
in the State under the “Orissa River
Pollution Prevention Act, 1953, has
directed the mill authorities to pro-
vide open wells in all the 50 villages
at a cost of Rs. 10,000 each to provide
drinking water (facilities. A sum of
Rs. 200 lakhg has been placed at the
disposal of the Chief engineer (Public
Health) by the concerned industry,
with which twenty open wells have so
far been provided. The industry has
been directed to provide the remaining
wells as per the specifications of the
Chief Engineer (Public Health).

(b) The matter concerns the State
Government and the question of wmre-
viding any assistance by the Govern-
ment of India, does not arise.

Purchase of N.M.R. Spectro.Meters of
Wrong Specification

7855. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the five pulsed N.M.R.
specto-meters purchaseq by I.C.A.R.
were found on arrival to be of wreng
specifications; and

(b) it so, the
thereof?

fullest details

THE, MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) and (b): The
IC.AR. had ordered for P 20 medel
of NMR. from M/s. Spectrospins,
West Germany. However, the aquip-
men¥ which were received had labels
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of P 10i. On the assurance of the
Company that the equipments were
really P 20i and had been wrongly

~“labelled by mistake as P 18i and on the
undertaking given by the firm that
*they would be responsible for the ¢is-
crepancies, should there be any, the
consignment wag accepted. The in-
struments are being checked for the
correctness of the model and specifica-
tiong with the help of the Electronics
Gorporation of India.

Ground Water Organisation in
’ Maharashtra

17857. SHRI R. X. MHALGIL: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to siate:

(a) whether it is a fact that the
centrally sponsoreq scheme for
strengthening ‘State Ground Water
Organization’ has been sanctioned for
Maharashtra;

(b) if so, when;

(¢) nature of the progress made so
far by the said scheme; and

(d) the amount sanctioneq and
pyovided uptill now for the scheme?

“THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) The centrally sponsored schame
for the strengthening of Ground Water
(Minor Irrigation) Organisation in
Maharashtra was  administratively
approved by the Government of India
on Sth February, 1977. However, the
State Government hag sanctioned this
scheme at their end on 18th August,
_‘1977.

(c) The three Divisions namely (1)
Hydrological Division (li) Geophysical
Division (iil) Engineering Design Divi-
sion sanctioned under thig scheme,
have achieved the following physical
progresgr—

(i) Hydrological Division—Reseurch
work at six Meteorological Survey
Stations and data collection regarding
artificial recharge to ground water.

(ii) Geophysical Division—324 pro-
bes taken.

(iif) Engineering Design Division—
Studies undertaken for design of ‘ube-
wells.

(d) The scheme has been sanctioned
for a total cost of Rs, 52.00 lakhs for
the period 1876-77 to 1978-79. 50 per
cent Central matching grant would
be provided during this period.

The following amounts have %Yeea
released by way of matching central
grant for this scheme,—

Financial Yea Amount released
Rs. in jakhs
1976-77 Nil
197778 6.50

Report of the Bombay Metropofitan
Region Development Authority

7858. SHRI R. K. MHALGI: W'l
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHBABILI-
TATION be pleased to state:

(a) whether the Director (UD)
Ministry of Works and Housing re-
ceived a preliminary report dated
13th December, 1977/28th December,
1877 from Government of Maharashtra
in regard to the B.M.R.D.A.’s
(Bombay Metropolitan Region Deve-
lopment Authority) formulation of
some Multi-sectoral projects for fin-
ancial assistance of the International
Development Association on the World
Bank (IDA);

(b) whether the said projects are
considereq by Government of India
for urban poor within the municipal
limits;

(¢) if so, what action Government
have taken and when; and
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(d) it no action has been taken go
far, the reasons of delay and when it
shall be taken?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). Yes. Sir. The
Government of Maharashtra sent a
proposal on  ™Multi-sectoral projects
for the Kalyan, Thane and Bhiwandi
sub-regions 1n the Bombay Metropoli-
tan Region”. The proposal was cdis-
cussed with the BMRDA and the
State Government have been advised
to submit a revised detailed project
report for consideration. The proposal
intends to cover the urban poor with-
in the municipal himats.

Un-Recognised Public Schools in Delhi

7859. SHRI SURYA  NARAYAN
SINGH: Will the Mimnister of EDUCA-
TION, SOCIAL WELFARE AND CUL-~
TURE be pleased to state

(a) the number of unrecognised
Public Schools of primary and middle
stage functionming in Delhy;

(b) whether the management of
these schools have requested the Gav-
ernment for grant of recongnition te
them; and

(c) if so, his reaction in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
MAT! RENUKA DEVI BARAKATA-
KI)* (a) to (c¢). The information 1s
bewng collected from  the Delln Ad-
runistration and will be laid on the
Table of the House in due course.

W eww wears W QT
TN S W T
7860. it Trater YT Wwf : AT
fivar, wwx wEw W depl
A ag AT W O w0 6.

(%) war ¥ g weqrr Ad
3 ot 197, -76 197677 WK
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1977-78 § IuT RN | Heqwet ¥
"R § =% F gaafe & F;

(o) wdt fasury & W
§ Wk '

(7) ot fafiom &  forfor
Tl w gaafe & 7§ Wi Rlw
geqr &7 foraer gwrfin € € ?

firm, v werm st wewfw
swrrer ¥ crwr st (it e T
wyvawY ) : (%) o, &

(x) oF fourcor fag & sRfa
IR & T §, AT W 9T @
qor g 1 [rearom § v w1 R
WU qWo ¥o-—2175/78)

() ww s fagor, fora & wfers
JEETY € §, WA g 9T T
g [wemem & var o afed
we Qoo 2o—2175/78})

it & e O WA

7861. St WX FTAR WWis
vt ftfor ot e v gfe site
gaefe wat ag XX W oFAT BA
fs :

(%) faeeft & wowrdt wd=Tfcay
¥ fag wa aF go feat sard o
forator faar ot &,

(=) w7 & fraer anfos Femr
T gwr §, W

(7) #&  1976-77 ¥ Sww
G & @ @ 9T feadt afe
at gk ?
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, fiwior it wraw sy g wite
pwie shit (w fewacwer ): (w)
awi(w), et § arqra g & 41,013
wrdx/ani § for ®Y 1976-77 &
T346. 92 NI T ARET B
srar g€ 1 T siwdt d & wrare Wi
afi § oY feeelt worEw, W% aw,
WS CRIX SEomey wnfs &% weq
fowmt #1 & g

(7) AT X 1976-77 &
T 2,52,56,529 T @« g
T

uwit ¥ dgee ey & wga &
wironr o & ferg aficdorn g

7862 WY T FIT wAT: wT
vy wicfew§ oot ag s § g
47 f5

(%) =1 woeaw & qfem
I AR FIWR F qeqq TAN
TAHRT 4057 T qIE T fawra
FFN & A ¥ U fordrw ofeqromT
wqrfea w7 ¢ ;

(%) 3% &, &1 weg Ut & @
R ofy dwsw 7 agraar § G Far
ofeisamgr &t ergar a% W
L {14

() s¥ of@rsamt *r fe-
for TS & wreT S w7 ey
gokkww ?

vt wite fowr§ it (st geoier
fog woare ) : (%) awt (@), A
LT §NST (W ¥l wfawa orer
AU ) AT qqwT g farwrer wrdwn
TEETTR 1967 1971 T TAEAA
Hogfra v e aderor o g% g
Sreew ok ot | TroreT ST peraa

# wfawer wrer iere o gerdt afeweer
19718 1974 8% ¥l qfio aw
woew O &g a fawrw wiber
& qa & srow Y € o | G,
gfamn ot awgm & $mT i
adt ¥fqw | i oW wwEw o
frerdt afitomT s avd & dowr O
fawra ardww & st ¥ TR
1875 & 7 af & fag groew fear
ot

(7) dgg wg fawre swiww
& gwarr § & efism- (1) o
A gfaw gated ot (2) fame,
gfras dme quqT S¥AT FH Cwolar
54 dfew | o AFAT WEATT WY
WHW: 1978-79WIT 1979-80 &
AraT oW w3 9T fa=rT fwar ot

w e

Slum Clearance Projects in big Cities
of India

7863. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleagsed to
state;

(a) what further steps have been
taken for implementation of housing
projects to conduct slum clearance
in cities like, Bombay, Calcutta, Kan-
pur, Ahmedabad and Madras; and

(b) how Government is contempla-
ting to bring an end of such slum
areas throughout the country and
time-schedule thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Scheme of
Slum Clearance/Improvement  and
Environmental Improvement in Slum
Areas are in the State Sector. Plan-
ning, funding and execution of hoth
these Schemes are the responsibility of
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the State Governments. Greater em-
phasis {8 being laid on the improve-
ment of slums and provision of servis-
ed sites to the economically weaker
sections of society. Since the problem
of slumg has socio-economic ramifica-

tions and is not solely related to

housing shortage, no realistic ‘me-
frame for solving this problem can be
lad,

wredte we frnq grer my ot
At

7864, SR Twdwew gArd : av
vt wrcfaarf a4 3¢ T07 F A
3

(%) Far wredra =g faow s
IARFL A A AT FATFAR 7Aqd
wey;

(&) %ar q¥ ¥ N faar gfa o=
froa g, e

(%) afz &, A ¢ oA &
faay ®v sary & vay g7 Ty AR A
TALEHIT FRT #47 77 /A3 g ?

wiy witx fawrf swverg % T st
(sh gur v fvg) < (%) o, )

(=) o & watar ¥ q A4,
wAd, Wd W AEA, 1978 (15-4-
78a%) ¥ T I WAL & ATAT-
fem a1 qeu) %1 qary aray oF fagwor
AT 9 9T AT 747 § | [qremmen |
e | gfEd qwr TAd-2176]
78]

(7) wria @ frm W TEe
#dv Fhra wowre w7 Ffaar Tra
 # FE wfgs war § guad
# oo vy ¥y

AFRIL 24, 1978

Written Answers 216

X® ¥ qumwr, frate & iy shives
&1 oy wg § Wi dw Tavw o qifes
™ %3 faq g § @rfe Semaw-smerd
frafe zro wak @ &7 froem w1
% W I¥ ¥ @ @y o afer
afg o ad

dqww aft wwet afcitowar & ot o
Wrear i Aqrer ¥ after wrevefvey

7865, oY TwAwE wrdt : war
gl wite famk a4t 2z s Y ooy
ot fn -

(%) %471 aqaq  ad) 4y qfc
FroAr & AR | WA e darer F i
aradia gt &,

(@) =faer, @1 =T wr aform
fagar &, A

(7) FwAdr afegraamg far-
fraa &Y WA  AYv 9 § wrea ik
e g1 foaar fraar =g g &
qewrEar 7

vy st fewrd st (s goofw
fog wcamn ) @ (%) oY, B0

(=) s () wiea & ga9 Ay
T A1 ART HT qHelE 9% AT
wE g fawfer & Freafafa faolr
L i g—
(1) woare afcdom

Fvaray ofedraar gady afafy &
fa=aitg fawa 1 wfas & faar s
fgg oA wHY 5 wafe ¥ o
afafe & o7 & 9y Srfgg aw
Tw afufa & godt fawfad ox of
F w=T yega ot afge afF TR
feg ¥ fag g afeliomT w Py
& frq ofrer gre & forar T @& 0



217 Whritten Answers VAISAKHA 4, 1900 (SAKA) Written Answers 218

( 3) wvac wfiogy wfcdton

w afaiorm & dgwr weRaw
W owow s ¥ ful ot i W
A AT WY wafe & =T o
sfafafiedt wr wnea s wfgn

(3) it afcdiven

fareqer sdqor £ qF & wot ¥
wex  few@  af@iomr sl s
&arT o ¥ el Wt e e A
3g AT AT ¥ fade) o dow 0w
A & W Y wrAdY wfigg

BETHT afroAT g afafa
¥ fraroilr fqedi v wfkw e
famar qwrd ) @ afafe s ardsw
wid, 1978 % quw qeag § gf ot
7y i fwar srar ar fe of@tsmr &
fafwer ogesit =7 wonTw & F foru
R EgE & WY werE ¥ A & we-
g gF afsa fwmr wid o

gt aF 3w S-foreg afaromT
*T ddg , Ggaw  faaew o &y waqw
&% 1107 12 wdw, 1978 Y gf
o7 t 78 Frofer forar g f weaEwr
A R ST F A F SEE
&t w7 & fay  faaroiw e
1 AYT T §Y OF FqAT qEAE qH
wfemr fwar wmg

uF et safafafg-aeea  s@ed,
1978 Wred sTaT g7 WYX Oy qf-
FroT & faeqa weaswl ®) fer o
¥ fFar ot =fgd, T T fesnve
fawa foear mar o1 | feftm R &
gl & wfay w0 W/ od faw@
aficqror e dare w7 g wreareR
Aqw & gANfaqdd Fow saATgEd
7 gw dow gl oY

T qvirafeorTs et ofy srwenr
# § wic wroy aur dorer o v g
w1 oY ot T aw A i woné
o wwlr

7866, St Twdws gerd
wr i sie fowrk et ag amdr A
o v fr

(%) wr wnitw fowre wriwsw
# sofer oYX wiefis arfafses
TE N wlw s W wrevawar o
W T w7 oy fewmar wav §;

(&) afx g, & xwart & soere
Yy wr  wfabear §; W<

(7) tw fRm & oRr AT MAr
HAATEY ot fawi g 7

wiw e ferwrf siwver % oo i
(sf Wy e g ) :(%) wORTL AT
faarrar ST & smarion Mt
afnfers a@f a1 mfaw s A
sawFar & gfa srrew &)

(=) YT () weafa qur agerd
drareiedl ® qIA FeATU AT T
¥ wrd & miaw §F & fae agrar I
| faa (Fem 2) wiufew, 1977
¥ wraw < wfufraw § o 7 @ 35
wir Sy & forg & wrefter senfirt awr
ager Wrnafeat ww fawe & frely
Fra%e 9T Ik Fra fee g s 9
FAX WIAFT AT ATl Y opar v A
BZ T A 9w § | ¥ gz ¥ s &
ww femr® wrdwdi g ¥ WK
% faq waw weafeat s o€ € o
aofy, v gady st & ag friver
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foar fie qy wiew gforrores S
afe o xu wewlry wrd % elfons
<awi, ot xa frar ¥ wrdr qeer ¥t
T RE, & Tq g AT T §T
o1 3 dvrar  wT wrr A W et
Ay wrg | frer fadaw, 1978 & agWW-
a1 § s frdy oY g qedfeqer waar
HEqT T YT HYAT WA AT
@ frft B wrgwcEEn, fow W@
arR fusre wrdwwt w1 grg 7 AR W@
qFr I §, T4 W I¥ gAOhA W
WIaET AT oAl FY AGAT  wH F
qz W gyufr gt war e gt
urq fasrg wdsT w1 9y ¥ oY
3Iqarr & ar wer § )

{eza epai ¥ giear st wifeash
faendt | faas

7867. st gam fag : w7 frety,
/AW weeew Wt Wepf Gat 77 TaTA
® FU wG fF

(%) wom w3q & Wagw eqAT §
gRat A wifzafa faqfarr a1l
faaei A sfrasar ferdr §; o<

(=) #70 FerX w0 fawrw wem
qIw H IT /40 ¥ q&r gheadi M1
wifsrfadl #F s agy ufs
F47 97% fad oF Fgm e @Y
s g ?

frar, avr wearer ot depfy
axma ¥ a ANt (mat et i
apwret) : (%) 7W wIw ¥ ¥
fearat  (dgw wal) # wqghe
iy wd wygfe saonfs & wafor
ol Wk fowr o acfirmrr d-
rfeat ¥ shywmT waw: 6. 07 Wik
7.74 &1
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(w) witfetdfer i (vw
ogEl) w1 (W e WY e
WEArFRThT wwfal & a4 6
ararefgr foar e § oA
o waw ¥ e gt Wi wiix-
aifead & fod we e faser (dmw
wy) e w7 A faewe drs
w1 #vé weary Tl &

Technical posts lying vacant in various
Deptts. of the Ministry

' 7868. SHRI SUKHENDRA SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state;

(a) number of Class I and Class II
technical posts lying vacant as on 28th
February, 1978 in the Departments of
Agriculture, Food, Rural Development
and Irrigation;

(b) what are the details of such
posts and since when they are lying
vacant, Department-wise details for
each of the vacant post may be placed
on the Table of the House; and

(¢) what action has so far been
taken to fill up these postg and how
many cases are lying pending at
various stages, Department-wise posi-
tion may please be placed on the
Table of the House?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c). A
statement containing information in
respect of these Departments is la’i
on the Table o the Sabha. [Placed
in Library. See No, LT 2177/78).

wyfedt * frgew faorr

7869. st frar wWa@t : W
foerr, oo www Wt werfa
@ gg A &7 mar w3 fr

(%) frr fer Troeit 3 wafedf
w Fryger famm @t o
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(w} vt 3o onff ¥ wyldi w
femfemres wrc an  fowr frges
& writ §; ok

(v) afy g, & Q& wouf & e
wr §?

fatrr, ooror werrer wite wepfil
W (W myw A ) @ (%) ¥
(m) Sveew g & wopETe, wfe
% g Frgen foerr o feafs frem-
fofar & —

(1) =t wo/dw wmiew &t
# fryes fo srcfews @ (ven-
I-VII/VIII) &% soeem § 1

(2) sérar, aende, fafemw,
AL H2W, AGT AT qF AT ZAAY
§ fragen farr war XII &% Soeew
g 1 seraa, wey w2, whge, sé,
seqTE, afreaTe, fag, e Wi
fratarz dre @z i e aw
qiferd ¥ FuTew daf ¥ frgew
foerr wer X1 a% Sowew §

'oarg g3w, watew, ¥, 9€%
W qur wfexd ¥ Wy qur W
&t ¥ froes fer s X aw
9 § |

(3) weq T FTEYT B T
¥ wefrdi & fair froges frr ot
Tl 9T qeey § | feAY ¥ wefeny
% far of faefaaren e
#F ot fraew four goeew &)

Vew Type of Bullock Cary Developed

7870. SHRI ISHWAR CHAUDHRY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government's attention
has been drawn to the news item
dublished in ‘Indian Express’ dated

25th March, 1978 that a new type of
bullock cirt huy‘beed devifopds by a
Bothbay firm kiiownt as “Sel Vis* which
is Nighter ahd' more lasting than the
conventional one; and

(b) if so, detalls regwiding i
durabllity and eost and the facilities
provided by Gevernment to make it
easily available to the poor farmers
at a reasonable rate in every State?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA)- (a) Yes, Sir.

(b) The ‘Sal Vis' bullock cart de-
veloped by the Salvi Structure Workw
shop at_the Industrial Estate in Mul-
land, Bombay will be referred to the
Agricultural Universities in Maharash-
tra for evaluation regarding its durabi-
lity and cost.

Scheéme for Construction of FCI
Godowns daring 1978-79%

7872. SHRI CHATURBHUJ: Will the
Mmister of AGRICULTURE AND
IRRIGATION be pleased to state.

(a) whether the Ministry have a
scheme for the construction of FCI
godowng in 1978-79 and if so, the
criteria therefor and the rules/condi-
tion laid down therefor in principle;

(b) the names of the Stateg in which
such godowns will be constructed;

(¢) whether there 1s a need for such
godowns jn Rajasthan where there are
mostly famine conditions; and

(d) whether Ganga canal and
Chamba) canal areas in Rajasthan
have plenty of food-grains production
and if so, the arrangements Govern-
ment of Indim have for storing it and
whether Rajasthan will also be includ-
ed in the said scheme in the current
financial yeap?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). Food Cer-
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poration of India have planes to con-
tinue to construct godowns of their
own during 1078-79. Apart from this
the Corporation has launched Phase
III of the construction programme
under Guarantee Scheme through
private parties in the States of Punjab,
Harysna, Uttar Pradesh, West Bengal
and Mabharashtra. Under this scheme
the private parties are required to
complete the godowns within six
months of entering into agreement
with the Corporation. Applications
were expected to be received by §lst
March, 1978.

In securing space various factors
like procurement, distribution, move-
ment, etc., are taken into account.

‘¢c) and (d). Taking into account the
various related factors, the Food Cor-
poration of India is  buillding its own
capacity in Rajasthan also. However,
while some capacity under the earlier
phases of construction by vrivate
parties in Rajasthan has been secured,
no further augmentation under the
Guarantee scheme in Rajasthan is coa-
sidered necessary. Adequate arrange-
ments exist for storage of foodgrains
in Rajasthan.
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Vacant Posts of Jamadars in Cirele I,
CPWD

7874. SHRI R. L. KUREEL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to stale:

(a) whether the posts of Jamadars
to be filled by promotion from fire
man are lying vacant for a long time
in circle II of Central Public Works
Department even though ehgible
qualified candidates are available for
promotion since the very beginning;
and

(b) if so, the reasong thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Two posts of
Fire Jamadar are lying vacant since
January, 1973 This 18 because ci
present there 1s a ban on the filing up
of vacancies which are more than gix
months old.

Reservation in Allotment of Milk
Tokens by D.M.S to Scheduled
Castes/Tribes

7875. SHRI R. L. KUREEL: Will the
Minister of AGRICULTURE AND 1R-
DIGATION be pleased to state:

(a) whether the Delhi Milk Supply
Scheme has not made any reservation
in allotment of milk tokens to mem-
bers of Scheduled Castes/Tribes; and

(b) if so, the reasons thereof and
i¢ not the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No, Sir.

(b) No reservation in the matter of
allotment of milk tokens to any com-
munity or caste is required to be made
under any orders of the Government
so far issued

675 LS8,

Plots Allotted to 8.0s. and S.Ts. in
Rural Areas

7876. SHRI R. L. KUREEL; Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether most of the plots of
land allotted to the persons belonging
to Scheduled Castes and Scheduled
Tribes in the rura] areag of various
States are still in possession of Caste
Hindu though in papers such plots are
shown against the nameg of allottees;

(b) the figures, district-wise, of
cases in which such plots have been
physically handed over to the
allottees in various States of the
country; and

(c) steps taken or proposed to be
taken by the Government to see that
all the remaining plotg of land are
occupied by the allottees in all the
States and Union Territories?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Government have
no infomation.

(b) The district-wise  figures >f
cases 1n which such plots have heen
physically handed over to the allottees
are not available. A statement show-
ing handing over of physical possss-
sion of house-sites to eligible families
including Scheduled Caste and Sche-
duled Tribe families, State-wise and
Union Terntory-wise, 1s appended.

(¢) For effective implementation of
the Scheme for provision of house-sites
to landless workers in rural areas, the
State Governments/Union Territories
Administration have been requested to
exercise greater wvigilance to ensure
that the rural landless are given house-
sites in habilitable areas and that they
are given actual poasession of the
allotted house-sites.



227  Written Answers APRIL 24, 1078 Written Answers 228

Statement
Posution regarding physical possession given to families allotted house-sites in different States [Union
Territories
Sl Name of State/ Union Territory Number of
No. families giverns
physical pos-
session  of
house-sites
1 Anchra Pradesh . . . . . . . . . . . N.R.
2 Asam . . . . . . . . . . . . . N.R.
3 Bihar . . . . . . . . . . . . . N.R.
4 Guyarat . . . . . . . . . . . . 3,20,338
5 Haryana . . . . . . . . . . . . 2,09,533
6 Himachal Pradesh . . . . . . . . . . . 4,499
7 Jammu & Kashmir . . . . . . . . . . N.R.
8 Karnataka . . . . . . . . . . . . 7,23,611
9 Kerala . . . . . . . . . . . . . 90,000

10 Madhya Pradesh . . . . . . . . . . . 6,68,656
11 Maharashtra . . . . . . . . . . . . $,61,000

12 Oriwa . . . . . . . . . . . . . 19,298
(Partial Information)

13 Punjab . . . . . . . . . . . . . 3,058,731
14 Rajasthan . . . . . . . . . . . . 8,52,725.

15 Taml Nadu . . . . . . . . . . . . N.R.
16 Tripura . . . . . . . . . . . . N.R.

17 Uttar Pradesh . . . . . . . . . . . 12,02,175.
18 West Bengal . . . . . . . . . . . . 2,46,672

Union Territories

1 Andman & Nicolar Islands . . . . . . . . . 2,823
2 Chandigarh . . . . . . . . . . . . 50
3 Dadra and Nagar Haveli .. . . . . . . . 59%
t Dehi . . . . . . . . . . . . . 11,877
5 Goa, Daman & Diu . . . . . N . . . . 1,003
6 Pondicherry . . . . . . . . . . . . 6,010

N.R..Praticulars not received from the State Governments
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Central Dairy Development Project in
Kerala

7878. SHRI GEORGE MATHEW:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether the Central Govern-
ment are considering the request of
the State Government for a centrally
sponsoreq Dairy Development Project
in Kerala;

(b) if go, what are the details that
have been finalised so far; and

(¢) what wil] be the total expendi-
ture by the Central Government on
the project?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c). The
request of the Government of Kerala
for  implementation of a centrally
sponsored dairy development project
in Kerala 1s under consideration The
details of the project, estimated to
cost Rs 186 lakhs, are being finalised.

Boiled Rice to Kerala

7879 SHRI GEORGE MATHEW:
Will the Mmmster of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether the Central Government
will supply boiled rice to Kerala as
requested by the State Government;

(b) the reasons why the supply of
boiled rice to the State has been re-
duced; and

(c) to what percentage of the total
supply of rice, the boiled rice is going
to be supplied?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) (a) In view of the
limited availability of boild rice in the
Central Pool and as requirementg of
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boiled rice of other States, like West
Bengal, are also to be met, it is not
possible at present to supply boiled
rice to the State Government to the
extent of their requirements.

(b) Increase supply of boiled rice
to Kerala was possible earlier because
of additional supplies of boiled rice
made available to Kerala from Tamil
Nadu and by custom milling of Andhra
Paddy in Kerala, As these stocks
were exhausted, availability of boiled
rice for issue to the State Government
was reduced, which resulted in reduc-
ed supply.

(c) As supply of boiled rice is de-
pendent on availability in the Central
Pool, from time to time, which cannot
be assessed at present, it is not possi-
ble to indicate the quantity of boiled
rice that will be supplied to the State
Government against their total month-
ly requirements, Supply of raw rice,
however, will continue to be made to
the extent of the shortfall in supply of
boiled rice.

Assistance for Teachers in Service
Training

7880. SHRI GEORGE MATHEW:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Central Govern-
ment are considering the proposal 6f
the State Government of Kerala, for
assistance for Teachers’ in-service
training;

(b) i# so, the total amount being
sanctioned; and

(c) the cause for delay in sanc-
tioning it?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢). The Government of
Kerala in December, 1977, approached
the National Council of Educational
Research and Training (NCERT) for

APRIL, 24, 1978
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Financial Assistance for a five year
Crash Programme costing approxima-
tely Rs. 143 lakhg relating to in-service
education of about one lakh teachers
ot secondary and primary education
handling physics and Life Science,
Mathematics and Geography. The
State Government desired NCERT to
bear 75 per cent of the total cost of
the programme. While appreciating
the need for orientation of teachers,
the NCERT informed the State Moy~
ernment about their inability to gzive
substantial help due to the finanmal
constraints. However, in 1976, NCERI
had released financial  assistance
amounting to Rs. 1.5 lakhs to the State
Government of Kerala for organisa-
tion of 31 in-service courses.

In addition a proposal was also re~
ceived by NCERT from the Direclor,
State Institute of Education, Kerala
for the training at higher level for at
least a few hundred teachers who
were already there in the fleld as
resource persons in order to equip them
in the new content methodology -.Jd
evaluation of new  curriculam. Th2
five courses of 15 days duration :ach
proposed to be organised one each for
physics, chemistry, biology, mathe-
matics and geography are estimated
at Rs. 60,000, The proposal would be
considered by the Executive Commit-
tee of the NCERT in its nexi meeting.

Allegation against F.CL by West
Bengal Government

7881, SHRI MUKUNDA MANDAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether any allegations have
been made by the West Bengal Gov-
ernment against the Food Corporation
for non-cooperation;

(b) i so, what are the allegations so
raised; and

(c) what stepg are being taken by
Government for proper functioning
of Food Corporation?
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THE MINISTER OF STATE IN 1HE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) No, Sir.

(b) and (c). Do not arise.

QGrants to Himachal Pradesh Univer-
sity

7882. SHRI DURGA CHAND: Wl
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) what is the amount of grant to
Himachal Pradesh University under
each head during the last three years
year-wise;

(b) what ig the amount, out of the
grant, utilised by that University dur-
ing the above period;

(c) what is the criterion followed
by the U.G.C. for giving grantg to the
various Universities;

(d) whether any preference is given
for the purpose of grant to the Uni-
versitieg situated in hilly areas like
Himachal Pradesh in respect of col-
leges affiliated to such Universities
and situated in remote hilly areas; and

(e) if so, what are the details there-
of?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). According to the informa-
tion furnished by the University Grants
Commission, the grants paid to the
Himachal Pradesh University and the
amount utilised by it during the last
three years are as follows:—

(Rs. in lakhs)
Purpose of Grants paid Total Amount
Grant utilised
1974-75 1975-76 1976-77
1. Books & Journals 4'00 0°50 4°50 369
2. Equipment g-60 1°50 o'50 5.60 360
3. Building 2°00 4'50  7°50 14°00 018
4. Unassigned grant .. 0°25 o2y 0.52 0°39
5. Pubhcation of
Research work (Fo- two years) 0°'40
6, Visiting Faculty 0°'50 0'50

(c) Grants to universities are paid
by the Commission on the basis of the
develop t progr: approved on
the recommendations of the Visiting
Committees appointed by the Commus-
sion and the progress of expenditure
incurred by the Universities on them.

{d) and (e). The Commission has
velaxed the eligibility conditiong with
vegard to  student enroclment and
teacher strength in favour of colleges
located in backward and rural areas.
Under "these relaxations, a college in

such areas will be entitled to develop-
ment assistance from the Commission,
if it has 200 students and 10 teachers
against the normal requirement of 400
and 20 respectively.

Rural Water Supply Schemes in
Himachal Pradesh

7883. SHRI DURGA CHAND: will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state the
amount proposed to be given to Hima-
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chal Pradesh for the rural water sup-
ply scheme and whether any priority
is given to that State on account of
hilly terrain of the State?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): Presumably, the question
refers to the grants allocated to the
States under the Central scheme for
Accelerated Rural Water Supply for
problem villages. If so, no such
amount has been allocated to the Gov-
ernment of Himachal Pradesh this year
yet. The allocation will depend upon
the progress achieved in the imole-
mentation last year. No priority has
been given to that State on account of
its hilly terrain.

Constructional aid by Centre to Hima-
cha] Pradesh

7884. SHRI DURGA CHAND: 7¥ill
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) what is the amount ganctioned
to Himachal Pradesh for housing
scheme during the last threq years,
year-wise;

(b) what is the amount out of the
grants sanctioned by the Central Gov-
ernment which wag utilised by that
State Government during the above
period; and

(cy) how many houses were built
with the Central amount in that State
during the above period, year-wise?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Central
financial  assistance for all State
Sector programmes including ‘housing’
is released to the State Governments
in the shape of ‘block loans’ and ‘block
grants’ without their being tied to anv
particular scheme or head of develop-
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ment, The State Governments are
free to earmark funds for various
State Sector programmes according (o
their requirements and priorities.
During the last three years viz. 1975-76,
1976-77, 1977-78, the plan outlay on
housing for the Government of
Himachal Pradesh was Rs. 109
lakhs, Rs. 110 Iakhs and Rs. 125
lakhs respectively. The expendi-
ture on housing during these
years was 112,18 lakhs, Rs. 109.09
lakhs and Rs. 228.58 lakhs (anticipat-
ed) respectively. The Housing and
Urban Development Corporation sanc-

tioned loans of Rs. 79.40 lakhs,
Rs. 17.94 lakhs and Rs. 14.17 lakhs for
the year 1875-76, 1976-77 and

1977-78 respectively to the various con-
struction agencies in the State of
Himachal Pradesh. Out of the sanc-~
tioned loan amount, the amount drawn
during these years was Rs. 38.35 lakhs,
Rs. 55.25 Jakhs and Rs. 21.37 lakhs
respectively.

(c) The total number of houses
built under various social housing
schemes during 1975-76 and 1976-77
were 1218 and 304 houses respectivaly.
The total number of houses puilt
during the year 1877-78 under various
social housing schemes have not Leen
intimated by the Government of Hima-
chal Pradesh. The total number of

houses completed with HUDCO's
finance is 147 umts out of 541 sanc-
tioned.

Land Reclamation Projects in States

7885. SHRI DURGA CHAND: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased o state:

(a) whether it is a fact that 5 num«
ber of State Governments have
launched Land Reclamation Projects
sponsored by the Central Govern-
ment;

(b) if so, the names of the States
and the area of land which is likely
to be reclaimed under the project in
each State;
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(¢) what is the amount of assistance
to be given by the Central Govern-
ment to each State; and

(d) whether any priority in respect
of financial assistance is to be given
to hilly States ]ike Himachal Pradesh
under the project.

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) & (¢). The information as re-
gards reclamation of alkaline and
ravine lands is as follows:—

State

Area 10 be Proposed

reclaimed Central
durning 1978-  asistance
79 (Ha.) for 1q78-79
(Ru.in lakhs)
1. Punjab . 80.000 214
2. Haryana 1,200 92
3. Uttar Pradesh 24,200 104
4. Madhva Pradesh 7,000 50
5. Rajasthan 7015 Go
6. Gujarat 3,600 12

—_ - e ——

(d) The hill States are given priority
in land development and soil con-
servation projects as the upper catch-
ment areas of major rivers fall in
those States. The Centrally Sponsored
Scheme of Soil Conservation 1n the
catchments ot river valley projects,
scheme of integrated soil and water
conservation 1n the Himalayan areas
and a scheme of afforestation of waste
lands and degraded forest areas are in
operation in Himachal Pradesh. The
total assistance provided to Himachal
Pradesh under these schemes during
1977-78 was about Rs. 158 lakhs of
which Rs. 109 lakhs was grant and
Rs. 49 lakhs was loan.

Teaching of Science from Lowest
Level

7886. SHRI JANARDHANA POO-
JARY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL~
TURE be pleased 1o state:

(a) whether Government have been
urged for change in Science teaching
from lowest level; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) The teaching of Science as
a part of environmental studies has
been recommended to he followed from
the primary classes both in the original
curriculum prepared by NCERT as well
as by the curriculum recommended
ny the Ishwar Bhaj J. Patel Committee.
The State Governments have been re-
quested to introduce the tcaching of
science as a part of environmental
studies 1n these lower classes.

(b) The suggestions have been
favourably received by most of the
States and many States have already
made changes in their curriculum and
introduced the teaching of Science as
environmental studies in lower classes.
The National Council of Educational
Research and Training has also pre-
pared inexpensive science kits for
being supplied to schools al a small
cost ag also to train science teachers
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in preparing inexpensive improvised
acience apparatus from locally avail-
able material to demonstrate principles
of science.

Criteria for Promotion and Transfer
of Teachers in Dadra and Nagar
Haveli

7887. SHRI R. R. PATEL: Will the
Minister of EDUCATION SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) the criterip adopted for tl'e
promotion and transfer of the teachers
in Dadra and Nagar Haveli;

(b) whether Government are aware
that there is a great resentment among
teachers jn regard to promotions and
they are not taking any interest in
their work; and

(¢) if so, the steps taken by the
Government in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATAKD-
(a) Promotion of teachers is governed
under the Recruitment and Promotion
Rules prescribed for each category of
teachers. Transfer of teachers from
one station to another is normally
effected once in every three years, and
while ordering the transfers care is
taken ihat teachers who have served
for a term in difficult interior parts of
the Territory, are brought to more
popular stations and vice-versa.

(b) According to information receiv-
ed from the Union Territory Adminis-
tration on complaints about promotions
have heen received from the concerned
teachers

(c) Does not arise.
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Printing jobs through Private Presses

7892. SHRI SARAT KAR: Will the
Mnister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that cer-
tain private presses are also given
-orders to supply printed forms and
other printed material to Government;

(b) if so, the names of such presses
angd the reasons for alloting printing
jobs of the Government to them; and

(¢) whether Government propose
to stop the practice?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKER): (a)
Yes, Sir.

(b) The names of the private presses
to whom printing jobs were given
during the last one year are given in
the statement enclosed. Printing jobs
are farmed out to private presses only
in exceptional circumstances when the
Government of India Presses are pre-
occupied with other jobs and are un-
able to meet the delivery schedule
fixed by indenting Ministries/Depart-
ments or when the job is of specialised
nature for which there are no facilities
in these Presses.

(c) Due to reasons given against
part (b), it is not possible to entirely
do away with local printing in private
presses,

Statement

Names of Presses who are given print-
ing orders through the Directorate of
Printing (from 1-4-77 to 31/3/1978).

1. M/s Mahadev Book Binding
House 256, Hauz Quazi, Delhi

2. M/s Chanab Book Binding House,
3351, Kaucha Kashgiri Delhi.

3. M/s Shahdarg Printing Press,
K-18 Navin Shahdara, Delhi.
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4. M/s Gowersons Pvt. Ltd., Maya-
puri, New Delhi.

5. M/s Royal Binders E-3081, Mo~
halla Dassan, Delhi.

6. M/s The Printing Press Institute
for the Deaf, New Delhi.

7. M/s The Ejaz Printers 18-Zakaria
Street, Calcutta.

8. M/s Veena Printing Press, Ghat
Road Nagpur.

9. M/s Veerendra Prinlers, 2216-
Hardhian Singh Road, New Delbi.

10. M/s Teacher’s Book Stall Cal-
culta.

11. M/s Headway Lithographic Co.,
Calcutta.

12. M/s The Reliance Printing Works
Calcutta.

13. M/s Chitragupta Press, Calcutta.
14. M/s Dass Press, Calcutta,

15. M/s A. T. Press Calcuita.

16. M/s Globe Printers, Calcutta.

Centre urged to move out Wheat and
Rice Stocks from Haryana

7893. SHRI M. RAM GOPAL
REDDY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased 1o state:

(a) whether Centre has been urged
by Haryana Government to move out
the wheat and rice stocks presently
stood in warehouses in Haryana
against the Central account; and

(b) if so, the decision of the Go-
vernment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) Yes, Sir.

(b) The stock of foodgraing in
Haryana has already been reduced
considerably to facilitate 1878 rabi pro-
curement operations. As on 31-3-1978,
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only about 13 thousand tonnes of
wheat wag with the Haryana State
Government/HAFED. The stock of
foodgrains (wheat and rice) with the
FCI is now about 7 lakh tonnes. The
total storage capacity with the Haryana
State Govt./HAFED/FCI by the end
of April, 1978 is estimated at 16.65
lakh tonnes.

Adequate action had been taken to
step up monthly inter-State movement
of sponsored foodgrains from Haryana
from about 1 lakh tonnes to about 1.2
lakh tonnes, per month. During the
peak period, (May and June, 1978) for
the procurement of wheat the move-
ment of sponsored foodgrains from
Haryana by rail and road, both, is
likely to be 1.5 lakh tonnes, in each
month.

Demands of F.C.I1. Employees

7894. SHRI PRASANNABHAI
MEHTA:

SHRI C. R. MAHATA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether 1t is a fact that Food
Corporation of India employees have
been agitating to press the demands,
including better promotion avenues for
Class IV category and grant of bonus
and house rent allowance;

(b) if so, whether the Government
have agreed to  consider their de-
mands;

(¢) if not, the reasong thereof; and

(d) if so, by what time the Govern-
ment are giving their verdict?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) to (d). A comprehensive
revision of pay scales and service con-
ditions of the employees ot the Food
Corporation of India was eftected two
years ago. Whenever any demands

for further improvement in pay scales
and service conditions are made they
are considered by the management of
the FCI which is an autonomous Cor-
poration and also by the Government,
if necessary. In regard to demand of
the employees for better promotional
avenues for Category IV stafl, the
management of the Corporation feel
that promotion quota having already
been raised from 10 per cent to 20 per
cent, any further increase would not
be desirable. The demand for ex gratia
payment in lieu of bonus for the year
1975-76 has not been found acceptable
in view of the likely repercussions on
other similarly siluated public sector
undertakings. The scales of house rent
allowance sanctioned for FCI employees
are already much better than those ad-
missible to Government servanis and
employees of several other public sector
undertakings.

Mechanization and its effect of cows
and bulls

7895. SHRI D. B. CHANDRE GOW-
DA: Will the Mimster of AGRICUL-
TURE AND IRRIGATION be pleased
to stale:

(a) whether due to mechanization
which 1nvolves tractors also there is
no place for the bull and with the
coming of artificial insemination, even
stuq bulls have no place but to go
to the slaughter house;

(b) whether Government realise
that when the bull is not of any service
to the farmer, maintenance of cows
becomes difficult and impossible in our
counfry; and

(¢) if so, whether Government is in
8 position of getting a real and con-
crete solution to the problem?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) An over
whelming majority of land holdings
being small use of tractors is not going
to catch up to an extent that draft
animals would be no Jonger important.
In fact, the use of draft animals I8
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expected to increase, especially with
the intensive land use being introduced
in the country. The number of bulls
which may become redundant with the
introduction of artificial insemination
would only go to add to the draft
power.

(b) and (c). In view of above, the
question doeg not arise.

Complaints regarding Bad Quality
of Rice and Wheat to States

7896, SHRI KANWAR LAL GUPTA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the names of the States from
where the Centre received the com-
plaint about supplying bag quality of
rice and wheat in the last three years;

(b) the details of complaints
of each State and the reply given by
the Centre to each State;

(c) how much rice or wheat was
withdrawn from the ration shops in
the States on account of bad quality;

(d) what specific steps Government
have taken to supply good quality of
rice in Delhi; and

(e) is it also a fact that rice of bad
quality is being supplied in Delhi for
the last many months?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) to (¢). The information
is being collected and wiil be laid on
the Table of the Sabha.

(d) and (e). Most of the complaints
about rice issued through the public
distribution system in Delhi arise
because of issue of IR-8 rice (medium
variety) which has a low consumer ac-
ceptability. The rice so supplied how-
ever, conforms to the quality specifica-
tions laid down by the Government of
India. The FCI has been asked to
ensure that gtocks of rice which do not
conform to the specificationg are clean-
ed/reconditioned before issue.

APRIL 24, 1978
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Rehabilitation of Outram Lines andl
Hudson Lines, Delhi

7897, SHRI KANWAR LAL GUPTA:
Will the Minjster of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether a deputation of Kings-
way camp residents along with their
representatives saw the Minister in
connection with the rehabilitation of
Outram Lines and Hudson Lines;

(b) if so, the details of decisions.
taken by him to rehabilitate them;

(c) what is the problem of rehabili-
tation of that area;

(d) whether the scheme hag been
transferred to Delhi Municipal Cor-
poration for implementation; and

(e) how much money has been
given to D.M.C. by the Centre for im-
plementing thiz scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKER): (a)
Yes, Sir,

(b) It was agreed that implementa-
tion of the Kingsway Re-development
Scheme would be transferred back from
the Delhi Development Authority to
the Municipal Corporation, Delhi. In
this connection the following sugges-
tions were made:—

(1) the original scheme should be
implemented. Developed plots as en-
visaged earlier, should be given to those
displaced person residents of Hudson
Lines/Outram Lines tenements and
barracks who had not already been
provided in Bhai Permanand Nagar
Colony and Mukherjee Nagar I and II
colonies,

(ii) approximately, 106 acres of land
available in Hudson Lines/Outram
Lines should be utilised; in addition
about 294 acres of land in Indra Vikash
Colony, presently at the disposal of the
Delhi Administration should alsp ber
made available.
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(iil) about 16 acreg of land covered
by nearly 200 plots in Mukherjee
Nagar colony which could not be made
available so far, should now be made
available, and

(iv) the squatters be provided 40
square yards per family in Jehangir-
puri.

The aforesaid suggestions were
agreed to, on the understanding that
the Municipal Corporation of Delhi
would arrange-—

(i) release of 29.5 acres of land in
Indra Vikash Colony;

(ii) shifting of the displaced per-
sons who had been allotted
plotg in Dr. Mukherjee Nagar
but bad not vacated the tenie-
ments in Outiram Lines/Hud-
gon Lines; and

(ili) provision of temporary accom-
modation to 1400 families, to
cover the time-lag between
allotment of plots and con-
struction of houses.

(c) According to a survey recently
conducted there are 1352 eligible dis-
placed persons families who have not
so far availed of the benefits under the
Kingsway Re-development Scheme.

(d) Implementation of the scheme
has been transferred to Municipal Cor-
poration Delhi, with effect from
17-4-1978.

(e) A loan of Rs, 190 lakhs had been
sanctioned to the Municipal Corpora-
tion, Delhi, in 1862, for the scheme.
Agamnst this funds to the extent of
Rs 175 lakhs have already been
released. The Municipal Corpora-
tion, Delhi, would now formulate de-
tailed scheme for the rehabilitation,
of the remaining eligible families and
the question of providing them with
additional funds would be considered
by Government in due course.

Aonual Reports regarding Ware-
houseg from State Gevernments

7898. SHRI KANWAR LAL GUPTA:
Wili the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) how much amount has been
invested by the Centre in the ware-
houses buily by the State Govern-
ments;

(b) is it a fact that annual report
along with the review has not been
received by the Government upto
1976-77 by many State Governments
about these warehouses;

(c) if so, the details of annual
reports received from each State;

(d) the details of irregularities
committed by the management of
these warehouses about which Gov-
ernment received complaints; and

(e) what specific steps have been
taken by the Government to check
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) There 1s no direct partl-
cipation m the 1nvestments by the
Centre in the warehouses built by the
State Governmenis. Central Govern-
ment provides funds to CWC which
participates in the equity capital of
SWCs. The CWC's investments m {he
share capital of State Warehousing
Corporations as on 3lst March, 1978
was Rs. 12.35 crores.

(b) and (c). The annual reports upto
the year 1976-77 have been finalised
by six State Warehousing Corporations,
viz. Gujarat, Haryana Kerala, Karnu-
taka, Maharashtra and Rajasthan State
Warehousing Corporations. A state-
ment showing the position in respect
of various State Corporations is
attached.

(d) and (e). A complaint wag receiv-
ed in respect of the working of Andhra
Pradesh SW.C. The complaint was
about irregular appointments, misuse of
office vehicle, administrative lapses etc.
The matter has been examined by the
Board of Directors of Andhra Pradesh
State Warehousing Corporation who
have to take appropriate action n the
matter,
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Statement

Latest position on annual gensral moeting of all the State W arehousing Corperations

}?tl, Name of the S.W.C. hfldcur:){to yx:;?.M. to g:wheld
1 Andhra Pradesh , 1975-76 1976-77 29-4-78
2 Assam e e e 1973-74 1974-75 19-4-78
3 Bihar . . . . . 1970-71 .. .

4 Gujarat 197677
5 Haryana 1976-77 .e .o
6 Kerala 1976-77
7 Karanataka 1976-77
8 Maharashtia 1976-7% .. .
9 Madhya Pradesh . 1975-76
No.A.G.M. held since inception
10 Meghalaya . (21-1-1975)
11 Orissa . 1975-76 .. ..
12 Punjab 1975-76
13 Rajasthan . . . . . 1976-77
14 Tamil Nadu 1974-75
15 Uttar Pradesh 1975-76
16 West Bengal 1974-75 1975-76 12-5-1978

Tehri Dam

7889. DR. VASANT KUMAR
PANDIT:

DR. RAMJI SINGH:

Will the Minister ot AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government have
cleared and sanctioned the Tehri
High Dam and if so, when;

(b) whether it is a fact that the
Dam site, the reservoir area and the
catchment in the bed of Bhagirathi
River are prone to seismic activity
and fall in the zone between Isoseis-
mals VUI and VIII of Kangra Earth-
quake;

(c) what precaution was taken to
test the seismic activity and which
other Geological survey teams and
technicians were consulted; and

(d) whether the Government are
aware of the strong opposition by the
public and warnings given by experts
on the wrong selection of site for
this Dam?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, 8ir, im
June 1972.

(b) The Himalayan belt is prone to:
seismic activities.

The Tehri Dam site lay between Iso-
siesmals VII and VIII during Kangra
earthquakes of 1905.
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(c) The dam site has been selected
on the recommendation of the Geolo-
gical Survey of India. Besideg the
experts of Geological Survey of India
and University of Roorkee, Prof. J. B.
Cook and Dr, L. Muler eminent dam
expert and geologisi had also been con-
sulted in regard to the suitability of
the dam site. The U.N. expert Shri
Yakovlav had also visited the dam site
and approved of the construction of
rock fill dam.

It is also proposed to carry out tests
to study the vibration characteristics of
the rocks at the dam site and dynamic
model studies of the dam to decide the
seismic factor to be adopted to take
care of scismic effect.

(d) There has been opposition by
public but no adverse report on selec-
tion of the site from an expert has
been received.

Circus

7900. DR, VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the Indian Cir-
cus Federation presented to the Gov-
ernment recently their demands and
grievances;

(b) in what manner is the Depart-
ment helping the development, en-
couragement and progress of this
ancient art and sport; ang

(c) whether Government are con-
sidering a proposal to recognise and
give awards to the Circus art and
sponsor their tours in foreign coun-
tries?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a)
Yes, Sir.

(b) Circus is a State subject. How-
ever, Government have been encourag-
ing Circus as a recreational activity

by granting railway concession for
movement of troupes and their luggage
etc. for their performances in respect
of bonafide Circus Companies. The
State Governments and Union Territory
Administrations have also been request-
ed to encourage Circus by granting ex-
emption from payment of Entertain-
ment Tax, allotment of open grounds
for Circus shows at nominal rent, help-
in maintenance of law and order, tem-
porary allotment of quota of foodgrains
and other essential commodities,

(c) The Federation has been request-
ed to work out full detalls of its pro~
posal regarding National Awards for
Circus artists and troupes to enable
Government to consider it.

As regards sponsoring of foreign
tours visit of an Indian Circug to
Zambia for participation in the Zam-
bian Trade Fair at Lusaka during 1978,
has been arranged. Besides, a pro-
posal to depute an Indian Circus to
Sri Lanka under Indo-Sri Lanka Cul-
tural Exchange Programme is under
consideration.

Future of Visva Bharati

7901. SHRI SAMAR GUHA: Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to a state-
ment issued by a number of import-
ant persons in West Bengal regarding
the future of Visva Bharat:;

(b) if so, the main points stressed.
in the statement; and

(c) the reaction of Government
thereabout?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. RATAP CHANDRA CHUNDER):
(a) Government's attention has been
drawn to newspaper reports containing
a statement issued by certain eminent,
persons jn March, 1978 concerning the
affairs of Visva Bharati.
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(b) The main points stressed in the
gtatement are as follows:

(i) The Bhavanas ‘which Rabindra-
nath Tagore established him-
self, namely Patha-Bhavana,
Kala Bhavana, Sangit-
Bhavana, Hindi-Bhavana
Cheena-Bhavana and Vidya-
Bhavana should be restored to
their pristine status and glory.

W(if) Stepg should be taken to estab-
lish such other Bhavanas as
the South East Asian Centre
which Rabindranath Tagore
proposed to establish at Santi-
niketan, but could not do in
his life time.

(ni) Government should ensure that
Visva Bharati, which is a
unique institution does not
lose its special characterstics
and does not dnit away from
1ts ideals as enunciated by its
great founder,

{c) Government as well as the Unij-
-versity authorities fully appreciate the
sentiments behind the statement and
are making all possible efforts towards
the achievement of the ideals of the
University’s illustrious founder. The
University is giving more emphasis on
the development of Patha-Bhavana and
Siksha-Satra including their libraries.
Special attention is also being given 1o
the development of Sangit-Bhavana,
Kala-Bhavang and Vidya-Bhavana. The
possibiity of setting up a South East
Asian Centre is also being explored.

Charges apainst Functioning of
Jawaharia] Nehru University

7802. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the Ministry of Edu-
cation assured the House that the
Prime Minister will hold an inquiry
about various charges brought
aguinst the functioning of Jawahar-
dal Nehru University in Delhi;

APRIL 34, 1078
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(b) it so, whether that enquiry has
been completed; and

(c) if so, the findings of the En-
quiry there about?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. RATAP CHANDRA CHUNDER):
(a) Yes, Sir.

(b) and (c). The report of the Prime
Minister’s preliminary enquiry is in
the process of being finalised.

Selection of Teachers of History in
Central Universities

7903. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government have
nominated a number of experty for
either directly acting as external
experts for nominating external ex-
perts for selection of teachers of His-
tory in different Central Universities;

(b) if so, the nameg of such experts;
(c) the basis of their selection;

(d) the process of nomination of
such experts for selection of teachers;
and

(e) the other facts about the nomi-
nation of expert committeeg for selec-
tion of History teachers in Central
University?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. RATAP CHANDRA CHUNDER):
(a) No, Sir.

(b) to (d). Do not arise.

(e) There are no ‘“expert commit-
tees” as such for selection of History
teachern. The Statutes of the Central
Universities provide for selection com~
mittees for appointment of teaching
staff. Experts are nominated by the
University authorities on each selec-
tion committee in accordance with the
constitution and procedure prescribed
in the Statutes,
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Closure of Universities

7904, SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is g fact that a
number of Universities have been
cloged down during the last few weeky
due to the student agitations; and

(b) if so, what are the Universities
affected thereby and what are the
.,main reasons of the agitations and
what action were being taken by the
, Government to create a peaceful
atmosphere in Universities?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). According to
information available most of the
Universities in Bihar and some in
Uttar Pradesh, npamely those at
Allahabad, Lucknow, Gorakhpur,
Pantnagar and Benaras Hindu Uni-
versity were affected by violence and
lawlessness during the past few
weeks. The main reason in most of
these cases was the issue relating to
regervation in jobs for backward
'classes. In the case of Benaras Hindu
'Unlversity, the demand for reserva-
tion in medical college and the sub-
sequent assault on the Rector were
the reasons for closure. The Pant-
nagar University was affected by the
demonstration by firm labourers and
police firing on them. There were
alsgp demands hke postponement of
examinations and removal of Vice-
Chancellor, etc.

All the State Governments, have
again been requested to take steps
1o look into genuine grievances of the
students and redress them immediate-
ly. They have also been advised to
set up a suitable machinery to keep
a regular watch on the situation and
take timely action to ensure that
minor problems do not become major
issues.

875 LS9,

Allotment of Holel Site by
NDMC. in Man Singh Resll

7905, SHRI MANORANJAN
BHAKTA: Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION
be pleased to state:

(a) whether the inquiry Report into
the irregular allotment of lang by
NDMC to a leading hotel company for
cunstructing a five star hotel on Man
Singh Road has since been received
by Government;

(b) if so, brief details of the case
and findings of the inquiry committee
in the matter; and

(c) what action has been taken by
Government thereon?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a), Yes Sir.

(b) In June 1976, the New Delhi
Municipal Committee handed over a
plot of land at I, Man Singh Road,
New Dethi to a leading hotel com-
pany for the construction of a hotel,
in anticipation of formal agreements
with the company. The agreements
were executed in December 1976. A
news item appeared in the Times of
India dated 11th May 1977 alleging
irregularities in this transaetion.
The Delhi Administration had an
cnquiry conducted into the transac-
tion. The Enquiry Officer has come
to the following main conclusiong in
hig report:

(1) The terms have been unduly
favourable to the hotel company.

(2) Procedures and norms of
financial propriety have been
violated in processing the case.

(3) There seems to have beéen
a collusive alliance to push through
the scheme on the part of ceriain
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officers etc. of the New Delhi
Municipal Committee,

(¢) The matter i3 under considera-
tion in consultation with the C.B.L
Certain officers involved in this case
have already been suspended on
other charges.

Food for work Frogramme for Irriga-
tiem works

7006, SHRI MANORANJAN
BHAKTA:

SHR1 CHITTA BASU:
SHRI AHMED M. PATEL;

Wil the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Central Govern-
ment have launched a food-for-work
programme in major, medium and
minor irrigation works;

(b) if so, the highlights of the pro-
gramme; and

(c) the States where it is being im-
plemented and what assistance is
being given to the State Governments
concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND ITRRIGATION (SHRI
BHANU PRATAP SINGH): (a) and
(b). The ¥ood for Work Programme
was started 1 Apnl 1977 and is he-
ing continued during 1978-73. Under
the programme, assistance in the form
of foodgrains, primarily wheat and
milo, is provided to the Stateg for
augmenting their resources for taking
up on going Plan and non-Plan
schemes, new items of capital works
and maintenance of public works.
The categories of works which qualify
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for assistance under the scheme in-
cludg maejor, medium and minor ir-
rigation works; floog protection,
drainage and anti water-logging
works; soil and water conservation
and afforestation works on Goverii-
ment and community lands; roads,
including State Highways; construe-
tion of inter-mediate and main drains,
field channels and land levelling etc.
in the irrigation command areas;
school buildings and community
centres belonging to the Government
and local bodies including Panchayats
provided provision for expenditure on
such schemes is reflected conven-
tionally in the State Budget.

The scheme is designed to offer
gainful employment to the rural poor
and improve their nutritional and in-
come levels through development of
infrastructures and durable com-
munity assets through utilisation of
foodgraing stocks.

(c) The State Governments of
Andbra Pradesh, Assam, Bihar,
Gujarat, Himachal Pradesh, Karna-
taka, Kerala, Madhya Pradesh,
Maharashtra, Orissa, Rajasthan,
Punjab, Tripura, Uttar Pradesh and
West Bengal are at present imple-
menting the scheme.

Under the scheme, {oodgrains,
primarily wheat and milo are made
available to the State Governments
for the payment of a part or all of
wageg of the labour engaged in the
execution of specified works taken
up under the scheme. State Govern-
ments have to indicate additionality of
cxpenditure by showing  additional
provisions in thewr budgets. Alloca-
tion of foodgrains during the year
1977-78 to different Slates were of
the order of 204,580 tonnes. Another
1,17,000 tonnes have been allotted
during April 1978. The list showihg
the quantities of foodgrains allocat-
ed to the States during 1877-78 and
1978-79 is enclosed.
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Statement

Quantities of foodgrains allocated to various States during the years 1977-78 and 1978-79

State Quantities allocated during (Matric Tonnes)
- 1977-18 1978-79
Wheat  Mio  Wheat  Milo

1. Andhra Pradesh 1,000

2. Asam. 2,500 . . .
3. Bibar , 30,000 o 15,000

4 Gujarat 10,000

5. Himachal Pradesh 940

6. Karnataka 1,000 1,000 5,000

7. Kerala . 6,000

8. Maharashtra 11,040 450

9. Madhya Pradesh . 10,000 .. 10,000
10. Orissa 80,000 . 15.000

11. Punjab 8,000

12. Rajasthan 6,000 . 10,000

13. Triputa 1,000

14 Uttar Pradesh 42,000 400 25,000

15.  West Bengal 51,200 . 25,000

ToTaL 2,04,580 1,850 1,1%,000

11 W%, 1978 WY firerr aficey
& wY of i

7907 wt a¥ fay wirf wdwr
Far e o ferwrf ot a2 aqry o
g w4 fF

(%) mrag av & 5 11 ¥,
1978 1 @ ¥ qwaa framw
afeay qror wmfwg fram avdee
¥ whratefaard <o sioft & wrr fera
ot &\ afz g, At gedwe § ofer

qFeT T | 71 & T qavETed
fow s Fr wiw Yt ; e

(=) @ aliav @@ IR T
Far FrdAEY &Y § W7 waAr w0 AT
faarz ¢ W sdaE) wa &7 afaqr
s lined o

witr wite ferwrf storrov # ooy st
(o wry s Fog ) : (%) o
g | oF dfw qwRra dew
qary #Y Gnid frtw wrs Xfear ¥
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deg e FatdAar @A YA
woreR weat gra fafafwe afen
frem & &weQ a7 avent oY fowraa
& a1y F g7 9 AT AW AR
greT g qer Y wfeqen ¥ Y §
ar |

(@) gfeger daear * weard a1
AAAT wgf qaTed $1 W fr wan
g7 SENAE FE S e ¥ Wi TEr
w7 weay §, gE Ammer famrads
g

aeeTqt wewl ¥ g 1 el e
Ny Wt W

7908 St FEW wex X ATCRIN
amew : o fmtw Wit wrme ww
gfe wix goafe 7t g gary Srga
wot fr

(%) o& wafuwiear w fawor-
ar gaut feaet § foam foft womm
Eam M aF T ARG R ® @
aqr  fead wfusiay ¥ quy w7
Fvwrd wEEgT  faq feay 9T @
3 & wf 9% feerd & feady afw
fam w§ &, wYv

(&) for #met & §g@E
ITHT AU WTH 97 fwerar feaar &
o1 G quT gomee & @9 afgd
o ferry Y fraeft oofor ager Y S
wE?

fmfor st wrwrer o gfee st
qawter wY (oft frwmcwen ) ¢ (W)
awr (@) g QR AT AT @
4T 9T 9T 9T & &7 omay o
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wWwrew ¥ il ¥ ww WY W
fieey armn

7909. Wt Witar gww :  wT
gl o fowrf =eft oz w3 &7 v
747 %

(¥) Sa% #aTeT o 598 99
qar  wefteq wgtaar & el Wi
ferdy fgen & waTHA By AET ] A
s@  wan oy Wi frefrg Soft &
sfawifrat aiv wrarft 7 qer war
g ST ¥ wd ;T AR I W
gorafas fraeor w@d q sfasifaan
7Y fedt & sgamr v

(@) =7 78 a9 & fs fg=lv &1
TH ONF @A AT FTB TAIAETR
wiawTd fedy a1 F7 w7 @ sy
w1* fe=t ATt A7 awers F7 A
gamy § forady s fg=t o7 w7 57
T HATOET T I gl a7 Avsen
FETUTATE, W

(m) == forfa %1 qury ok
oY %1 wrr w¢ @ wfe w1 femly
¥ afcss wfumfat ¥ fraae & weaia
@ ¥ ¥ o FiAy F1 fawerany
s g ?

it et soft (st geofteig

wGATe) (%) & (7) <rwry
T ¥ A1 @ W] A I 9v gy
qeF 7 @ % Sy |

FuT saw & ool d@NF ¥ opit &
o e el (T regfonTw)
wiwror

7910. st wWA gTT WWE o
w7 g site faerk welt o7 3y &)
g1 #4 fir

(%) =1 e g-dorfas ad-
wor fowrr 7 g SqW & ok AN



265  Written Answers VAISAKHA 4, 1900 (SAKA) Written Answers 266

possibilities of indigeneus construction
and other connected matters.

ST & ST el al & gasry fEar

®; W

- (@) afeqharemantd sfadaT afw w1 T

i F T ATTFATE ? 7912. =iy sz fag o AT :

{ T st faad Get ag Iqr9 F7
Fiw ;i e At (st geeita fag a1 igﬁ i . ‘

TEET ) (%) 9T (F) FOAEE
Hefel %1 17 &1 @ I 90T grd T gHT
9w 9T g &7 Sy |

Import of Trawlers

7911, SHRI M. RAM GOPAL
'BEDDY: Will the Minister of
BERICULTURE AND IRRIGATION
be faleased to state:

(a) whether Government have de-
gided to import trawlers despite the
filingness of the Defence Public
ector  ghipyard to ‘manufacture it
Peally; and

{b) it so, the reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
BURJIT SINGH BARNALA): (a) and
). In view of the urgency to ex-
plol; fishery resources in the exclu-
sive Economic Zone of 200 miles and
to grevent other countrieg from ex-
- Boiting our resources, the Govern-
gaent had decided in January, 1977,
o0 gntroduce 140 additional fishing
Bessels by import, charter, joint
enture ang indigenous construction.
an inter-Ministrial meeting having
Presentatives of Departments of
Pefence Production, Economic Affairs,
[Heavy Industry and Ministry of
phipping & Transport, 40 vessels
were eonsidered for indigenous con-

of their commitment
the scheme. The decision to
Bipory fishing vesselg has been taken
in  gensultation with
artments keeping in view the
tgency of the situation, immediate

concerned -

(%) 7t sfeard & (qa-
2uAT) W A HE @ 9fw &F werm
¥ 39N A FHL GET 97 I g A
T 59 FTG ®T UFA F TrATREHAT
39 AT VS AT § AR I T T
frat ufe g9 +3 =71 1w ;AR

(@) 7ar srfeamEr @41 ar a9

IO I AT AL W AT F FEra F

T F e FENsaraasas g ?

giw wte foard d@=t (=i geoita
fag awmem) @ (F) v (") S
g usEt F owifea el 9 wfw
fasiw qq1 9T GI@w FY vrafawar
A~qmar @+ wrfsary s fawe
FEAFA, ACLATET IT-JI9AT q9T 7ET
qEr  ofEisami & g0 gai &

“ AT WG FT FEG FrOlST AISAT

& geang sifa famre aar qar g
FTAFAT 9T 1978-79 F AT 11. 26
FUE To & FATaw gfveag F sragasar
g1 SHF FATET, UL T, TERATAA
3w, owaqH, d9rE, fasdim, anndee
AT ST ST /6 AT A § 7,
1977 ¥ 100 gfaua =7 ggmar ¥
Fuadr & fadgor F fagu waef afz-
TS FT TF FET &ag @ qrar
7% F TE | Ag FioET HfaamE
STAAT ST S[H GAT FIA FT TqT &1 ITT
FLEF 9 57 fragor FA FY ge
A TL 1 3 AI9AT F Feaaq
g9 1978-79 & fau 90 @@ To F
gafan fygar sTIEaE T 4
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writr gepfie & afre et gfr.
gfaw cuw

7913. sit wae fog oo T
Fa1 feen, ware wwnw witc  wepfa
T g7 AN W gqr FG o

(7) wre ¥ vt depfa & 9w
wfvs Wi Qfgfas @i *Y den
fraft & forg 0w dverer s @
T adadt oo st g

(=) wrdt segft & 7 ofis
%< Sfaarfas wqRT A o, der
gt fawre qv fradt gqufe &
w7 A E; I9 A & AW ||
- f]

() = s dewfs F afas
str fagfer wEi st FFor
W XY w1 qET AT IR F
forarardie & o 7z &, o S
g1 & o 3w 97 fre sqw e Wi
T A ¥ Feqw s Ay ;Wi

(%) s wegfa & 97 oMt
®T @Al T g AN I TEAFA
i gfwfae 5 & o Ty of
FEATR ST AT T & 7

v, wvTw wRw  wive dewf
dot (SrommE T WE ) : (¥)
wRE ¥ ¥ T FdEy i W
i ¥ q@w 3472 &

(&) 19878-79 & A Fx
gror Gefy st AT oAl &y
aeemy 9 frare o< fear wa amer
werfas =|T 2,17,94,000 9%

L

xgi T ooy feqa §, 9 w@Wi
& vt oY gl fareor ¥ iy § on
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AT =R I feqrorar § | watery
# o W\ dfed gwr LT-2179)
78]

() s TR awT gOawi
w9 o3 sEdy wiefrmr, 1058
& ArraEt & sl e aowic
T W w onet AR ey
N wTea A fawe & TR s
2

(v) faoedt & @@ s o
qIETHN ¥ TRITHT WIT AT F G807
@ frwrg & Ft w7 aferfor w®
#1 ®r§ WY e oy &4

Evacuee Properties in Delhi

7914. SHRI KANWAR LAL GUPTA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state

(a) the total number of evacuece
properties in Delhi;

(b) why these properties have pnot
been t{ransferred to Delhi Municipal
Corporation along with the Slum De-
partment;

(¢) ig it a fact that there are no
basic amenities i many such pro-
perties and even the repairs have not
been done for the last so many years;

(d) do Government propose to sell
these properties to the occupants; and

(e) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (BHRI RAM
KINKAR): (a) to (e). In all 16341
evacuee properties wWwere acquired
under the Displaced Persons (Com-
pensation and Rehabilitation) Aet,
1954 in the Union Territory of Delhi.
Out of these, 12041 were disposed of
by transfer/auction, 8200 properties
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were transferred to the Delhi Muni.
clpal Corporation under the Slum
Clearance Scheme and approximately,
1300 properties still remain to be dis-
posed of, It has recently been decid-
ed to dispose of the remaining avail-
ble properties by offering them to
the sitting occupants on “ap is where
is basis” under certain termg and
conditions.

Properties  transferred to the
Corporation under Slum Clearance
Scheme were transferred to the Dethi
Development Authority in February
1974 alongwith the Slum Clearance
Department. The evacuee properties
which are owned by Government of
India and which, at present, fall with-
in the jurisdiction of the Slum
Department, have not been transferr-
ed to the Municipal Corporation,
Delhi to facilitate and expedite their
disposal by offering them to the
sitting occupants, The responsibi-
lity for repairs etc. of these properties
rests with the Slum Department, who
have been realising the rental, there-
frem.

Unaided Recognised Schools in New
Dethi

7915. SHRI DHARMVIR VASISHT:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of unaided recog-
nised schools in New Delhi;

(b) the problem/difficulties faced
by the parents/guardians of the
children studying in such schools as
well as teaching staff of the schools;

{c) whether Government intend
to convert these schools into aided
schools; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) 82 (Middle and
Secondary schools).

(b) According to complaings
voiceg from time to time, the rate
of fees charged by these schools is
exorbitant and the teachers employ-
ed by these schools are alsg not
gemerally satisfied with their secrvice
conditions.

(¢) No, Sir.

(d) Aid cannot be forced on any
private institution including a school.
However, private recognised schools
are free to apply to the concerned
authoritieg if they are interested in
getting financial assistance from Gov-
ernment.

Receipt of Funds from Foreign Mis.
siony Agencies by Convent/Public

Schools
7916. SHRI MANORANJAN
BHAKTA: Will the Minister of

EDUCATION, SOCIAL. WELFARE
AND CULTURE be pleased to state:

(a) whether Government are aware
that the Convent/Public Schools are
receiving large funds from foreign
missions agencies, etc. if so, full facts
thereof; and

(b) whether  Government have
finalised any programme to take over
these schools jn order to introduce a
uniform pattern of primary education
in the country and if not, reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMAT!I RENUKA DEVI BARA-
KATAKI): (a) The mformation is
being collected and will be placed on
the table of the Sabha.

(b) There is no proposal to take
over Convent/Public Schools by
Government.  According to  legal
opinion tendered to Gdvernment any
action to take over Convent/Public
schools which are run by minorities
would be violative of Article 30(1)
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of the Constitution of India and any
such step in case of non-minorities
schoals would ardinarily be violative
of Article 19(g) of the Constitution
of India

R genet & wer ¥ whew
srwwre

7917. ot Wy @« wwr
fom, wmm wwmm e degta
ARt 9% FTX A v S

(*¥) 7ar goFe & == foaw
23 WG, 1978 ¥ TG W
¥ weifow % o “ogy qRwT &
e ¥ e w1 & amae
¥ wafraa awrerT & wre famrar war
2, =it

(@) afx gr, At €& 9T a<FI &Y
wr wfafwar @ Wi vw s & W=y
v & foy wr Sum R o g A
FO 57 fagrcd ?

fireny, wwr weer wite wewf
wht (¥ wew wx wx): (%)
YT (&) | FEIT A IQ WATATC W
¥@r § N h Rww sEer ar
sfoan figg & 7% 1042 8%
geret & weTor AT faaor ¥ gafay
2 1 faggag awr annl & W
W Saw) wqweqr ¥ qat qfoew
¥ wrow oifesd, e fasm, o
fam aqr wfora &Y T TR F
gfax geron frrad o8 ¥ ) war
JX-X & g Y @7 geewr &
wutfra qercw AW T q® wife
a8 Wy oWy W ¥ faegw faw
%1 war IX-X ¥ faq, figdt wic
gegfr war A gEwl § wwfan
gerT oy werfrr Afr fer o
faefysr  srreafurs frey A7€1 agr g0
R waren gaverg & waree faar,
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Yo Ro &0 o qfko N qreagenet
AT W st & o fen W
wx 1977-78 ¥ fag wor 1. 11T, VI,
IX, amr XI, #r argugersi ¥
afonfy & wry & i Afew fon
warar | w7 IX ot X ot of qedmr &
R ¥ gmww fawer & fwr fequl
T 7Y, 1976 ¥ TF 9w WOT W4T
g1 | ok wfafer s@ed, 1977
iﬂn*uqoﬂ'oqﬁo %ﬂ'ﬁgﬁﬁi
gferddl & gramy & guew ad &
W wRTATE gt 7 fawrew oy ¥4
7% U TR & swrww war faaor
T ¥ WfE g aga aErerd qr
tafg GoltoRFoNoufte ¥ WY
50 JEIRT w7 st firfew 2 ey
9T T 5T g & WTHIL 97 sk
TR Y NETeR Wy oo & fag
@ q7 | wgr 7F AT WETORT Ky
mﬂfﬁ’o ﬂoﬁnﬂoﬂf{oﬁ‘ﬂﬂ_ﬂ'—
g & fawor &1 wwew ¢ oArite
WETWET wY faaver &7 woet sqaeqT
& W\ gemr &1 faaow ey SETe)
TR QT =rarfay & fear wmar &4

awt ¥ wiherdt s

7918. st Wit wrer: W yhe
witT fowk 7o aw aoF ®7 g7 w4
fw

(%) o 7% § f5 W A gw
I & wRH ¥ qw o R g
mt)

(w) afx @, a1 q& T & T
T § W O T A I ey A
e vt § way ag Ao g faow
§ Wt TEw) v aw g fed i &
wr s §, R

(7) %@ & ¥ ag O w1 W
a% aur fed oy #Y a7
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oy e fawrf selt (st gl
Tog wovwr) ¢ (%) ¥ (7). v
¥ agar fagry, afesw dmw, wre 23w
¥ wo wiil, waw, Ifvar v afearg
# qdffardy war wT cqrf) AT 9
S HAW, IUT XA, wEW ¥ §S 9w,
e WYX TwqrA A IR w9
w Rl AR 97 | A
T T MR 9T F IR[ET
voy qrafaear & of ¢ awe  =TE-
gfer witAt & fag adard sar
7 IEA FT fEqr T W 200 AT
frgrl &1 T ¥ O aE g
& war 1 A9 faAfaar yonet ¥ §
¥ PN 9T TrE o ardr §
¥ uwfag fFar o @1 & aur 3%
IHEA & ITE feg o w®

gt ¥ fwerdt w svitere siYa

7919. st st Tur Wl
she fawrk 56 o7 Fy N v w9
fir :

(%) ¥w & frami & Togar
afyare, seré ZY, el v Far
g feady sforar g, wiR

(=) = ¥ goere w1 faane
ST FOHT KV 4 9778 ¥ w1 R fw

Wt ol # g Y R ¥ FrweY &
R qawe AW 7 aifefue
sueqr ®Y qy 7

ofw sic frwrk it (st geofter
fog womwr ) : (%) wrfeamdt s
wr afgg o sE F T N
IAFHTE, 1971 ¥t AR oy Feqvd
¥ gomew ¢t warewi &Y dwar &
ey § JEET 1970~71 ¥ ¥y
o ¥ wrwew g o aEAEr, &
foracor deew & o

(@) dfam & wre oo
& fratoor o7 fawr o7 gl &
wfewrcda & weta war & T
& aiffaven, faard Y gfeamdl, sacé
AW qret wawT & ey, wife ey
*Y A A WY gQ, qTAEE. SR W
JEEHEAT F AT 9T A[d AT
e & a97 a7 §-noer frgffes
frar srar &

q-UT FY I T Y qf
agwar &, 7 fo qears) a1 spuraw ¥y
e qre: v Yqae”
“gareE’ w1 AT v der g
i, wfe w0 w2 /A s
qEam |

fawowr —1

wTeewTY WY 1971 WY ww aepn

L n'vmﬁr; Tt

]
(wrfaw aret)
e feaar 4 ferar
1 3 4 5
wrE . . . 68,910,236 9,266,471 6,749,580 1,668,911
LR 4,785,487 58,889

1,009,214 223,350
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1 2 3 4 5
] 2,299,503 110,847 395,043 79,023
e 7,156,192 423,556 927,044 134,518
| . 3,173,204 446,793 570,020 158,360

gfvaron . 1,261,054 41,554

fgwras a3w 589,555 313,718 32,690 24,937
wF  HTEIT 832,544 57,447

s S 1,039,331 67,332 17,824 1,989
aTq R 6,537,112 1,547,631 1,648,671 423,659
wRTE 4,919,924 1,617,451 403,867 157,267
w7 167,038 81,442 62,457 67,371
g . 176,144 132,834 160,448 129,046
Tafes . 3,596,610 476,269 20,557 5012
ammET | 98,474 104867 97,229 104,622
I, 3,219,678 148,347 862,543 63,021
LE 1 SN 1,661,020 4,133

T 4,570,690 654,606 747,725 87,902
afgeeTy 4,026,578 581,209 50,695 11,003
fagr . . 219,251 16,041 93,551 13,571
FHATHIW 14,515,674 1,282,192 96,978 16,626
vy s . 3,842,793 112,117 275,926 20,735
o= fagsEr 6,166 102 2
ETHT AW, 105,903 105257 | 98557 101,077
115 S . 2,494 12

TRT A FEAT 14,670 10,678 13,937 10,344
festt . . 31,447 749

T A g A 45,586 19,524 462 149
agdfiw . 4 1

wfed . 16,160 549
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fatw—2

ofw wrwar—1970~71

o gfcarfoe o & ozt 7 sear
wrfes efer quiqar &9 9%
a9y wife &q
§ | 9T
LT W29 3,56,307 3,06,975
wqq . 1,67,698 3,05,781
famz 13,576 16,733
KTy . . 45,490 31,501
g . . 60,609 1,009,024
fevras w2w 1,45,518 86,760
EH YT FTIHTT 2,02,560 2,27,746
Lz iced . 1,63,866 2,33,176
L] . . 77,188 1,88,846
weq A2M . 62,123 46,912
N . 2,51,505 1,51,418
sforgx 4,831 3,066
Ay 23,400 24,950
AN . 2,986 ..
IEET . 1,67,260 1,02,503
LE e . 84,631 1,79,340
RiELaic 1,91,053 2,02,980
afwamTg 2,49,808 (2 & afinfua)
fager . . 32,472 55,673
IR 74,535 (2 ¥ afinfom)
gfeaw sma . . 510,974 89,515
WA e 323 323
WEUTHH W97 . 154 10
s¥y . . 226 531
AT AR FAHT . . . 642 6.935
faeet . 1,697 4,333
w7 THF a9y § 16,402 37,363
iy . 816 347
afead . 2,246 5,820
e . . . 27,63,000 28,38,000
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RE. DISTURBANCES IN YTHE
PRECINCTS OF SHAH COMMIS-
SION

ot w fewrw qreamw (gefige)
wenw  wEEd, § wraer ok fame
qTEAT E | WIE WIHW & geped § AR
SIOHT e AT § 1 gW W & 9T
qRE A 9@ Wi g v ot e
FAR "R ot ggr ax @3
v fafexsqafiad & fons
21 %1 9T g & 9a¥ ooz *q ¥ foar
tfr 22w wfgw g # g w
WA ) g8 T ¥ A g Wl @
Ty i fer 0 e WA &
w1k %= w A AT IR 19
i #1 Fgr AfeT I9% arg oY aEv 97
9 WFIT F7 gurar fwge fear aqr
¥ guwar ¢ frfeea o0 ¥ g garew,
yfrm wiaerd wi qarwe faam &
s &1 & a¥ wve wen fr
I SR T A 1 AW
ot e fasrar § aw wfew wE
#Y g 97 9907 AN Q@ &, v W
qA%  Ferar a1 @ & Wi & afe-
feafg ¥ g R @ w1 @Y | A\
qretE forer 7 7 warre 1 3 § A
3§ 97 fondt ST T Friard agr o
el § 1 & wwWAT g qg W WY A7
21 w9 gaT & wrfs & srowr wfgg
f& TTer @1 TR #1 R AW
wfew wg ¥ o wr o & fag
ar? Sfaa waew w9 )

MR SPEAKER You have said
that Now I will call one by one
Mr Kanwar Lal Gupta

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) The behaviour of
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the three Jawyers on Saturday is most
objectionable. They got up on the
tal They should be brought before
the Bar Council at once And ths
**Sanjay Gandhi, gets in and gets
out .

a8°

MR SPEAKER No No Remove
that word Goonda I am on my legs.
No No That will not go oh record.
How can anybody record if five of
you speak at the same time? How
can 1t be recorded? I will call one
by one

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Already you have
called me, Sir

MR SPEAKER 1 have called Mr
Kanwar Lal Gupta I will call one
by one

st wue W N qeAw WEA,

qg FEr T ARAT &1 Wig A
& W gur g e W 39 6
aF dreTEE a0% @, fawe Wi
wIUE & W oaEr 9 §% frov & e
a1 w fasr iy w97 gwer fwar
o, gAY gk Wi AT wdy v |

-

o w7 fag & faend &Y OF WY .

AR WA U fomE T gR A
aEE L\ THY avE & e & faww
o A1 TG AT | TH qATE XY q0L-
o ¥ araraTe ¥ w1F WY wEre @
aw gt & 1 AAw wE A &
m%q?imaﬂﬁmt,mr&ﬁ
¥ WY o efier off ok o7 q@r 9 W ag
ATeE Qe way, TV 97 [E wETE
¥ gE T W [EET AR _MY |
WRTE §6 T A awdt § ow %
dyage vemfesas 7 g1 WS
W wrda R T e ot
gform WY @dy Jaey Tl § Wi A
srdardy adt vt 0 AU owE g

**Expunged as ordereq by

the Chair
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fir ATy woftw €Y o RTeE, T A A,
a® wit dumaifrgiar efa o &
. . . (werr)

o wix w3 (wwwr) ;o AR
HITOw g & Ay g, [oF &, T wae-
aTer gl .. (wwer)

oY WaT Wre YO : WG FAL AT
Ty & m a8 g—fed wrag Aw
a8 § fF gorae § o7 FT W THIT
F AR w, JER-Foard 73 W
wgr a3 feawd i @ st @d
oret Y ag wwrar §1 & w9 & Ay
FET—WTT 5H J&7 F7 WA &7 W
fafrees g o1 &8 F1 & | WA
€@ wF1e ¥ grm av fawft & W
fe2fae wom arad § Wi 98 w98
advr af gy

¥ gra & @fd e age W
qE  §TEY FT AP qqT IAT AT
§ gw sy Y i w7 F, W AW
& GrEr A g 1§ o g—
§ orae %< W § gl 1w
arey ¥ 7y s & Afew
faeeft ¥ ag FiehrdE 7 wwd & s
&% ga &Y Afew AT WwEgAr A
&t gu B a7 T &, aar s gfera
FTEaTEr AT FG, AT T U TE
¥ Ay FO

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Sir, there is a
serious dislocation of railway services

on the Southern Railways due to....
(Interruptions).

SHRI VIJAY KUMAR MALHOTRA
(South Delhi): Sir, I also wish to say
regarding this matter.

MR. SPEAKER' I will call one by
one. Shri Malhotra, this is not a
debate on the subject. I will call
you later,
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SHRI VASANT SATHE: [ have
given a notice on this,
SHRI JYOTIRMOY BOSU: I
have given an adjournment motion
on this,

MR. SPEAKER: I have
disallowed that.

SHRI JYOTIRMOY BOSU: 1

already

have my second motion. (Interrup-
tions)

SHRIMATI PARVATHI KRISH-
NAN rose— .

MR. SPEAKER: I wil] call you.

SHRI VASANT SATHE: Sir, you
will call one by one.

12,05 hrs.

RE. STAY-IN STRIKE BY STATION
MASTERS ON THE SOUTHERN
RAILWAY

SHRI \M. KALYANASUNDARAM
(Tiruchirapalli): Sir, the Station
Masters have gone on stay-in strike
and the trains are delayed. The
Railway Administration, instead of
taking to themr and settling their
grievances, are adopting a new
method of suppressing their agitation.
Hundreds of Station Masters have
been arrested and suspended. What
they do is: they run the trains gt a
great risk to the travelling public.
Station signalg are declared dead.
The signals are in danger. The train
drivers are asked to run the trains
even when the signals are in danger
This is a very gerious situation and
this House must discuss this matter.

I want to bring it to the notice of
the Railway Mimster who is here. Let
him make a gtatement on this matter.
This is a very gerious matter. The
agitation has been going on for more
than a week now.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Sir, I am stand-
ing. You have not called me,

MR. SPEAKER: ] shall call you
Mr. Bosu.
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12.07 hrs.

RE. DISTURBANCES IN THE
PRECINCTS OF SHAH COMMIS-
SION—contd.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, On the 22nd
April 1978, wi‘ghin the hearing room
of Shah Commission itself, Shri
Sanjay Gandhi, his wife, Shrimati
Menaka Gandhj, his mother-in-law,
Shri Kushwant Singh, former editor
of Illustrated Weekly, Bombay, and
a large number of anti-social elements
conspired to create a riot in order to
tarnish the image of Shah Commis-
sion and demoralise the people. With
this object the gang arrived about
40 minutes before the hearing time
and started creating chaos by throw-
ing chairs and wildly gesticulating.
Shri Gandhi and his three other law-
yers got up on a table within the
hearing room and started supervising
the operations.

Shrimati Gandhi even walked up
to Justice Shah’s table and took out
the pen-stand and she also tried to
create ag mauch disorder as possible.

After the confrontation was over,
the hearing room was all in sham-
bles. ;Window panes \were destroy-
ed, furniture broken and many things
damaged. There was hardly one
chair left undamaged. Police ~have
only arrested eight of the hooligans
and the rest have been allowed fo
depart without any interference, by
the police. It ig a matter of deep

regret that these things are not be-

ing put down with iron hand. For
creating these riots, prosecution
should be launched and the three
lawyers who had behaved in most
unseemly manner, their cases should
be brought before the Bar Council
for suitable punishment. The Gov-
ernment has to assure the House on
the above lines and, at the same
time, they should ensure that, in
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future, such things should not ' be
allowed to happen.

SHRI SAUGATA ROY (Barrack-
pore): Sir, I rise on a point of order.
My point of order is with regard to
Rule 377. Whether you are legitiy
mising the Zero Hour everyday s0
that on every day apart from matter§
under Rule 377 we can raise othef
things.

Secondly, with regard to adjourny
ment motion under Rule 56 whethej
a Member is allowed to read out the
notice of the adjournment meotion in
full when you have really disallowed
the adjournment motion.

MR. SPEAKER: You are absolutey
ly right. I have been trying to reguy
late it through 377. In spite of that
half a dozen Members jump up—ndf
excluding you. My only attempt is
to see that there is an orderly debate;
Now, when half a dozen members
jump up I am trying to see whetheq
some opporfunity is given to them for
ventilating their views. It is nothing
more than that. It is not in accordy
ance with the rules.

SHRI VASANT SATHE (Akola):
Sir, I am very much concerned at
what happened in the Shah Commisq
sion the other day. Already, Sin
when it was known that Shri Sanjay
Gandhi was to be examined the plac§
was occupied by certain undesirab§
elements who had occupied the chairg
earlier.

Now, as soon as Sanjay Gandhj and
his wife entered all these people startq
ed shouting and started giving fist
blows and throwing chairs. So, yo{
can see who these goondas were!

(Interruptions) **

SHRI VASANT SATHE: Sanjaf
was not there at that time. He camg
later. These persons who were sitting
there were**

**Expunged ag vrdered by

— 3

ihe Chair,
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MR. SPEAKER: I am not allowing
this. Please, do not record. I have
removed ijt.

SHRI VASANT SATHE: These
were the very RSS men. They were
RSS toughs who had earlier beaten
up the Vice-Chancellor and the Dean
and in whose favour no less a person
that Ata] Bihari Vajpayee, a Minister
of the Cabinet, went to the President
to plead that their rustication should
be cancelled. These were the type of
people who were creating lawlessness;
who were encouraging hooliganism
and who were encouraging goondaism
in the precincts of Shah Commission.

(Interruptions) **

MR. SPEAKER: That will not go
on record,

SHRI VASANT SATHE:** It is
becoming more or less a redundant
thing. Everybody knows that.

»fY T faarer qreaTr (grAYE)
FETE A, FTY STALAT T 997 1

MR. SPEAKER: I have heard you.

SHRI VASANT SATHE:** Deli-
herately now these persons arc trying
to make it more ridiculous.

MR. SPEAKER: Do not record.

(Interruptions) **

MR. SPEAKER: What is the rule
that is breached? Please tell us what
is the rule that is breached.

(Interruptions)

MR. SPEAKER: Don't record.
(Interruptions)**

MR. SPEAKER: What ig the rule
that is breached? You please tell
me that. Otherwise I am not going
to record it. Do not record anything.

(Interruptions) **

MR. SPEAKER: I am not going to
decide this....If you have the right
to give one version, then the other
side has a right to give another ver-
sion. All offensive remarks are re-
moved. If there is anything remain-
ing, I will certainly remove it.

(Interruptions) **

MR. SPEAKER: Don't record.
(Interruptions) **

MR. SPEAKER: I rr‘xot want
your legal compliments ¥ this House.

(Interruptions) **

MR. SPEAKER: Mr. Sathe, have
you concluded?
(Interruptions) **

SHRI VASANT SATHE: Sir, I
would like to say that it is really a
serious matter that the Shah Com-
mission. ... (Interruptions).

SHRI B. P. MANDAL (Madhe-
pura): Sir, I have a point of order.
Rule 352 says like this:

“352, A member while speaking
shall not—

(i) refer to any matter of fact
on which a judicial decision js
pending....”

Mr. Sathe has said about the Shah
Commission,**

So, he cannot make a reference o
the Shah Commission here.

MR. SPEAKER: This is not a point
of order. This is un jncident thmt
took place inside the Commission’s
precincts.

SHRI VASANT SATHE: Sir, the
incident which took place is mast
disgraceful because it was the duty
of the Shah Commission to ensure
that the person who js called as a
witness, is given protection. Sir, Mr.
Sanjay was going there as a witness
because the Court had called him

and they tried to manhandle him and

**Not recorded.
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[Shri Vasant Sathe]

pushed him. They tried to beat him.
Now what is more serious....(Inter-
Tuptions). He was beaten. I would
like to know: 18 it not the duty of
the Court....Can the Shah Commis-
sion not give protection to the witness
in its own precincts?**

(Interruptions) **
MR. SPEAKER: I will not allow it.

SHRI VASANT SATHE: No, Sir,
protection must be given.

(Interruptions)**

SHRI VASANT SATHE: If protec-
ton is not given, then how the
decorum of the court is to be main-
tained. So, Mr. Shah has feiled to
give protection to Mr. Sanjay and
maintain the decorum of the Court.
This is the charge. (Interruptions).
The police and Mr. Charan Singh are
hand in glove with those rough, tough
who wanted to create lawlessness.
These anti-social elements and the
RSS went there to attack Mr. Sanjay.

MR. SPEAKER: You have mention-
cd all this.

SHRI VASANT SATHE: No pro-
tection 1s given to witnesses. I would
like to know how can the justice
be done. This is my submission.
They are the anti-social and undesir-
able elements.

SHR1 KANWAR LAL GUPTA:
Shri Sathe is behaving lhke Mr.
Sanjay Gandhi, here.

12.20 hrs.

RE. STAY-IN STRIKE BY STATION
MASTERS ON THE SOUTHERN
RAILWAY—contd.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): We are having
a call attention on railway accidents

APRIL 24, 1978
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and the hon. Minister is here. ¥ weuld
also request him that he should im-
mediately assure us that he will in-
tervene in the agitation of the station
masters that is taking place in the
sourthern railway because a serious
situation has come up, It is not only
a question-~whether the trains are
being ryun sefely or not. Station
masters are being arrested. Mean-
while untrained personnel are being
recruited in order to make trains
run. It is only in this zone that the
trouble is there. Your zonal admi-
nistration in the Southern Railway is
not taking up issues which have been
settled in other zones. I should
appeal to the Minister that it is very
urgent that he should intervene im-
mediately in this matter and bring
about a settlement. I gave a call
attention notice and I am not insish-
ing on the call atention. I should
like through you, Sir, to insist that
the Minister, a3 soon @8 he finishes
the reply here, immediately inter-
venes in this matter and bring an
end to this agifation which is going
on since 20 April.... (Interruptions).

SHRI O. V. ALAGESAN (Arko-
nam): I am glad the hon. Minisfer
of Railways ijs present in the House.
I should like to add my voice to that
of hon. Member Shri Kalyanasunda-
ram and my sister Shrimati Parvathi
Krishnan. The strike of the station
masters and the assistant station
masters in the southern zone has
created a very difficult situation. Not
only goods and passenger gervices are
being very much dislocated; it is
causing great inconvenience to a large
number of persons. For instance in
my town the other day as many as
5000 persons were stranded; they
could not get seats in the buses; they
had to pay enormous amounts to get
seats in taxies ang proceed to Mad-
ras. It is a serious situmtion that
obtains in the Southern Railway. 1
am told that as many as 150 station
masters and assistant stations masters

**Expunged as ordered by the Chair.
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have been suspended and out of them
about 37 station masters and assistant
station masters had been arrested
Thig 13 the situation about which I
have given a call attention notice to
you I do not know why Shrimat
Parvathi Krishnan is withdrawing the
call attention

MR SPEAKER She has
‘called’ the attention

SHRI O V ALAGESAN I ghould
like the hon Minister to come with
a satisfactory statement on the mat-
ter

already

1225 hrs,

RE DISTURBANCES IN THE PRE-
CINCTS OF SHAH COMMISSION—
contd

oft faora wATe wegtay ¢ (afiaor
feeell)  wemw W foew
7y ¥ faecht ¥ sEremt @ WY feafa
dar & @r ¥ sawr Tikar ® W
qaT ) AT EF ) W v TF TF
srar gt foewr ferar gar ar fs me
T W1 AR sEE @ O

, WET ¥ v fyw awe § el 1

st WX fre o ¥ Tww-Tge fear
sy | Fg Paed) Y samgw fafreee
% fegre @ fafaeee A wrdo oo
& T ¥ g 99 AR OF
g8 wlve 0% ¥ fawdt # s ¥
IR AT v ¥ fag wmE ¥
gr iy § AT Wy A W A 6
g A wfaw ¥R § 5 7 awr 9T
WTE WIETT &7 FT9 T T W1 T garoay
T ¥ AT T )

a1} fgrgena ¥ oY awitfer whew
2 &7 & Wfgw Nt @y ot
ferrgm v 7z fyzar ¥ f Pafimwr
ardRAT wr ffufrrar fewr wR
i ffaferarge #T & a0 F arA
675 LS—10

O fowa< dw Wt oy 1 e et
& yre faarfent & gat & widt o
ot wf, sk w0€ v fed a¥, Iy
qE AT 4% | (wrweare)

g7 T AT AW §, I qE W
mr fie a9t & gw aTw ™w w@v
T, WY Faewh ¥ Wy T IAEY AW FT @
TS B SR Fg7 onar
AT 9T T P Wy § wWg WO
AATFCIAT T E | I G FA &
arx wtfow v § fe frdy ae &
f@faams @ 13 N g% a1 =g
Y & arad Y & wT or wH |

sAar el A Wty ¥ g9 &
75T 9T grer 9 g w7 & i #YE araey
Wk wgr  ur T feerd ¥ o o
Igm TRY &1 S faely ¥ o7
TRy AT gEIR AT A § ) Wy
Iy ¢ fr wg wOMT w1 5T TW
geq & AT & gro fear ww £
fomr woy & fomrd ofew & arer g,
fram e e d ow g &
|anr duy et & arg gt grwd §)
(vawam) =7 &1 ¥ fag wdwe fae
g & 5 gorh AT T A el
§ fir %1€ ag #2 fr § sd ghiey et
a1 §97 Y & @19 Wy safav oR
oFg fagr T 1 ¥® WEaww Wy
wOeT 95T ¥V OF Ak gfedew, 4w
oy fom & foerd gfew & Aty
§ SRawad ) wITTW
T 7 way @ faeh o W qur sm]
) g avw g oy )

qfere & fa safa) & gucidy
& horr gelfer o off, § o oft TfY
st ud3 gy &1 oy W ¥ fw
] I WY WY qwed, N qRTdT w7 2
q, TEA AT 24 wxfrd WY e
fon, o fod Rwd fag ™ g @,
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[sfr faag are i)

foer %1 gw arw & s areerw 7€ A
% qb faeerdr & wrq vy @ § 5
g FHE T 0F HEOA TG < AI;q
& F AT AT @ B 19 1@ et
#Y qwg foar o, 9 T avg gferw
T 24 WIRAT 9FT FT T77 T 7y
¥ | AFFT A, W ST F oA
gaq widt @gw, § ¢faw & oF &
wrefag &1 T FT & wAar aFf *
24 wrafagl &1 qwgar fear o

& qantfnr o gan § fiv o
qiEf 1 Eleda, A9 61w F
TH T § TIATAY BIFET 7 ISTAT I |
AL I &T ATAAS BT ISMEAT 47, &
7gT T A7 Qo W A faqouw g
st |

£2.32 hrs.
PAPERS LAID ON THE TABLE

Deraxcep DEMANDs FOR GRANTg OF
DEPARTMENT OF SCIENCE AND TECHNO-
LOGY FOR 1078-79

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): On
behalf of Shri Morarji Desai, I beg
to lay on the Table a copy of the
Detaileq Demands for Grants (Hindi
and English versions) of Department
of Science and Technology for 1978-
79. {[Placed in Library. See No. LT-
2152/78].

STATEMENT re. CERTAIN MODIFICATIONS
IN RE-STRUCTURING OF O.N.G.C.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
I beg to lay on the Table a state-
ment regarding certain modifications
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in the re-structuring of the Oj] and
Natural Gas Commission. [Placed in
Library. See No. LT-2153/78].

AccounTs or 1. 1. T, KHARAGPUR FOR

1975-76, AUDITED ACCOUNTS OF SALAR

JunG Musgum BoArp For 1975-76 &
A STATEMENT

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): On behalf of Dr, Pratap
Chandra Chunder, 1 beg to lay on
the Table—

(1) A copy of the Certified Ac-
counts (Hindi version*) of the
Indian Institute of Technology,
Kharagpur, for the year 1975-76
along with the Audit Report there-
on, under sub-section (4) of sec-
tion 23 of the Institute of Techno-
logy Aect, 1961. [Placed ¥n Lib-
rary. See No. LT-2154/78].

(2) (i) A copy of the Audited
Accounts (Hindi and English ver-
sions) of the Salar Jung Museum
Board, Hyderabad, for the year
1975-76.

(ii) A statement (Hindj and Eng-
lish versions) ghowing reasons for
delay in laying the above Accounts.

[Placed in Library. See No. LT-
2155/18].

ANNUAL ADMINISTRATION REPORT OF
D.D.A. For 1976-77

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM
KINKAR): I beg to lay on the Table
a copy of the Annual Administration
Report (Hindi and English versions)
of the Delhi Development Authority,
for the year 1976-77, under section
26 of the Delhi Development Act, 1857.
[Placed in Library. See No. LT-
2156/78].

*English version of the Accounts was laid on the Table on the 1Tth

Apri], 1978.
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.
Sir, my submission is that whenever
a statement showing the reasong for
delay is given, it should be circulated
in advance so that we can see and
find out whether it is acceptable or
not. Because both are laid on the
Table simultaneously, we do not
know what ig there,

MR. SPEAKER: You are nght.
They must be asked to send it earher.

ESHRI JYOTIRMOY BOSU: Thank

ou,

DErA1LED DEMANDS FOR GRANTS OF
MINISTRY OF STEEL AND MINES FOR
1978-79

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARLA MUNDA): I
beg to lay on the Table a copy of the
Detailed Demands for Grants (Hindi
and Enghsh versions) of Ministry of
Steel and Mines for 1978-78. [Placed
in Library. See No. LT-2157/78].

Customs & CENTRAL ExcIse DUTIES
DRAWBACK FIRST AMENDMENT RULES,
1978 CENTRAL Excise (7TH AMDI.)
RuLEs, 1978 ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to lay on the Table—

(1) A copy of the Customs and
Central Excise Duties Drawback
First Amendment Rules, 1978
(Hindi and Enghsh versions) pub-
lished in Notification No. G.SR.
228(E) in Gazette of India dated
‘the 7th April, 1978, under section
169 of the Customs Act, 1962 to-
gether with an explnatory memo-
randum. {Placed in Library. See
No. LT-2158/78).

(2) A copy of the Central Excise
(Seventh Amendment) Rules, 1978
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(Hindi and English versions) pub-
lished in Notification No. G.S.R.
473 in Gazeite of India dated the
8th April, 1978, under section 38
of the Central Excises and Salt Act,
1944, [Placed in Library. See No.
LT-2188/78].

(3) A copy each of Notifications
Nos. G.S.R. 229(E) and 230(E),
(Hindi and English versions) pub-
lished in Gazette of India dated the
7th ,April, 1978 issued under the
Central Excise Rules, 1944 together
with an explanatory memorandum.
{Placed in Library. See No. LT-
2180/78].

(4) A copy of the Delhi Sales
Tax (Second Amendment) Rules,
1978 (Hindi and English versions)
published in Notification No, F¢
(52) /71-Fin.(G) in Delhi Gazette
dated the 12th April, 1978, under sec~
tion 72 of the Delhi Sales Tax Act,
1975. [Placed in Library. See No.
LT-2161/78].

(5) A copy of the Interim Re-
port(**Hindi version) of the In<
direct Taxation Enquiry Committee
(April, 1977).

(6) A copy of the Final Report
(Part I) (**Hindi version) of the
Indirect Taxation Enquiry Commit-
tee (October, 1977).

(7) An explanatory note (Hindi
and English versions) giving rea-
sons for not laying the Hindi ver-
siong of the reports mentioned at
(5) and (6) along with the English
versions,

[Placed in Library. See No. LT-
2162/78].

(8) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of Ministry of Finance
for 1978-79. {Placed in Library.
See No. LT-2163/178].

**English version of the Report was laid on the Table on the 16th

December, 1977.
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(9) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of Parliament, De-
partment of Parliamentary Affairs,
Secretariats of the President and
Vice-President and Union Public
Service Commission for  1878-79.
[Placed in Library. See No. LT-
2164/781.

12.33 hrs,
ASSENT TO BILL

SECRETARY: Sir, 1 lay on the
Table a copy, duly authenticated by
the Secrelary-General of Rajya Sabha,
of the Constitution  (Forty-third
Amendment) Bill, 1977, passed by
the Houses of Parliament during the
last session and assented to since a
report was last made to the House on
the 14th April, 1978.

12.33} hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TRAIN ACCIDENT NEAR BOMBAY ON 18TH
ApniL, 1978

ot g wgge (MEe ) ¢
werer  wEEg, ¥ giyeedm O
ager & faeafafaa fagg Sy o =
wft ¥ ey femwar § oot wrds
FA ffrmer o § or g
T

“18 =mdw, 1978 FT grat &
frre g€ i 3w qear )

Twaelt (Wro Wy dwwd) : shwT,
AT qaeq ¢9 a1a ¥ wavg ¢ 0
=t ¥ v 50 frenieT S g0
g feqa ok Qe 2w & frrz 18-4-78
WY HANT 20,07 TKF 7 TS AFAE-
WEEEIATT FAaT oeRdw Wi 537
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I wite-faa e feerefy oy
¥ i gf o ¥ awew § 190w,
1978 1 FqEA F A wguvh W T
Tt g U aurw qgy & faar ar
T} X 0

T T ¥ guy gwrane ¥ faedr
& wgmar avaedy wEl Y dawe
FI AT gefEAr Fy afcfeafag) w1 At
A FLHGAT T X fog & 19
o F7 wra: guEAT waw & fag @A
g T ar | '

T Y F1 g=ae-faTT Eaw
S wrEw fagdew @ 9x A
M gt v BvAt F AW
FIEF o 36 ¥ ¥ ®EF foomw &
g O foar AT 91 1 FEifE O
fuwa 7 fored 0z At g€ F xo
g qrat oY, ga? w5 G far Ay
wa AT T |qAY e 9
T wwar usdg 98 ¥ orf wix
T T ¥ foed ww § wo R,
fom & woea®y AT M F Ew F
5 arr & Ay fesk ow gEx ¥
gq 0 | I IF AEATH WIT T Y a1
tfr zmgden & 30 safagal wY
weq g%, fow | 20 wigad s ow
ey 97, WX 60 safes wHw ¥Q ¢
e sgfyadt w1 gra€ s 3fqT fera
fafaw weraray §  arfas w9 fear
TR

ghem WA X Ggww o) AN
FewTe & ww f2 fr o ardw W
e wfwardi ¥ ¥T 7 w9 Wi dawr
afeard Sremdt M ¥k ) ag =
oA e g oF I AW QU
agr 9ry & I ot wreaareii § aar gt
wrae sgfey welf & =1 999w oy
o fafecar & Wt & quute ¥ 1
&% fafaw weqarel & swfawfadt wy
widw felr fie wrael o qwit ¥ vl
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fofgrar ¥ @ < 4 fio a7 A
[ OE AR I X N e
o wd | famr g w90 1 Tg
aTORe g8 arer fadt & fr oot
qre sqfeadl ¥ qTeS geT Tl
S goEar & arde & v aw weare
¥ siafe gy gf

dfr wwf foqa W der § W
argw, aferft daw ¥ ot qdew
oY AR farrm serew & i ®F
% ¥, 21 99w & ¥ goear A @ifa-
fugs sy qE FT A Y, ww: K e &
Tt & a1 & fawar § g wE A
ATEET 1 AfHA, TF  wAT AP fE
%7 gt ¥ frdt AT-wre w1 8RE
RCUNE S

gl oy ¥ fdeor & e
#% geeaT & a1g g @l F GO
¥ a7 ¥ (IS 71 717 ag qvar s g
] gy faed & @ 92 F flav
qrqt Jzw W qEr WE wuAl
§ fafrear w1 wgr@ar mfeat geear
e 9T 9g= wE oY 1 gH A, i
W3 7 uF wew fafwear  wiwsrdr
79 fawet & faT €Y i ogw TETar
WX IqF AT AT FD WY I
oY agr g W ¥

fafpcar  wilc @gmar 4t X
AT Tz aur ady #Y gfeadr &
Frarfardt { aga wew wgww )

qaAl ¥ Peardl §1 a9 Wi
afedi 71 gag T ¥ e
W wEwr w D o @ $
wefes o & faq o frems
60,000 To T WA fifgT TaT @1 |
gy Tfer AT GT{AT T JAT AT oA
qEaTe ¥ AT AT WY & a7 At
ey wfe qff & wfdom

Ehir 1 e get WY g W
& fin e q &Y ¥ o o sy & fed-
TSl ®Y 50,000 To ¥ W WAl
w wie Y wwfa & wyarc faifor o
o< gfagfa w1 swam frar amar @10

A qEE w0 T gnw
W giem & % ¥ ¥o fer ogw AW
waw # frgdr fir AT ¥ Y giAernt
¥ FAt & w@ w1 AT faug w7 ¥
A T T T WTCH $ & w707 AT
FIE ¥ ANE ¥ gAY g &7 ¥
gwrfer *1 fors frar 97 1 &% %7 faug
tfr mgodenr Swang gt s fw
feafy & gure g oW gur &
q7 | T ¥ a9 9¢ var w9ar § 6
vt WY Wil wasEr 7 gravgwar &)
s daxr qfat & aww & wfa
et gifes wgmqfa g F7E g,
# wem 7 fawne feamar g e W1 @3
gt Iamat ¥ Wi wfusw FTE @A
7 #rE wwe gy @ wra o

st gflewn wgwe : weaw A
qaAfE W@ W w g@w {7 AT
1T OgE W IqEr OF Fqragrav
af fr, IF o A7 wgr 1 TN e
#3g A AT g gEw W Ty 9
& wost a<g wamw § o AT AA
S Y TgAT WX FETEAAT FT A
A€y f5aT a7 §FST | AfFT AT TW
arw & § w5 oy T & g gRend
&t & sittewrsr o e gwrea o feafr
%wﬁﬁumﬁmmqum
w® w0 | 7y sfeaw naeky waarT
2, g zxd fom ¥ ow fr & aww
guard fawelt g€ &

“3 killed in Siswan firing, Bombs
found near railway track, bogles
derailed near Patna”.
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gz & oF g § o f5 freag Ak
gram WA M F X ¥ AT
wr Y ow CHr gaer gz & v gl
t faw ¥ B ux gy ¥ 37 97 AW
T 9% § 1 TE SwT A wEEg
froar §1 T &1 = sAwf@r W
gaw & Sy wy sgeven wmear Sfw
TadT T R wreat g fe ¥ sweR
F et aH fofgmar mE &) W
7 N FH A-FTH A F 7 AL
gy = fae § s awrm avary wfe-
w70 ot o oy 3 919 FXTRE F w9
w1 ®r FEgrgds g 7 W E |
A QA ITA @I AE 1w Ay
Tty WY g Aifer § aré ot @ a1
WO W A e A W R aw
gl & am § fr & 51 wedt 71 37w
st g A AR g A @ W fmaw
T g § quw wfusrd we 5
FEMF ET A0 F 1 IAF AwA A
AT ATAT ATAT § AY § IEHT ATH
Ay A fadww v wmA ¥
WY fawr a7z %y agwrimaT g1 @ ¢ Saw
g T G 17 A IW TAAT ¥ |
& g &€ F e 7oAy A0

fe Y=g € *r e fve ¥ ¥ A
Ia%T A-LFE7T FX arfs ™F yuas
FT AT FIF 7 WA T FH

¥ Faw W uwTET a¥ @ fifaa
@ vedr arEAr adife aw oEDdE
T SWAT W wARAT &7 qfearw
g1 F oa gor Rl ¥ owwe
W@ & WYX EH ATA BT A AW s g
o1 T § IATFT 9 Ifa I H 99 A
wvar =fEm

& W B UT a@ ST wEAr
argm ot 5 42 foor & arafega § 1o
g TrEe # feqar & oow wwator
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gt 1 qx A ¥, ey o wfgwd
mar w3 oy 6 F9F g od ¥ f
sredfaw 43 gu @ 1 & Tgw & W
T Y w3 § foa® wror
a1 9¢ HwEy gar WX v ¥ gfew
aret ¥ My ¥ et wrme g @
afaq g 4T g 5 A& swaas
¥ oo w7 o mr | gg W gfew &
Farat et F A § fomwr mfe
s mfaa) & <@ ¥ fag ore e
T § q 7€ WTIETEY ¥ G919 F
TF R WS QU W wwTae o § 9wt
AT BT & JuWT WIT ¥ GIFTCH WA
WTFE FTAT ARAT § WK THE FQ@T
g & 7t oY 97 qv gy &

& wx gum Wi {97 amgar g &
W I w7 Iy ofiwy w7 oAy
FATT WA Srfew 0w @ wd
qré ¥ sgrhzy AT Samdza &) e
7T 9¥ afsas & wrefal &1 o qeew
FATAT W AR 1 5ER mwrA X
R & fre® gore wir wrer ¥ wees
¥ wrf wF A framd Fr &
9 weE & arq & Aoy a1 @
A §U HIIHT G701 &AT §

Mo AR TRAX . AT, AIAATT
weeq § w1 fowraw A § 99N 9w
w&T earA fgar @iy o¥fiwmaw
e, @3 AW & ofcw & smw
g W@ &, & 9% o fawrar =rgar
g & o gmy wif WY @ e ar
Aarfadt &Y Tt wf Wt § s
T W R gar @1 S fawrw
q%T ¥ & FEAE FT AR WK
fordt wY qar w @ forar s

g & wrq & qg W a@rEr wwar
g 5 &t gy & gridew R &
W oREw A ot ar g oy § Afew
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oF ¥9 favgw we § f ogr evww
27 w¥Y ot Iuw awg WY ag ot v agr
T wTH T W@ AT 1 A A
oy ¥ 9g I W I N AW A
* sfaw #F | gw g Afeww &1 wTH
safyey a1 gafeg fame 39 ey
UF | 0F W faq o Ig@r A
gt fomer fomr 1 s aet ey
%7 g7 IF gAT fawe d@ar g oA
gasr freRardy @t & fF godT e
7 ¥, IqF Iz 99 w few
Bgar § O sy foaederdy § fF QY fame
&% M sEAr Wi IEd arw wigwEr
TWEAT TN | & oToEr aqrAr qg
g fr &3 gz v Xar g, 9ad ot o
sAAr & vy wEandr dw adt & fw
freg AT AW HFWFTIE T | WE-
fer  fawatanr Tuax w9 & 9,
gay wrE  fewwa ady ot | owET
XY W wozy A gAY IrE Ay
ol v¥ g8 9T g 97 oEY oA, €y
s&717 & YT favaw wrar S S99% g
gat fgmer wrar 1 ¥W @ & fawafer
fawen &1 a1 1 R wwAAT §OIEM
#T g TeAT g1 gEAr § AfeT & ot
fafraa ®a & gady Fi§ < 3 ALY "ATRAT
iy wra Aw Er &) & wAAw
aeen £1 afw fwmr wgm g f
Fre fodr HY faeagrY g1, IS8T 9% 47
2 3%y wr€ W qeag ey fa gw awa
FrdaEy &9 |

SHRI R K MHALGI (Thana) Ths
ghastly accident took place 1n my
constitucncy-cistrict I am really not

in a mood fo speak, or to make 1
speech at this juncture

I have a few questions to ask of the
hon Railway Minister Firstly, may
1 know the approximate amount of
loss involved n this accident, includ-
ing the loss of railway property and
the likely amount of compensation to
be paid to thenextofalnotthevxc-

tims? Secondly, is it a fact that a
large number of passengers who have
been injured have to lose their legs
because of amputation? Thirdly,
when is the statutory enquiry into
the accident likely to be concluded
and will the causes of the accident be
made known to this hon House at
least before tne end of thig session?
Fourthly, could this accident have
been averted? In this connection, may
I invite the attention of the Railway
Minister to a pews item in 3 Bombay
Marath: daily, Lok Satta, exposing the
arrogance of one of the highest reil-
way officers who wag present on the
site of the accident

AN HON MEMBER What is his
name?

SHRI R K MHALGI 1 do not
know, because the name was not given
there Lastly, the Railway Mmstry
had appointed a high-powered Acci-
dent Enquiry Committee a few months
ago When will the report of that
Committee be submitted to the Rail-
way Ministry so that they can take
action in pursuance of the findings
and recommendations of that Com-
mttee?

PROF MADHU DANDAVATE The
hon Member has asked specific ques-
tions and I will give replies to all of
them His first question was about
the extent of the damage The dam-
age 1s of the order of Rs 828 lakhs
So far ag tion 18 ned,
according to the statutory provision,
it has to be paid after the ascertain-
ment of the claimg by the Claims
Commissioner Usually, the maximum
compensation that has to be pald will
be Rs 15 lakhs In addition to those
who have died, there are some pas-
sengers whose legs might have got
fractured or might have been ampu-
tated There Ig a provision for com
pensation to them also and it will be
paid sfter due verification has been

made

Thirdly, the Additional Commis-
sioner for Railway Safety, who func
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tions under the Ministry of Tourism
and Civil Aviation, has already start-
ed his statutory inquiry on the 21st
of this month, Already an announce-
ment has been made that within ten
days an interim report will be sub-
mitted. The findings will be placed
on the floor of the House.

MR. SPEAKFR: On the Table of
the House; not on the floor of the
House,

PROF. MADHU DANDAVATE: I
am sorry. I am so much obsessed
with the floor on which I am standing.
But I agree that it ghould be placed
on the Table of the House.

Then he referred to a report which
hag appeared in Lok Satta and a few
other papers. I have already taken
note of it. I have already got all
those extracts translated and I have
sent them to the statutory commis-
sion which is already going into the
inquiry I have requested the officers
to collect all the information in con-
nection with that and forward them
to the statutory commission so that
proper steps could be taken.

SHR; R. K. MHALGI; My last
question was about the high-power
commission,

PROF. MADHU DANDAVATE: The
Railway Accidents Enquiry Commit-
tee was set up under the chairman-
ship of Justice Sikri When he was
appointed Chairman, he himselt poin-
ted out that he will require some
time o commence the enquiry work
because he was pre-occupied with
some professional work. We have
accepted that condition. Now that
hig work is over, he has already star-
ted working on this and I am very
happy to report that the enquiry
committee has started working very
briskly. On this Committee, repre-
senfation hag been given to some
Members of both the Houses; there
~re dlso sclentists, technologists and
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railway officers, I can assure the
House that the full-fiedged report,
when it comes, will be laid not on the
floor but the Table of the House.

ot T fueere qrew (FTYR)
weger o, ¥ ddY wfiEm w1 oo &
e et wY R femrar sugem ) wEY
T H 16~11-77 B qWAG N
HalY o  gamT €1 ot i wde & wegae
1977 &% 222 wrfFya) #v qa g,
505 oufiey S gg W 515 37
e g€ 1 12 wiw, 1978 F A
<o wefy +ft fery ATomer WA adwr
97 fr wrd, 1977 & WA, 1978 AF
185 =¥fiT A WX 490 T T |
12 femEare, 1977 ®Y qrAdrg T a4y
ST oy gAT F wET AT 1069
ug a% ¥ fagdy ¥ gaeam ge€
I9 §T WY SIGT AT TIEHT | I
gdead ®1 ger @, ¥ awav g fw
TG & ar ¥ sy faare famor gr o
# oA 7 vty ST AT g gR A
¥ fao fs 331N gu faor & s w18
fipar ¢ o7 § =g WY & v = gz
&% T 7@ & qrawg Wi I gaeA
oF AT T & waT Y, wre By
zrdw otn, 913 g ¥ fag yor gend
et & Afer foec I o) segTa gr arAY
% zafae wrEe w7 e &)
w1 S aard fod ga F G Fa1 Few
2? smmgayATferd argw 7
TR g w5 58 & qHAeT F7Q9
g &1 FmY ey s Sedw oY 7a
By sFPN T i frgr o
% THo qIA ¥ WET AqUT F fawm
fora &7 fear ¢ afew ow & foamw
o s ek A WA
wauefen sadr &1 we g A &
arrar § o vy feeelt Bgae s @
t 1w gy § v 9 qo s
tvanr e T Wi v F fag W
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s W R Hfwr s R ¥ awyr
WY, % aew oY T w3y gy WY
Fur wX § wR WO aw Wi
100 wrefaaY #Y qeq § w7 a1 50
wrafraY #t 7oq § Wiy, & § wwwar
F B W9 1 S0 ga w1 qAwr 9w
sowrafaaT ®Y forar A@ FT AT
g AT wEAq A §, F v A
wg 47 g 5 wro =@ firaely woeht e
FqT & AR AR A9 A FA AT
Fifss HfeT 37 Afaa) w1 qmag &7
air w9 & A TR oA § 9l
a2 Afe w1 Frategs <@ aF §
T 7 FRO § T WG F FE AW
oy Fr ifear wdy av @ g 7 Ay
af @i AR oy 9 AT
Y7 IR 98 1 A qAT LY, BT A
Igr 97 97 %1€ F9r w1 &, Av 7T
FArg AT AT | TR FT TET Y
frgn 0 FW@ oI FIg
T ¥ qed g1 gAY ave ¥ org fret
qGAT & fadrs w1 g qeN N
#, a1 I AR ¥ TG Iq HFT AT
3 ¥ fog G fear omar @ a1 99w
FifraT whax & g8 fomm strar § 1
g w%ER & faAre  weAe W
gatem ? gafaq 9w ¥ gget a@
& wgrEw A 9g T Agew v e
fret wHa & famrs ars ofiwa g,
It 3% wHax ¥ fawre A gl
griY, 7% weaT Ad won afer wr
A qaT 9w ¥ g G wfgg

@l @ 7z § & we fwd
fer & STOEE! & FEO AT ADA
W& & a1 3w ¥ famre afe wro w7
qEe AY § wir I§ wy ofavdc 3
¢, @ ot & & e 9@ W QR
fem R E I F e gfr e &
wif difcaedw o &1 & Qar
et § f o & fag wrr ok Qar

FTA TG 6 S g sl g A
wTHTH 6T § o I 8 oy &
T AT Y gy gt &, 39 ¥ fag
w1 ffaee ofuvite & sqaeqr #34

& O A ag WY wa wrger g
™ geany gix o §Y awet & wmife
T ATV ey Fr A 0w wrErE
ReRCIE SIR-CE L R R R P
FT aga & WA A2EAT A WY frar )
8~4-1978 § farf AT F 27 Awy
wfwar aw @ @ 9 g & Fra
& FTATH 9T ¥ 1 TEE v F wq
MFTATBE Fr T e
TEATAT T T 1969 7 & Tl a8
fray gz go § ITT wod wrw
Faré & &1 IaF 9T v vy 87
gaa et wea ¥ faars ara FeAr
ar A1 9a% oia g1 99 v w1 T G
#T Prdl afsqs &7 & a7 g% 1 anr
29T & w0 FramE ? AT gg
¢ f& mac tedy exfa &7 peaqy @A @
A1 I9%F fav g7 w1 TAST 9raT AT
g g1 531 IR WY A afaehe AW
N oaeqT F47 7

sito WY wowA® w1 a7 faadt
WY geeme gf 2, afy fsdmrt arfay
seraf dar 1977 Hgw F¥ 7 af
TF 328 3 FAAET ¥ e g
Frears w1 € ¥ 1 WAy |y X
dfger  ofvlfe &Y am & § &
gaTT TR § fr odftoaw st ure
I A Fordrar{r fopwr wear & et
arq & 719 w7 fwfae i g
a1 oo g & wriand gt gwedt § i
FR Yo dardr ) efrae wrde
& fog e TEREE §1 awar ¥
Iq F I G4V AT IT Y 55 g
T ) v & 9Ky g9 3o W

grm o
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L AT AT A qEIiE g @
gamarasg wTE? I AW K
oatde g § ) A W oaTC
fr o¥ a1 AEHT ¥ q9E § G-
R ¥ awg A g AT OFEIE § Wl
za* wrfew for o =2re &edte gt
aFaT ¥ IW 9AIT F vedIm ¥
are F1T ¥ oRd1EN &Y UFAW FAF
form oed qv qww g5 17§ fum AT
vg for av § 9lv 21 fawae F a1z
Tt A Tiew F7 rEAEE AgY AT ¥ )
I AT T A9 § 7 g va¥e @t
qad & wifetor @7 9%y § 1 IAFT
S &7 Sy |

agAY wdaT K@ 7 qar qrEar
*  frdt o fedar YAy At argAr
F IR quA A WA agr § SAAT ot
faw 77 v ot T sfawav e 319 )
U ® qag a7 ATT A7 FFfeanT J1
dsamn gE qare v werd WTw
& marar weaT g B oo wea &Y
graq odY & fr 5500 & freler
&F 1 arEwer o A agA e
2 grgud framw Foarag ¥
TF T2 97 W7 79 frqme 9@ w3
& AT ¥y G g1 AEAT & 7 AT
aug @ gdear #1 AwAr § 1 g
WA & 2% FIg 97 5500 ® TAT
Wi da w1 sran et g vy Sy
3 g TRENIENE g9
fro 570 FUT B wEwd@ § 1 ¥W
/17 ¥ fom At avrg WY wer Ay wf o
forq ¥ 7 F7% AW FE T TS AwhaF
fr g mz faww & 1 faod azg
drg grer ¥ oot g & atw oW
ufir Igeed A gt wleT W ds
& foaus &7 F1% a8 JuTY 97 {¥emr
¥ oqoerwt fwwmaa g e
o gWT qAT T AAT AT W ¥ gN
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w0 wY qu gwda AT o et
wfwus & wfeq v ® wavar dar faw
T )

oF fere & o [T wigar g o
1952-53 & ¥ ®T 1977 & ffe
draT a% 91 gweAr gf &, swe gre
& 9E wenw ¥ wAde 9aeT §T
v fewrAr waar g 1 §few Sfadr
froo 256 ¥ X agq a1 1 &
¥ g o ¥ oamgar g0 ogw
franiter &7 fears an 3@ g &
amd & fr faaat arfear § setonge
w € faan frames aw § 9% s« oy
grafer dweaFva &) 1952-53 W
304 1 fafemw v famwter eqar
fwr ar oic mw 1977 % v
fror @ &g feF 43 FT 525 85
fafom  zw faamier gromr §)
afew gaar ifes T390 * arg 37 25
AT F W= A% 6 go1TwE faenateT
FT AT ET AT | AT o8 MAT Fww
wal 7 fow 6 o7 € frardey
& AT ® qAT § ) W | FE qoew
vmE, 3 ¥ faor adr aarar
g *1 @fgw ag forr ww ¥
faq fr feet 25 @ w0 fergear a1
W AT 68 T adt M7 vwiEzE
50 9VEET 4 FU T | 1952-53 F
wa &few 304 fafaas framme ar ar
QIATET 7 168 6

AN HON MEMBER Is he justify-
ing 1t?

PROF MADHU DANDAVATE On
the contrary I am pointing out why
more allocations are necessary The
trafic hag grown I am not satisfled
merely with bringing down the accl
dents in the last 25 years by 50 per
cent 1 will be happy if the accidents
are completely eliminated We have
a very complex railway system 11000
trains are runmng every day The
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traffic s growing fast, It hag increas-
ed by 68 per cent in the last 25 years
ang the accidents have come down by
50 per cent. I am not happy about
it. As far as the incidence of train
accident per million {rain km. ijs con-
cerned, 1t was 5.3 in 1952-83 and now
it 15 1.6. It can be brought down still
further. We are trying our best.

Tafwg & sras qar e § o
§9 9F1X F gqrerfas feamgda
gifaw % Tandz &1 7 773
o F3F | HR G dARrdT g @
T TF A § TS Do, AT Wfmade
FEAIT AT [ HAR FY qog ¥ fora
Grd¥za g1 § SUFT & oW wV
Fiforw &3, ag & growt favarg fesmr
YT

SHRI K} P. UNNIKRISHNAN
(Badagara): Mr, Speaker, Sir, the
term “accident” has a wide technical
connotation under the Indian Railway
administration. Thay is why my
friend hon. Minister for Rallways for
whom I have got great affection is
trying, in a way, to trot out what the
Railway Board has given him. This
is apparent not only now but even
from his earlier statements and rep-
les and all that,

They had distribufed a lhittle book-
let to Members of Parliament-—A Re-
view of Accidents on the Indian Gov-
ernment Railways. How they have
tried to cover up the whale thing and
tried to prove that, 1 quote from p, 8
of that booklet:

“Thus, it will be geen from the
table that there has been improve-
ment in the position of accidents
not only in the aggregate but also
in each individual category and in
respect of all types of trains, that
is, whether carrying passengers or
not.”

Thig is from “A Review of Accidents
on the Indian Government Railways”
issued by the Direcforate of Safety.

Right now—we do not want to go
into other questions—we are concerne
ed about the passenger safety. I am
sure, my friend hon, Minister for
Railways does not want to godown
in the history of Indian Railways as
a man who provided death.raps for
the people of this country. So, the
important question is one of passen-
ger safety and how the system is res-
ponding.

13.00 hrs.

With all the figures and various
other things, he has not been able to
convince yg that enough has been done
I am not questioning his sincerity. I
know he ig a very sincere person. But
the fact remains that the system has
failed. In this case, the fire brigade
did not reach the place at all for
several hours. The Railway officials
sald there was no need for a fire
brigade. But later on they realised
that they had to bring one to pull out
the people, according to press reports.
The medical van which is only 43
minutes away running-time from
Bandra station reached the place
after four hours. The Minister men-
tioned three hours. But the news-
paper reports and all the reports
from Bombay suggest that it reached
after 83-3 to 4 hours. You may ask:
Ig it very important? 1 say, it is very
important. It depends on how the
system responds to meet immediate
challenges. And railways have failed
despite all these accidents in the re-
cent past. Tne basic thing is fhat
there can be accident and accident
due to sabotage, an accident due to
human failure, as this case could pos-
sibly be. The question of human
failure brings us to the question of
stresses and strains on the operational
staff  Sir, not only the conditions are
far from gatisfactory as was pointed
out in the case of Station Masters by
my friend Shrimati Parvathi Krishnan
but it is not being attended to. It has
been the tradition. I am not putting
the blame on him. It has been the
tradition of the Indian Railways ad-
ministration that they just do not
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bother about it. If you ask the ope-
rational staff to work for long hours,
ten hours and the other regulations
and accepted norms of other indus-
tries are not applicable to Indian
Railways, then it is bound to happen
that at some point or other they will
break down. So, what I would want
to know is: (a) whether he i will-
ing—he is going to recruit more
people and al} that—to consider this
as an urgent question; whether this
Government—he should not come up
and say that I am helpless—is willing
to consider the question of reducing
work to 8 hours. Is it the program-
me of the Janatg Party, that is what
I want to know so that the accidents
can be minimised? Now the whole
organisation of safety under the Min-
istry of Tourism is a big bogus racket.
The idea of removing it from
the Ministry of Railways, as I under-
stand, was to give a certain amount
of independemce, Now they do not
function nor are they independent.
That is the condition. Now would he
associate on a continuous basis,
leaderg of trade unions, Members of
Parliament, social and other organis-
ations so that they will go into this
question not only when a particular
accident occurs, but the paramount
question of passengers’ safety can be
gone into in depth and also assurance
can be given to people? These are
the two questions I want him fo
answer.

PROF. MADHU DANDAVATE; I
can gssure the hon, Member that I am
not adopting any complacent attitude,
ag far ag accidents are concerned. I
just pointed out that there were two
types of accidents. One has been
completely under control but the other
is still there. He has raised two spe-
cific issues, As far the question
whether the hours of work of the
loco running gtaff are going to be
properly adjusted, T may remind the
House that already the loco running
staff in the last administration had
arrived at an agreement regarding ten

APRIL 24, 1978

near Bombay (CA) 312

hours duty. After 1874 strike, that
particular agreement wag broken with
the consent and gupport of this House
and I had already announced in this
very House that 10 hours duty rule
on the trains will be restored, For
that, we have already made a provi-
sion for appointment of 2700 Loco
running staff and similarly to see
that Mianbhai Award is also imple-
mented. There is already a provision
for the appointment of 10,000 stafl.
The loco running staff themselves
have welcome this move. But their
only grievance ig that there are some
other grievancesg that have to be at-
tended to. I can assure this House
that those grievances are also to he
attendeg to. Then he referred to the
association of trade unions and other
agencieg with any institution that
tries to study the problemg of acci-
dents. And here again I informed
tnig very House some time ago that
we had requested the trade unions to
put forwarq their point of view. Some
seminarg were organised by trade
unions themselves and we had parti-
cipated 1n them. 1 can assure vyou
that all the trade unions irrespective
of their , affiliation are giving us
wholehearted cooperation and con-
crele suggestions to see that accidents
are reduced to the rock bottom mini-
mum because what is called an acci-
dent in raflway parlance. Even a
small fire or more sort of derailment
of even one wheel is also called an
accident. To that extent accidents
will be minimised. But if major acci~
dentg are to be completely eliminated,
for that we will continue to fake tne
cooperation of Trade Uniong ag well
ag their institutions.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Will the Minister in-
tervene in the Station Masters’ mat-
ter?

MR. SPEAKER: That is not Calling
Attention matter.

SHEI M. KALYANASUNDARAM
(Tiruchirapalli): Sir, 1 want to make
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a submission regarding the Calling
Attention

MR SPEAKER You have mention
ed that

SHRI M KALYANASUNDARAM
1 have raised the question of Station
Masters _timings But apart from
that

MR SPEAKER You have given no
more

SHRI M KALYANASUNDARAM
I want to suggest that there should be
a general debate in thig House about
rallways accidents which are very fie-
quent and large In number gnd also
very serious in nature

SHRIMATI PARVATHI KRISH-
NAN My Resolution 15 still there

MR SPEAKER That has to be
raised separately Once I have allow
ed you on the Calling Attention
Motion

PROF MADHU DANDAVATE Sir
there was a debate on accidents speci-
fically (Intem uptions)

MR SPEAKER Now Shni Jyohir
moy Bosu.

1307 hrs.

COMMITTEE ON PUBLIC
UNDERTAKINGS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) I beg to present the
Seventh Report of the Committee on
Public Undertakings on Central In
land Water Transport Corporation—
Inland Water Transport, Objectives
and River Services

D —
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13.7-1/2 hrs,

SPEAKER'S RULING RE DEMAND
FOR LAYING CERTAIN DOCU.
MENTS ON THE TABLE

MR SPEAKER In the course of his
speech during the demands of the Mi~
nistry of External Affawrs, the Minis-
ter for External Affairs stated that.
there was a gecret understanding bet-
ween Mr Bhutto and Mrs Indira
Gandhi during their talks in Simla
To quote his own words

“Since assuming the charge of the
Ministry of External Affairs, I have
made an effort to acquaint myself
with not only various documents re
lating to the discussions but also
have held personal discussions with
a number of knowledgeable indivi-
duals Piecing together all the evi-
dence from different sources I can-
not but re-affirm that some sort of
secret understanding was reached by
Shrimat; Gandh: in her confidential
conversation with Mr Bhutto '

When the above observations were
made several Hon ble Members of the
House demanded that the Minister
should lay on the Table of the House
the documents on which he relied In
suppor{ of their contention some of
them relied on Rule 368 and others on
Rule 370 The Honble Minister and
several other Members contended that
neither of the two Rules referred to
earher supported the contention of
those demanding of the Minister to lay
the papers on the Table The Munis~
ter further contended that it 1s not in
public interest to place the relevant
papers on the Table of the House

Rule 368 provides

‘If a Minster quotes in the House
a despatch or other State paper
which has not been presented to the
House, he shall lay the relevant
paper on the Table,
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Provided that this rule shall not
apply to any documents which
are stated by the Minister to be of
such a nature that their production
would be inconsistent with public
interest:

Provided further that where a
Minister gives in his own words a
summary or gist of such despatch
or State paper it shall not be neces-
sary to lay the relevant papers on
the Table.”

In my opinion, this rule does not
support the demand made by the
Hon'ble Members to have the paper
laid on the Table of the House. Before
Rule 368 can come into operation, the
Minister must have quoted in the
House a despatch or other State paper.
In the instant case, the Minister has
not quoted any despatch or other
State Paper. Even if we consider that
the Minister has referred to any State
paper then also the case falls within
the scope of proviso (2) to Rule 368.
The Minister has merely given in his
own words a conclusion or gist of the
State paper he has seen. He has made
no reference to any despatch, Hence
Rule 368 is wholly inapplicable to the
factg of the case.

Rule 370 reads:

“If, in answer to a question or
during debate a Minister discloses
the advice or gpinion given to him
by any officer of the Government or
by any other person or authority,
he shall ordinarily lay the relevant
document or parts of document con-
taining that opinion or advice, or a
summary thereof on the Table.”

Before Rule 370 is attracted the
rcondition precedent is that the Minis-
ter must have disclosed the advice or
tthe opinion given to him by any offi-
cer of the Government or any other
{person or authority. In the present
case, the Minister has not disclosed

! any advice or opinion given to him by
anyone. On the other hand, he re-
lYed on his own coneclusions, drawn
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from varioug circumstances including
the material gathered from various
documents as well as from the talks
he had with several persons. Hence
Rule 370 is not attracted.

The question as to when a Minis-
ter must place on the Table of the
Houge a paper referred by him in the
course of an answer given by him in
the House or in the course of a debate
has been the subject-matter of seve-
ral decisions by my predecessors,
They have consistently held that it is
for the Government or the concerned
Minister to decide whether it is in
public interest to place any particular
document on the Table or not. In
view of my opinion as to the scope of
Rule 368 and Rule 370 it is not neces-
sary to go into the extent or nature
of the privilege available to the Cabi-
net or to the individual Minister,

In conclusion, I hold that the de-
mand made by the Hon'ble Members
to lay on the Table of the House the
concerned papers is unsustainable.

SHRI K P. UNNIKRISHNAN (Bo-
dagaro): Sir, I do not want to ques-
tion the soundness or the wisdom of
your decision, but I must say that the
interpretation you have given to Rule
370 is taking a very narrow view of
things, which does not protect the in-
terests of the people at large or those
who are on this side. Now, he did
make a specific reference to his having
studied al} the related documents. He
related it to his own suspicions then
and said that he has been vindicuted
by a study of a set of documents.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Sir, are you allowing
a discussion on this? Is your ruling
not final?

MR. SPEAKER: No, he has said that
he ig not questioning....

SHRI K. P. UNNIKRISHNAN: I am
only making a submission.

He also mentioned specifically that
he had discussions with knowledge-
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able persons, That is a specific quan-
tity: it is not that somebody came for
a courtesy call or a gocial call and he
had a word, but he pursued it. He
pursued his feelings at Simla to the
logical end. After he took over as
Minister of Externa] Affairs, he pur-
sued the matter and studied it, and it
may include officials’ advice, And
what is ‘offictal advice’? 'This ques-
tion, I hope, has been gone into fully
and at least for the future I hope this
will not be a precedent, because 1t is
being used for carrying on a campaign
in the whole country. If it is true, as
1 said on that occasion, the former
Prime Minister must be exposed.
Otherwise, thig should not be used as
a forum by any Minister to bluff the
people. That was my only contention.

SHRI P. VENKATASUBBAIAH
(Nandyal): Sir, I would like to make
a submissjon,

Ag he has said, we are not question-
ing your ruling as such. You have
«<juoted extensively Rule 368 and Rule
370. This matter has attracted not
only the country’s attention but also
international attention. Pakistan’s for-
mer Foreign Affairs Minister and also
Mr. Agha Shahi who was here a few
days back completely denied the fact
that there was any such agreement
The persons sald they were in Simla
when the discussions were going on.
Now, Mr. Vajpayee, the External Af-
fairs Minister, has come before the
House and has said that he has gone
through various documents and that
he hag got some circumstantial proof
1o show that there wag a secret agree-
ment, and that he has consulted very
important people and knowledgeable
persons who are associated with the
matter. Now. the country is seized
©of the matter and there has been a
seontroversy going on about it, and the
former Prime Ministers denied catego-
rically there was any secret agree.
ment as such, It is therefore neces-
sary that the External Affairs Minis-
‘ter, who i8 occupying a very import-
ant position ag a Cabinet Minister in
<harge of External Affairs, should not

’
keep this country and Parliament, at
any rate, in darkness. If there is any
concrete proo? in his possessiom, it
would have been better for him to
take the House and also the nation
into confidence. So, I would only re-
quest you—of course, your ruling is
there and it is final, and we are not
yuestioning your ruling—that at least
you must persuade the External
Affairs Minister to come forward and
state categorically on the Floor of the
House the whole fact of the matter
and not keep the nation in darkness.

MR. SPEAKER: I have only gone
into the legal aspect; I have not gone
into whether it is appropriate or in-
appropriate. It is not for me to do
that.

SHRI K. P. UNNIKRISHNAN: You
can give your guidance, Sir,

MR. SPEAKER: If the House can-
not do that, can I?

SHRI K. P. UNNIKRISHNAN: You
can do it.

SHRI P. K. DEO (Kalahandi)' Sir.
1 respectfully bow to your rubmng. I
suggest a via media, as has been sug-
gested by Shri Chandrappan. This
country should not be kept in the
dark. There has been a suspicion; the
Government should take into confid-
ence the leaders of the ppposition and
you may call for the papers.

MR. SPEAKER: No, that I will
never do That means, I am taking
over the responsibility myself.

SHRI P. K. DEO: It happened last
time. I beg to submit that in the case
of Shri Tulmohan Ram....

MR, SPEAKER: Whether a particu-
lar Speaker may have accepted the
responsibility, the implication of the
responsibility must be realised. Sup-
posing I look into the papers and I
come to one conclusion or the other,
1 am not in a position to argue or
satisfy the other side that my conclu~
sion is right. The Speaker should be
above all this.
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SHRI P. K. DEO; The Government
suo motu can call the varipus leaders
of the opposition and take them into
confidence. After all patriotism is not
the monopoly of those who are on the
treasury benches. In that way, the
entire thing would be clear and there
would not be any bickering.

MR. SPEAKER: That is all right.

SHRI G. M. BANTAWALLA (Pon-
nani): Sir, on that day also, I was agi-
tated on this particular issue. Of
course, yokir decision is final and we
bow to it. Not only that, I would go
to the extent of saying that it is the
most appropriate ruling that you have
given, There is, however, another as-
pect of the situation. You are the
custodian and protector of democracy
here, as the Speaker of this august
House.

There is already a rule to the effcct
that whenever an allegation is made
against a person who is not a mem-
ber of this House, the Speaker’s con-
sent has also to be obtained, other-
wise, it would be a great abuse of
the floor of the House. 1 would like
to know whether amy such consent
had been obtained by the hon. Minis-
ter from you. You should realise the
gwmavity of the situation, Shrimati
Indira Gandhi is no longer a meimber
of this House. She cannot defend
herself. There may be her Party's
representatives here, but I am sure,
the attack is made upon her as an
individual, who is not a member of
this House to be in a position to def-
end herself. The hon. Minister makes
a statement and refuses to disclose the
document or lay the same on the
Table of the House. Not only that,
he is fortified with the rules and laws
with respeet to privileges. If Shri.
matl Indira Gandhl wants to comment
upon it, again she has to face the
question of breach of privileges of the
House ete. Under such a situation, is
a citizen of India to be put totally at
the mercy of any baseless allegation
that may even be made on the floor
of this House by any Member, much
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more an hon. Minister? This k =
question that must seriously concern
and engage the attention of all of us

and more g0, the Speaker of this.
House.

On that day, I was agitated not on
the merits of the question, not whether
such a thing has happened or not, but
on the fact that a sweeping allegation
is made here and the floor of the
House is being abused, Were you
satisfied? Did the hon. Minister ap-
proach you that he is going to make
an allegation? Were you 1 your wis-
dom satisfied and allowed the Minis-
ter to make such an allegation on the
floor of the House, especially which
amounts to, I may say, the charge of
treason against the ex-Prime Minis-
ter? If so, on what basis did you
allow the hon. Minister to make such
a statement who is fortified with pri-
vileges and a citizen of the country
is completely at the mercy of the
House? The only point that I am aris-
ing is whether allegations can be made
in this House and in such a sweeping
manner that a citizen is almost de-
famed and is almost charged with
such a sweeping charge as high as
treason.

MR. SPEAKER: It is a new question
which you have raised. I have not
considered it.

SHRI G. M. BANATWALLA: There
is a rule.

MR. SPEAKER: Quite allright, my
order wag in respect of certain points
raised. . . (Interruptions) Nobody rais-
ed this aspect the other day. The only
points raised I have taken into consi-
deration and I am not myself going
into it. The question is now closed
and when another occasion comes, you
raise it and I will consider.

Wo WAW T (AT © woaer
wer, aft e Fe & o A
w § fin ffy Y wafier & @ F wre
wr§ qrdm wvar -, oY v ¥ gd-
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LW oW W Wi iy, &y e
&k X i ft ot &, W W
g AW ot o g g
W & i &1 grIe F Ow ute e
B R ouvtamt ¥o 0
& wave IsTRT MU ey feay @ aifen
feat ar ? )

MR. SPEAKER I am not decding
that point

o WY TEWM 17 ¥ a1
g oifwg 1 & aft v W g
fis o1 agd gaT qdt @ A @ T
§ sSToTwraTe A § S ¥ an
F a1 w1 o ¥ Aifew ¥AT wraeaw A
g g A Faw T & WA T
wrfeed o7 579 § 97 ¥ fgre w1
QRN ST g1 At difew o

L

MR SPEAKER
that way uptill now

I have not ruled

o wwiw e w9 AN @™
gr Wfwe ) ww R SR w10 fawe
fey § RO A NI+ Joreadh
¢ T e @i e WY
afier & Wiferr mft st wr g

7ol ar & ay wen wwar 7
frrar WYY F o o & g
wQ At w1 gar § & arver gz af
oY, Frade ZEX & AT waqw wuTT wet
Ll iR RO REC Rl
qx o A gE o M & frw fag
¥y & ~—a% wrow & S0 wawTay wim
fray & w17 v duwr gwr—aw @
fodt & arah wft Wi, A qEw
ofr q¢ deveer fRd o, tw W A
aw fegoago ar demrgur v
s # vy wer a7 v arefly zz
V¢, 3w ¥ e o8 W o vk sperere g€
i wbt qug ey W
@5 Le—1

forg ag v Wiy vl e O o
it wiw T & wire S i &
W ard g€ &, & s Y !

MR SPEAKER Now, matters under
Rule 377—Shr1 Tarun Gogol,

r————.

1324 hrs.
[MR. Derury-SpEaxmr in the Chair]
MATTERS UNDER RULE 377

(1) REPORTED DrcISioN or ONGC 10
SLOW DOWN CRUDE PRODUCTION IN
NoRTH-EASTERN Rxoron

SHRI TARUN GOGOI (Jorhat) By
giving notice under Rule 877 I would
like to draw the attention of the Min-
ister of Petroleum and Chemicals to
the reported decision of the Oil and
Natural Gas Commussion to slow down
the crude production in the North-
Eastrn  Region, particularly,
Assam It has been a matter of great
concern not only for the people of that
region but to the whole nation to see
this retrograde step of stepping down
the production of crude oil when there
are great prospects of increasing such
production because of numerous de-
posits of ofl reserves in Assam Naga-
land and Tripura

Besides, it raises an apprehension in
the minds of the people of that region
that the Centre 1s not interested n
the development of that area by con.
tinuing 1ts policy of neglect and apa-
thy toward, this jegion While there
18 a great need to speed-up the crude
production 1n order to move towards
attaining self-sufficiency and all out
efforts are being made to mncrease the
production on the Bombay High, the
slackening of such efforts in the North.
Bastern region mmg counter to the
declared nstional policy on ol and
the policy of removal of regional im-
balances It has been reported that
due to the limited capacity of the
existing refineries and the Hmited ca-~
pacity of the pipelines such gteps are
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taken. 1If so, ON.G.C. are to be blam-
ed squarely for not taking adequate
steps before, inspite of its knowledge
of known deposits of crude in that re.

gion,

This is not the first time that such
a thing has happened earlier also m
Assam the o1l field of Naharkatia
though was discovered in the year
1952, the wells were kept sealed till
1962 when the Gauhat1 Refineries came
up To avoid such comphcations m
future, immediate steps should be
taken and production in that region
need not be stopped or slowed down
by setting up a new refinery nearby
the site of the reserves to meet ail
the requirements and thereby helping
these backward regions to come up in
the map of Petro-Chemical Industry
in the country

(1) REPORTED DIFFICULTIES FACED By
Rasror DreseL On. ENGINEERING
INDUSTRY.

ot aefag wrf adw (vrvaaT )

AT ALITW, K w97 F Fraw 377
¥ Wi A5 wgew ¥ faer sty
foaw ‘ qoraa & AT wm ¥ oA
# ¢ go Yo wrgw gaq” a
FTEY (%) A8 & Avegar (Frwad-
wA) IATTRIT ATFT W vAT qdwr
qfn fasmér N aRF O 1~4~78
¥ W HTA 7 Tase Sow gfifagfor
I AT I AAT g A A ¥ ¥
afaT F g¥rem 37 wTRAT 2 )

oI & §9Ter 9w ¥ goreye
W W vafrafor & ganr
% fesra gar &1 x® @ F foe
TE WX THT G w7 F qF (v
qEy) AT AT F 1 uwwewE W
160 ¥IAY WTIT §HT JNQTIT £ #F
B Bt dwfar sl daw gar
¥ qFf aard & ¥0% 2000 WET S
defor § )
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T ¥ gifer ¥ix O 0w
fram {a7 aad § foelt wy
20 sGr g ¥ Y ¥ @ W
20,000 WX FW @A & | W
3w F 3 AT AR AT HT AT g
¥ ¥ ¥ waee For are dee
THAY %1 arfas gemaw v § 1w
awg ¥ am ¥ gF fagrd faear w1 eme
o Troare () F g £

wasE § wigs Iaw §T €@
gF ary 99 3H9T § ¥ w47 30
BT ST qTa+ TAAT FT I AW
# fafY gt 2 |17 20 000 $orw Hex
94 W g7 9 & gav I § frata @
g ol aFmmr ¥w & g AT {
fas @@ .

TA ST qrAS THAT KT oA
& foq gfergn edwd geiEqua ¥
AR F 16 AT I & 578 @ W
Fard fam 20 wrf o wré ad W
¥ faq 07 uF wre T97 T AAAD
qUHY gz ¥ gE @F wdm Ay
A &7 AFT F ) gafag  qorE
R w7 gEd A gqrf oog wE &Y
‘5’ A% W qaftowmear ¥ o
¥4 BT IAWT T HT 20 BT T
# gat srarqzar f | A awTR
# qft afet & aq wrk ¥ weia
wagww % q 13 &

FAT JIW AAT T H IAT g4
R} fasm dv ¥ e § a9 g
4T ¥ WS Y QA I W qryAT
o 1-4-78 AT FTL & | waq
TG & 587 7,000 7750 A\ B
Nt s W wfervgar  Iaw
¥

Twet zgittirafen garfaqws .
T ¥ we 22-3-78 ¥ AT ¥ wrew
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Foare Woww o, R, dved
wfere, erre e deeiie foel? WY
R Yo To ¥ qUeTT WX yfn fewrar
v ¥t f e ff § W% wi ¥
& fie TomYe F wy Wl o o oAl
#Y ATTAT IWT AAW FTHIT A I
stw qfa fagrm &5 a1 @ 1 W
F AT F FATT GOETT T IR HATHY
AT 73w w g Wi qft faw
& Y e g & fin wrorwte (@)
# ¥ gu o wTaw IR R FqriEEy
(®) we & wrmar (Fawie)
AT @ SCAT A JAWY FT e
2T fapam A1 wear Sroe g 2
=ngreqr oY A% Y, TF swA § g
)

Tara qray & §ABE,  K1%-
AT, ATARAT, {IW, AT FHTATL
wafgm v ife waert & avde
A gurAT & Aveyw § W gww fao
agT A AT A€ |

dorw wraw garfrafor sgn
N AT & fag a& wg sarfady an
it reyar Ay & & Fag s A
o ey *Y, T AG AW wrdar

T

(iii) ReporTzp HUuNGER STRIKE BY
LABOURERg OF CENTRAL WAREHOUSING
CorrORATION, New DrLHI

SHRI BALDEV SINGH JASROTIA
(Jammu): A large number of poor
food handling labour of the Central
Ware-Housing  Corporation  Tekh
Khand Depot (Okhla, New Delhi)
were working in the Depot since its
inception under the Contract Labour
System which expired on 3lst Octo-
‘ber, 1977 as per the contract Labour
(Regulation and Aholishing Act of
1070). The labourers are on relay
bunger strike in froat of the Central
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Warehgusing Corporstion from Dece
ember 7th, 1977, with a further ro-
quest to implement the direct pay.
ment system,

The wages of the labourers amount-
ing to Rs. 50,000/- approximately,
have not been paid besides restora
tion of all other rights, giving rise
to a great unrest in the labour clase
and it can cause a deadlock besides
other law and order situation and
complications.

I appeal to the hon. Agriculture
Minister and hon. Labour Minister
to intervene and solve the problem
with a further request that all other
benefits to which the labourers are
entitled may also be given to them.

A similar problem and situation
flowing from the same set of factors
is there at Jammu. These Ministers
are requested to look into the matter
as early as possible to avoid any
grave situation which is apt to come
out otherwise.

(iv) REPORTED DrECISION AT tHE Crew
MiNtSTERS’ CONFERENCE ASOUT
ABOLITION OF OCTRO

o efiareraw awia (wzale):
& oy woqafa & fraw 377 % iy
THT FIT G g qT by gy
ot faefiy agaar for o A any
ﬁﬁwfﬁm%w&qmwa’um
fasg sarm wArgaT £ ) TS F sy
wfad) & wrea R ar 18 wwd 1977
s‘rfa&ﬂ%fwmmi‘mgmm
hmrﬁ#ﬂﬁqumm
ug et faur war o7 fe o qug
WIS ST K1 IY [Ey A wyar
€ ¥ w2 ¥t qurw gfvwer aqae @
X Y fsay o, 47 9% gwre gfvey
e AT & vy o 3w w2 o ofiy
8 wwerr fivar omqmr |+ wer ww
T ¥ ¥ xw s & e
T e O ot Wi fedts .
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" ar ot wi o of fieg ¥ ETAN
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A XM BIEH FIIW 16. 50 FAF
T ATH gAT § 1 IEH FIT §F A
. sret |Eraar 9y & JY oY ag agr &
T @& Wy g A fawr wew A
% J5% mafaq gf €1 1 SEEr
UF AU F IGT FAT A1GATE |

Matters untler

Item 16. National Permit Scheme:
Progress and latest position regard-
ing abolition of Octroi.

40. The Chief Minister U.P, poin-
ted out that the number of national
. bermits issued for some zones were
inadequate. He was inférmed that
it had been decided to raise the
number of permits tg 8050. 'The
Union Minister of Shipping and
Transport advised Chief Ministers
to abolish octroi duty and consider
imposing extra tax.

TEF WM IF AEAW &

He indicated that the Central
Govt. were contemplating to com-
pensate 50 per cent of their loss
of revenue due to the.abolition of
Octroi duty. The Chief Minister
of Madhya Pradesh mentioned that
this State had already imposed tax
at sale point rather thap at the
Octroi terminal.

FF WIFIX T 9 Afaw s § Wik
Trfaee oY & v a3 wer 2w Y Y Trer
& | & suN qfd N fewr F aaw
93T | wifE FF g A Ay qfg 7
FW ¥ A I3 AT T GGF I
T B 1 ALY YAW FIFIT I I
aTHA F g7 oY formr war @) 9Ed
AR T IF  GTHEIT ErY ey gwI Y
STHTO /g 8 917 5 0f ) 47

APRIL 24, 1073

Rule 8737

@ dwd § a9 27 4T¥ W) 0% W
gufeqa foqr w11 IEET AHTUHSE
gax. fegr war 1 1 ggh AW AW
dedly wrf sy wat st Sufeqa § o
& I%T syt g9 WX qwfg @
WIGT § 97 Wl WET ¥ AT
wrgar g fir ag g@ 9 fawre w0
R 57 oot qeql F1 J@d g qeq 94
F I wgrgar & qEy § AR e W
g 99 & SEH I AT AT
Fq |
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(v) Reporr or Experr COMMITIEE

RECOMMENDING CLOSURE OF THERMAL
POWER STATIONS IN AGRA TO SAVE
TAF MAHAL FROM POLLUTION

SHRI P.K. DEO (Kalahandi): Mr.
Deputy Speaker, Sir, it is a matter
of great concern that the expert com-
mittee appointed by the Department
of Technology has reported that the
two thermal power stations of 10. M.W.
each near the Agra fort and Itmat-
du-dullah by releasing sulphur diovide
and other polluting matter and the
coal based locomotives in the Agra
marshalling yard have caused 2
threat to Taj Mahal. The Committee
has also suggested that no pelluting
industry should be established north—
west of the Taj.

In view of the international impor-
tance of Taj Mahal and the Govern«
ment’s primary duty to preserve the
Taj Mahal in its original purity, it
is urged that the Government should
take early action to shift the thermal
power stations to a distant place so
that no sulphur dioxide or any pollut-
ing matter emanating from them can
spoil the Taj Mahal and suggest that
coal based locomotives be mnot per-
mitted to operate in the Agra Mar-
shalling Yard.

As a member of the Central Board
of Archaeology, I deem it my duty to
bring it to the notice of the august
House.

] —
e - BEY
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DEMANDS FOR GRANTS, 1978-79—
: T contd : :

" MINISTRY OF AGRICULTURE AND
IRRIGATION-—~conid.

MR. DEPUTY-SPEAKER: Now, we
take up further discussion and voting
on the Demands for Grants under the
Ministry of Agriculture and Irriga-
tien. Shri Kasar. (Interruptions).
Nobody else can speak. On 377, only
those who hawve been permitted can
speak and if anybody else rises up
{0 speak, it will not go on record.

Shri Kasar

SHRI AMRUT KASAR (Panaji):
Sir, I thank you for the opportunity
to express my views on the Demands
of the Ministry for Agriculture and
frrigation.

Sir, I have gone through the report
ok 1976-77. (Interruptions)

SHRI HAR] VISHNU KAMATH
{Hoshangabad): When is the Minis-
ter to reply?

MR. DEPUTY-SPEAKER: We have
still got seven hours. There is no
problem for the Minister to reply.
Mr. Kasar, you may go on.

SHRI AMRUT KASAR: 1 know
that the Ministry of Agriculture has
got various aspects of its activity and

it i3 not possible to cover each and

every aspect of it. Still, I feel that
great injustice has been done to the
development of fisheries. When I
was listening to the intervention by
the Minister of State for Agriculture,
during his speech, there no mention
at all regarding fisheries. There was
np mention regarding the cashew
<rop and the coconut plantation. I
feel that it may be because unfor-
tfunately there are no lobbies for
cashew like the sugar lobby or the
mibber lobby or the tobacco lobby.
Or, it may be that these plantations
are heglected in your ]?emé'nds. ’

Sir, a Short Notice question that
.day had also been asked on the floor

of the House by Shri Jyotirmoy Bosu
when the problem of fisheries: was
projected. I know that the Minister
has been making continudus -efforts
to solve these problems. Because he’
has already adopted these measures,
I am quite sure, that he will succeed
in this matter also. But, since it
i not reflected in his report,” I feel
that justice has not been done so ag
to bring it under the national pur-
view. It is lookeq at only as a local
problem.

A billion people, about one-third
of the whole humanity live in the
Iittoral states out of whom a majority
are in India covering the areas, states,
of Gujarat, Maharashtra, Union Tes-
ritory of Goa, Xarnataka, Kerala,
Tamil Nadu, Andhra Pradesh, Orissa
and Bengal. The people are staying
in the coastal areas of these Statee
and their food is fish—this is an im-
portant jtem of their food. However,
in the Annual Report for 1977-78, it
is admitted that the production of
fish is going down. For the year
1976-77 it was less than what it was
in the previous three years. The
reason given is this. One reason i

#«that it is due to pollution. Actually
I havée observed in my constitueney
in Goa that this is not only because
of pollution. The problem of fisheries
has been faced even by the continent
of America and also in the European
continent. 'This is due to excessive
mechanisation in the field, Afil egge
of fish were taken out by the mecha-
nised boats employed there and due -
to that now there is no further pro-
duction of fish in_ those areas.

In our country also—we have seem
the history of Europe and America
where they feel that if there is acute
shortage of fish, they would have
taken due precaution in order to pre-
serve these marine products—from ~
the report it i seen that nothing has
been done in order to keep the con-
tinuous production of fish. It is the
policy of the Janata Government and
it is reflected in the Industries Minis-
try, that they will be giving priority
to the labour intensive industries smd
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wher, we accept this® policy: of mecha-
nisation of fisheties are we following
that principle which is followed in
industry. Fishing has-been carried
oyt by traditional fishermen in théde

aréas. Now, what has happened is

this niechanisation has been carried
on and fhe subsidies, grants and loans
are given to big business houses,
mine owrers and multi-nationals who
purchase the trawlers. The hon'ble
Minister said the other day that they
are big ships. It is not so. Even the
small boats are purchased by these
industrial houses, mine owners and
multi-nationals. What they actually
go id for is not big fish found in the
high seas but they go in for prawns
which have a great market outside.
It is an-exportable item. Sir, when I
asked a question about the acute
shortage of fish in Goa, I was given
ihe reply by the Minister of Civil
Supplies that only items like shrimps,
lobsters, prawns, etc. which are not
mass-corisumption items are being ex~
ported. I would like to ask ihe Minis-
ter ‘whether we have committed any
sin..as not to have shrimps for our
own consumption. For centuries we
have beer eating shrimps and prawns
in these territories. Now, these items
are beiig exported at our cost.

8ir,. according to the seientific re-
search in fisheries and according to
the National Commission on Agricul-
ture; there are about 2,080 species of
fish in the Indian otean whereas only
a dozen or se are oaly being used
for commercial purposes, Two-thirds
of these dozen varieties' are found
near the shores and all these mecha-
nised baats are eoming near the
shores for fishing. ‘The fishermen in
Goa are on an agitation for the last
three months on this score. Many of

the Central Ministers who have visited

this tefrifory have assured that their
problems will be solved. Shri Shanti
Bhushan, the Law Minister, even said
that he- will take appropriate action
to. amend Fisheries Aef, 1893. It is
an out-dated Act. When this Act was
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passed there were no mechanisation
and also there was no export of fish.
So6; this Act reduired to-ld. imme-
diately scrapped. $B¥i Shanti Bhushan
rlso promised that they are t_hinking
of bringing forward a new maritime
law fixing the zones. This recom-
mendation has _alse' been made by
the National Commission on Agricgls
ture. ¥ should be done immediatelys
1f- the present rate of mechanisationk
continues for the next five to six
yedrs we will not get fish after thisy
period of five tg six years. There wilk
be acute shortage of fish in this counr
try. I thought I would gét aboute
15 minutes. Since there is less time,
I would like to make some concrete
suggestions. I have also given cul
motions in this regard. )

Sir, subsidies should be given only
to those who are traditionally in the
field for many many years. Also, the
big monopoly houses should not be
allowed to come near the shores, if
these traditional fishermen are to be
protected. Whatever co-operatives are
formed by these traditional fishermen,
they should be given subsidies.

Regarding cashew, you have ans-
wered my question in the House. I
am happy that you are looking into
it. But one of the Members made
a suggestion that I should have asked
for an institution in Goa. If I have
asked for a Centre, you would give &
station. But anyhow eontinuously for
tweo years the cashew crops have fail~
ed in the Union Territory. The cashew
growers are affected. There are abouk
6000 to 8000 persons who are work-
ing in the Unien Territory. =Last year
we had given an application to the
Commerce Minister in regard to
quota system to be introduced for
this item. That was- npt doné, Yo
have mentioned aboyt:a ‘paragraph
consisting of three-or fonurlines.-Youw
have also -seid today- that in ‘Goa it
is not so important: -But-I'fedr-that
it is very important -because 1/8th of
the population in. Goa- is’ depenfling
on this profession.

Regarding coconhut’ you have men-
tioned in the repert a paragraph con-
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gisting of three or four lines. Re-
garding Coconut Board you have not
#aid anything. What is the progress
that has been made in this regard?

] . -

Finany,.l would like to congratulate.

. the Department on the work done by

. der ICAR, that is, JARI which

 the Research Centres in our country.
| Regarding cashew also, research- has

been done by the ICAR and they have
eome to some concrete conclusions
as to iow to increase the nutritional
gapacity of the plants. If the results
of the research done by the Centre

. are implemented in the Union Ter-

fitory, 1 think cashew crop will sur-
vive and it will not die away in
such a manner ag it is now. The
main problem there is heavy monsoon
and poor fertility of the soil. All the-
qain waters go to the sea and fertility.
of the goil is very poor. What is re-
guired is to study the soil condition
in this area. For this purpese, soil
fesearch centre may be started in
the coastal areas. Wherever the
problems are, the Soil Research Cen-
tre can study them and find out solu-
tions. ‘I congratulate the ICAR on
the pioneer work done. Some of the
hon. Members have criticised the
ICAR. I think there are some per-
sonal grievances. There may be sore-
Personal -grievances. But I think they
should not have brought personal
grievances in the working of the
ICAR. - There is one Department un=
is
not properly functioning. Actually
what they have done is that instead
of increasing the Research staff in
IARI, they have increased the admin-
istrative staff. The increase in the
administrative staff is four times. For-
what reason, they have increased the
administrative staff is not known.
Whey, the staff on research side is
not increased, what is the need for
increasing the administrative staff in
this institution? The work that is
done by the ICAR is commendable, I
would like to make a suggestion -in
this regard, that is, to decentralise
the work of LAR.J by making it
into small units and establishing them
in different territories of this ecoun-

D6, 16'879 VAISAKHA 4. 1908 (SAKA)

4

D.G.; 1848+:79° 334"

try. I thank you-once ageim apd I
hope that since our Territory is small
and only two Members are represent-
ing our Territory all Members will
support my view and the hon. Minis-
ter will give a patient hearing when-
ever we go to him for solving the
problems of this Territory.

*ft qwn s et (Qat) : ATA-
v Sqreaer wEtew, F Y wghL ATAN
Ffy welt ot #7 gz g 5 SR
3w  guaT HY FT INFT SILH
femmar & 1 gwra 2w far Y Ay
TETAAT ¥ Sifaa @ FEt awar | gfwar
F 71T 3uT H gAY TH T qHA § ATHA
39 N | T19 F1 BIF FGAA B
FEAEE 1 W F74 Ffawa AR
Ffy o wmafa & 1w & W/
qET a9 qger Wt 74 Sfawa @ Fw
qT s 9 1 N8 FE s fag g
fr To W B B T g FT G
AF W T S arfs FE FT A4
72 wifea o 3w 31 foufa & s gt
® S & fareare & fadt qeaTaTe
§ g @y gg I &1 =fas 9
qeIAT W 98 & | afag B
r  grafasar 3, 99 0% G@fas ¥
nfas @« T WM FA FT FIETT
qgF FT ST AT JWT-—Tg §F GLHIT
FT GAYGH FO.2. 1 IT FUA B
FaT  qrEr T e A fAwmEr &
O 97 T HS! T I fag AL
& o WY § 1 WS {W AT S
FE I WA 43T § WX A FT CF
Freor § B W9 AR 7 g9 W
F\ A5 AN AT &, WG qHEATHi w7
qg=TAT &, ITR FY & ggvEr &
T 3w ¥ gafr F AT FIHA TREATE |

afrr g9 T ag g T gfw
F THTAT 2 FT ATAST AT R | FOQ
qear WY FfY F @7 7 O FTH AT 4T,
F® ST oY gf ot ST Sere @ g



335 D.G. 1978-79

F1 [ awpr ware wred)].

a1 afFa 741 g avqa § wfy &Y wafy

fry@ftsTanfasr ag g gg 3w &

5 wradram sy FRr A aage § A4
safa g 1. 9 W A 9@ FAT IO
ATy & I G T wraTied § g 39F
9 OF A AT IATAE G ST AW
&Y FAT FKIEAAT EAT A A(T A AT AT
Ffy FY TaEAT 7 @ & ITY IART 4T
waaT @9 arar § ? 38 3w F7 fewd
dF ¥ arw 9g 1 99 frar g1 ITAT
et & gy sg M F framt 7 85
©owrgdy AT g & f9aF e 20 g%
Y § FH RS F IJHT & | T
TFg ¥ FA qf @T T 797 qfadw
A Fr frar FT—-T¥ AT FT Fear
85 BIGEY T 20X ¥ 50 FATT HY
FIRT & INF 7% arg & IT6Y dear
11 sfama 1 50 T Afgs Fr
Fere forad qra & ST4T et 3.9 wfa-

qF T | AT aF AT § o7 A yafx

gt & I WY ST FFT ¥ SEET AN
T ¥aT 3. 9 whrwa i ¥ firar
2 fo% 19 50 goNT oY ¥ Afgw
F wwa & qH 21 afs ww s
11 Sfaaa S ¥ A AT K AV 15
gfamra W & a9 qg=T &) A9
g5 Ffama & wr W I T 9
AT R wWIAAT Y qF 9 | IAHY
HY FEAFA F T T AT W AW
gt faar & 1

ST, HAF TG FTIATE  AATS
T$ 1 TF IR ufar gaade
@ q9rE 7€ | gEmE ddl ¥
I F_fag ag @ Tars g
oF wane  of@r Sawadse @
J9TE T | TEF HiaferT T goe
HIfSAe GIHT STATAE TAGT & 977 &
qF JIoET TS TS AFFT I Frrary
FT ATV WY S(H q4T AMIAS GTAE
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st At frar 1 7g aw § wFF waav

afew AW T J1 7T AT  IAWT
7g Aq & | 3A97 & A, gArde Yoy
FT AT TX 1T & ITFT F77 & Fir g Ak
A v adi frar 3 sifw gaw
FTATY 18 a9 T8 § 74T A Fgr
ot o difer g 9w 1 1960F Y
aXFR A 994 Fa 5 g afvwr Aifew
4T | A fifeT ¥ faad T 9],
aa faeds <g, fwar sfada w1 arf
arq A faar ) oF a<g ¥ 2 oo warsdy
& I8 9 § T BT @I, TAF HY
wigh ¥ ga AFT F FW AT
sgrar g1 fr qft gfadai § sz
I, ST AFATAAT R, IF FY R A
str, afea @ w18 waamar g1 s,
T I3 w-EArfaal ) oF g A IHA
YT "1 7 Afadiat w1 I fadt

Tg ara § a8 FgT §—1976 ¥
“egTaTiHE QU YIS 99 w6 ofer
uoe  qfafes” %7 32a7 SEREA
gar 911 Iua woAr Fod F faar
fedz @ifga s Fiqa ofear & 2 &
¥ AfrT § 99 sAawfRa T 3T
#r wd A favar wifes g8 —
That is a symbol and source of authe-
rity and power.
forar gz id § T wAAr A X
Ya #Y afa 7€ ogamar aredt | §
qe sad o q-qS  {EaArtaal 9%
wrarfeg gy &1 9T & fea@l AR
Tl 7y afr Al agETar ey o
g oy ag a9 faods <@ g1

gaaT & adY WL THo #HYo F
m@—fm—mwa—% sroAT feE
F forgt & fr i dfer Aforedarsr a4—

Ceiling Legislations have hardly re~

duced the inequalities. These Ilawe
have remained unin_mplemented.
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. wafwe, e, ag 3T wE A g
' A wFIEH ¥ I Y Ay o N

Afar  FAT AT, IT FT FFAACAT
FE gar. 3 97 AT-FEAALES 93 W@

it fedid, sfmq, g *1 freft § sad
Fg AT ¢ fF AR ITF WAL 16.6
drg grzad w4 wiafsa =Nfea
Fr v, T ¥ 5.4 g FEeAd
FiErws | A, 3T ¥ 97 FI IR
| R Far & wwaT 339 ¥ wa¥ ¥ 5
[i-iE-arg oFs IO F98, 99 fF
MRITANT 1@ THT AT FAT
iy g€ o7 | AT AR AT F 170
fafqas gFear A e QT W g, 3q &
X 5.4 @@ FEad, wAlq AR-AE

@ OFT I @ Il T 1 gAR

[ W@ § qrav 7 wOg Avrgfadv &

97 1 FZ 5.4 WG FFEHL AT
Fa-fra w1 feadr G fast o,
T &34 I F FLAF 0 FFT G |

1960 § WeT JIT F UNEA HAY
| wgr ot fp Sifea sy 17 F a7 wew
w3 §F 50 ar@ uFHE qArT wiafaa
Ry Y, sta & i AR AW A

- EEaTee W usg wfafaa adm

Sifirs g€ 71 37§ ¥ WY 5.4 AT FHEAT
- §@ | gafad, s, § o ¥ fadaw
Fr wgar § 5 @y qw & feafy
#r afgy o qar 7 wifye, faa &
¥q wes &0 frarT gar feafy & qar
@ fqa & ag o a5 W, 9 A
feafa 3 w7 T gar rar =nfgd 1 7T
AT FRT  WAFAT FAT ST AL
T FW & A 3@ F fAC uw FHEY
FAFY S ool gAY o T S 9w

FAT F AR I AT T B,

AR TiERT F A FL AT I
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araAt ¥ @ifer s w arp w0
oI AT gOR AW | QN WK FT
I F arfas A FaE 5 T
I 18 THT & Savar AGY 1 g@AvT
FST grET AT BT TW AW H AT /¥
T W &34 G BT @A FEAT
gy, st Farat w7 A gy FHT|
=

39 | gy AEY & 5 o F aga
FTw frar & 1 39 ¥ faar § - faurd
F.4rAer § AIF aF foed o el ¥
T faar T 55 AW 66 FUT WAV
gd frar war &, w9 f& waer qre ast
H AT 74 AT TOAT o H AT F
§ 1 faew @a ¥ 9T W1 7 490
F{g TAT @9 fHar 9r, T @9 AT
1754F0STAT T @ T W&+
zg fay =g &y swfa & fag ww

- FTH @F F@ 97 ® F-AfFT 97 0%

? fF Tavr @d F F T frarw @Y
7 ferr ? 3w ¥ 6 oT@ AT W
T ge w1 Faa AR
e & faay arar & 1wy =g forer
g7z afz &, R faqar o aiz F, I8
faaar &=t %< &, AfFT 39 F7 AW
FT gy amer A § 1 s AW F
85 wmrady €l ®Y, 97 F ag IHw
A g ar 7 & w9 5 UAS ¥ AW
FAT &, 3T & fag mo g faadt
faars Fraard q97 ;30T AW FAA
3¢ frgmt =1 fawar &1

"I 34T FV FIAT FA T I
T T @ 2. AfeT #1E 78 € FEa
f5 q2%r 97 T I 1 I FHT ATN
Wt a8 @ w7 @ faaer g

¥ 3.9 whawa @ & a7 F X

F s ¥ AfFT Y WL BIE A1 §
IT B FAIT FT AWIT 1 ST F AW
sdT ffsg | 3T F marar § a5
Fgar s 5w 37 F fag ofsws
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ZZTIe avATg TS WEde agwae
3 ag T @wa &)
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s wwt oe ¥ faem g fF

A1 WH FHE, 39 FI FgmT gy |
g & fau oo § fasar e @ 3
T AIF q12T 9 gl A &, fa=rs
dxw wgr W &, @ S e mrET

il HOY GaT B A @ E, 7 A

< QAT | WIS SR A AET 2
g 39T sarar & fF s9 Y ag ade
HTTHY ¥ 7Y gHaT TaAT g9y 9g @9 w8y
FLHFAT g | gfag AU Fgrag fF
S qF AT IA AW HT GHIT FEY
3%, S qF WA FAefeT  FeAEwA
Tl FUCT AR ST TF AT G
S & SHIT JE qeq, a9 aF w9
T IJATET TGl TGUT | AT Fgr @
fF 123 fafaas e swTwr gw gy

FE A E 198 fegam Iy |RAwEy

o Y o<t arg 4 & wWifs g
ag ey fF saw ¥ o s He7
fedew 20 fraima s dar e
srar @1 @@t 9X Iefaw FeRwE
et 2 AR SR @l ¥ wfaw sm
FIAT ATAT &, ST STIEH SN Fra
g1 zofee @'l 9T dErAIT wTREr
Rt & AR uw F|RAT N 67 fadew
20 framm qarare dT & 1 gwik
agt 17 fdzsr 50 fFen, sl &
M ¥ 12 fiEew 20 fyatmw ik
afer sfeer & M & 20 fFrew
70 fFeom oF  3FETT ¥ ENT § A%
sTam § 67 fEeTw w20 fFewm
gRt & 1 W ST 9RTIR gW e
agit T &, ar ;9 faar Ferare Sy
@ S W W AAT, wWiH AT
qaTe g AR fE aSqw A g T
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F A € 5 aw g ol #r }
AT AT 1 F adamE e W gt
qEqT )

@ arq e & aR ¥ & ag
g garg fv 3@ I A 170
fafqas g€ax & & @t & AT
famaai a1 T 7g § 5 107 fafeoas
TRaT ¥ fawrs &Y vy &1 AW
A ogaar oAy & F 107 fafasr
gaea< & fa=rs & avdt § Sfew e
Faq 50 fafag g & & o
g W & WL 50 fafaam gRaT o a8,
mae 48 fafaas ¥R § & fe=rs
T @F & | gufay gN 3@ ATAe ¥ aga
TO AN FAT § | 7T FAR TG qThT
AET ST §, SH T W G IR T
g TFT § AR IF F 1A ACATTS
qreX Y @ o 1 ST A g &
T HArSTATSS AT FT SN Ffeas
qEaew & sy frar o @war  #T
qqT F& & 7T Fr a9 frw gwar
g AfFT S8 I T FT 1T AR@Y
T 3 1 SRR awre #Y afsaw Zha-
J0 S9TET & SqaT q9ATy THed arfe
Taat #Y faerd w1 o faew @@

oF ard & AT FEAT AT § AT
gt g s sgaa ol &
[aT B: UFT O FFE 9% qan T
wmar &, 99 a@ ¥ fa=rd § ag frr
g fF S & a19 @aT ©: uEe ar 9
THT AT O THS SHIN TR ITH T
faarf @ &, @ o7 A1 faard 2o
T fraT STOET | gER Y a9 AN §
99 w7y fa=d Eaw Aifog afer @12
feraat o< faard Eaw 7 @nd 1 5w G
gr, & @t F AT 0 W et yke
HLHWT |
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W g A AT agm.ag § fe Fass
¥ WA ¥ e gEgEw W aga agn

2 137 a%E W W & WAL ;i
7 aga & maws N § | Wi T -

B9 ¥ wEard g9 f Wi gae
Her S ¥ g9Ta § 390G FY AT T
HI I8 TgT WIS AT FE A IHG
T ged wEfeww § wAT 1 IR
Fg1 3w & o & fewal w1yl s
g 7 foer T g9 A a1 fgwar
faer, Tar gwTxT WA gwer =T v
oo 3w Frg g W R

gaIR 3w ¥ g e sfowa v
¥ fa=rs Sy & 1w =y 3G fv wew
g3 F1 G 3T S ¢ 38 Fae A1 yfama
&) g 3w T 30 wfawa H1T Wy WA
¥ Hga a1 gfgwa | T@ OAHIT &
w17 GEEa § 5 W Y asanEr
fora v g AT 7 FAT T9Y W
¥ % vy dar 7Y W wgt e frdea
g, T ger ? osw }@A H
73 o1 7 & o et et =y S @y
2 o g% S owwfq FY qf § SEH
T ag frwem 8 & meog i W
AT #7 Fear & gEdr w= wE &, 9w

1 7T agdy €1 € § 1 qar wE A
RqT 1.2 | ATy AT & i

g & are, gufa F@ F g, gl
F 9T 9 I &F qE T T Aw0 A
gen st §f w § ) wer S e
B w9 W WY @ear 1961 §
g} 3w ¥ 18.28 oY =@ 1971 H
T a@ FT 21. 81 g1 wE | &Y QA
HWT ¥ Iy GEAT 1961 W AT 38. 11
4 95t 1971 W I8 @ FI 43.16
i aw & Wt gwde
1961 ¥ 110 919 T & IT4T qeAqT
1971 ¥ &g T 150 AT G TE WX
s Y Ay <R S W e @ a
# gugmar g 5 79 & fawwqr & sed
Sl ST W ag STRY T AT
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faar &1 Wk Aw =1 wins whowe
30 § WX WA W3AW HA ALY FT IaF
A g L ¥ agw v ogy W9 wew sAW
& ufgma & @9 aF X F [T~
FT |

frmmal w7 S fasey & oy &,
ufrreas @5 § wi-fasel 7 @ow
gl &, Su¥F WFSl-H HT W F L
AIE ATNE FT AL0H F & IATH g
Farar war At fF #ig 21, 9 wfewd
|t TIET F FTAT § fasrelt Y gud GEr
g fegR® 12. 2, AT MR H 27. 1.
gfenwmr & 35.8 fagw & 8.3,
ATAE | 8. 5, FFIeH A 8. 4, ToNF §
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wimrr ara & oy wEm wTEAy -
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W A &, 977 § qefet w7 g
FT qfa ¢ o7 F gre A ¥ ffad ¢

SHRI P. VENKATASUBBAIAH
(Nandyal): Mr. Deputy Speaker, 8Sir,
I invite the kind attention of the Irri-
gation Minister, I have been pro-
voked by an answer given by the
Irrigation Minister on March 8th with
regard to utilization of Krishna
waters by Rayalaseema. The Irri-
gation Minister hag thrown a bomb-
shel] and he has created a contro-
versy in Rayalaseema and Andhra
Pradesh.

Agriculture 1n India ig & gamble
without irrigation. One-third of our
cultivable land is still subjected to
vagaries of monsoons. Even out of
116 million hectares of cultivable
area only 43 million hectares are
under irrigation: and even out of 43
mulhon hectares of irrigated area only
19 million hectares are u nder irri-
gation. This has resulied due to
inter-State controversies that have
been going on with regard to shar-
ing of Krishna waters, a major river
in our country. So, we have been
pleading that gince water is a natu-
ral asset, national water policy has
to be evolved by the Government go
ug to provide surplus water to the
deficit areas

With regard to allocation of waters
of the major rivers there has been a
dispute between the three States—
Karnataka, Maharashtra and Andhra
Pradesh—over the allocation of
Krishna waters. They had failed to
reach an agreement among them-
selves and ultimately it was referred
to a tribunal and the tribunal gave
its ,award in December 1873. In
that award, it has been stated
that the surplug water will be made
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available to Andhra Pradesh for
irrigation purposes, The award has
been given ip order to make up for
the injustice that had been done to
the Andhra State with regard to
allocation of Krishna waters, This
agreement having been made the
then Andhra Pradesh Government
had drawn up a scheme to provide
irigation to Rayalaseema area; a
survey had been made and a scheme
plso had been drawn up to take
water from Srisailam hydroelectric
project to irrigate the famine-stri-
cken area of Rayalaseema, Mean-
while, through the persuasive efforts
of Shrimati Indira Gandhi when she
was the Prime Minister, the three
State Governments agreed to provide
drinking water to Madras, each con-
tributing five TMC of water.

AN HON. MEMBER:
She dictates.

Persuasive!

SHRI P. VENKATASUBBAIAH
Whatever 1t is, 1t is for {he good of
the country. This water was to be
taken through Rayalaseema. Now
the hon. Minister has stated on the
floor of the House that only this
scheme prevails, that is, taking water
for dringing purposes to Madras city
alone 15 the scheme before the
Government. This has really caused
sutprise ang shock. The previous
Andhra Government has categoricglly
commtted itself that water for drink-
ing purposes will be taken along the
irrigation channel that js going to
provide 1rugation facilities to Raya-
laseema. I want to know from the
hon, Minister whether “they huve
pressurized the Andhra Pradesh State
Government to abandon this scheme
and agiee for supply of drinking
water to Madras City alone. We are
not against cupply of water to Mad-
ras City, but at the same time it
should be understood that our area is
subjected to famine; it is a drought-
affected arva; the rainfall is erratic,
it ig only 17 to 22 inches per year;
there is not even underground water
potentiul. Many villages ®re now
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suffering from acute shortake of
drinking water. Unless this scheme
is taken up and sanctioned, I do not
think that that area can ever be free
from famine.

I would like to mention in this
connection that, when Shri Sanjeeva
Reddy, our Rashtrapatiji, stood for
election from this constituency, dur-
ing election the Janata Party made a
solemn promise to the people of that
area that water will be made avail-
able to thig famine-affected area. 1
would like to reming the hon."Minis-
ter to honour the commitment made
by his own Party. Otherwise, there
will be serioug repercussions in that
part of the couniry, and we will not
allow the water to pass through our
territory if it is not going to benefit
us in jrrigation. Through  this
House I want to tell the hon. Minis-
ter in unmistakeable terms that that
scheme has to be put through and
that this Government should ask
the State Government to send up the
scheme for inclusion in the Sixth
Five-Year Plan,

Another important pojnt whith I
would like to mention is this, If
Government can evolve a national
water policy, it will be possible to
link up big rivers 30 ag to use their
water potential. For instance, there
has been a scheme to link the Goda-
vari with the Krishna, the Ganga
with the Brahmaputra, and the
Ganga with the Cauvery. This link-
ing up can be done only by evélving
a nationa] water policy. There™ will
be immense employment potential
that will be created.

The Janata Government, soon after
it came to power, said that there
would be a national plan for irriga-
tion and that they would be spending
something like Rs. 25,000 crores on
this. 1 do not Enow whether they
have completely forgotten about it
and have ghelved that matter. I would
like to remain the hon. Minister
that there is still one-third of our
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cultivable area which is gubjectkd to
famine. That should be brought under
irrigation, and water ghould Be trea-
{ed as @ nuffonal asset and should be
made available Tiot only to the areas
through which the waters flow Ddut
also to the deficit areas in this coun-
try. For instance, in States like Rajas-
than and Madhya Pradesh and other
States, there are places where water
cannot be reached. Tt ig the duty
of the Government tG see that such
areas also are brought under irriga-
tion. "

Now I am speaking about allocation
of Krishna waters. There is a gur-
plug of water available in the river.
According Yo the Bachawat Com-
mittee of ours, the quantum of water
available in Krishna Ig estimated at
2060 tm.ct. Now, the WiE%r attually
utilised is only 1,215 tm.ct. and if
the on-going projects and committed
projecis are completed, then the
fullest ufilisation will be only 1,639
t.met. of water. The rest of it is
flowing into the sea. I would like
the Hon. Mimister to bear this fact
also in ming and see that water is
made available to the people of
Rayalaseema., The Bachawat Com-
mitte while delivering its award, has
pointed out the efforts that have been
made by Andhra farmers with regard
to utilisation of water. I quote:

“For historical reasons Andhra
Pradesh has been enjoying the
benefit of river Krishna to an ex:
tent which might appear to be dis-
proportlonate, but it has entered
into the fiely much earlier than
other States and has been able to
build up its economy by bringing
large tracts of land under irriga-
tion by hard labour and valiant
efforts of the people and at great
cost. It is no fault of Andhra Pra-
desh that it has undertaken to build
the economy of the State much
earlier than other States.”

Therefore, this js the actual gtate of
affairs that is prevailing ang I would
only request the Hon. Minister agein
to take this fact into consideration.
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Coming {o agricultural production
in this country, many friends on the
Janata front have been congratulating
the Government and the Agricuiture
Minister for having achieved gelf-
sufficiency und also for having Dbeen
able to export some food-grains from
thig country. It ig not the achieve-
ment of this Government. The
broad infrastructure that has been
created over 30 years and the policies
pursued by the previous Government
have made it posible for this Govern-
ment to achieve self-sufficiency.
Whenever there is a wrong thing,
they attribute it to the previous
Government but whenever there s
something which has happened which
is to the credit of Government, they
try {o congratulate themselves. This
is only gelfcongratulatory and self-
contradictory. 'We have to compli~
ment millions of our Kisans and also
the various people who are working
in the flelds and also the scientists
who have made this breakthrough
possible in agricultural production.
Some adverse comments are being
made on the Floor of the House about
our scientists who have dedicated
themselves to this task of making thig
country self-sufficient and making
this country stand high and hold jts
hread erect and walk with pride
among the comity of nations. It 18
unforiunate that some adverse com-
ments are being made against such
eminent gcholars and scientisty of the
country who have earned encomiums
not only in thig country but outside
also. Such things will only demo-
ralise the geientists They have no
protection; they cannot gefend
themselves on the Floor of this House,
I say that our scientists are second
to none jn thig country. They have
established a glorious record gand
our comphiments should go to them
for having achieved this major break-
through.

Coming to other factors, there ar®
two or three schemes that have
brought jn maximum agriculturat
production in this country. More
particularly, the DPAV programme
anq the Small and Marginal Farmets
Development programme have given
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immense benefts to fhe people. Our
friends coming from the north are
speaking disparagingly about the
schemes, 1 do not know whether
their Governments have failed fo
implement these programmes, but so
far as our States are concerned, these
schemes have been impjemented and
the small and marginal farmers have
been immensely benefited by these
schemes, I want that”"more funds
should be allotted for such schemes
and that they shouid be made to
continue.

Coming to land reforms, our State
and Karnataka have "Béen efficient
enough to implement land reforms.
Land reforms in these two States
have Bden ‘fmplemented and T would
invite my friends to go to those Stutes
and see for {hemselves how land re-
forms are being implemented. We
should not shut our eyes to the pro-
gressive Policies made by the pre-
vioug Government which has made it
possible for this country to achieve
self-sufficiency in f5od-grains.

Another factor I would like to im-
press upon fhe Hon. Minister is with
regard to the discriminatory policy
that is being adopted with regard to
price fixation for sugarcane in this
country. Some States are being dis-
crimnateg against. There was some
formula, at one time, of linking price
with recovery but that has been given
up. Now a premium is being given
for inefficiency and no production
and Kisans are being penalised for
having producey more per acre.
This ghould be given up and there
should be =a uniform policy. An
impression is already there that the
South is being discriminated against
by this Government, There are
various reasons to show that, and I do
not want that this Government
should follow that policy and create
a sort of gulf between State and
State. These reglonal imbalances must
be corrected and it should be seen
to that sugarcane cultivated in other
area also gets the minimum price
and a remunerative price.
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With these few words, I would
afain request the Hon. Minister to
give his undivided attention to the
utilisation of Krishna waters by the
people of Rayalaseema.

MR. DEPUTY SPEAKER: 8hri
AMRIT NAHATA.

SHRI AMRIT NAHATA (Pali): I
have an Estimates Committee meet-
ing: could I be called after 4 o'clock?

MR, DEPUTY SPEAKER: So, you
will come back from the meeting
and then speak.

ot warnere tag (aTTroret) - Sw-
W wgEy, e 9T anin fee ¥
qwE 9T oy @ gy @ & | wdwgw
& AT AT off 1 argaE A@AT
argan g i wf s amitor farar aeao
stfererer T arvar WA & worrae ¥ o
g Yad £ # arg wE € ¥ ) A
I8 qrYAIT ¥ A9 WY 75 WY S
g g f ang # gfew af g
wifed, afev agor w7 afeg ¥
gl | R & U TAE SFIT WIT JGH
&Y ¥=d ¥ o7 aar & 5 40 qde gEH
o4 FT W@ ¥ 1 ¥fFT aTQ w7 AT
@ & ayg Qar s § fr gz wiwe
%7 o1 gfemar Faa g i Wi ww
&7 wwror & &7 wrgan g o foed af
fog &Y TuY FEH T9C T FT AT
£ oY 5 I FFI T qAT A
faar a9 TN F1 IT TE F 3742
qt P awz ¥ @+ G war ar o
TH QI 4§ FT 40,29 F 747 | vy
T dm gz wed gt i dTagaw
gfemarsrona & ) TE B et &Y
& T 1 i 1| § A fauy vy o
gdfareare dar g, o gdeE dar
O & far dwedw a9 &, S @
F TR FH g AT ITCR G Frwr T W
&4 ¥y g ¥ Ny fear 9 Wi 1w
afr ¥ ma & fa¥ gy §, wotoy
3 &1 dar Wt ww § oy faar way
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e fer ot Sfaedt deduc
N 75 wedz 9 N 77 § I 213
®O% Ag W ¥R W st sqeear &
fax = ¥ e fear war L3t & wra aw
WY W e WA & oy v
@ TAT 219 O g W v fawre
¥ A7 9T ofve fear war | & gAw adyar
w g froag W orw @ g
ATAAW A 15 &9 T &7 0L,
qE TATH ¥ YW ¥ yenid gy
¥ w15 e FY ERO qf w7y
T AR T AGAT WIS FT wwAw §
g FE W Faar G5 w7 T
Far vdr & dwT W oqE @ am
ufwga iar iy ar, 78 wgx wiawa
Y W 1 Wy & Maw F T oy
T ¥, oW oamwd ¥ frogm X
ey aadiet Y 1 gare sev gar
&, Afes Wi & N q@ 4, 99
& ATt 77A w1 wik FW A gAT )
zafed ¥ sg Agen § IR 40 B
qd R A A wF AW w1 oo
&t weT far, e arg # glew A
gRTarfed, IA@mgmar af@w i
=gy

yEd A dag sy wmg g fe
s ag W faqr o fr wfemyae
91 ¥ x@ury g § yafad gfy &
Wver A, &Y T e, gz Wi e
®N AR oW
oy 4T ¥ ¥ ey w4 5w WY IO
¥ e war wrfed | Afew wwT Ow
g N A @ X &, e
K FET F ofr Aot feere o1 oY
& gy AT er § Wit i
Y oft 3t & wyEr A ¥ Ao &
o ot T e ¥ il gl
forr amar § e A g
WCwTER ¥ wRes ¥ e e Wi
o qg dur WY R § wor wdwr 4
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w fgera & gw aoe &1 31 whawa
T WY &Y W ¥ A 40 TCRE e
wX WY are oy wE &, ag oD Ay fear
7T |

R 9 vgm § fropfw W
Ih wwwAr wifgy dfew Wy i
W IUNT Ay /TAT Wrar § 9@ AT &
T AT FOH WA § J1 pfy qet wgd
§ fr ¢ watw 4 fogaree 3, o ook
¥ @7 3, A% N6 &7 A7 §, 9E WG
*T qE §, 0 H gMA F A¢ Faay
d5ar & 1 AT wod T AT ww
e §, wa femw fad o oy Gar
wAT§ dY 9§k JOW ¥ g W &
T B XoreT A ¥, sEwr AW 9w
g aamafidm E Pormarg ¥ I
wrgrr § 1 # wgar wEar g e oA 9
at Ay a7 fear war g, Sfew fog
TF # A AT §, g A wTAw
& AEY foar oway o 4T Y AT KR
ATEA §, AT qEw §AT §, SAF AHIT
QY R &7 A &y g ey afww
A e g1 faw o7 & A qadt
8, sA A *1 T e ay g

Tt wron ww e fe frew
Y TT W9A QAT T FEATAT 997 4
@ aveawr § o sutfoty ag o
yEaTy 97 I9¥ §t 7g 9t fn ararg ¥
Y1 w1 oY ST wer ) WIw oz fegfe
¥ 1 waforr 3w faiga § fr ow fr
qy gafers forar gar oiegh

3E & o ¥, A ¥OF w7 AN A
gy §ur ¥, afew <f w1 o aw At
£ & Wit waer gaht §, dRAF
aYT wgQs & dave grar § dfww wf W
Fatey GO G grar & 1wt aeg Wt
wt faufor wge & gror §, w4 W Iew-
o wiw F gvaw § 1 s o oy g, Wit
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[ ofr aerie fag )
%€ w1 frator v § 1 whfew o &
T o o7 W Ay ot aw Ay g )

1454 hrs
[SHRIMATI PAWVATHI KRISHNAN n the
Chairl

Tl AXg ¥ TAY & WY @arew A1
Wg 2 1 gy wrar g fr ga AW A 10
¥ vas qifa fafaq g1 3@ 10
712 o St &Y 91 o faear @,
IgF oft 7% 7w ¥ 1 w1 e fage gie-
AmA ¥ fadr, IAFT QF TN, AT Y JTT
fomrd & fodr wRAT gET AW, v qE
a8 & fqd 9wt Ay W Al W
Zgads A Fady ITFT 57w qTH | WIT AT
Tt qT 9 fag 2T § 1 T W wew-
WA IAT F AT § A7 5w T v
& a7 2R WA Ay At § ar A ovw
& 7w, ore aror ¥ og fa¥ ar IR OE
& a= far &)

HTIHY AT9E g o 6 0 Toam ey
g % gt § eqadw #v qw frtfen
¢ 91T 15 AT uFT ST AN A QT
frear ¢ sawram fraifa & oar 15
TMATCFT F I A AT 60 TI0 QFT
F ot AN Ag I @ SHwr avnT F
g e o @Y O mfgr @ wram
fifags ? wravaT sy aw # faas
At 7T @ § v o g w7 oW g qy
Erar d a1 wa g F T AT o O Y
TR ? wgrar Ty fH e Iw H
35 ¥OT vrT BiF g §4Y gt &
e ¥ 10 70T gFs niw fafae
§ o 25 U owe soit wfafae
& 1 7g ¥y wgy o @ o g e Fewrd
IWAAA—— 12 FOT TG o1ET § )

T 10 ¥ e fafed wis
& ar # wrar oy fir agy QU gl
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Tm § o1 i wrar | wdw T
wyavr foear wmay & @ gw qwE W
T FEAT § T § A §E A YA
da1 g &, ¥ & i g F AW
T gAY 8 7 FT Jeqra q1A AN,
®T €N THIT 10 FOE THE WiT §
15 FUT T T ITE NI | GET
w4 7g & for a7 ar fand & wred A=
gl ar 12 ¥U= o soTET % WHE
TaF § 1 # g W g B o wwy
T qE-qA91 F 97 ¥ ypwfosar
aee g @Y § 1 giw vew mdr o wig
a1y for w1 gfy odft s awnarn,
At gl & fadaw & 57 @ o fang
Lod]

sy wfgfaa swfte & st o9 wfa
TFT FT IqEH WA {oar sy Qv
TN Y osFTR T SN 12
FE TH HATH FT Fea2 T &1 590
SETT T JEEA 15 FUE T UK
12 ¥U€ &9, W9 27 UL o9
AT 1 TF 12T T FTUTHET wET
¥ ? ag W g g,
TE WTHST FY GAAT FTAA  WTHET FIT
W FY awrArr A ou e A
Fafeqs #7ar wwm K wmar

S Auw § frar & Sreen
# oF Qi ¥ 750 Ay s P g
§ Wy ¥ wer g fv @t dm ow
SHWATT §-21, Lo AT WAVT gorr &
= & ST 750 W w1 AeAo € fargr
T 60 FAXF 165 Paw & Arw @
N rwaw® AW F fav 16 20 WO
& i e )

i wire ferwr mft (st ooty
woen) : GoFIEF Ak A &y
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it wor e fog ;WA § Ow
Fg9a § . P W W9, &7
e ) g FE T a¥ §1& 750
e ¥ w /A AW § | 5 A agey
wqF 9T gATY asql ¥ |fgaTa amad,
AY uw =9 7 fgemr o000 ww e
ALAAT 1

dar fe 4% qarr §, sg Ew W
fasi & foq 16 20 FUT 7 wATw
arfgn, wafw zwrv agr owrEd 12
FUATIAE | T STT 20 FAT <A
AT AT FA § g wrer wAvar
AT WY IF FF 1T qv v TAE )
a1 &Y JF AT AT §, W AT {LAILE
uTHd T ¢ 1| f g7 WFEN &7 F9%
gar g ) 9 & Fw Frgrar 1 Sw
g af fasy 7o 1 WX gATY Agt
22 FOT T WATH FT IJeqraa grar, N
faarai &7 se&v S a1 famy  safam
a1 WATH FT IEMET <A1 &, AT ATy
seT AAgEAr AT @ we Faar g

ot www @13 (wRar) . o&rv
aft 3 fad ga.v @ fmr g

sit worvrare fvg : wiAeT TR
&1 fgara dw afi &1 25 ww UwE
AT T & 10 FOT THY  TAAT I
15 FE T HATS F7 [earew T § |
# 25 FOT OFT WAM &1 BT FT F¢
WE!

AT wE= 0 A o & Fer
aefY sfte s #Y § 1 o gy sé
uw ficara ¥ QF @a ST, IEST
Tar, &7 $1 gwaw frar, sw w1 T
S wog ga $T faaT ) S@ T EAT
ST A9 4T4T, §7 &g OF 913l fy qaAr
wT argr fe aredy grgw,  =few, g
aa ey | vedy agw Wi avs (A
q AR FEA & e wwiw d awy
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usD[ gATS feqr § | TA AITATTAE
w7% 72 wifers foam fars wersq ol
mgtqt,lﬂtm%a‘grmtﬂ qTEw,

WA WETH § 557 weor wars far
gw T ) faay, A 9% gwA qe @A
&ar fprm, Q¥ g T g Y ardE®
ot Trfge Tt @7 endw &Y
1FAT, IFHT T wgr Fvdr aifgy

1 & Fgar e g {7 aw A

orE SE IS WY SV E ) SAFT a7

FE SEATAL | IW  FIUE OFT

s oY @AY & s oy gf ¢

fawr a1 ¥ @4 F sgF Fear B

IART qTH F1E wraAr A&y §

15.00 hrs.

IR FgRAfa s v g9
FEAT AP | TE TR Afq o1 wEwe
ga & guwE ¥ IR Afa g a@gr
AT o WIIT WOHAT AT Y wF | fw
af @ § 6 g feare w1 owmaw
4t gegy 7Y a1 o &l R
% war g7 1 agt fom ar—gfy qaew
Sl LI Cik it SR LR o
qgr faar wr wifeg a1 fr fw
e e wfE wfe & W F
wd o o gT & AT e Ay ¥
¥ ®Y g ¥ o a7y g9 & A
¥ wore dar w7 & Wt fe s
¥ faaraars O $T 37 GAOT 7 IO
T § | T R wA O fre Fard
# wa foray v f ofe waeg sewr
at &% w21 fE 7177 drar e F fao
w g7 &, TF qg WY o & ol ag o
wegfa # formrr nar § fowar ogr o
fapqTa AT o &7 ARE T 90
(vowawr) . . .S A ferar
—rm!ﬁu’rcfrtlﬂ'szz‘wran

A TE AT FT TATH ST AL
wara § 1 T @w Af aw Y, wrag
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[ wdue fog)

w0 ARG, ¥4T WF w0 A G, 4T
Az o Am g, #3041 Ay |,
aF srcfage Qar wfge aw
wig fagy gixa@aar wrzarg qml
® s X O arin e ww ¥ 21w
Y AR faqd i & Afpr gaor &
IArAF A7 AT A F Irw A9
YAy At 47 a5 IF ...
(swqgm ) ... ... ...

¥ o wr gy afFrag ey
WAE g & qIr gar A3
QT Ffe 7 @ A T T q@0 w@A, «
wIT g5 @F, A5 A\ a3 @A
gar 9 F7 FY AN AW g 9469 L,
g AT Aafr vz asx § 1 gafas ag
RAAT A 7 T T AT Forema § o
g

We A FTMEWM 112 W
504% wfy ww g fear 21
g §fT amr ¥mr asr @, ag &
AR A SETE | AN aream
By I Aear g, 37 7w fasmard, wur
SorrefY § Ay 7 & aATeT Avgw & W@
agwr g f& wrx ot ¥ oY
#Y Fag wWIIFTCA 112 WY
qqrg ¥ @ T W § 47 ¥ ged
SR o Par  ? & g8 W Afw
gwaq gAlaw & o, A3 ek §
fawiz w7 Qe 1. ... (vawaw) .

& &) faqe Famwegg ) o
frarr Y starsr &1 T xafag e T
faarr fr d61 & frrma g & fag
w3t Aff fgaar 1 AT ow gETT R
qIE wY fr O fiearm wAre dar W
s Iak weH v 6o whama
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waf o ¥9 ¥ ¥y arfe oy sfem
sz aifey o7 Sg frad oFf o S¥
T« i @t & g T YT AT 6T
frdrerdad . ..., (warwerm)

Hrady A wIT A1 DFAT wqrAY
T | oF i § oF W T At v
fax wed § uedl a@ @W FEAT
angar g... . (wwam). ...

MR. CHAIRMAN: Please conclude.
I have called the néxt speaker.

st wanwe fag : 7g oF oW
s {aeaT afog § ford sradees wAew
§ it wrftaraw | @R wg o fE
g % et g wrar Avefan £ gt
¥ fagarsas..........
(sawewr)* ... ...

MR. CHAIRMAN: Don't recorq Hon'
ble Member's remarks. I have called
the next speaker. You are not being
recorded.

**SHRIMATI RASHIDA HAQUE
CHOUDHURY  (Siichar): Madam
Cnairman, for various reasons I am
not able to extend a wholehearted
support to the report of the Ministry
of Agriculture for the year 1977-78
prepared by the Janata Government.

India is an agricultural country.
Nearly 80 per cent of the population
depend on agriculture an® -therefore
it we are really interested in eradi-
cating poverty from our land we have
but no other option than to think of
the economic betterment of our agri-
culturists "and the rural economy.

Accoraing to the report under dis-
cussion, tne Indian Council of Agri-
cultura] Research supervises the acti-
vities of agricultural universities,
anima]l husbandry, development of
fisheries, forest ete. It is a very big
department which looks after many

*Not recorded.

**The original speech was delivered in Bengall,
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subjecty and it would take a very
long time if I am to dilate on all its
activities, The time at my disposal
is limited and J would only like to
say this much about this organisation
that they are not able to pay as much
attention as 15 needed for the better~
ment of agriculture in our country.
For example, the agriculturists in our
country, For example, the agncul-
turists are often asked to produce
high-yielding varieties of crops but
the villages located as they are, far
from the cities, do not always get the
helpful assistance from this organisa-
tion and the role of the ICAR remains
a hearsay to the rural agriculturists.
1 also feel that the financial alloca-
tions that are made for this organis-
ation in the Ministry’s budget are far
too inadequate and it should be grant-
eq more fundg so that it can play its
legitimate role of promoting agricul-
.tural know how to the agriculturists.

Rice and paddy are the two impor-
tant cereals.

MR, CHAIRMAN: Members who
are having private conversations are
requested to keep their voices low.

SHRIMATI  RASHIDA HAQUE
CHOUDHURY: Unfortunately the
Government have adopted a policy of
discrimination in regard to these two
crops. Rice ig grown in abundance in
the South but as I have already stated
that the paddy growers of the South
are being subjected to a discrimina-
tory treatment and 1 would lke to
draw the attention of the Minister so
that he may take immediate steps to
end it as soon as possible.

I would now like to gay a few words
about the Food Corporation of India.
Madam Chairman, the establishment
cost of running this organisation is
very high. It is like rearinng a white
elephant. I would therefore strongly
urge upon the Government to take
steps fo cut down the present admin-
istrative “cost of tHis organisation and
make it cultivator-oriented. The vene-
fits of this organisation must go to the
culifvator, Along with thig we have
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also to educate our farmers about the
various scientific techniques to keep
their produce in proper gtorage for
the whole year. In the entire eastern
region of the country rice is grown
fajrly well but almost all the rice
milly located in this region are old
and their yield is low. The Govt. have
not been able” to pay much attention
to modernise these mills according to
the latest scientific technology. The
small and medium cultivators have to
8o to these mills even though they
get a low return of their paddy. The
tiaditional method of hand-pounding
of paddy which was once a flourishing
cottage industry has virtually dis-
appeared from the rural scene and
today it is difficult to get persons who
are experienceq in the art of hand-
pounding of rice, In such circumstan-
ceg the poor cultivators have to go to
these mills evan though they have to
sufter, I would therefore appeal to
the Goberrament to initiate imme-
diate action to modernise the rice mills
of the country so that they can be
helpfu] to the small cultivators.

As at present, the policy of procure-
ment is so designed that leaves no
stock with the farmers which can sus-
tain him for the whole year. 1 would
also request the Government to 100k
into this matter and to improve the
present siiuation,

The functioning of the National
Seeds Corporation needg to be tonned
up. Most of the farmerg in far flung
rural aréag are not aware of the fact
that they can get good variety of
high-yielding seeds from this organis-
ation, Therefore it is essential for
the Government to gee that good
variety of high yielding geeds are
made available to the farmers in time
and at a reasonable costs, Fertilizers
particularly the chemica] fertilizer
play a very important role in augmen.
ting agricultural production. Here too
our agriculturists do not have any
practical knowledge about the use of
such fertilizers. They 4o not know
the type of fertilizers that should be
used in a particular type of soll, I
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would therefore suggesl that apart
from the governmental agencies, co-
operation of agricultural universities
and institutes should be enlisted and
the teachers from these organisations
should go and impart practical train-
ing to the cultivators about the cor-
rect use of chemicals fertilizers and
help them to raise their production.

Although sugar is not produced wn
substantial quantity in the castern
regions yet 1 feel that if the cultiva-
tion of sugar is undertaken in the
rotation of crops the cultivators nmay
stand to gain. The whole of the
eastern region particularly the hilly
regions are very rich in forest wealth.
However, facilitieg for exploitation of
this wealth is far too inadequate and
it ig time that Government must
think of proper and fuller utilisation
of this wealth. Madam Chairman I
would take this opportunity to high-
light another point of importance
connected with the forests of our
country and it is the wild life of our
country. I have no hesitation to say
that the Government's efforts to save
and enrich the Wwild life of our coun-
try have not been very comendable.
You are surely aware of the fact
Madam that the one horn rhinocerous
is available in Assam and no where
else in the world. These and other
animals are preserved in the game
sanctuaries which are located on the
banks of river Brahmputra. It is a
common knowledge that when floods
come in Brahmputra it takes g heavy
toll of life and the furious flood
water every year carry away hun-
dreds of wilg animals who are pre-
served in these gsanctuaries. It is
therefore essential that the Govern-
ment should pay serious attention to
this problem and ensure proper pre-
servation of the precious wild life of

our country

Another  important  agricultural
crop that is grown in Assam ig tea.
The number of tea gardens wag 1080
and it hag now been reduced to 751
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as a result of amulgamation, The
heag offices of the tea gardens of
Assam are located mostly in Cal-
cutta, As a result of this the State
of Assam is losing tax that is being
paid by these head offices and in
addition to thig the young educated
boys of our State ame being denied
the opportunity of employment. They
cannot become managers or .eputy
managers of the tea gardens. ] feel
that this matter needs to be looked
into closely and carefully.

I would like to say a few words
aboui the urgency of taking flood
control measures in the eastern region,
For those who live in Assam flood
control is more important than irri-
gation because Assam gets more
rainfall than any other State and
during the rainy season it suffers
heavily from floog water. The Gov-
ernment have initialed the Brahm.
putra Flood Control Project hut it.
functions in name only. Every year
because of the floods we are not only
losing crops but hundreds of »ersons
are rendered homeless, But then
Brahmputra is a mighty long river and
even of we propose to build bunds or
embankments I think it would be
beyond the financial capacity of the
State Government to undertake this
venture although the subject matter
falls within the jurisdiction of the
State Govt. I am equally doubtful
whether the Central Government cap
also achieve this task without any
foreign assistance, I must congra-
tulate President Carter of USA and
the British Prime Minister Mr. Caila-
ghan who have expressed their will-
ingness to finance project for control
of rivers in the eastern region of India
including Bangladesh. If the scheme
fructify, the turbulent river Brahm-
putra can be tamed and it will no
longer spell disaster but will usher in
an era of prosperity in the eastern
region.

For nearly a decade now the Bar-
rack Dam Project has remained a
subject of research with the ‘Govern-
ment. ¥ this pmoject takes shape
then the persons living in lower
Assam and Kachar will be greatly



373 DG, 107878 VAISAKHA 4, 1800 (SAKA)

behefitted ang their economic eiand-
ard will be raised. I would there-
fore request the government ${o see
that the project which has hitherio
remained a non-starter 18 started spon.

Ang finally as 1 close my gpeech I
would requesi the government to pay
more attention for the electrification
of entire eastern regiop and for the
production of hydro-electric power for
which great potentials have been pro-
vided by rature and which rcmains
unutilised

SHRI PABITRA MOHAN FPRA-
DHAN (Deogarh); Madam Chatrman,
1 rise to support the Demands for
Grants under the control of the Min-
istry of Agnculture and Irmgation.
Prior to me, so many Members have
already made so many suggestions
which are very valuable and ihose
sugestions which are feasible and
practicable can be considered lor exe~
cution within the coming four years.

SHRI D. B. CHANDRE GOWDA
(Chikamagalur): Why don’t you re-
duce it by one year’ One year has
already passed.

MR. CHARMAN: Don’'t interrupt
him. Let him continue,

SHRT PABITRA MOHAN PRA-
DHAN; Now, let these feasible and
practicable suggestions be executed.
I have only one suggestion and the
suggestion has also come fram
others. My suggestion is that
either rain water or water caused by
ihe melting of the snow should not be
permitted to flow into the sea; that
water should be reserved in go many
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and other rivers so that the entire
India could be frrigated. Let the
Agricilture Minisiry ransack the files;
they will be able to fing this sugges-
tion in therr files gang it wll take
about ‘5—40 years to complete this
Project point as & result the entire
waters of India would be utilised for
irrigation purposes.

Water Iy the prime necessity for
irrigation and for any type of agri-
culture So in this way, water should
be utiised. In my opmnton, ferhiliser
and nsecticide are secondary neces-
sity. Insteagd of spending so wuch
money on fertilisers insecticides and
pesticides. let the government give
more attention towards this, While
suggesting such a gigantic trigatron
system, 1 want to caution the govern-
ment, nay society, regarding one point,
In every river bunding there 15 bound
to be submersion of vast areas, as a
result g great number of peoples liv-
ing areas are likely to be submerged.
This causes complicated, infricate
problems of resettlement. ¥From my
experience I say that not only Orlssa
but also throughout India, leaders and
political parties and governments tnke
credit that they have done such and
such woik but they do not take any
real interest {n practical resettlement
probl It Is throughout India, I am
not going to say what has huppened
in other States. I am golng to men-
tion the difficultles of the displaced
persong {n Orissa I think and I claim
that in India, nay, i the entire world,
Orissa is the only State where in one
river valley project, viz, Hirakud

reseirvoirs of @iff di tons so
that this water would gerve the pur~
pose for irrigation; &g a resulf the
country would reach the stage of
plenty. While making this suggestion,
I also gay that the waters of the
Brehmputra should be diverted to the
Ganges through the Tiesta river and
from the Ganges it should be brought
to Vindhyas by csnals ang it ghould
be pumped out in different stages to
the South Indian rivers, Godavarl,
Krishna, Cauveri, Narmada and Tapti
and the Orissa rivers Mahanadhi,
Braman, Valtarani, Subernarekba

project, 1,350,000 people have been dis-
placed and the Government did not
take much care with the result that
now some of the people are begging
from door to door. 1 was a Mmnister
in the Orfaya Government for a long
period, for about fitteen years and am
responsible for thig problem. Today
I am menlioning this one thing parti.
cularly to my Minister here. There is
another project viz, Rengali Project.
It is done by bunding the river Brah-
mini in Orissa State. In this project
1sndg of about eighty thousand peo-
ple gre to be submerged and they are
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to be displaced, The Orlssa Govern-
ment Engineers in the lust four years
are very briskly, actively and promptly
going on constructing the dam and
they have not given enough attention
to the resetllement problem, As a
result of that, those eighty thousand
people are very much dissatisied and
they have been complaiming, They
have taken a vow that it is better te
die there, to be drowned there than
to be displaced und to leave their
home and heart. As a resuly of that,
they have made a mass petition to
this House and I have bresented it
here. They have made a mass petition
to the Orissa Assembly also ‘They
have gone to all the highest Officers,
higest authorities in Orissa, and here
also. They have gone upto the Presi-
dent. They have gone to the Prime
Minister, the Irrigation Minister and
they come here also, through me
with a mass petition.

1 think the Orissa Government is
sleeping ang is not taking so much
care to see that they are resettled
properly, 1 warn the Ministry, the
Ministers, both of them, who are pre-
sent here, the Government and the
nation as g whole that {f we do not
take proper care for their resettle-
ment, those people are nt going to
budge an inch from their place. Let
anybody go there, drug them, bhut
they wil] drag them in such a way
that together vith them, they will be
dragged ang the result would be that
there will e g struggle between 1Them
and the persons going there to drag
them, to displace them. Thira will be
resistance. 1 apprehend that there
will be resistaace this year and they
may not allow the work to go on.
Thousands will be coming and sitting
on the face of the work. As a result,
you will have to shoot them. But
they are not the men to be shot dead.
Before they die. they will kil many
of your engineers, so that that place
will be a deserted one. None put the
government will be respongible for
such violence. They know how te
fight. In 1942 1 fied away from jail
by scaling the wall of the jail end
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we some submerged people had a
parallel Government there and tnose
people had to face bullets. The Bri-
tish Government and the State Gov-
ernments, all combined, couid not face
them. They had to quell the agita-
tion by aerial machine gunning with
the result there were thirleen instan
taneoys deaths, Those people are
there and they have alrcady pressed
me to take up their cause and I took
up their cause Constitutionally and I
advised them to go to all the authori-
ties of the State and the Centre and
they have left n» stone unturned to
approach the guthonties If the
authorities, either the State Govern-
ment or the Central Government,
would not look to the r:ght pleas,
rather the birth-rights of these peo-
ple, you would be put to great diffi-
culties; I very cautiously grve ths
warning to the nation. It 1s a ques-
tion of bife and death fo- thers  For
any violent work government will e
fully responsible, not tha people,

The Orissa Government says that
there 15 no land, I say there is land.
Let the Minister of State accompany
me; 1 will show him plenty of land.
The Orissa Government woulg not
agree, would not be willing, is not
willing, has not been willing, to cut
trees in the reserve forests, It mneans
that the value of the of a man is less
than the value of a tree in the opi-
nion of the Orissa Government, The
Orissa Government argue that it is
not the Orissa Government, put it is
the (Central Government that has
directed them not to cut any trees in
the reserve forests, So, I demand of
the hon. Minister that he should write
a letter to Orissa government that, if
need arises, and the need has slready
arisen, they must deserve the reserve
forests and cut trees and give land
to the persong who are to be displac-
ed, *

should be given land for land
and house for house. Now if the
department construct a house, they
charge 18 per cent as consiruction
charges. Besides that, the displaced
person will have fo Jose at least 50



377 DG, 1978-719 VAISAKHA 4, 1900 (ASKA)

per cent in various ways to the con-
tractor before the house ig coastruct.
ed. So, it come to 50 plus 18, which
1s 68 per cent, Therefore, only 32 per
cent will remain with them by the
time the house is constructed. That
is why 1 demand that you give them
the money and let them construct the
houses themselves.

.In all humility, but with all deter-
mination, I make this suggestion,
nay, demand. that the Governments
of the State and the Centre should
take proper measures for the resettle-
ment of the displaced persons, mean-
ing lang for land. If 1 have 20 acres
of land, which have been taken, you
must give me 20 acres of land at one
place because of chakbandl not 2 acreg
in one place, 3 acres in another place
and so on I am not going to beg
for it, have Jegal and moral right.

MR. CHAIRMAN: I think you have
made your point, Please conclude.

SHRI PABITRA MOHAN PRA-
DHAN. Because of the necessity of
the society, you displaceq me, you
took away my land and you took
away my property Would you rot
give me the same extent of landi and
the same value of property? Other-
wise, I will not allow you to enter
my place, There is no justice, cither
legal, economic, social, cultural or
moral in this. So, I would request
the Government that they should teke
special interes¢ in the resettlement of
persons who have been displaced in
the past, and who will be displaced
in the future, because of the taking
up of such national projects.

Shri Biju Patnaik, Central Minister
hag glready told me that he would try
to atiractively resettle the people. It
goes there, I think the matter may be
settled. I shall accompany him.

Now the compensation given for a
lemon tree is only Rs. 3. It is really
a wonderful thing. Such funny com-
pensation for other properties also.
What an injustice!
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MR, CHAIRMAN: Plegse conclude
now. I have to call the next speaker.

SHRI PABITRA MOHAN PRA-
DHAN: After congratulating the Min-
ister, and the Ministry for giving m.ore
attention to agriculture, I resume my
seat.

MR, CHAIRMAN: Shri Bhagat Ram.

ot wawwe gRoy WA (W
wrx) : geiqle SEeY, T OF wqaeqr
& WU & | ¥ wAw gEw ¥ wiw A
faart s *% wiv 9w oy § Wi
R azy ¥ fored & ot gawe wd §
ot ofa g 2w ate @ &, 1 o
gueg a7 § AT Amar e 9y 43
t o wvw & aftv fawrr s g
aifge 1

MR, CHATRMAN: Are you raising
the question of quorum?
st waEww Faowr o off g,
& ®yew w1 garer g7 W@ E |

MR. CHAIRMAN: All right. Let
the quorum bell be rung....Now
thwuomm. Shri Bhagat Ram.

st wm vw  (freelt) : qwiafa

wEiza, ¥fu waEa #Y a7 fogids o
wraf § TR WA ¥ AT T § B
&% =7 3 weeT § 7% fed) g B
oy adr &1 & agn war # e
AgEr aoer ) gy Oife afr §,
sy foa®r fx et & Fhig w7
o 31 mg Afy ada swiead w
vy, S i Al e A
W SR foaml mar dwaegd Wy
gy am e N fe g ryaifa &
qfrmdy v 9T ik o Y oz k—
ug oY fifq §, AN wAN F aay worly
LR
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[t s ww) & fr oY 1) 1wy A § WU AT
oY o waArt ¥ w7 & ot & g Ay

iR A ¥ yfw-gue O aE
qAFCETAY ) srAamfedr oy §
¥ I wEmrd T @ gt E—wE
ot gwr srefiiRer Ay fear mar &)
g A Y & i owit oY 5 ol
M T a0y TTET 40 9EE AN )
JgT FT FAATRH WYY QA-ASLL AT
WA Y | AT WG F S (7l
£ e 7 d=da w1 1 afew dmawgd
Y fafes &o o adt & o o T o
T aw 38 & fora g sy far
T g

o Grare et ot v §, wwg
T Wy &6 qodfye cmamm
A w1 | g oy Y 3
2 % fraY 71 gy G 8 Q-
wifeq arew A4 fa w®Y § 1 & wg
arar g e aw Nfe a398 dzardy,
wHI< femmAY, at-ag samfan, wdw-
Afead site sefrafren Faw @
s & 1 frnAT & wmare g2 @
@ & 1| o A frgg g @r o
2 awdEr A Y sEET SN A
gro wgFar afer gAATaLTAE ¥ 2
LAKEICIE S

9fe wag & Ty 2, zwfan &
AR A@ATS 77 TE FITIT ATEAT B |
& fag farm ) Fiay Fa w B
Tw & FrmEt 3 9 g W 2, ThodTe
w1, F g 5 I & et
F AR F AT AT |

a8 F TArRT A W wwA &
AT e gt 8 § 1 Frodr are o
I A1 Y Fo oo 7 IT FT AT A
@ § ! 9@ A% oAy A 9T A
qAWRMEAT | I F 47 7 PR faw &
Rifewt ¥ o @ | agr aw greA

oA gy owe W Wee weE
T § WX T &Y WA ¥ 6 T,
7 Q@ ¥ 1 W F Aed T8 WY
st feam 1w awE & g ot
T &1 owra ¥ {nw TH A AT
T g A § Afww e W faaar
o Ay frT AT @ we W faw SaEy
& & P o dav gt & SEAT
15 sfowa wor fad el & It
&1 a1 ar femm Tr gmar § ar qa
FT T JAT97 & 31 W ey T4 &
FgErd . oA TER TR
@A #Y ¥ fF agr IT A 6 WY
2 fas A7 Fad & gaerg s
afe wgr st & f P o
3T A AAY A AT A AL AR F
T I T & | & 7 @ g o
O AR ST oA € ag faegw
FFET &1 34 a<E § 3w WY Rt gy
& wror gt 2 i qer 9 0% & Sanze
& o frm s A aE ed @) AR
fasit & mfaw ¥ 97 o1 97 =R &
g+l gz € wf 1 A ) e
33 w1 Fw fay T & W S A
FHT FT FEEAT W@ E | TTE werfa
¥ Wt T ¥ Frew & 9T 1 w9 d4r
frar &\ a2 ww o & gy 20
i & wet wEgRa w1 gEE ZAT
wrgar g v faadt o g fadr &
ST ¥ 3I7 @Y Areatgew fear 9
0T fat Y A4 faer & 99 97 1
FuTeTe far st | &t A wEEE
%Y fo¥e § 39 o= wae fwar am

g avg ¥ 9IF fRaiv %
gt & afr & ) fre¥r wm
28 FUT FTT T weTH
T g 1 I9 aApmdy @ frafy
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9T F HT ¥ A JaqwRTr A §
a7 fearn § 97 w5 Y wg afs
IaFr FRET 3w W fY 07 ) ¥y
¥ oY AT w7 SearaT & S99 WY
Tm # Y wea feur or o% 0 gEY
g AT Y FwT ¥ N waw
e & g ¥ F9% & M FPw
J®) T &Y W wew fear wrg AT
AT wY wHw & wfeg 91 @7

gg Ay T ovar & v fmmTARl
& 0% wyqr  faw wrfemi o
GG aFAr | W@ T AN W@
g g & fag Wy w18 7 A
qag fRar Ar@ v AR IT F FI
TIAT JT IEYA TATET AR X B
faq g7 ®Y Awgz frar wrx a1 Wi
#1% Iy fwar w7

Fqrg w7 WY @1 qW ¥ gy
7w W 1 @m wC & fred
9 FITH G are w1 Jgafes
grga agy sy § 1 gO¥ qww
T aw gfear w17 whme &da
Fiar swrAT § WX 17 wfema sarg
dar gar g1 A f& aral By
Ay vy owg 7 oW
w1 gefezataezy &, af-ad sqordy
FrarEr & faaifag & g s
IMA AT FY qZ F R, IR
Tarfer wEE warw 7 g A
21 ITEY qIALT Y FT I AT
FT azar ¥ar qer &, fEv oy g A
ara gt g AE ¥ ) qAw AR
¥ gz A 7Y § i 91 ware @Y darw
firdTR <X § g7 w1 FaET 3 9 g
qYIE NTEA 450 BT AT =rfET 4
Farq #1 §O% ¥ fag FrEw w1-
TRew gard w § 1 AW FreA
FTGRWA qrO w9y A @@ )
I & o afrw ffew aga vv g
sixe g gy wmar § f5 1976 &
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I & qrg A afew wfiew ar 9T
1245 590 wra 47 sA s w7 Ao
¥ wUW HT farATe g & 9w Y
FHT TIGT 900 FUT TIA Y
1 ou% fam & 1976 ¥ %W
wafmT & O s @0 &A@
fa®  4,66,000 I 7628 76
W wad Fr g fow ¥ geted WA
arfasr § @ fe @1t 3w ¥ s
60 Wrw dew ¥ Garare g€ W@
T Y war awar & v #rew Fl-
T & o ofew ffees s frady
st § foamwr a9g § 37wl W
O @OET T 1 W TE
¥ foqef w1 emofay Wi
gefreafarer 1 qz a2 o fam
wrar ¥ B fafreraea § whw
FEAT AT g £ FET wORaT %
afpr  SfgeT &) @O T W7
faaifraY %71 Fe7 A qdg & &
firTAT WA | WAT FIET ATV
wam ® "G A feamY @ e
FEET AaFAT & 1

ot g7F § AT qZ F TR
§ 9 vgifes sighe A faw
W s Wad gw ¥ aE
g ) ATy AT T W
aft wat gt 31 A A1 @
Seared < T & gt oy g2 g€
g1 T awe W gwd war § 49
W @ig & W 7o ow e 8y
Fers 77 aud grr § 9w v 9w
femral w1 % Y e q g &,
3+ dwr w1 AT ggERr wr wwi
g gar § g@lAg 7w AT
FAH F1 Fa & fog Ao 7 Ay wrd
¢ Afrw 3w w7 oo dre wrfe WX
gl oerdy qafaar agr Wt T
¢ wafeg fram 5 ané sma WY
ady forer qreft & 1 foo¥ gay & 4@
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o ig & wrAx ¥ frarw A ady
az g & 1 a¥ #wr F
gar gar & 1 wifag & ey
T GFTT F vAy fRerAT  wngar
FVOEY NEA I gu 4 I
#1T w7 o weeT & A fear v
t 1 oEAY sard fee &Y HE
W1 N Iy ¥ sAEr o
SUTET wrEe 97 g fedmr S g
Hraq g q€ faerft « gEwr  wrEeET
fag srarfedt, @Rt oiv s
ardgd w1 @ e W omw
& @ w1 A faer @y 30 zsfag
& wgmr W g fF oS dw oA
™ § JEET Wiy oR  feeE
A g1 S aE FE Aw-
wr€ 1 fr woX @ woAr  daT-
AT @ AFA § T WY AT BAAT
fraxm ¢ a fer sgrarfe
®  wma gmr o g fram
T w3qAT w1 gaw  wE W
®raar gA ATy JEr ¥ ) afe wmo
AT WA TFATAT ATES & AT IAK
faq st & o oY oA Ave o g 9T
atfrg srar Sd, qFS F7 A@ S
wraw 5y wd

€Y & Ara-Ary § gy o gETE
argmr g fr g Rw 7wy qwfRr
FeFw ¢, =8 e & fag, @ war
¥ fwa ar @A & fom a7 qam@E &
gt o v} forad oz fag gt i
oy gozdm widr fagzdr ar T
§ W& g arge oA O §F fag
F daqrarT FI@ A argT M| owHe
FT Ew aFTE AL AT AR § 1 TH-
fas g 9T 77 avg ¥ “we fowrw
s g faa & gfada s adw
fadr v gudy arferdr gara grit forad
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e a1y o wr wher ag arfe agt O
Arée ¥ W17 g6 awh wad §
Arge WAt 9

waafy m, T%o &Hlo Wrkok
Trares gfrw § oF  driew fear
¢ foam® umo @Yo wrEo #t HF FH-
ufan & fog a¥ weg gy fag &1
IEA A Wit mgr ¥ fr oeWe
IR W) Ay A &7 & qfeee
w3 | w6 OHRAGT ¥ O guwtar T
war, fa wratwd & fmer faar
IAFT AT A fer war & | frwma &
SMAT FEW fF IR ST gEE
far & S %1 WA Y ¥ whe @Yo
Wrée WEST G § HAWT FT qoav
g & oy fame wle qur, L.

MR CHAIRMAN: I have called the
next speaker, please resume your seat.
1 would request the non Members to
please cooperate with the Chair
There are a large number of Members
who would like to speak. I gave two
minutes after the first bell and 1f you
still ask for five more nmunutes, it will °
be impossible to get through this very
important subject. A large number
of Members come from rural consti-
tuencies and they would certainly hike
to participate Therefore, I would re-
quest the hon Member to cooperate

st wrar o ;ST oergw @y
feer 2, 99 § ¥ zrgw iR foar

2

MR, CHAIRMAN: The time allot-
ted to your Group 1is already over. I
have given you exira time There-
fore, 1 request you to cooperate

SHRI S NANJESHA GOWDA (Has-
san): Madam Chairman, I am happy
that at least now, after waiting for
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some time I got a chance to speak on
the Demands. T rise to suppost ibe
Demsindg of the Ministry of Agricul-
ture gnd Irrigation. On this occasion,
I would Bke to congratulate the
Janata Government and also the min-
isterg 8. 8, Barnala and Shri Bbanu
Pratap Singh, for 'tHeir earnest attempt
to do something good in the agricul-
tural gector. ] am very hapoy that
they themselves being the farmers,
have taken lot of interest ana the
Government has also given the high-
est priority to ggriculture with a view
to give sufficient protection to farmers
in the country. In this respect, I
would like to gay that many of the
Members have given their valuable
suggestions in the agricultural gector
to the Ministry. 1 thank them, I do
not want to go into details of those
suggestions but 1 would like to high-
light certain points in this sector re-
garding the development of agricul-
ture in the country.

1 would nike to speak a few words
in my mother tongue so that I can
put my feelings and the suggestions
in a proper way. *Madam Chairman,
I rise to say a few words on the
Demands for Grants of the Ministry
of Agriculture for 1978-79.

At the very outset, I would like to
emphasise the need for greater atten-
tion to be paid by the Ministry of
Agriculture to the problems of pea-
sants in our country. It is being
bruited about in the Annual Report
of the Department of Irrigation that
800 Irrigation Projects are dotting the
country. It is understood that 450
irrigation projects have been com-
pleted and 350 projects are in various
stages of execution. Some projects
were started 20 years ago and some
others 15 years ago and till now they
have not been completed. The origl~
nal estimates were about Rs. 100/~
or Rs, 150 crores and meagre amounts
of Rs. § crores or Rs. 10 crotes were
being provided year after year for
these projects. The slow pace of
work and gtringent monetary provi-
sion have led to inordinste delay in
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the completion of these projects. Now,
I am sure that thejr cost of construc-
tion must have gone up by leaps apd
bounds. It might be in the region of
400 crores of rupees now, The pau-
city of irrigation facilities hes led to
non-utilisation of cultivable land,
Congequently, we are unable to aug-
ment our foodgraing producticn., By
the time these irrigation profects are
completed, the peaple’s back would be
bent with the beastly burden of ine
creaseq expenditure,

I ap not generalising. I am having
the personal experience of one iris
gation praject in my District which
was started some 20 yearg ago and I
am afraid that 40 more years may
elapse before it is completed. The
pace of execution of this project can
be conveniently compared to #snail's
pace. You add to this the wastage
of national wealth in water. 8uch in-
ordinate delay in execution is ‘urther
aggravated by inter-State water ais-
putes. I demand that irrigation pro-
jects must be completed expeditiously
and that inter.State water disputes
must not be allowed to linger on for
any length of time. We canndt afford
to have our agriculture as a gamble
on monsoon.

I would now come to the question
of rural development. It is said that
40 per cent of this year'’s budget has
been allocated for rural development.
It is also stated tnat ggriculture and
irrigation have been given lion's share
in the budget. In our Gross Nationgl
Product of 00,047 crores, 47 ver cent
ig contributed by agriculture. Natur-
ally, it is within Bounds of propriety
to demang that 50 per cent of the bud-
get must be allocated to agriculture.

Here [ have to say that the officers
drawing a fat salary of Rs. 2500 a
month must move out of their alr-
conditioned ivory towers and go tq
villages to acquaint themselves with
the problems of peasants. It is not
enqugh to formulate plans in their
cosy office rooms. The standard of
lving of an agriculturist i3 worse than

*The originsl speech was delivered in Kanneda.

675 LB—18.
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that of a IV Grade public servant,
who is able to wear good clothes,
-who is eble to educate his wards and
who is assured Of two square meals.
The farmer is not sure of his next
measly meal. He has to expote him-
Sol! to the sun and ghowers, in his
torn oclothes. He is being roasted
alive in the fire of poverty. 30 years
of independence have not improved
his position. It is not the responsibi-
lity of any one political party in fne
country. Whether it is Janata Partly
. oy the Congres; Party, all the poli
tical parties have to apportion this
hlame to themselves. We, no doubt,
Mmake good speeches on the pitiable
Plight of our cultivators, but we have
to prove our consideration for them
in concrete action.

I am sure that my friends on ‘he
ather side will understand me ap I
am gpeaking in Kannada. 1 am tnank-
ful to the Becretariat for the intro-
duction of interpretation gervice from
Kannada into English ang Hindi.

18.00 hrs.

The agriculturists gre not getting
remunerative prices for their products.
They do not have marketing facilities
at the door-steps and, in consequence,
they sre being exploited by middle-
men. They do not get adequate cre-
dit facilitieg for agricultural opera-
tions. I refer to this kind of callous-
ness of all of 'us even when agritul-
ture is the backbone of our nation’s
economy, because I am abxious that
We start bestowing our best attention
to agricultural growth in tne country.

We have the Agricultural Prices
Lommission to fix the prices of agri-
cultural coramodities, They have not
tlone justice to the farmers in the
cquntry. I will give vou one instance.
While working out the cost of agricul-
tural products, they have not con-
sidered the getual cost of cultivation,
some details like gperational cost being
He, 1994, total operation being
Ra. 3120.85, have been given. But {he
cost of irrigation per hectare hag been
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given as Rs. P85, 1s it possible 4o
irrigate one M a2 cost of
Rs. 9.85. It 13 Just an sbsurdity,
am a farmer myself, It is impoagible
to Irrigaty one hectare of land at a
cost of Rs. 8.85. There are so many
such ablurdities which I can g on
snumerating, The Agricultural Pricep
Commission i not repregentative of
tarmers’ interests, The blg officers
may be experts in thelr own #elds.
But they do not know the problems
of farming at gll. Since they are not
acquainted with the day-to-day pro-
blems of the farmers, how can they
come to a correct decision about the
cost of cultivation? Tne entire struc-
ture of the Agricultural Prices Com-
mission must be chamged. The far-
mers’ representatives must he on th.s
Commission, There gare Farmers'
Federations, Associations ete. They
must be lnvindéo give their sugges.
tions betore fixihg up prices of the
agricultural commodities.

How do we fix the price of an in-
dustrial product? The cost consious-
ness in the industrial sector has en-
ableg the praducerg to price the com-
modities on a profitable basis. The
Agricultural Prices Commission n uat
have on it the representstives of far
mers, wno are conversqnt with the
costs of inputs in agriculture, and
such other matters. Then only the
farmers will be able fo get remunera-
tive prices.

MR. CHAIRMAN: Kindly conclude,
Mr, Gowda.

SHRI B. NANJESHA GOWDA:
Madam, I have many relevant points
fo say. Yet 1 obey your command and
fesume my sept. Before I do s0, I
demand that the parity neice must be
fixed for all agricultural commodities
baged on the recommendatipns con-
hlned__ in the book written by hon
Member, Shri Charan Singh entitled
“Economic Policy B T AaY whi-y hes
wiven valuspble r-~uestiong for im-
omving {he esomemic conditions of
tng farmere in the countrv. I guowort
2." Demands of the Agriculture Min
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SHRI AMRIT NAHATA (Pali):
Madam Chairman, I want to draw
the attention of the Minister of
Agriculture and the House towards
the problems of the Indian desert,
which sprawls over ten districts of
Rajasthan, two of Haryana and one
of Gujarat. During the last thirty
JYears, more than Rs. 500 crores have
been spent over the Indian desert.
This Government is going to spend
Some more money on desert develop-
ment, some money on drought-prone
area programmes and some money for
providing drinking water; another
Rs. 500 crores will further be spent
over the Indian desert in the coming
ten-fifteen years ang yet, I am sorry
10 state that the desert is where it
was. This is because, I am afraid,
there is no awareness of the real pro-
blems of the Indian desert in the ad-
ministration here or even in the
States.

A hundred years ago, we did not
have any desert on our soil; a hun-
dred years ago, this region known as
the ‘thar’ was covered with lush
green vegetation. There was ade-
quate rainfall to cover this whole
landscape with busheries, fodders and
grasses and it was essentially a pasto-
ra] landscape. About eighty years
‘back, the British Government ceded
this part to the erstwhile States and
these princely States distributed these
lands to feudal landlords. These
landlords started jinviting farmers
from all over the country to come,
gettle and cultivate here, because they
wanted more revenue. From the day
the plough invaded this region, the
process of desertification started. It
is the plough and the greed of man
which has over the years disturbed
the fotal ecological balance of this
region. Today, the situation is that
not an inch of land has been spared.
The plough has invaded the whole
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soll; the vegetation has been uproot-
ed; the upper six inch layer of soil
which is the fertile part has been
loosened hy the plough and that
fertile part of the soil has been swept
away by the winds which sweep the
region. There s, thus, total land
erosion and even when there is good
rainfall, the sand yields nothing. Its
productivity is f#nished and there is
Do green fodder. This region is fam-
oug for the best breed of cattle and
the three well known cattle breeds,
that is Rathee, Tharparkar, Kankrez,
have deteriorated; the cattle wealth
has been depleted. For an open
grazing, a cow needs ten to twelve
bighas of land. Today this desert of
ours cannot afford to give even two
bighas of land per cow for grazing
and there .either crops can grow nor
fodder can grow,

Then there is another problem in
the desert. That is drinking water.
Hundreds of crores of rupees have
been spent. Some tubewells have
been sunk. About 35—40 per cent
of the villages are today being sup-
plied with drinking water through
pipelines but I am afraid that in the
coming 1015 years these sources
would dry up because these tubewells
are just water mines and we are
mining for water. Some lakes have
formed geologically and water accu-
mulated jn these places is being
taken out over the years. They would
dry up and our people will have no
source of drinking water. This whole
desert of ours along ouy western
bonden which perhapgs lis the /most
active border even today and where
our army is stationed at wvarious
points will be left with no drinking
water. Jodhpur, the second largest
city of Rajasthan may have to be
evacuated during the coming summer
because there is no drinking water.

Now, the question is how to restore
the ecological balance ¢f the desert.
Nowhere in the world and nowhere in
the desert crop husbandry has been
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allowed, whether it is Israe] or Cali-
formga or Jordan or Australia. Crop
busbendry is a costly luxury which
a desert cannot afford. It today
the ecological balance of the desert
i8 to be restored, the entire economy
will have to be transformed into a
milk economy, wool economy and &
fruit economy. But even for that
purpose we need water and for
drinking we need water. Our desert
ig rich with certain minerals and for
development of industries based on
these minerals we need water. As is
known, water 1s a precious commo-
dity i all desert because jt has to
be brought from long distances and
it has to be used in the most econo-
mic manner. The only source of
water available to the Indien desert
ig water from the Himalayas which
would flow through the Rajasthan
Canal. If the wate s of the Rajasthan
Canel are not used to restore the
ecological balance of the Indian
desert, then th. desert would con-
tinue to pose challenges to us, human
and ecological, while the waters
which we are boinging from the
Himalayas to the fes~rt would be
used 1n a most wasteiul manner

The second stage of the Rajasthan
Canal envisages irrigation for agri-
cultural purposes along our borders
mn this desert. It 1s estinmted that
the second stage of the Rajasthan
Canal will irrigite about 8—10 mil-
lion hectares of land. Now, I want
to warn the Mimster here This
second stage of the Rajasthan Canal—
its blueprint was made without any
survey of this landscape and 1 chal-
lenge that this assessment made is
baseless. The gecond stage of the
Rajasthan Canal as its stands today,
will never be able to jrrigate more
thap 2 million hectares of land be-
cause the whole landscape is a very
difficult terrain. Huge sand dunes
are dispersed and 'there are small
patcheg uf valleys in between which
can be {erigated....
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_ AN HON. MEMBER, Tha Misigter
is not hearing.

SHRI AMRIT NAHATA; The
Minister doeg not bother, He will
read my speech, I know. This com-
placence marks not only the Minister
but his whole Ministry and the ad-
ministration.

I was saying that when the blue~
print of the Rajasthan Canal was
framed we were in a hurry because
we wanted to divert the waters from
Pakistan and therefore, just an aerial
survey was made and hurriedly this
blue-print was made—let us confess
it—because we wanted to use all
these waters but a detailed survey
was never made. Even npow I can
challenge the Agriculture and Irri~
gation Ministry if they can prove
that they can be able to irrigate so
much of land in the second stage of
the Rajasthan Canal, They cannot.

Secondly, even if I assume that
they will put these waters to their
optimum use and irrigate 8 million
hectares of land in the second stage
for wheat and other crops, the rest
of the Indian desert would continue
to starve. We will live in an oasis
of affluence j;n vast desert of poverty
and want and deprivation. Famine
will continue to stare us in the face
and the cattle wealth will continue
to be depleted and people will con-
tinue to starve and face thirst, while
these waters are more than adequate
to solve all the problems of the entire
Indian deserts.

Instead of using water extensively
for crop husbandry, this water should
be used intensively. It should be
dispersed widely all over the desert
for growing green fodder and fruits
and drinking purposes ang industrial
purposes.

As a matter of fact, agriculture of
crop husbandry has been banned all
over the world in deserts, And, agri-
culture of crop husbandry should be
banned even in our desert, but that
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can't be done unless alternative
economic and profitable occupations
are made available to the people.
That can be made aveilable to the
people if, the waters of the Rajasthan
Canal in its second stage are dispers-
ed widely through lift canals and
through pipelines.

Now, Madam, the second stage of
the Rajasthap Canal runs paralle] to
our borders, About 250 mile long
border is still left. Let us not forget
that this Cenal will also be a Defence
Canal. If it is extended right up to
the end of the border, Bakhasar, then
the whole of this border is secured.
There is not much of lift involved;
either. For u very short distance a
small amount of lift 1s  involved;
otherwise the whole srea is a natural
gravitationa] slope. S§o, it is my plea
that this caral should be extended
right up to Bakhasar which would
alsn serve as a defence canal all
along our border.

Secondly, nowhere in the secopd
stage of the canal should crop hus-
bandry be allowed. Besides the main
canal running right upto the end, we
should have six or seven canals
through lift or pipeline running across
the desert from north to south. Thus
we will have seven stretches of green
belts and wind-breaks On both
sideg of the seven lift canals and on
both sides of the mam canal let peo-
ple grow fodder und fruits The
entire population in the desert could
be settled by means of these seven
or eight lift canals Then the whole
economy could be 'converted 1nto
milk economy, fruit economy and
wool eccivmy, as I sad  earlier
Then, millions anq millions acres of
lang would be liberated from the
plough over a short period of 10
years The entire region would again
be covered with green vegetation,
Jush vegetation, that would open up
grazing areas for sheep and cows.
This is the only method by which
we can utilise the water to the opti-
mum use. Otherwise, the drinking
problem ¢annot be solved and the
ecological problem cannot be solved.
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Our people sre prepured to pay
more. I do concede that it would be
costly. You can collect double the
charge from the lift. We ars prepar
ed to pay double charge., We ses
that the additional cost would be
about Rs. 140. Al right. Take it
from us. The desart people sre pre-
pared to pay even Rs, 200 or Rs. 300
or RS. 400 per hectare for this water
because for them this water would
be nectar. Let it be metered, People
are prepared to pay. For small
patches of land, let water be meter=
ed and used only for fodder and
frut. ‘The whole economy will
change. The ecologica] balance will
be restored and the desert popula-
tion will be permanently insured
against recurring drought.

There is no other solution, no other
alternative to this. Otherwise you
will only go on spending money over
drought-prone area programmes, you
will go on spending money over
desert-development programmes, but
nothing will come out of them, be-
cause, human greed and human ag-
gression through the plough has gone
to such an extent that there is no
alternative.

Therefore I would urge upon the
hon. Minister to discuss thoroughly
this problem of the second stage of
the Rajasthan Canal in much great
detail and then decide what is to be
done regarding the second stage.

I have only

two more points to
deal with.

Madam Chairman, there s a talk
about land army in our country. I
do not know what js the concept of
it? But, I want to suggest a propo-
sal to organise @ land reclamation
army. In our country, we have about
7 million hectares of saline lands;
they are barren; nothing grows there,
Now, the scientists have proved that a
direct application of gypsum  will
rectify these lands. Thig is a very
simple thing. We have an inexhsas.
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tible reserve of gypsum in our coun-
try. It has to be mined and it has
to be pulversed and to be applied
to those lands.

Then we have gbout 11 million
hectares of ravine lands gll along the
banks of the rivers in U.P., Madhya
Predesh, Rajasthan and Gujarat.
These lands are only to be levelled.
We need only bulldozers. Let this
bulldozer, a symbol of oppression,
during the emergency, be used as a
symbol of youth power, Can’t we
organise the youth army which will
reclaim these millions of hectares of
lands and settle them there to culti~
vate these lands?

I would request the Minister for
Agriculture to give a thought to it.
Lastly, the other day, my senior col-
league, Shri Dwarke Nath Tiwary
was giving some figures about the
agricultural yield in Japan and
Taiwan. The Minister of State for
Agriculture was saying that because
there is a very high rate of invest-
ment in those countries, the yield is
high. But, he again missed the point.
Now, it has been established that the
smaller countries of the world are
the most advanced in farm technology
and agronomy. It is not the Soviet
Union or America. They are the
most backward countries, as far as
agronomy is concerned. But Japan
and Taiwan, South Korea and North
Korea are advanced in this field.
The smaller the country the more
advanceg it is. Ourg is also a smail
country. We have more population on
lands than many other countries have.
Now, it has been established that
even in our country the optimum size
of landholding is 5 acres. Beyond
that, the land will go on giving dimi-
nishing returns. This is so.

With the present farm technology
that is available; when it improves
further; the size of the optimum plot
will be reduced further, In our
country, the conditions are ideal for
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intensive kype of farming. The
smaller the country, greater would
be the yield it would bring. So
smaller the holding greater would be
the yield. Other things being equal,
with same emount of investment and
technology, if there is one man who
owns hundred acres of land and it
there are ten men who own ten acres
of land each, the yield of the land
held by ten men will be more than
what a singleman holding hundred
acres of land can get. This has
been scientifically established, There
is no other solution to the land pro-
blem of our country; there is no other
solution to the problem of rural un-
employment in our country. The
entire emphasis on agriculture and
farming would mean only ganother
Aigtortion in the economy, unless and
-atil land-reforms are jimplemented
in a true spirit.

One last sentence and I have done.
There is no question of money. We
have invested in citigs. But what
hag happened? Have the cities be-
come rich? There is as much poverty,
squalor and deprivation in cities as in
villages. We have, of course, pala-
tial buildings, air.conditioners and
cinema houses in the cities. £ we
want, well, there may be some air-
conditioners and some palatial build-
ings in the villages also. That is not
the meaning of rural development.

If the money is going to be in-
vested and if development js really
meaningfu] to thp people in the
countryside, land reform is a must
and there is no escape from it

SHRIMATI V. JEYALAKSHMI
(Sivakasi): Madam, Chairman, I
thank you very much for giving me
this opportunity to participate in the
discussion.

As you gaid, I represent the rural
constituency and so, 1 hope, you will
be a little considerate to me.

MR. CHAIRMAN: I hope you will
also be a little considermte when I
ring the bell!



P D&, 1998-7

SHRIMATY V. JEYALAKSHMI:
You-mid that the rutal area mem-
bers will get more time.

MR. CHAIRMAN: I am sorry you
have misunderstood me. I said that
a large number of Members come
from the rurel areas. Please coope-
rate with the Cheir. When I ring
the bell, you have two minutes more.

SHRIMATI V. JEYALAKSHMI:

1 would like to finish my speech
within the time allowed.

Madam, Chairman, the cultivable
srea in India is 161 million hectares
and 27 per cent of jt is irrigated; 19
million hectares of land are irrigated
by river water. Tanks, and wells in-
cluding tubewells and other water
resources irrigate 24 million hectares.
This shows that 118 million hectares
of land is dependent on the mercy
of weather. The Estimates Commit-
tee in its 12th Report on page 8
says:

“The Committee note that at
present the average annual flow of
the various rivers or groups of
rivers in the country is estimated
at 180 million hectare metres and
utilisable flow is about 70 million
hectare metres. Of this, only 25
million hectare metres has been
utilised at present. The Committee
consider that to meet the food and
fibre needs of the increasing popu-
lation of the country, it is of the
utmost importance that high prior-
ity is given to the utilisation of the
utilisable flow of the various rivers
or groups of rivers in the country.”

The same Committee recommended:

“The Committee consider that for
the proper management of the
rivers and waterways ag also for
optimum utilisation of the utilisa~
ble water in the overall interest of
the country, it i8 but appropriate
that the Centra] Government should
play an active role in the develop-
ment and use of water resources.
For this purpose, it may also be
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desirahle that g National Water
Policy is evolved in consultation
with the States. The Committee
would like Government to seek the
cooperation of the State Goveran-
ments in this regard and exwmine
the question of enacting suitable
lagislation under Eniry 56 of the
Union List of the Constitution.”

Madam Chairman, unless and until
the government enacts a suitable
legislation or amend the Constitu-
tion, you cannot utilise the natural
resourceg like water and power and
the varioug inter-State river disputes
which are pending now camnot be
resolved. The basis of agricultural
self-reliance i8 irrigation and none
can deny this fundamental factor.

No doubt, our ICAR has considera-
bly contributed te country's agricul-
ture. But my impression is that the
Government has failed to popularise
the research work and technology
among the farmers. That is why in
India the yield of rice is one tonne
per hectare whereas it is four tonnes
in Japan, Taiwan and Korea. The
requirement of rice in our country is
120 milljon tonnes and the production
is only 74 million tonnes.

Ag regards the procurement policy,
our farmers are very unhappy. The
Agricultural Prices Commission which
wag constituted in 1965 needs to be
re-constituted.  The economists in
that Comnmussion are mostly urban
elites and they are interested only
in the urban consumers. The officials
in the Commission sitting in their
airconditioned rooms in Delhi—with-
out any practical knowledge about
agriculture—are fixing the prices. I
request the Minister to set-up a tri-
partite commission consisting of offi-
clals, consumers and the farmers.
should be done not only at the Cen-
tral level but also at the State level.
Then alone justice would be rendered
to the farmers in the country.

Madam Chairman, another dis-
mmumnm-pwlvw
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curement policy. We have no grudge
against the wheat growers. But why
this disparity in prices should exist,
The price of wheat is Rs. 112 per
quintal whereas it is only Rs. 717 per
quintal for paddy. While interven-
ing in the debste the Minister of
State, Shri Bhanu Pratap Bingh ssid
that it was w traditional one and has
been there for the last 30 years.
Heaven wou't fall if the tradition 1s
broken. If it is so, why the Janata
Government had hurriedly reduced
the traditional subsidy for foodgrans?
In 1977 the subsidy for wheat, millets
and rice per quintal was Rs. 24,14,
Rs. 1339 and Rs. 185 respectively.
In 1978 this was reduced to Rs. 23.39.
Rs. 18.24 and Rs. 004 regpectively.
The reduction of subsidy in the case
of wheat and millet was 1 per cent
whereas in the case of rice it was
91 per cent. Why is it go? Is it
because the wheat lobby is powertul
and paddy growers have no lobby at
all. I would like to quote from your
report:
«During the financial year 1976~
71, an amopnt of Rs. 508 crores
including Rs. 106 crores on account
of arrear for the previous year was
peid to the Food Corporation .of
India ag subsidy on foodgrains
transactions. During 1877-78, an
amount of Rs 460 crares hed been
provided in the Budget provismnal-

.

Jn this amount of Rs. 460 crores, 1
do not know how much subsidy hes
been given to the paddy growers and
the rice eaters.

1 want to bring to vour nolice
regarding the remark mede by Dr
Kissinger He said: “Food power 18
mightter than Nuclear power”. Here
1 would like to guote Mr. Bhanu
Pratap Singh who fhad once seid in
a Seminar.

“The Agricultural Economics De-

partment of the Punjab Agricul-
yral  Usfversity has made a
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thorough study of the impeat of
indirect texes on agriculture in
Punjab,

According to them, the burden
of indirect taxes on vartious egri-
cultural inputs as percentage of
tota] original value was as follows:
Fertilizers—41.99; Pesticides—35,00
0Oil Engines—9.81; Electric Motors~-
28.93; Tractors—44.74; Tractors
Parts—26.03; Diesel Oil-74.47;
Moblle Oil—80.14. Those who in-
sist that the prices of agricultural
produce should be kept Jow, be-
cause these are essential commodi-
ties, should also realise that those
wnputs, which go into agricultural
production, are more essentia] than
the essential commodities.

Even in enhancing direct taxes
on land there has been no spering
of effort. During the four years
from 1971-72 to  1975-76, girect
taxes on Jand were raised from
Rs. 106 crores to Rs. 180 crores le,
by nearly 80 per cent.”

While the Government insists
that the agriculturists should con-
tinue to supply agricultural pro-
duce at the old rates or only margi-
nally increased rates, it jg itself
unable to provide services to agri-
culturists, such as supply of power
and irrigation at the old rates”

Sn, Mr Bhanu Pratap Singh was very
sympathetic towards the farmers, but
I pity that his voice was a lone
vaice and nabody in the Cabinet gup-
ported him. I wiil again quote him
what he had said in the seminar.

“In a democratic set up, unfortu-
nately, the governments are more
susceptible to pressures of public
opwnion than to reason and justice.
In our own country, public opinion
is judged not by what most people
think or feel, but by what most
vociferous elements of society are
able to project. The cause of the
agriculturists, who gre largely dis-
organised, and gre not in the habit
of staging demonstration etc. has
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done by defsult. Agriculturists will
have to oiganise and made their
‘voice heard.”

80, now the farmers of Tamul Nadu
have raised their voices. I will not
blame the Chwef Mumster of Tamil
Nadu While your procurement price
for paddy wag Rs 770 only, the
Tamil Nadu Government has fixed it
at Rs 970 per quintal and because of
the policy of the Government of
India, we are suffering Sumularly,
three operational Rice Research Cen-
tres are to be Set up m the flood-
prone and pest endemic areas of
Orisga and West Bengal Why can't
such centres be set up in Tamil Nadu
and Andhra Pradesh?

Now, coming to cotton, I would pike
to quote the reply given to the Un-
starred Question raised by one Rajya
€ * %1 M-mber as glso by Mr D D
Desa1 in Lok Sabha I will read ¢
the Question

“Will the Mimister of Commerce
and Civil Supples be pleased to
state

(a) what 18 the present market
price of raw cotton produced mn
the country and imported from
abroad, and

(b) what are the reasons for the
difference 1n the prices?

The reply given by
Dharia 1s as follows

Shr1 Mohan

‘(a) A statement 1s attached

(b) International piices of cotton
have been higher than prices of
Indian cotton because

The reply 1s as follows

“(1) World prices are governed by
natural market forces

(1) World carry  over stock at
the beginning of the season was
low and the good demand during
the season mai-tained the trend of
hugh prices,
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(iis) Government of India have
been taking steps to keep the prices
of cotton in the country at a reason~
able level ”

The Minister had decidéd to keep the
price of cotton at a  reasonable level.
How”? They are importing lakhs of
bales from abroad In the name of
losses the Government of India have
paid to the Cotton Corporation of
India more than Rs 200 crores If is
fantastic and regrettable to note that
the foreign farmerg have been given
subsidies for cotton and o1l seeds Do
you want to crush the local farmers?
Why not give 200 crores of that sab-
sidy to the Indian farmers so that
they can also get an incentive and
Lenefit by that subsidy’

With regard to chilly cultivation,
Andhra Pradesh and Tami] Nadu are
first 1n the list of its cultivation They
are growing it ag a mam commercial
crop Buti there is no price guarantee
and the farmers are at the mercy of a
few merchants who have export licen-
ses There 13 always price fluctuation
also I request the Minister to arrdnge
for the purchase of chillies through
NAFED

I4 t-e bai et 1t 1s mentioned that
more money would be spent on rural
development But quite contrary 1s
the case and I would quote only from
the report of the Estimatec Commt-
tee

MR CHAIRMAN You should try to
conclude now and cut out quotationw

SHRIMATI V JEYALAKSHMI T
1s pointed out

The credit-deposit ratio in rural
areas worked out at 574 per cent d>
against 102 49 per cent in metropo-
htan centres at the end of 1976 The
branches of banks in rural areas are
acting as agents for diverting funds
from villages to cities The Gov-
ernment bad fixed an overall targct
of lending to the prionty sectors at
333 per cent of the total advances
for 1978 79 but till 1977 the advan-
ces to this sector had reached only
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26.9 per cent. Conaidering the slow
pace in the previous two years, it is
doubtful that the target will be
achieved by the end of the current
financial year. The Estimates Com-
mittee of the Lok Sabha in its eigh-
teenth report, has pointed out that
owing to the lack of absorptive
icapacity, the deposits generateq in
rural and Fickward areas find theiwr
way to urban areas and accentuate
economic disparities. To arrest this,
deposit mobulisations schemes for
rural and under-developed areas
should go hand in  hand with the
formulation of development schemes
so that the funds mobilised in these
areas may be utilised for their
development.”

I request the hon. Mumister to pay
more attention to cattle insurance and
farmers in drought prone areas, irres-
pective of categories should be cover-
-ed by that policy. More
schemes for dairy development should
be taken up districtwise and chilling
centres and milk processing units
should be set up Like Amul and
Mehsana dairies, units should be en-
couraged in all the states. Cattle
feeds and medicines for livestocks
should be provided to drought prone
areas at subsidised rates

MR CHAIRMAN' I have got a large
number of speakers, will you please
conclude now?

SHRIMATI V. JEYALAKSHMI: I
shall conclude within two  minutes.
The reduction of excise duty on trac-
tors upto 30 horse power should be
considered, so that technology is taken
to the farmers to modermse agricul-
4ure which will provide more employ-
ment by multi-cropping system.
Finally, I should like to say & few
words about fisheries. South India
with its vast coastline has wide scope
for fishing industries. Under the guise
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of improving, tnodernising and pro-
moting exporis poor fshermen have
been discriminated. Only big people
with their mechanised boats are eater-
ing the industry. I understand about
the scandalous purchase of Mexican
trawlers. Allotment of these trawlers
has been made to big monopoly houses
by the officials of the ministry in Delhi
without consulting the concerned coas-
tal states. They have completely kept
out of the Marine Products Exports
Development Agency, which is exclu-
sively dealing with the fishing indus-
try.

MR. CHAIRMAN: Please resume
your seat. I am sorry. I am calling
the next speaker. Dr. Periasamy,

*DR. P. V. PERIASAMY (Krishna-
gir1): Madam Chairman, after 30 years
of independence, after having imple.
mented five Year Plans, 1t 1s really
regrettable that the rigours of lLiveli-
hood of 80 per cent of our people have
not been lightened. We have 1900 'akh
acres of cultivable land out of which
only 190 lakh acres are getting river-
water 1irrigation The waters of wells,
tanks and tube-wells wet 240 lakh
acres. It is not appalling that only
20 per cent of the cultivable land in
our country gets irrigation in our
country and the remaining 1470 lakh
acres of cultivable land are dependent
upon monsoon. It is not, in these
circumstances, far from truth to say
that in India agriculture even today
continues to be a gamble n monsoon,
The agriculturists are battered by the
vagaries of weather and they continue
to scan the sky for rain-bearing clouds.
It 1s unfortunate that while the nor-
thern parts of our country are ravaged
by swirling flood-waters the area of
arid zone tn southern parts 1s on the
increase on account of acute drought
year after year. No lasting solution
has yet been found for this lingering
problem.

Madam, I will substantiate my con-

*The Original speech was deliveredin Tamil.



Five ¥ear Plans for irrige-
tion projects,

Becond Five Year Plan 81%
Third Five Year Plan 8.719%
Fourth Five Year Plan 1.3%
Fifth ¥ive Year Plan 7.8%

How do you expect fo cover more
acreage under river-water irrigation
i such meagre allocations are made in
the Five Year Plans for major, minor
and medium irrigation projects?

Similerly, the allocation for agricul-
ture is also getting cut in each Five

Year Plan,
First Plan 36.9%
Second Plan 20.3%
Third Plan 20.5%
Fourth Plan 23.3%
Fifth Plan 20.8%

1n this set-up, is agriculture going to
tirogress or going to recede? 1 do not
know in which century the lot of
agriculturists in our country is going
to be improved. The price of chemical
{ertilisers, as compared to 1873, has
jjone up by more than 50% in 1978,
just in five years.

Urea 43%
Ammonia Sulphate 58%
Calcium Ammonia 58%

I would like to know whether tae
yrice for the agricultural product has
jone up at this rate during the vast
flve years, HMow do you expect the
ugriculturist to raise his output in
uch a bleak environment?

The situation gets alarming if you
vee the invidious distinction in the rate
of subsidy being given fo wheat and
paddy. In 1977 for whext the subsidy
per quinfal wag Rs. 34.1¢ and in 1978
it was reduced to  23.89 rupees. In
1571 the subsidy for paddy was Rs. 1.3
and it was reduced to four paise in
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1978, Can the Agricyltural Ministes .
contradict that the cost of production.
for paddy is higher than thas of whest?
As if to add insult to injury, the pro-
curement price for paddy is much
lower than the cost of cultivation,.
while for paddy it is substantially
higher. While the rate of reductions
in subsidy or wheat is just 1%, it is.
about 97% in the case of paddy. Is
it because that the rice-cultivators have
not voted for Janata Party? I would
like to know the argument of the
Minister of Agriculture for such a.
variation in the rate of subsidy bet-
ween two food-grains,

Chillies and bananas are being ex-
ported from Southern States, particu-
lerly from Tamil Nadu. The Banana
Corporation i8 not encouraging in
financial terms the banana cultivators.
in Tamil Nadu. I demand that a
separate Corporation must also be geot
up for Chillies so that their export can
be augmented. The Central Govern-
ment must energise the working of
Banana Corporation so that it can be
more helpful to banana cultivators.

Sir, the sugarcance cultivator in
North gets Rs. 180 per tonne, while his
counter-part in South gets only Rs, 80
per tonne. The recommendations of
Agricultural Prices Commission and
the Bureau of Industrial Costs and
Prices are shoved aside by the Gov-
ernment. I would like to know the
basis on which the price of sugarcane
is fixed for different areas in the
country. I don’t think the Minister
can take exception if I say that North
is nourished and the South is depleted

Like f{he Rural Electrification Cotpo-
ration under the aegis of the Agricul-
ture Ministry, I demand that a sepa-
rate Rural Water Supply Corporation
must be constituted so as to enable the
villagers to get regular supply of
water for cultivation. This Corpora-
tion must engage itself in the con-
struction of percolation tanks, overbead
tanks, small and large tanks etc., for
storing water. This organisation
should also concentrate on explonng
and exploiting underground weter
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resources in the country. This
question assumes serious signifi-
cance in view of lack of river-
water irrigation facilities. Here
I would refer to the undersirable hur-
dle of providing ground water clearance
certificate, which is hampering agricul
tural production in the country. There
is also the restriction of 800 f£t. and
600 ff. Dbetween two wells. This
dampens the enthusiasm of small agri-
culturists. A cultivator for his 3 crops
with the help river-water irrigation
facility spends only Rs. 150 an acre,
while with an o0il engine he has to
spend Rs. 1000. With electrification
one need spend only Rs. 250 per acre,
while an agriculturist depending on his
cattle has fo spend Rs. 1000 per acre.
While the agriculturist with the facili~
ties of assured power supply can deepen
the well to the extent he likes, with
minimum of expenditure, the agricul-
turist with the oil engine.or with his
<cattle is at a disadvantage; his expen-
diture gets doubled up. That is why
I demand, in the interest of increasing
agricultural yield, the regulation of
distance between one well and another
well must be repealed. You take the
case of a family of four members owing
b acres and each one will be tilling
1.25 acre. How do you expect them
to observe this regulation of distarce
and also submission of Ground-water
«learance certificate? In other coun-
tries where 1000 acres are cultivated
iIn one stretch by one set of people,
such a restriction may be necessary.
In India, it is meaningless and un-
necessary. When we are unable ¢n
supply adequate water for irrigation,
-‘why should such hindrances be puton
the way of already harassed agricul-
‘turists? This system must be abolish-
-ed forthwith. In fact, more incentives
must be given for exploiting under-
-ground water resources by providing
«lectric motors and pump-sets at xub-
sidised prices. Similarly. insecticides
and pesticides must also be supplied
on time at minimum prices.

Here, I would also like to point out
#hat the farmers do not get fair price
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for their produce. For instance, the

groundnut is sold at Rs. 50 a bag,
which does not even meet the cost of

production. But, at the time of sow-

ing season, the seed-groundnuts are

sold at Rs. 200 a bag. The seed«

groundnuts are  supplied in bulk fo

some middlemen on whose whimg and

fancies the cultivators are to depent]

I suggest that the distribution of seed«

groundnut must be through Panchas
yat Unions and it must also be ensured
that the supply is regulated acre-wisd

cultivation. The price of seed-ground]

nuts must also be reduced to the level |
of procurement price at least, if nof
lower than that.

While thanking you for the oppor-
tunity given to me to say a few words;
I conclude my speech by appealing to
the Agriculture Minister that he should
minimise the hardships being under
gone by the agriculturists and maxiyg
mise the supply of in-service facilitieg
for them.

st g few (wmEeRiT )
gurafa  wga, ofy & Y ¥ &Y
wET & A dw AT § ¥ 99 v
FdT FA F fag @srEAT g1

17.00 hrs,

frata &1 g=w w3t faaer 30
gfrar § foay sawr & § @ =re
durfat & § o g9 1 g70°%®
g afsw faw fear #1 dar dar @
f& o i @ 71 7 = AT &
T g3fa § 39 F T9r9 77 F1§ FqH:
g fram gud @7 § wmar o
dqar g fF g 1 wad aga w=3 § |
GIA-A-GRAT T FT Ayar 95 Swar
g\ gag % frar 3gar & fr sa
FEA AT X IR FT A a9 9§
HITT AT HEVG F, AGT T 77 T0HAT
#3, fot 3dt g@a f qarg, gard ok
IEHT T I O AW Srar @
TR fraw 9 & qra arg @
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aWged1 AWM I A F g
a Y aeFFr A s gwa | F
gt wat St 1 {62 gearz [ 5
TN @ I9e F Ffy ewMET F AR
qias eqra fear &+ A aw fawsr-
FEIT T ITF g8 &7 Jifaqa @ |
34} 7 7T 7g <@v & v g fred
NER et FERT T T &G A qACHT
gl wimy WE 1 I TAW AT
Fi gq@ W& g wdATF T |
o® 3z W Fqw & fr pfy Fr A e
& fee 150 FAT T FT  qFATT
foar & 1

17,02 hrs.

{Smrr N. K. SHETWALKAR in the Chair]

% $® garad J|AT AFEW AR
§6 F1dl F AT A4 qgET FT AT
BT FAT JFAT 1 TF ar Fram
# BT F A HOIEHT ¥ @R
937 wsq g WifF ST H T FR Fg
qTr g g 1 gIFHT I FY IFAT ¥
73T FdA g 5 A w) smaare
wifr AT 2 AP 98 a1g ¥ IA A
qga w1 ST § ar ag v ¥ Iw ?
gt wid ¥ A% Fra &y Prarg 3
95 AT @ F f9q qFTE AHIA
- JAad F g7 F fag w1 w8 3
g2 1} NI FF ¥ wIT TAT AT,
o egr 81 zafge qwr fagea & fw
HRT & frardi & fag ot go W glaar
& &% ag 3 w7 |

a3 F& v F IR A F aF o
§ 98 T AFT fF ITFT I AR
39 FT HAST AT I FATE I FTHT IS
2 ¥frw B frame aF 77 SR 7E
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g9 91y | gafag fram F fag
gfareror 3+ g1 AR 99 F fag Iaaw
qeqd wg 9g faw &7 F @ W
IT AMH AT & T IT G €
G FT IF STASY FUA T | TF
A 9% 3@ 1 a1q & Fir Fara & s
F 917 ey A A1 9 FFE G, &
2, A=A S &Y AR T AT &, I
g Fr Faq fem @ wa S )
qre qgd 91 @ § ) fog fgara @
ZA dIS HT FUT IFAT ST @Y S
fegm @ fsam &Y s9dl sI9 #v
waa AdY faq ardy @ 1 fear faw
T qWrA W@ar § | st fram
FT 37 w1ar § 987 7 o fFgm v
qIT FIAT § F 37 98 9§ BHE AT AT
7& wwar § faq wr fir ardr gfaang
aTeq § AT S 78 98 SAvafy § S waar
TAFH 39 I & fag feam &
ATH 9T NEY Y IHT F & /I IAWH
gadr 399 fea § faaat s g1 &
gl gwdr & ¥ 37 92 framiar
IIT FLAT g S e 7 q@y § AR

~TRATE WA § AR S A9IE ¥ gwar
qifeq @3 &1

39 957 FY TT FAFT ST qF W
gt &1 98 @Y a w1 91 AWifw
g A 1T Fo Yo HATAHAT W T 75T
g1 7% @ AR fraal & fag gdar
wrw  wrfe TAry @ 99 fw ag afaeer
# 5791 AfFT aRFR A A F
J7E I7 FY IF Ao ¥ FAT TS HT T8
&1 gar adf 3T F @A F@T AALY
T X AT FAT JEAT IFIA v faar
foa & sreor I faam & adard)
fegr «&Y 3T & 1 foare Y ard
a1 IgW FgT A AR fram ¥ fag
I FgT @ @ W aardt Sfea
w7 g a4 ¥ AL 4 A feara &
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[ q3= fawm |
fau @ga o w71+ 9, w3 oA
JeETE ST F weRx T fa@rs Fav |
T I F ATAT A1 sqwraftw A9
g a1 dfawea & we A qwad Q@
JAMAN A go i e TS L |
AT S AT Y wgE WA @ g, aq
57 YT FI 74 TF To o HavasT §
WRE | a7 g et # awensit
Fafa swres W T

fretal & faq qqurer 1 o T3
TEA R 1 B B amEl § aqaran,
If a1 13 5= foren & strAaRY &7

aEq, ¥ F fag N gEgE e

FET 1 g arg & Az A wnear
g & agq & wyp gl ot &Y ¥ fag
ufrad § SfeT s 1 ot d9w dR-
81X fargar wr g @, o ar fasre
F IR AT & CHEAR F FIT |
Fga ot fafsai agi § oaaae w2 &
ST AT & A | =R @ P f2U
T sga & fuferi @@ & fau
ST off g7 7Y ¥ fF g% ot aga @
FE 7FE g7 § F G Fr [waT
WAMESTH qg@r et §1 OF
AT & 46 ¥ S ¥ dgar fwar
AT A wT AR Awar ATH F
fafear &t § s7 Y w1 famr w9, 98
T woe gUs w@ § 1 ogg qry
tafear qre & w5 | fpw ax A
g3t Q% #13 der gy foaw F =g ’rf?rf%ﬁr
qr Srr ot 1 9EY ard s @r
T | qa SHFT qOAT HEAT FTAAT
7 - HiT fE gax it ¥ 9g fafeat
ST FT qUN A AT g ) g AR
Ferere & Ay ®§ § g wgm, aga @
s wY fafeat @t 8 fomar aw
@ § ot frsre @ar & g,

# 6 g I o A e 3
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¥ gamd ¥ fegray, 1977 § faésﬂ!
qeafasi F fawre g@ar | rEErEn
a7z & fF 9 18 arar o o
¥ our fadw fawer ¥ AEF A N 8
frarare s oW gy @)
F a1 afaw 9 ok gk g
qite &F #r8 faara agf off fee d
IR F1E mrAr 4G v 1 faAr
F & 3 faw & faw wg A oy
AT o fowx fear o f5 &
FASE "I 9T | IO 3w X @M
fawm & mfgwifea 7 sasr  owe
afea sfs 3 fadet 9 safeg o7 @
Hg FIAT HIAT gygar & fagg quan |
S=iN fadw darem 8 fawma &0
A wegey § § ¥ off U guw fear
& SgFT w9qr8 qg fear qar——ag @
fofaa =, T ¥ garH——F 3N
FAR gF g 9§ 96 § | SfHT 7
graedl w1 qadd 9g 781 & v 3 26
gt SHAT-ITM § | THY qA F A
TR gEEey fawe W A 41 W A am
T R AEE St ¥ 9w § g
ey i F A9 ST 790§
F gt St wr§ i FEa 9 S
SN gAY I g5T AT WX g
W 9T gAAT WY FT oA @ &
fraea Fe f et st 59 aTa o faay
T | -

gEd A1T ag § T fooed, vl
AT ¥ &% wEll W AgT ¥ e
¥ T 2T ST qront 7 Fr ¥ f
S1a 8§ ! 9g g § 7y & s
qFg FT A1GT Agl orar 7 e fw
3 foreg 1o e & a1 T el
2 foad wfww & A g4 9% &)
m%lmaﬁ%maa’rwgaﬁ
LRGSR
H1§ SuHT Seada Pt st ol &

A}
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Wl 8T 1 FTIA FT qread T fean

§-—77 T AT 17 § |

wgi aF faars &1 avay &, gaw
g s AT 7 Srafawar ¥
| S ag fegra § § A oA
baT AT By & At o e feaT
Rl ®1 @l 9SS gedr §
ffac mT @iy glagw o el
T soorew wF 1 Hifww &Y
AT & 9aFT § arde FTaT § HIT
1 g fF ST oA AT A1fET |
il qar faes @l & S S
fafes #1 1%, «iv srw WY srdfeq
TS T § 99 AT 9T SAET A
o) faaar § AU SAAT BOW 999
g | WA I FHIT 9T FwS(
ifire straT AT A 9T 9 @AY A FW

= 2

[

TH B W@ gb A9 g, SO%-
RT ¥ owaa §gr qEWT gf w9 W
T & T /R w4+ A T @ v g
|| & @9 A9y T F 419 Fqm@ar
& aver § wlage @m0
943 ¥ JTAT §, THo o g, Afwa
g 9 Ty St g fF oq@ o
et e et 1 oot ox gadi
[ T weArs &< fear mar ) ag =3
W& a3 § 1 A SET W_W ¥
w4 &1 faa war & afew o=
B BRT T T E

Ts <7 gua ag & fw g w=t
IR 8, Wgl X Searaw g g &
[ OX S S8 qmre S9TF S R
i el areAA F7 F 18 O AT S0
Fq S 9T 93 FEE § IS0
™ & fag adt avr afgar s
AT g | AT gaT 8 oo qmw
A 9EY § I X FIREW AR
5 L.S—4
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W 1 WY 939 H 59 AR A aga
INT oS g€ § 1 feewt TS WET
R asreT LA F 9Tg g Uhe
T FAT 9dr g€ & Rt ww A Ay
BIEE T GFd & T F1S Ha« GaT FT
gHd § | WX FTRGA AT goar
AT GgT GX AAT W | W F
TAHT F&F I 9T &3 qIATT AT FT
oAl 9T FT 1A 98 fFar q13

ST, METGIIT | TAT AL
FE g fooy @iar ¥ zg dwg ¥
aga wser F14 far § 79 #Y adag
e ATl § T go dro w3 #Fr
aears BFar § 1 & =rgar § fv @
3H ®1 Afgs TGIFar & arfF 59 FT
FTA AT FATIT A=6Y aE q T |

TS UM & AR T OF I37 fFar
g1 | §dT ST F s fomr 9qr F
T6 @dl # wiearE} 1IN
SATIT 9GT & €19 T IATET FH &Y 7T
¥ wH @ owaw § 73 faazw
At g & w1 grisfeT v
F UM IITE WY, 98 @A A
ovST qEI g1 AT TS T
fror w7 gawifciee % f& argwdr
ETET 9 FT aIg T grisfeswr Fuwr
§THX, TART AN SITAT qET HLT |

U gl WAl § A AwT
FT, ATMTAG ATFATE L Fg av
3 g & wra § v 7 afense amp
T Y I§ F wAAT qgd & AvS!
e &1 dg gldears § afea g st
SO RW § A6t TEd F T0Ad Ay
TgT  FHI §——39 A A9 FT &ATA
T =nfgw

gqeT & Fwa ¥ e ;gd
91 g$ € 1 IWF I, MI F



419 DG, 1878-79

[ g3 faam)

T wEAA ddt oft § g1y My FTHO
sgar ¥ o T Y F19d W w1 5
g7 S grAEy § 99 & arn Wt &
f&y wrd

oY wAlET W (F1A97 ) BTET
gy Y Sfgar & ?

st gbx fawn ;. gwar ¥ @g
wrex F & qui A ¥, Awacew
w98t § | zmv%mﬁﬁﬁra‘t.w
& Fgsad ¥ T fedy 91 99 99 F
Fer-det o

¥ zamr Y fagaw wvar wgAn
qr |

SHRI K. SURYANARAYANA ‘Elu-
ru):; There can be no two opiniong in
this House that agriculture 1s not a
political matter, that 1t 18 an economic
jssue concerming the entire country.
Fighty per cent of our population is
stil  depending upon agriculture,
whether it is the agricultural labourer
or the kisan This as well as the pre-
vious Government have not been con-
sidering their problems in a proper
way, 1n the way in which they shoutd
have been considered. They appoint
committees of experts, consisting I
people who have no  experience of
agriculture. The committees give
some reports, and out of them, anly
whatever suits the Government s
accepted. while the real difficulties
faces by the agriculturists are ignored.
For instance, much has been said by
our fnends regarding paddy levy
prices, but I will come to that later,

Now I want to deal with sugar. For
the last 15 years Government had heen
stating that the sugar industry shonll
be developed in the rural sector by the
growers themselves on cooperative
basis. Beleving this, so0 many growers
have themselves constructed co-opera-
tive sugar factories. Their fate is very
miserable now. You may ask why
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only the co-operative sugar factories
should grumble and not the other sugar
factories. The other sugar factaries
have their own methods pf manioulat-
ing their accounts, they have got other
industries also to depend upon, where-
ag the co-operative sugar tactory .s
owned only by the innocent farmers.
They cannot manipulate their ac-
counts, they cannot cheat the pubhc
and the consumers. They are the cane
producers, they are the manuacturers,
and they arc also consumers.

So, three types of people are involv-
ed in the cooperative sector. When 1
brounght the disparity to the notice of
the Government, they said that the
northern people are suffering oecause
the yield 1s low and the recovery 18
also low and that 15 why, they should
be helped. Then I told the Minister:
“Why don't you ask them to Zrow
wheat?” When you are giving only one
price to the entire people, why do not
you adopt the same policy to all the
factories and to all the growers?You
sre not considering all these things.
For the last four years. I have been
demanding to appoint a committee to
enquire into the affairs of cooperative
sugar factories. One Mr. Marathe, an
cconomist of the Bureau of cost and .
Prices made the study some time
back. I say that this is a mis-calcula-
tion by the Tariff Commission which
is headed by one Mr, Sampath. He
has to get some favours from the pre-
vious Government and that is why, he
hag increased the price from Rs. 149
to Rs. 440 and for Andhra it has come
down from Rs. 149 to Rs. 117. There
is no basis in the calculation, I asked
this question from the Government
but uptil now there is no answer to
that. When I asked a question from
Shri Barnala, he answered on 14th
November, 1977:

“The two main recommendations
made by the Bureau are (i) calcula-
tion of levy price on the basis of
the minimum notified price and
(ii) grouping of sugar factories
into price zones on the basls
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of their performance character-
istics in place of the current geo-
graphical zoning. The report has
also made recommendations regard-
ing relief to gick units, prevention
of diversion of sugarcane to its less
efficient use in the manufacture of
gur or khandsari, sharing excess
realisations on the sale of non.levy
sugar with the sugarcane grower
etc. Government have accepted the
recommendations relating to levy
sugar prices being based on the
minimum notified price, but have
decided that each factory should be
individually considered for the pur-
pose of fixing the price of levy
sugar.”
I want go know whether they con.
sidered all these things. They are
increasing the price to the factories
in nothern India only. I wrote a letter
fo the Prime Minister and he replied
fo me on 4th February, 1978 saying:

“I have reccived the memoran-
dum signed by you and eleven other
Members of Parliament from An-
dhra Pradesh in  which you have
referred to the state of the sugar
industry in Andhra Pradesh and
have urged for fixation of levy
prices at the level recommended by
the Bureau of Industrial Costs and
Prices. Levy prices arc fixed after
careful consideration of all relevant
factors, and I doubt if any revision
is justified.”

But they are justified in case of these
people. Give them one thousand
rupees, I amnot bothered. But give us
whatever we have to get on the same
basis the remunerative price. Several
States have represented to you. On
what basis did you increase their
price? Somebody said on the basis of
recovery. In Andhra Pradesh, the
recovery is 9.24 and our price it from
117 to 157 whereas in Bihar. the re-
covery is 9.24 but the price is 237 to
292. The same case is applied to
other places where the climate does
not suit the sugar crop. Why don't
you not prevent them from growing
sugarcane?

it. T am now

The Government says that in the
entire country the cooperatives should
be encouraged. Mr. Morarji Desai
has worked in the cooperatives. He
has confidence. But in spite of all
thege things, we are losing heavily in
cooperatives.

The other day, I also received a
telegram from my factory at Bhima-
dole. This is the fourth year that they
are losing. This is the telegram I
have received:

“Crushing upto Fifteenth April
One Lakh fiftytwo thousand eight
hundred eighty metric tons. Expect-
ed Cash loss 1977.78 season Forty
lakhs loss including depreciation
Sixtyfour lakhs. 1874-75 season
profit of Rupees Six lakhs. Loss in-
cluding depreciation Sixtysix lakhs.
1975-76 season cash loss Twentyone
lakhs Fiftysix thousand. Loss in-
cluding depreciation Fiftytwo lakhs
fiftyfour thousand. 1976-77 season
Cash loss Thirtyeight Jakhs sixty-
three thousand. Loss including
depreciation Sixtythree lakhs forty-
seven thousand. Total Sixtythree
thousand. Loss including depre-
ciation Sixtythree lakhs fortyseven
thousand. Total Cash loss {ill 1977-
78 season Ninetythree Lakhs ninety-
one thousand loss including depre-
ciation and development rebate Twao
bhundred fortyfive lakhg fortysix
thousand.”

This is the state of affairs of the co-
operative sugar factory.

We have borrowed from the Union
Bank. I am also a share-holdet I
have paid Rs 4,000. They have given
me a loan of Rs. 6,000 Now, they
have sent me a notice that I owe
them Rs, 10,300 bccause what-
ever I paid is wiped away by nterest.
I did not get a single pie ag dividend.
Rs, 73 lakhs were borrowed from the
bank by shareholders and credited
towards the share capital. Who 1s
getting all the profits? There is no
reply from the Government. 1 toid
the previous Government also about
telling the present
Government. The share-holders are
now thinking to have a satyagrah.
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The Government is always saying.
they are for the farmers. The previ-
ous Government also said it. But the
farmers cannot wait for ycars and
years.

What is the price that is being in
other States? I have got the State-
wise figures. In Punjab, it is Rs. 232;
in Haryana, it is Rs. 187. In Andhra
Pradesh, it 1s Rs. 159 which is lowest.
This i the fate of sugar factories in
Andlra Pradesh. We have encouraged
the poor farmers to grow sugarcane.
They have borrowed from the banks.
They have formed cooperalive sugar
factories. Not only in Andhra but
in the entire Deccan area, in the
south, they have got cooperative
sugar factories. All the sugar
factories are losing heavily. Now,
you want to penalise them for their
cfficiency in northern India. There s
no possibility of growing more sugar-
cane, They wanted to grow more
sugarcane. If this is the state of
affairs, we will convert our sugar
ficlds into wheat because there is no
need for any investment. We have
invested several lakhs of rupees there.
We have borrowed from the banks.
The banks are now giving notices to
smal} farmers.

Coming to other crops, particularly,
1ice, the price fixed by the Govern-
ment in Andhra Pradesh is only
Rs. 70 or Rs. 75 per quintal of paddy
whereas in other States, in Punjab
and Haryana they are paying Rs. 112
per quintal for wheat. There are no
purchasers of paddy in Andhra Pra-
desh. It is fantastic that disparity is
being dome in the case of Andhra far-
mers. Why is this difference even m
prices? In north, there are also grow-
ers. In South, there are also growers.
Why should they get Rs. 112 per quin-
tal for wheat and why are we being
paid only Rs. 75 for paddy. There is
a disparity in subsidy even in the case
of foodgrains. For wheat, the subsi-
dy is Rs. 28.39 per quintal but for rice,
it is only 4 paise which is an unrea-
listic policy. Are all these things
happening because wheat is not grown
in South India? The mind of the
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Government is working like this, 1
woulg request the' Government to 'give
due consideration to all these things.
The Agricultural prices commission or
other commissions are not giving a
reasonable consideration to our point
of view. Since you are in the Gov-
ernment, they wanted to show some
favour to North India. That is why
they arc doing all these things, I re-
quest you to give due consideration
to South India also. We are also
growers of all the crops as they are
in the north. We are developing like
anything. Therefore, I request you to
give full and sympathetic considera-
tion to our growers also in South.

Lastly, I would request you to ex-
pedite financial assistance for the
completion of all the irrigation pro-
jects which have been sponsored by
the Andhra Pradesh Government.
Therc are projects like Godavari Bar-
rage, Srisailam, Pochampad and
Nagarjuna Sagar. We need several
croreg of rupees to complete these pro-
jects. The Andhra Pradesh Govern-
ment has requested you to give finan-
cial assistance for the completion of
these projects in the interest of the
entire country. As you know Andhra
Pradesh is a big agriculture-oriented
State and Government should give
due consideration for these projects
which have been sponsored by the
Andhra Pradesh Government.

The Government must give due
consideration to appoint a committee
for all these things regarding the con-
struction of sugar factories. They
must enquire into the affairs of the
construction of sugar factories. Other-
wise, the entire industry in the deccan
area will be ruined. As far as north
is concerned, these people are very
near to you. They come here and sit
over you and you are showing some
favour to them. I also request you to
give due consideration to our side also.
I want to request Mr. Barnala to ap-
point a committee to go into the
affairs of sugar factories, enquire all
these things and then rectify the
wrong ones, because we are also de-
veloping in a scientific way. Do not
penalise us. We have developeg with-
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out any assistance from you. Please
give encouragement to agriculture in
Andhra Pradesh also. We are also
having an agricultural industry and
that is the only industry in rural
areas. There are only sugar factories
and rice industry in rural areas of
Andhra Pradesh. If something good
is done in northern India you should
not fecl happy that the entire coun-
try has become great, has become
prosperous. Then I request Mr. Bar-
nala to take one or two cases perso-
nally and look into the whole thing,
as far as Andhra Pradesh is concern-
ed, or in Maharashtra. We are not
capitalists. We are having all co-
operatives. Ninety per cent of the old
sugar factories in northern India, 40-
50 years old sugar factories are man-
aged by private people. But in Dec-
can area, more are in cooperative sec-
tor with latest machinery. Even the
previous Government had ignored
our views,

As far as Bihar and U.P. people are
concerned, they have been given
higher prices for sugar industry for
sugar per tonne because they are ncar
to you whereas we in South India are
being paid less price, whigh is un-
realistic, uneconomic. If we start
growing wheat in the South will you
give this much price, will you give re-
munerative price? As far as we are
concerned, our climate does not suit
this wheat crop. If you do not give
due consideration to all these things,
then we are going to change our
crops; we are going to take to other
crops which will give us some help,
some food. My factory at Bhima-
dole in West Godavari district, for the
last four years. has been working al-
most to full capacity. It was cons-
tructed by me after waiting for the
licence for twelve years. There, the
people are grumbling because they
are not getting a remumerative price
for the crop and a reasonable price
for sugar. People there know my sin-
cerity and honesty. That is why they
are obliging me by electing me; this
was the fourth time that they had
elected me. Otherwise, they could
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have necked me gut of my constitu-
ency. I request Mr, Barnala to ap-
point a committee to inquire into all
these things that I have pointed out.

The Bureau of Costs and Prices
which had been asked to inquire into
the sugar industry, have fixed six
zones. Government have agreed io
only those proposals which have suit-
ed them and they have not agreed to
the other proposals which are bene-
ficial to the farmers.

The previous Government also had
not done well, I had charged the
previous Government also because,
first and foremost. I am the repre-
sentative of the people. Though 1
have been clected on a Congress
ticket. I have been elected by the
people and I represent those people:
therefore, I should help my agricul-
tural community.

What is the Government's policy?
Do they want to ruin all those coope-
rative sugar factories in the Deccan
area? Do they want to favour only
those capitalists in U.P. and Bihar, the
owners of factories in U.P. gnd Bihat
which are very old? There is no time
for me; otherwise, I could bring seve-
ral things to the notice of the Govern-
ment.

Please have a Committec of persons
who are interested in cooperative
sugar factories including private fac-
tories, and inquire into all these
things.

Government are comparing all those
rotten factories which are 40 years old
with the new factories that have come
up, mostly in cooperatives, in the Dec-
can area!

I have already given one example,
the economics of Bhimadole sugar
mill. Government have penalised me. J
want to make a humble request to the
hon. Minister, Mr. Barnala. The pre-
vious Government had harmed, and
this Government is also harming, the
interests of cooperative sugar factories
without knowing the real diffculties
of the poor people.

One factory in my constituency has
been constructed by me at a cost of
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Rs. 3 crores. Factories with the same
capacity with the same machinery
have come up in other States at about
the same time; 20 factories have been
constructed, factories with the same
capacity as mine, at a cost of Rs. 4 to 6
crores. Government have fixed a for-
mula that whichever factory has spent
more than Rs. 4 crores will be given
all the concessions. I have also cons-
tructed my factory with the same
material. It is not that they have
constructed their factories with sliver
or gold. They have constructed with
steel; mine is also steel. But how 1is
it that they have spent Rs. 4 to 6
crores? This should be inquire into
I have constructed my factory at a
cost of Rs. 3 crores in an area of 130
acres 1 have been penalised. I have
been deprived of the concessions. In
fact, I had negouiated the cost from
Rs. 4 crores to Rs. 3 crores. After 12
Years I got the licence. Now 1t 1s
working with almost full capacity, I
do not want to deprive the farmers ot
their rights. In my factory, the Ma-
naging Director is a Deputy Collector.
Simply because they had spent lesset
money, they should not be given all
these concessions which are being
given to the factories who spent more.
Atter all, how did they spend more?
They managed to get the same machi-
nery at a higher cost, Rs. 2 to 4 cro-
res. I demand from this Government
that it should be inquired into. I had
demanded the previous Government
also. They are no longer in office. 1
would ask the present Government to
inquire into these things. Last year
Mr. Barnala had promised me: the
Finance Minster also promised me
that they will certainly enquire. How
could the other factories have been
constructed at Rs. 4 to 6 crores. 1t is
a fraud. It shoulg be inquired into.
I want to make this appeal to Mr.
Barnala. because he is alsp an agri-
culturist. I want to request him to
appoint a Committee to inquire into
all these malpractices in the sugar
industry and help the farmers who
have put their earnings and burnt
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their fingers in the sugar industry,
varticularly in Andhra Pradesh.

MR. CHAIRMAN: I would request
Hon, Members to cooperate. Other-
wise, they are taking the time of
their own colleagues.

st awdw (Aafear ) ;o mwmhr
HERA, 347 F qrAE  gaey sargt
T AL

awrafw mitew © @ 39 & AT
Y g | WK B AT 5ee
TRT GHA M M &, a1 9 K @ &
w7 51 AEew A T oaEi 0 9
srg 9 agt Argh &, A7 o WY dar
gt wifag

Wt Wi qwem (TEF )
awrefy  wEEw, & of waew ¥
uzzﬁi%m#wﬁmrgwglgw#
9gT AT A WG FHAHT X Ag
50T g% §1  fF #f w1 w0t whiw
& ofes =i a3 1 Afgw ww W
? fr AT 7 Faw 0w gw ¥ P
T &) 9T 7 ¥ gy ¥ G AT
1 gAT agA S & 1 7@ e
# T o € £ areo 7 HhY
¥ fou frand &7 oy o T wed
21 ¥few 9R o feamy, fav &Y
YA aga ¥9 grar 2, dar A
T g W 7O o oW oaga
¥ wer 1€ wew adY St & o
Tt ot , oW a2 o Faw T
FAH N FH ) w7 dw
® 9 ¥ A WA &5 FT @y qvar
T 7Y gy fer § fr Y
T #t afcfeafy sgr @qw &
2

fow g F foard w1 frelt wwre
* 9o T §, gt o< AT A g
AT AT £ & i omrw o wvor
T 4F WM ¥ @R &
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¥ qyaga & foarw & o ogrei ® @@
Y 1 daw T & IR dY A
) gz duw 9T WW owT wdET
4 1| SwE] § gl oFE w1 HT HA-
TR & qF wiET F TH9T €T w7 T AT
W, ITAT FT AT T wIA WA J
Hfgm 1 A H AT & W
AH & T w7 FAT Araw TGy g,
g WX SqrET ¥ w4, AfwT IT AL
it g for ol xaw
wefvam ag gom fr o Al & ST
N Nr-mgarwm g @ & e
T IR o I9 ¥ A’ o &Y
wf &1 faweft wowTe & gy wifw
® fr 37 i B w19 fomy o &few
w19 & gy & ¢ frare ag fear
I I BT FIC ¥ ¥ gara | F@w
93 HIQ¥Y a7 & Afew I & fem
FTH FT a7 Fd fFar 1 99 & fag
T aer AT Wi, o T e
wifer , 9 wim W wfeC ar w
¥y arfea T wvary ¥ I A0S R
o frar 1 g& &7 o 0 g B
faqr ft i T AR X 9 @
& R wwa dowrd @ w1 0%
Wt aFT & 98 W7 a®w g w4
WIS I &Y grenT gay & g1 ad §

‘!

¥o g Rt Wik faw ¥ oo w1
ot wrw Afr AT &1 @@ 9T I S
§ g FTA K FE FT AW qArA

o < & g AN IF oMy i Forw oY
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BEE AT T AF o ofaw @ AN
o 3¥ ¥ amidr ard 4% ww 3,
uweT &, wegd § oo fafeer w0 &
& W 9§ # W W w0 9T W
of qg W« 1w AT W g
o R I H uE qHE g § A fray
FH R T FR & 1 g o §
frogamMfirama R E

Wa dvr fadew g & f aoee
oiw fa7 T X U FY GAW &
ufafom 1 waw afl € & =
RO wEw wwr & faee w7 @
T oo ¢ fe fagre ¥ X aga &
TATHT ¥ GTF7T F AIT X 9% $17 FIav
g1 afz aewIv §7 TIBTET WA AT ;7
am &1 qfrfeafa St &1 w8,
quT T & W 3@ ¥ fou day @
N N w1 aEra T & avErT
drdm . SfEw dmEg
T g e dRT A ¥ 1 WL
F1v Q¥ dwir w7 dar T E AT @y
T FTH 1 A @ | 78 fawrrr &
gIU FEFIMEETE 1 OF AT AT JHF
T ot §, @fem @1 oA ¢, A
Iare; fagtag s aqE 7 @ 9+ anw,
I9 &1 ¥ Fa7 F7 T 7 (=0 dar T
g few gwre Gy el wr Gar
& ¥ o1 fr gz 9w Wl w1
A& & afew ga? W F 5O A
&1 AT AT T AT R
a® fwaar dor ATETT Y E 9w &
ard ¥ Y ¥ day wF wvd § 0 s
g AT Fgm? fagre A F wga ¥
¥ o g 9 wwd & T e, fae
;T o Eag et & fo @vwT
e w1 &ar ¥ % o Foraer da1 AOWIY
a¥  w & gy 8¥ F ogw oA
Wt T § 1 afk & g onfiw w7
T H @ 99 ¥ gWAW aA & a
TR 39 # farare 57 WY Sy wT awt
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2 R I & w1z 99 ¥ waw W ok
Tardr 2 I AWM A FA &
FIXT 4% Ga1 I@E Ay 9T @ &
A A fadem g 5 aew7 @O wmRw
¥ fy gt #Y wwaT AT Ao wfiT W
At w7 fagft F wr A ey
73T G2 WA A &1 qar foar e
aifs ag oA 9 ¥ F JA7 Q) I
AT I A W ogEa W\ ogET |
dur g o wmar @ fomr wam 9w
W Y T A fwar & @ @y
& gfz g7 4T #1 F foar g A
gT T &7 FAT QX 1 g AT I
A B =it & of & fv genfw
W J13a @ fie 2w framEt Y weg a1
IfeT A B I NA ¥ FTU
T G HTE HEsr INE TS AT qFAT 210
fram argar & fo gw 39 9@ 9%
&g A w9 INT AT a7 HEA AT
At ¢ 1wl sw W A awasEy
FT A wra A IT GT FHA WOME AT
AT 1 TR fAC FTEIT A AT
Tt wrfeq 1 o a% S oA
*T% A€ g, A9 a¥x fHAE &Y grET
AuT AE "= ¥ |

A mifrmrgmge W
I O A T FIAT ATER A I
w A T EE 0 owmy W am
F ¥R & 37 F 9 A IHA A
2 AT gEd Avg oW it qw o2
o1 Wt w99 /AT 97 7 a9, e
w7, IT F a@ aga Ay
TN &1 adm & el s &
qa {amr st 1 g9 fag & fadea
AT A1ear g f w9 A9 a4 w7
wAr§ FIA BT AT TF WITHY &
g % aYd av oF dwr gEr fen )
T FEX AFIH AT AT IHT AEY
& 1Y AT aF IT X7 STHA HwY WY
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T ga TR &) e doag aT
% wolt o wETR w0

Yt wow e (SEwgT )
wwrafe wgea, & By wane & sgami
Fau d FwA ¥ A asTgAT g 4
A9 X geA AT qE @ fegwdm &
are ¥y Gdr F FIT fraw o wed
s w1 fade vmd ¢ ofe ag
zfe fadnft @ oo wer % @
arm | 70 wfgwma &2 & wiaw
Amzgm Y i ge ity T dqw
35 ¥0¢ gwe oW qfw § 10
e ues vfe fafaa § a7 ared
25 FOF uxy dcfafas & 1 =
1945 ¥ 9 W wromE gwT W97 &Y
5 FUT aFE walw fofaw of | food
30 AT9 ¥ MT  gwaT H F WEd
¥ oF av  F1 o FT @ wafa ¥
sm.t{%r FHYT 97 faars &7 saaent
ga ) T aw 5
150 a9t ¥ g0 37w WY Wi;cﬂ
&Y H qH | OF T i fara)
@ wTE g 5 oo qw & fA ardft
fomm &0 & 1 awmfa W@,
g oY & I§ T Ay g ¥
Wy w wew g fE oalar faw @
F qF WY A WA 41, 99 a9 A
Fq AAYT FV TAFAT FY AWGL AT
f—FAT AT AT ¥ wqAT  ATEA
wy 9w fegw frear d—
wia fa7 9 =99 | v G @ga -
R —aA 75997 1 & myq & WAy
y AN FFg g g fr W &
gt ¥ WX g9 ¥ *w7 gRad fear
qr —qqF #, A a7 qE & 4av |
I I H AR I ATTIRAE . WD
fedosam i smaor BT ¢ fe
W age #@ w9l 9w § Afew
W AW W I aw ¥ g e g
T® o € ¥ 1 gwra WX g
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3y W §, wer wrafwal & gL fayr
RE oW W oTe dw e
N o s wry P o
g ¥ varar gifgeeT wY gog &d o
g wa ¥ v §EE W9 A qd
fat Wi wfr =afer a2 & saan
gg oY e wy afr fader o feama
T 2w ¥ gx ¥ oyray fawet w @eq
aff ae FR E 1 O o A g A
fawer wrrar 3, dwrerel St & AT
warel 9§ art & AT aF w7 ot |
w8 30 ¥7 ghigra o ofy & arq ¥
& Fae agwar K TIm-agAr &
gher ot Far ¥ @ & Ay
Tl 5 AW Y qF FAgdy Iw@
ag AT aErT fRarT & o § freft
€Y, fearT ¥ amgqr &% ord @-
¥ qumfes w@ew, T F AW &7
st g, ¥ woey Ay & e § qrey
i@ g wafi wrdary | wrew
fra & 1 & T e aaA 2,
gy #  famar @@ & a9 famm 8,
WL qHY 7 97 a7 ot frara fawerdr
2 9\ wuTer V@ Wiy aw oy s
fawraar 81 @9 & 9T *7 T
WTE W 7 FT qFAE ERAT &

fagelt  @ww ¥ o F faq
feaar 9 T@T 91— 1,032 FUL
Toar, SfeT o X wmy AT 7
fomd g Y Ay 4, 3T A wEA
arlt & @€y g, ¥ wre q ey I
AT AgAr g, TN fvaar smEwE
femr—¥Faw 1,166 TFUT  wGH
oY WA FAAEA ——FTH Ry TT ?
e A7 gfraro ¥ gra 7w 7 sy
Qe @, T R weww Ay ¥
AT & 94g? Awt ag &, 70 Bl
oreat @a g fad & oY & wmA
¥ geaoTEr ¥ wa ¥ SqEr wewl
w7 feur § 1 A wrheroaTEY o7 aga
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Agad A §, ga A aa T §
fams oy & & o1 wwaondY ¥ A
farems § o< o g fr ag Wil o
e F AX A gf &, fow e el
T N7 gz ArwIE # qr faw
srgr 1 SfER d weETOTEY ¥
afs wa & woor o1y AT &, ST K
FAF afg wd 0= 7ol frrt —aY
a8 FWH, O FI@A, I ¥ 7&
frmdr, faw qrffaren wrver dar #
fra Y saAwsaTow frar & o
gt #1898 awrar §, gfesr AN
%, & wmar §, o IR OF ¥T @O
2 fr af g7 FaAC a7, AT T A
N & AT adT |, 3w ¥ A=Y
FT ST AHAT &, I KT T AT &
f&F tTa% & WA &  gEwr
A wY @mar dar Fowrawr o
gafan & %z avar g fw fowsl
& qret & faarg & wme 7 o5 w0
urE g A W gAN @ F, S A
q9 ¥ W WErAT g A 39 47 49
¥ geyr aftam gy ¥ fAwe
qara R wF § SYTET B IUM AT |
wiw  fegeara & argfeett Y aear
FAET 7 ¥ faed A gaer g—-
FIO ¥ AFLIRET A7 S ¥ NFHv IAT
A%, e I 7 fyAw wage ww
s ¥, 3w ¥ I qwgw anfew
AT & AT ZU W7 TH I T e
faeam qar@ & & 1 oW AYEIT B
IGW T IFET FN A0EAT E—AfEA
¥4 a% IN AT I AN 7T §
T wET |

WIF FH @A FAGYI FV A FIAF
U AFRATET #H qur gy & axF
qAteT wry o faey & 7 AR
M |IY W9 FT HA q IyIET
fagre & fadd, dvfafer samr &
AT ) wry WY &9 X S AN
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R A e g g AT 9w ¥
¥ vy frwden, T ST ST AT,
w0 |A-7IFT fFFTT | TTE AT
g 3w, T¢ WA W T & AW & feamr
wit Wt St A g & 1 9w wATET #7
wz, O wr fegear wwm @ @, @
qrTR-ETg A1 @, & s fa oA
Ta, T 9w ¥ fafewm w9 ¥ @, 0
fer gE @ gET R T MAT § fR
forr ax® =A@ T aifey, 99 aTE
o e 3 T g W e
& wrEeY 7 qF O g ane ¥ frgeay
21 g i aul &1 T, ST AEET A
ww Ty e o #r gaifaEy @1
aw o, wig fag % gatfar &1 o9
a1, 37 #Y gaife F @ o aw
Fraw  gwr, I 1 few i aw
o g g 8, 3% " W Ry
avE @, gCA® ¥ wud qadrAT § )
wfy gk = fafrer 38 W® 49—
war warar dar F3 fora, 4t & g ?
wig & f&w awe N dwer aard
o warey dar g owAr 7 we g warar
de1 grn— a7 WY 3T 3% N a9 w5
T Wi Ffg @Y A F o A9
¥ & oty Tr—ars WY SEGw TW
¥m & fraAT AT gAT 8, TN A W9 &
wav & ad & | ST dar g1 s,
@ 6T g3-T=Y e THEs w9,
fwT 3w =1 Few fF swer A dar
FG |

g9 &w 71 Pewm ww & sgnEr
ofaw fema § 1 =ga & gwr Andy
a1 9¢ aga 7 q@ FT TF &, aAfAn
¥ wgar vaTar g w0 AT 98 @
g e was & W% 9T o Wy a7
¥ 8, 112 T 50 ¥ wfa feaew
T® GORIT T dg 77 9 @ § W

APRIL 24, 1978
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og wed § e ay o feamn o Wt
&, foarr & o &k § 1 @ o dar
Y ST 3w sere wk &, & #fam,
Fqa T §, g wwe § ) F
T 7 @TE ) TEA A 112 T
S0 ST W@}, A R AR W
Y FEAT | 7 FwET, HHA W Ay Jar
ETaT 3, TR MNATHT § T'T A1q X Gy
% I H1 9 T T, qg FTH AT AT
53 § 1 59 & fag dw §aro g o
A & 4% g & afeT & w9 7 qg
war g & fy & fow 1976 & 432
FE T W % 7 four & e
796 FLT U7 o9 & W1 FTHL
weggd &+ ¢ IEA fawr
& o1T 92 AN F15483 TOT A9GT
fear 7T & W9 /G fe dar IwE
FI9ST & &% ARD FT | I IW W50
dwer gizd, fow ofw av dar g,
Iq ¥ faa fqr & faur wrar § s
w1 ¥F AW &, 37 &1 oA fasar
& A7 FEr o7 fFat SO 7 e
fa®ar & | 97 & A = AW FT
o fadar & Ak 97 &1 @wd
5,383 wTrE vquT ¥ fagr | @ifq faaar
gqe JIYET § 7 ag AW fewwr F o
a3 30 TS TEIW SO H0 T WICFAIT
W A S0 qgT 9T §, § AT Wy @7
w g igmarardar At fr gwrd
foralt agr w5 & W o A §,
H3 qgm1 9T ST § | Aol a1 ¢ Wi
%% gT wigd ¥ wrad g/ & 1 W
qg 7 AT a7 W9 WY TETT T FEN,
WIT AW FATT 7 AT, q WY T TG
7 ZAY HIT AT AT HY 37 F G
7 qA BN | & AFLE wT wwrer ISTAT
Srar § s wugd 7 FR at gw aw
FY q7ET H1T F AW F QAT KUFRC AT
¥es a1fgy | WY FEA & 5 10 wd
7 FOomT wwrew wCAX | F vy g
fr 5@ 2w #1 |ra Avvwr Wy g
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forarf & wit< 1 oo figamé #r wgar vt
¢t ¥fyw 9v & fag aga W= dar W
7 fear & + & ag wewT ww § e wy
X g fF 10 af §F Topre &) &
waar § fr o ax@ar o o e S
Sxorliws qaT W OE 1 W ¥H
o qrit &Y, fawd €7 srewy
o g1 o, ar @ W F
T qO@T | FHA 7 FHt &7
ga Ay & w9 ¥ o sfew &
qre faraaY THIT & | 98T I TF WIIHT ¥
9% 0. 05 3T T & o fggeam
® ox =yfaq § 919 0. 32 RIS
& a1y wgy 97 @@ F qEaT § 6 AT
ST OF 9T & qra & FfEw wrare
&Y a7 frafa § 1 agfaZa &, go o &
T AAT ATy G7T FI@T §, wAfeET
& 10 AT SATAT qaT AT § WiT wA
¥ 16 AT vATET dAT FWAT F 1 W
Tt wawa 97 & fF Tur oiw o Y
w7 & 1 gAY 3o ATt S 4wt
F7 @ G Y §¥== frge sm =T
a¥ fag wat 1 F gEar ¥ e
& ewra fewry far gt w@T & 1 ATE
T &% T UM, IF T 99y A A
o AT g amet 9 A 1 ag
garer femmr § 1 o ot & qae W
92T &, A1 EW ATEHT ¥ IF qATH A
IF W I A Aggag @ ar
s gaTe Ty § o] e § R
Ty qrE sl & afEw asw gy
w5t whea &7 & 1 ZATdr dveq whe
A & 1 10 gre ¥ e &R, T®
M- F1d GRAT & ST WA=
g g Arga g fr 1oad R oy
QumT 3 A qw v @ §, e
ST WY AT &7 FEwre &7 &, ar
9 AW A 0F OF £ wHiF #Y g @9
we o i AT fET ek W e
T TRONTT ET ATCA, WYX W9 qTH
qgw e, WY ST AT e g

VAISAKHA 4, 1000 (SAKA)

o W faoet g wro, wed
s frar ogw smoa el wed s
YT g QAT | AT AW A
w1 20 waTRY F 37 Faremr § Afew
20 f waredt gus aw § §, Reedt &
TS 910 Nl ¥, T8 W AFW F §
afw ekt o & faead AT waredt
A« AW | GH A4 AT HET
F oATh § 99 ST Wi A AT @
FTGN AT wraTeY et ey sy | @ w
fergeam Qe qew & i gy 97 -
9 & €qT AT AT &, GET W1 weredy
a9 WY § A7 AT yrAreAT A @y )
g fae vt & g AT § | g AT
R ¥ FT g Wy § ¢ g7 qven Frand
qTAT KT ATHAT § ST TFT 9¥7 § Ia*T
EHIE F1 W g 7 W7 IT0T A71=T
srafaFar & |

TN WTHST W& wgaw
o wwamg frw avg & drar W
& T g frarer & srow 2, srear
g | 9% §@ s &1 "vr 3 ¥ fag
farar ey & 1 AT SR ZETT /9 @
¢ zaw1 w19 ¥ ) 1T qawg @ atg
TaFT ST AR F AT T T &
oA Wowa gt ¢ 5 fggraa A wme
¥ 7Y wfawa 7 A= § 1 Ffy T
forg & seel ®Y AT O q@W 9H
WEreT T 16.7 &vEr o
g Harey Fgar & fr 21 v d ) A
warem YT fF ave & W 1 w7
ar g wshrar g, w1 aT FATTr 7 Avire
g # A Qv @ ¢ o W
T@ § SO W FW FY A
g § quFwT ¥ e 7y § wareAr
AT # v wEd § & vy g g
fir ag v Ho & gFAr W< wie Faarg
oA ATHA XY §E § AT OeAE
ofy fewmi & ared ook fawr & =
& ot ag o oy S et o

D.G,, 1978-79 438
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[ wz 4r:a) TR T T qear  frgw €
gy &7 fwarT geardf §, ¥ 39 T ferdtue S 9 faar § sew

sorar &, waaT swy fadw, sea qfE,
T4 faum g9 O I ) 36 ¥ IEwY
FRfx @it | Idr ¥ AT F FEATTW
oY grr | WIS A7 5§ acar? mr wwi
& T @ 1€ § 1 wu afm & ==,
gt ¥ qure ¥ T=F W A G AT
TEF WY AET FAAT FHAY, TEL F30 |
FAY T TAIA AW X F1E TGV E 1 SART
aR weqT § 1 IT 9T £ Y I AV
# qUX WT WYX FI A A7 | AT
o1 AT 9T g9 F SqrEr qrIw f7we
AT g WgH | o & 2w ¥ e
fad=, fawr, Sawienaty, o0 5T AP,
139 TR §% TS aq | TH 97
o1 A7 ¥ w9 v ¥ @E IE 9T
o ¥ TR OY @Y w7 Q@ &) 09 TR
¥ i wrehw §ger 49T IW AT WIOR
wswmyfag A g A H
wizargwT gy & fao sag, ot
o gww A o Wy e g,
sq% fog o1 FrA ERA, AT I¥ 9L Y
gvrr, mfew & 1w o wEA T ¥
ol ¥ foar 1

ww FAvAATYA qiEgw a8 gu @
faarm e EwTanh & fadsw | gy
Formared | wE AT IR qB T FT
TATR WY & fAg & 1 9T <gd <1 dwrfrey
¥ giarge wfae w3 fomm &0 3w A
s famd ey g fr R
TER Y HYAT WIGT & | gL T FLF
AT & | T qIETLS Tl 7 ferar
g

it uysto Trw oiav TPy (Frorar
az) 7€ @ 0§

s am AR & A fae o
IF XY FATAETT 61ge % A fen
IAE! W19 A& | qTYRT T4 TEY WY ?

a9 A AR ? fret s 0 oA
Y W9 qAAT S A T § Wik
fore & s fendi e foa &, 9wt Wiy
T AT A AN TER T L

“My dear Dr Swammathan, It has

become impossible for me to bear
the happenings around me in the

tecent past” feds ¥ § aamar
g & @ wm ow owEr B

oF-oF Fvh wwEE fgar & oA

o7 %X ¢ ff wmw & 0 =
gz fogerd @ am & ?

Admnsirative bottlenecks are so
many and often humiliating @iwArfer
ST T IR TR fRAr & 1 S
e q1 gFAIET Fhv & 4 an w
wvar @ 7 |rErs faear Ay war argm
2 ? wra madt w1 afafows 51 amaer
FIAT AT @ AT TAF WSST T WAL
TR FEAT & | §T AT TR FeRAAw
g, &1 fa 93 W1 3@ IR fo@r @ 99
97 o9 fawnw | w7 A1 TAORT WAEH
7€ frwwar fr mo wam g A% &
FAT F uree § A yq OFY a1 w2 @
gMdwadr 2 dwfamr & Tel @
7 w1 qsr Fmfaw twee g4
Fw@r § & fawm T wAeE g
¥ & stfrge g, & wrear g, W@ gy
Bwifaw =y § ey a0 7 AV T wE
aer EFtArfoe Gar g@T & 1 0w
Farfaw & W% Eaqiifome qar Ay
grar & 1 & JarsA T AEAT § ) AT
A FI I § | TAFT FIATTA AW
Bt 8T & 1 3w ® SUFrd & W
argfem g ¥ A ¥ ) I EEEEE
& fear s wifed | ; fegeam
#t gfe fam v & 7 @ WA AW
& @ FT gHITT AR A9 "qwAT &
F9% g7 9E) 99 AFAT ¥ | TR Iy
a7 7 § A fer oWV F AT W

- -
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& FTf v wnd § 1 o W
FOo § ) I Far § o i e
gFadw & wrar & 5 & evAr &, AR
w1 wd & fre wigan, qer afawi, o
#&r foa fem o ¥ ey § AR
/T T FF RE ) AT & 92 i
s dmr go Y mmaw w@w &7
wrafaat & wrew gear wT AT ¢ A1 2%A0-
anit & g & for qvg & wAN ITHT
10 T 9 dz1 @ & Wi g A
IWIAIAT SEIET 97, qE A IART
FwFTa gerar =ifed ) afe freaT &
W@ & A IR gor wfed 1 oag dw
amr Ay & 1 gAw aga ¥ davfaw AW
L]

T WERT F A7 § WITRT gewary
W g 5 39 g1er @ awa oA B9
sarat & femr

awmaf waw . $@ gsaeEhe ¥
ford st ¥ srdar FY & AT & W3
6 TF QTAE FT A

sft o Wty (¥RgT) wmAEw
garafy o, fragg emrt Wy Awifai
¥ zfc & da & gArt Am F APT 7O
fear & 1 &% 9% wR AR T & WY
Ffy w@t Sft g7 wegE 9z A7 @whA
wry &, 9 e gafed A wvar
g 5 & serar midt @ A AT T A
girrargmamag  fs w31
qI W7 TAAFAT F sfagra ¥ A4 9T
FIET § I FAX BT H MA A ATE
st wg & fod amw g@d ¥ 1wy
9T AT 40 FEL WA T WA AN
so sfrvm arit & fad fraifer s T
7€ TA a7 %1 99+ § i afx smar ot
B gomv 7 fasgw farrmdr ¥ ww
frar WY fomar awe = faifa
frr 1 & Iawr aggaw fear, Ao
¥ 9 fromor <@, IEW WAV

VAISAKHA 4, 1800 (SAKA)

D.G., 1978-79 Mz

T oY gw X w9 frar o fafima
Y ¥ gard 3w #7 7% Feu W1 afegi
¥ qaardt &Y Ty § v w6y @
g 59 W 33T ) forw 3w T fewTe
O @ar § 9w A Al wg-suedm
e @ a1 8, W7 faw &w & feare
#1 snfas waeT gegt gt 8, §F arer
AT 2 YW AWM H g7 o aEz wY
SEEE wvar § | s feata & ane
dur 7 @& Aw ¥ frdY wwIT & oy
ud 7 AT qwA § 1w gEw g
§ar & o1 W F WY W 9§ 9T |
R SYTT 997 § W §417 grav &
T gra F7 oA 0w § AT dmIT
g9 WIS STET FT - §T 7T @ M7 qq
& AW T 9 70T FI1 70T @ )
zafaq o a9z Sar o &7 qaET
& frgifea forar & & welt wige & fadaw
FT fF &3 FwT ¥7 e sv I
ATE A &Y gHIT AW & FIAY AGY vV
IgqT &% A § Ig4w FET Wfed,
WK 9% 1% ) 8T &@F A7 qY, g%
Y F FTH ¥ fRew AT sgawqr g
aq gmu g fafem =9 & vy
FT |

I HEATW ¥ 19 TR 9EAT
t & oot fageit aopre & feami &
fad gfra wifa, so frma 57 a7
At 91, AfFT 97 a9 F wAlTwe
T 997 wrar qr 71 fafosm &0 7 Ty
WiFH WS § | g AGT 43 AT
f& 30 719 & =AAFar & farTa ¥ 20
Y &7 qEYEA ¥ THY AT G o qar
et @ w7 geiafa (ot = off
foreY weflaa & ad W A Ww A
fear, s@afr & woreafa o wireafa
¥ wraafy gay wAT AT | g7 WY
aw &7 wifaws fadm & & ofr =t
N & wgur fr qveme & e waR
40 HWE AT %7 fawfowr &wra Y
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[#t aw AT )

gy & faq fear § o1 g fafesm
¥ A dar wrAdly q@ 9TE § ey
AR AW Ay OF Uy TY WA A O
fafram wafr & qof =9 & ey A
9T HTE qfEd 1 ST sR 9T
#Y e 1 gad A oy a1 gw ghra
T SAT AT IBI FLAT TFT & ) oY A
=yaeqr 3% T g & oo, faerd
syaeqt St T Vg & Froor Y ew ghay
& arar<t & faerr Jgw Forer saw w0 ®
forerr a3 Afaa & we w1Egar g
& mwrT faand waly Y &, s arEf A
AFT 7 SwrAEry § FTw faar v
TTHAA W WA ¥ S FETaeE(
& 7 afer gfrar & ga¥ T S0
¥9 &7 ¥ ey g6, 97 A Qe
favar &1

# Y A AV T AFT TY AT
#r 77w frard 7 sft 9 s oemw
wrFfaA F7a7 =rgar g | fos avery
F g 77 wiT 105 a9 feaesr fauifer
frar 91 s foed W 110 T
aq fear |7 9 A9 112 ¥9F 50
g av faur | & fadew Fv €
fr w3 frardt & a7 A7 g1 @AY
2 AT 34 ANT W@ AT QT FIET
frama & tod femm 7y gvar | faman
T %8s F7 FA2 & d|y oo, saF fod
TH ® ¥9 o WL g Ay vt
w77 ¥ f45 0% § w9q T a7 9%
"AE ¥ $97 ¥ fAq vt a7 wEq ¥
T TR HY wiar 7oA aifad

am @T fr 112 w98 50 &%
frarar & 9g &' Fwa fraifer 7T &
gt 15 guqarar FYE aganE g
gy 1wy fageam & fret @ @
afed fearat #Y ST 97 At eI
g o o), @R AR v

APRIL 24, 1878
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fgTa framhT 115 793 faew ¥ Fwe
120¢79 firmes o o s 0 ag
FJawT qAlT wret @ | QY EreE A 112
T 50 &% g #1 & Fraifee s A
ax frwet & fod #1E gu-adw W
aret @ AR

7% frdzs ¥6T T8y & fF W
Tl 51 T W9 FET W8T §
o wed & frowwr wow g wR
w9, B M ¥ WET F oA &3,
B TEA FIT 80 BIGEr AW FY
a@ & 99 waw TwE A1 3@ 112
wqF 50 4¥ ¥ w19 I AT A B
frare & #g M awa 12580 faaew
Y ofed 1 wv TEE g0 w9 &t
al frara & @y wgw Ter favaree
g w9 @dE F ST 81 FI
2 fgw g t@w & 5 @9 51 #r
€ ®q ¥ sqqAT AGT A Ay § | frar
&t W & ww aw fwer, Afww o
iz 3 @l & AF w7 A7 @ dw
Sz 1 Al @17 AT IAET T Hfoard
grfr ¢ foawy aws ¥ ag s 9
aeq THT 97 W T §9 qEar ) adw
FEI AT EATAGA AR E |

Fardl SET 9IW AT ATEIC N
grgor 7 5 a1 ag7 T AT E R,
w7 faer AEY W0 a1 fHEH sme a9
7T dAr7 F PR AT T GAT 7
112 ®qf fayes 1T Y @0 A7 FHT
fratfer w7 & a1, Afa v N qE
a¥eR ¥ W A€ =Y | W I A
SEUT ¥ ST AW AT @ 4 WIRY
qraorr Faer FTTT 92 ) @ 7 7w
fegeare &1 gvdY 9% 9, et &
Ara ¥ ard, ot ITHT aTeY §Y Fwt
2wt gawy F1E aoeY T it
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xa% yaTar qry W@ f fgrpen
¥ g W e & 1w W oW
W% a1 T § wrd, foarwr wre e
t, o dar faw wdm, A g
ot & A% queft g #, e ¥ STH
o aewrw & oy § gaadn oF
T &, fat o s% 7iw & fFaw W
doft v §, 3o @ e G,
qI8T 9% o3, W 9% 9GF Wk 9aR
IAFT GAW A g1 ATT AY IFFT IIA
& i & v INw TG & 1 ;X
Saar it Wi AT HE Ja 9 frag
% & ar fearAl 8 wadt i fafrm
w7 & drar grar wrfed

gar fagd g & wrg AW
qfr-gare & a1 &7 &, AfeT o
& waTy ¥ AT i A T g e
¥ fasra ey aw, faestr gz A4y,
afeT gw @1 o1 wice a9 &, g
srawal & w9 fggen # 9 @i Far
@ qar Jr fF 75 wEd qdT Al
ot GAT sy €Y wE & gt A4y w7 9
gugw & i e 2 3, faegw
T 9t ¥ @Y § war fF & Fo dar
@ A & avar 1 ¥ g qFARA
wrgdt & wlrearr fed of & s fo
Afeaw & A g1 a6 1 91 g s
AT AT w7 Y _E B, 98 WA 0T IW
afrdm wdai w1 af oA, S
gt § Ay ag= afrw ag-af yieafy
IF AT FOAC FL H A B 1

18.13 hrs.
[MR. SPEAKER in the Chair]

a1 1972 ¥ Ia 8w ¥) ;a §
a7 @ § T few & qw faaat oefle
g, @fasr & arz falt aonaw o
frq & ara Y, T var A & fqa
HrETT ot daw By fearee ¥ weraar

VAISAKHA 4, 1900 (SAKA)

DG, 1978-19 446

# U N @AY | of faTeR 1967 ¥
wfat goaTe & Wt ¢ Wl QT ¥ 1@
A-qUTd AT T 1 A W oqemwar ¥
wfsa #3&Y ¥ g7 agdrw AT g F
o FT, A X daw ww AT, oH
feafs &1 gwmanT fear siTsaT g3w
¥ @9 a8 yfvofent 7 o,
IT A X WT §, T TOIAATE &7
1Y AT & AT Efvwdl &A™ oax
sfearsft iy 7 &) W Ww Y
IFET L ATH A ¥ am wg
¥ £t (vwerwr)

(1) wasar qfeaie, avage
3131.71 OFE

(2) s qpre freq, srTRANE
WITEYT . 808, 19 TFKT

(3) *3€r war wed, T
2129 n¥E

(4) w7 dfsq o fasw, & g
fa=r fawd ™ . 3336 NEY

(5) 71 w vT TR
FAFAr (FT Ia7 93 §
feqa 8) : 5539 UFT

(6) =& Avgme=, Ao AT,
fad o=, W =1, 1
ot gAITAY gTA, am W
AT, faen fawqr - g
T 634 UAT

(7) ndverars ®0F e fam,
gy, fa=r fawats
1256 UF%

(8) wram gAY forg, T, farmt
TAIEETT 1444 UFE

(9) Fux wwwwr warz fag,
TATEIWIT : 4522 @Y
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[ oft T wae )

(10) Tsigas fag, waw
2510 96 U&¥

(11) fegem w faw e
arraarg @Y 2766 31
wEe

(12) F7791 & T GO
fafads & 3956 05
THT

(13) mvae wwex fag  framr
et faar agTrw
2260 70 TFI

(14) 7T SRy 2t fAand
A e =FEIIRE
1242 47 "FE

(15) mawre ww fafafer Fof
g7 fymdfa= 1382 17

Ty
(16) vtar fzaw fae Fre0TE™
FATME 760 UYT

(17) Fox 3= frg 428 qATTNE

91 0FT
(18) wrar Tigam gAT fAE
AAFIGT AT 2128 UFS

(19) AeRTAT azwET wA1Z foE
TG AT 2853 44
uFT

(20) aF ¢ gwre A7 7 4T AW
Y AFiET & T FT G
et qrer—afeq Faam
faarat | gfiqomaT /TETALT
wr fwafy 4592 mAE

s 7 & wfq waly 7 fages s=0
fr g7 quady Fromeg #3257 fae
T EWAT 7 G17 I IAT yAW A AN
FTATd 1 IAT A A} AT FT AT

APRIL 24, 1978

DG, 97810 M8

¥ fag w1 Wit Wi fge s
& wrreawar T8 § 1 (wewww ) &
WTY T TS AT AT E |

SHRI SAUGATA ROY (Bairack
pore) On a pomnt of order Is it Par

hament or a place where some people
arc watching wresthing match?

MR SPEAKER There 1s no point of
order
ot o el ()
wewer wged ¥ fy warem T wgEE
FT ARqT 77 & fAw sz gor g )

zw fagy F1 drur dhar qegE
FATLATY & & T FIT aF A7
AR @ ¥ F7 [4a a B gv awr
M W TEA AN IA AW ¥ g0 qfaw
T TwEwd 45 9T I KAY
o7 grgifea § 1 fues de o5 7 99 *
Tt feafa v&r & o o @7 "V
FAFATTARTFAATEE AT
o & gfr wefl oy wear 11 oo
wrefaa FAT ATEATE 0 A% Wy ¢
gvaTe & awe F § 7 56 dr gfw av
ad gar § e 9w ¥ @i fon W
w ¥ EFmY FE auev U Awer
ot Wt @ g A e
ar \ WZ ¥ WANT  FWITT ATl
¥ & Wy qAR @ EHIVT R
wET WE | FUNT X TE HALT TR |
R A femgr ar @ w®
AT T FrETHYS WErt # AEHT WY
& form o1 Ao 77 ¥ W9 w7 Ao
7o fr 1951 % fy 9 v g
qrer wfa safaq &7 917 197 S50 &%
WA wETHTEH 195 599 1977 F
g1 & | w9 weeTaT A R 1951
# 197 wqu 50 &% gfy v fdT W
a7 wfr safe & woredy 2 e Y we
¥ 19777 195 sy gL
R awg o 7 ¥ 1951 7 T
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e wratfor gt oy wfr swfe o
WRTOR 399 WY Y oY 1977 ¥ Wy
¥ 811 svar g wf 1 et Avg ¥ W@
¥ fie 1951 ¥ wiw A m
arwet § g e & w1 e
Tore oy ot o wrondt ¥ are fore o
fo g fedel Wt ager i "R
LordRy T ¥
it & g T ¥ WAt § o
Mg T st gl
sy s wEx * Y ¥ aXE TF q
Wy siare dar &) v | ag Wl gt ?
WY TF %Y J]@F &Y oo Wi fie e
¥ Jwargee v § fov & fag wor
foarg iy § fr Ty arei w7 v
&, AR w57 derer 7w i iy 9
Quaiw guT § | Avmgve T o7 v
&g wfyna T gy o as gwr )

T A ¥ wv @i fv 1047
% 19, v fawe o §7 & o7 fafaw &
it g a9t F g # oitaa 77 F¢ 29
o g 8+ dw a5t & wivw ¥
o § ¥ 78 Ffever s W Faerd
% wrd 2 1 faoely w1 grer ¥ 1 ey
forareft xar Qwr F dar et & Sw T A 14
gfama Y 7 fawar § 1 aEy a0
faws™ wgd} Wiy Freamy w1 fasdr
&, faar w1 2rer ) fawet § faw &
R & qr g ST Farer 1 oy
off, fraX wreec AW W I A Y e
20 wfawa wraeT APl § & o< foay
Xyw § gfeesw § SaFT F39 30
wferaer gt & § ol IRy 70 wfawe
mglt & ¥ 1 foaen wvar e dorg
9T WX gAT & IaT VA 31 wfaww
Bgrat # @ gt W arw ar vt v
w7 gl s g & fora & wrom wrw
W ¥§ wEyfy o gy &)

¥ or faer & wr i T off waTr
& wew-Ferdar wrk § o omar aTe
74 L8915
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T o wwer mff {1 Y weT F
SWw ¥ swer §, R wgt swear
wft & 1 F g § fie woere Ak
TXE” W) AT HT, AW R VT
fieare Y ¥ o o, fewrll & wfir-

SHRI M. RAM GOPAL REDDY
(Nizamabad): Mr. Speaker, Sir, at the
very outset. I congratulate Shri Bar-
nala for having taken right steps at
the right time. Had he not increas-
ed the levy price for sugar by Rs. 15
a bag and Rs. 18 a bag to the sugar
mill owmers, the whole sugar indus-
try would have been destroyed by this
time. He has also offered khandsari
mills concession in the matter of ex-
cise duty. So, the factories are in a
position to purchase more cane. I
would, therefore, say that the Minis-
ter should insist on all the factories
that they should crush to the last
stick of sugarcane that is standing in
the field. If more concessions are re-
quired, I would request him to give
them. because the cane has already
grown and it is standing in the field.
There is no distresg sale. He should
punish al] those guilty industrialists
who are trying to dupe the cultiva-
tors,

The jaggery prices have come down.
He has made several statements that
the FCI is going to purchase some
jeggery. But in several places they
have not opened the depots to pur-
chase jaggery. In my own place, Ni-
zamabad, jaggery is being sold at
Rs. 80 per quintal. The minimum
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price should be Rs. 80 so that they
may grow more sugarcane next year
also, If the cane grower are not help-
ed thiy year, they will not grow sugar-
cane and there will be a sugar famine
in two or three years time, This is
the experience of all previous years.
The area under sugarcane should not
‘be allowed to be reduced. Previously
there used fo be shortage of sugar
every alternate year only because of
the reduction in the area under culti-
vation of sugarcane.

Now that suger stocks have been
built up, I request him to export a
minimum of 15 lakh tonnes of sugar.
Even if Government has to incur
some loss, of say Rs. 30 or Ra. 50 cro-
res, it is worth it and it must be done,
Previously also, Government export-
ed sugar and suffered a loss, but the
days are coming very shortly when
by sugar exports we will be able to
earn over Rs. 500 crores. However,
though the Ministry has taken a deci-
sion to export five or six lakh tonnes
of sugar, not much of it has moved
out of the country. So, it should be
started immediately. The STC must
be given full authority to export
sugar, irrespective of the price.

The rates for transport and other
things for the FCI were fixed in 1965
and so far they have mot been chang-
ed. This must be looked into.

Turmeric must be exported. In fact,
all the agricultural commodities which
are in excess in the country must be
exported, so that the kisan may grow
them in larger quantities.

Since my time is over, I shall not
go into other things. I shall write a
detailed letter to the hon. Minister
and I request him to look into it.

Wt wwairefag (i) o

# gavar argw ® qaEaE
fir I ol ooy orf e oY §
YT TCRTT WY qrafrey WY wagdl ¥ dgrit
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19.00 hrs,

MOTION RE LAW AND ORDER
SITUATION IN THE COUNTRY—
Contd.

MR. SPEAKER: The House will
now take up further consideration of
the following motion moved by Shri
C. M Stephen on the 20th April,
1978, pamely:—

“That this House do consider the
law and order gituation prevailing
at preesnt in different parts of the
country which is causing concern”

along with the substitute motions
moved.

The Home Minister is not well;
therefore, as @ special case, I have
consented to Prime Minister continu-
g the speech. But, this will not be
taken as a precedent

SHR] SAUGATA ROY (Barrack-
pore); We wish the Home Minister
speedy recovery.,

THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Speaker, Sir,
1 am very gorry that my colleague
has heen taken gud@enly ill gnd he s



455 Be Law ond Order VAISAKEA 4, 1000 (SAKA)  situation in the 466

in the hogpital. It is, necessary,
therefore, that I ghould say on this
resolution whet he wanted fo say.

What he had gaid earlier, I am sure,
the hon. Members must have heard
with attention. The question of law
and order is bound to be the con-
cern of everybody, more so the con-
cern of Government because Govern-
ment has a responsibility. I do grant
that. But is it because of the fault
of Government that this is happening?
That also hag got to be considered.
Government would be worthy of
blame if Government has done some-
thing to encourage violence or for
failure to take action where violence
takes place. The extent of responsi-
bility of the Central Government in
this matter has also to be understood.
Law and order is the responsibility
of the States and the Government of
India’s responsibility is to help the
States, but the help has to be taken.
Of course, in Union Territories, the
responsibility will be of the Centre;
I do recognise that. Therefore, in
Delhi, it will be the Government of
India's responsibility. It was said by
my hon. friend that the motion re-
flects the national consensus, as
Members of all parties have gpon-
sored it. I myself say that it is the
concern of everybody. But does con-
cern mean that the blame should be
laid gquarely at the doors of Govern-~
ment? This is what has to be care-
fully considered. There is an air of
violence in certain areas. There ure
several incidents where Government
did nothing to fan them, encourage
them or failed not to deal with them.
Take the case of what happened near
Amritsar between the Nirankaris and
gome Akalis and Sikhs, Trouble
broke out between two groups of
people suddenly; it was noy expected
and the Government has dealt
with it and is trying to deal with
it further so that this trouble does not
recur. Cases are coming up which
will disclose whose fault it is so that
action can be taken against those
who are responsible for {t. There can
be no justification for violence, in my
view, I# Niranksris want to follow

their faith, they havea right to follow
it, bug they have noright toabuse and
insult other people. No faith has a
right to run down any other faith.
That is the meaning of equel respech
for all religions and that is the policy
which government hag been following
for the last 80 years. I do not see
why some of them should have done
this which was resented by others.
Thig is how all this trouble arose. K
wil] be dealt with properly by tHe
State Government,

Take the case of Sambhul. What
had Government to do with it? Did
the government create it? It was a
local thing and then it took a com-
munal turn and it led to a communal
riot where the majority living in that
area attacked the munority living in
that area. But the way the govern-
ment has dealt with it, has stopped
it from gpreading to other places.
There was no question of any retalia-
tion coming from other area; as a
result of the steps taken by Govern-
ment, Otherwise, that would have
happened. Does that not gshow that
the government is anxious to deal
with such law and order situation in
a proper manner? The State Govern-
ment has get up an inquiry to go into
the causes of the trouble,

What happened in Pantnagar is
very unfortunate. But if people
assault policemen and do not carry
out the requirements of law and
when the Police try to see that they
do it, they assault the policemen, what
is to huppen? I would not like to
say more about it because there is a
judicial inquiry get up....

SHRI SAUGATA ROY: But it was
a mini Jalianwala Bagh. It is very
unfortunate. ... (Interruptions)

SHRI MORARJI DESAI: It is the
height of irresponsibility to call it a
mini Jalianwala Bagh, if I may say so.
My friends may say anything they
like, but I cannot support this wild
statement. ... (Interruptions) T iz a
wild statement. What has Jalianwala
Bagh got to do with it? In Jalmnwala
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Bagh people were in a compound
with only one exist to go out. They
were not armed but they were pounc-
ed upon by armed policemen, It was
-quite a different proposition here. It
wag not g case of students being
confined in a yard and being pounced
upon by policemen

MR. SPEAKER: You may not go
into further details as there is @
judicial inquiry.

SHRI MORARJI DESAI: There-
fore, I am not going that. What I am
saymg 1s that there can be no com-
parison between the two....

SHRI VASANT SATHE (Akola)®
You have already prejudiced the
judicia]l mquiry by your remark that
they attacked the police. It was no-
body’s case.

SHRI MORARJI DESAI: What
else can I do? By mentioning
Jalanwala Bagh you are provoking
me to refer to 1t. I cannpt help it. I
cannot allow such statements to go
unchallenged. Thig 18 what the Police-
mep have samid. I am not passing a
final judgment on it.

My hon. friends want that I must
sendorse al] that they say. If they
want that I must endorse ®]l that
they say, then I am sorry I cannot
accept that kind of dictation....(In-
terruptions) I wish my hon. friends
learn to practise non-violence; then
things will turn out better. We do
not want any agitation or protest
which is done non-violently and in a
real spirit of satyagraha to be crush-
ed by violence on any account These
ure the instructions, But if instances
where they are not carried out or
-where anybody has defaulted are
pointed out to us, we will take action
against them.

Then the manifesto was quoted
wbout Satyagraha. We mean it. It
was my friends’ government which
had said, ‘in a democracy there can
be no Satyagraha.
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Well, if people wish to protest
against any injustice, protest has to
be allowed in a democracy. I camnot
deny the right of either labour or any
other gections of people to make pro-
test againgt what they think is an
injustice but the protest must be based
on Satya, and must be conducted in
the manner of a Satyagreha as
Gandhiji taught us. If that is go, the
Police will not interfere with them
in any violent manner. I can guaran-
tee that. Will my hon. friends help
us in doing jt? This is what I want.

There are labour troubles. I have
personal knowledge of two or three
labour troubles where violence by the
strikers took place. Strikers have
every right to strike if they want to
strike But that must be peaceful
and 1n accordance wih law; and even
if it is not 1n accordance with law
but if they do it peacefully, I will not
disturb them But if they take to
violence, then, what is to be done?
Then the Police have a dutv to intere-
fere and see that that violence is put
down with minimum force and not

maximum It 15 not a licence that
the Police wants 1 agree here en-
tirely.

Now, all these disturbances have to
be regulated properly. I can quite
understand the anxiety of my friends
or the anxiety of others.

I do not think we should, in matters
like these, make any political capital
out of any particular incident. If
we have erred, I am prepared to
make amends for it. This is not =
matter 1n which I would jike to de-
fend an error or if Government have
failed jn their duty. We are not in-
terested in carrying on Government
anyhow or in an inefficient manner.

But we have to see the conditions
which obtain in thiz counfry and it
people go and create trouble in courts
what is the Police to do? And you
must have seen that the Police are
taking impartial action. If two
groups clash against each other, both
are picked up and both are desit
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with properly. It is not a question of
picking up one and not the other;

that is not being done,

But we must try to see that if some
people loge their head, others do not.
“Then it can be met very squarely and
properly.

Now, to achieve this objective, it is
necessary that we ghould sit together
and find out the best methods. And
we want to do that. In the matter
of Harijans, or in the matter of
minorities, I do want to have a
conference of leaders of all
sides, to find out what best we
can do to see that this scourage
disappears for ever. I call this
scourge. All violent action js scourge.
And T would like to see that such in-
cidents do not take place.

But, it is necessary to see the* we
sit together not to apportion blame.
But I would certainly be interested to
see that none of us approves of any
violent action by anybody. And if
we do that and if Police act in a
wanton manner, we will dismiss
those policemen, wherever they do
it. I can assure my hon. friends on
that score. But will my hon. friends
there and all my friends here on this
side be ready to condemn acts of
violence of any people, to get their
disputes resolved? They must not
use violence. They must create ®n
atmosphere for peacefu) solution of
disputes. We have got to gee that our
people follow this policy. But, many
times, they receive encouragement
from gome people who act in an
irresponsible manner; they are not
even responsible people who do not
wish to restrain but encourage these
people. I go not think any respon-
sible person can encourage violence
because that does not help anybody,
nor doeg it help their cause.

But, there are people who act
Irresponsibly everywhere and we
have got to control them., It is,
therefore, necessary that we must
find out ways and means to do it.
And, ag I said, I have decided fo do
that. But, we must have some time
when we can sit down coolly and

discuss the matters so that we come
to some effective conclusions. I hope
my hon, friends will help us in doing
that. I do not want to enter into an
argument that cases of violence are
now less thap before or more than
before. That does not help us in any
way. I do not want any violent in-
cidents; I do not want crimes to take
place though we must all be very
concious that all crimes are not going
to disappear. Whatever we may do,
human society is not going to be per-
fect as we expect it. It must be
reduced {0 a minimum and to reduce
it to a minimum, 1t is necessary to see
that prompt mction is teken where-
ever peace is disturbed and those who
are responsible for breach of wveace
are found out and punished ade-
quately.

This js the task on which we are
engaged, and, if there, all of us, put
our heads togcther and find out ways
and means to do it, I am quice sure,
we wili be able to change the whole
atmospl ere ag everybody wants it to
be changed. I am quite sure my hon.
friends also do not want violence.
But, when they get angry, sometimes
such things happen. We will there-
fore have to éschew anger. That js
not so very easy.

SHRI MOHD. SHAFI QURESHI
(Anantnag): The Home Minister also
gets angry.

SHRI MORARJI DESAIL: 1 know
he is also human, Why do you want
to make him a saint and you want to
remain what you are? Is this fair?

If anybody wants to become saint
he should become one and not wait
for otherg to become saints; it is not
an easy thing to do. I know how
difficult it is to eschew anger. Some
of my friendg in the other House said
that ‘you are very calm and Yyou
have nyp anger; you are complacent
and you do not take notice of it’.
This was what I was told. I said
that ‘even this wont’ make me mngry.’
Please understand this., If I am got
ungry with you, you cannot be angry
with me.
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SHRI SAUGATA ROY: The Prime
Minister should not be complacent.

SHRI MORARJI DESAI: I can
never be complacent, If I am com-
placent, then I do not succeed in
what T aim to do for myself and for
the country. Complacency is crimi-~
nal, in my view. But, let my hon.
friends not be complacent merely in
pointing out things and not finding
out remedies. This js what I would
ask them to do.

Let us, therefore, talk to.day
calmly ang find out ways and means
to do it. I hope my hon. friends will
be ready not to apportion blame here
or there but assist us in devising a
code of conduct which we can en-
force by our joint efforts. It cannot
be enforced by police also and that
is where I geek their help.

SHRI C. M. STEPHEN (Idukki):
Mr. Speaker, Sir, I em gorry, the
Home Minister has not been able to
conclude his speech. I join with my
hon. friend, Shri Saugata Roy, in
wishing him a very speedy recovery.

I rise, in fact, a8 a disappointed
man, sag man, to reply to this debate.
I had started on this exercise wih &n
anticipation that here at last is an
issue on which there will be an ap-
proach and an effort to find g solu-
tion to a national problem. I had that
anticipation from the fact that, with-
out mutual consultation, without one
Member talking to another Member,
over a period of time, many Members
of this House gave notice of the
same motion in the same terms which
meant that there was a feeling all
round that things were going bad.
And thig is a fact which the Presi-
dent’s Address to the joint sitting of
the two Houses in toto—taking a
resume of what happened in the last
one year—tiook note of the fact of
agitations, protests, violence , intimi-
dation and sabotage. This the Presi-
dent's Address took note of. Only they
said certain ressons which I do not

want to go into, which reasons stand
belied. After this House began sit-
ting what has happend! As s friend
of mine told me, this month of April
could be described as a cruel month.
So many things have happened one
after the other. We have got before
us the picture of the Harijan atro~
cities in Vishrampur, the clash in
Amritsar, the clash jn Sambhal, Pant
Nagar, Tami] Nadu, Hyderabad and
Bailiadilla. At all these places inci-
dents took place after we started
sitting. Now, this is the most signi-
ficant and a very harrowing aspect of
this summer.

In my gpeech I analysed and ghow-
ed that there are three classes, One:
the individual attacking the indivi-
dual—dacoities murders, rapes,
crimes, ete. They are increasing in a
very big way. 1 expecteg the Home
Minister to acknowledge the real fact
of life of this increage and try to take
the House into confidence or arguing
with the House that this must be
done or that this can be done. Un-
fortunately, that was not forth-
coming, Now, he is not here. So, I
do not want to go into that. Would
any Member of Parliament from
Delhj city contend as a proposition
that the crimes in the city are coming
down? Is there any Member of
Parliament from Delhi city who
would not gay it is coming on to a
very very alarming scale? Large
number of cases there are. They are
individual cases.

Then a class attacking another
class. In the individual cases the
individuals do not get protection.
That i3 the complaint we are hearing
all around. Now, a class attacking
another class, viz, the atrocities on
the Harijans and the communal
clashes. What happend iy Amritsar!
These are one class attacking another
class, There what you find s
depending on the character and
authority of the officers concerned
and in regard to the particular class
which is attacked the police force is
either inactive or over-active, In
Amritsar the Prime Minister made
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mention about the Nirankari gitua-
tion, I do pnot want to take sides
about it. There are two versions
about it. I do not want to go into
that becauge there ®re two versions
about it. But there i3 one version
just because, I said, Sir, meeting takes
place, somebody goes there and there
attack takes place, Circumstances
are there, What did the government
do? Wag the protection forthcoming?
‘When the bona fideg of the Govern-
ment ure attacked by a religious gect
and the Government is put in the
dock by saying that they are taking
sides, i3 it not necessary that the
doubts must be dispelled? Is it not
necessary that there must be an en.
quiry—a high-level judicial enquiry—
which they are asking for? Should
it be denied to them? Why should
it be denied to them? Now, therefore,
there that happened,

About Sambhal people went there.
The main accusation is that the police
was inactive. Therefore, one section
was attacked by the other section.
People suffered. Shops were gutted.
These things happened there. We had
three occasiong to discuss atrocities on
Harijans after we started sitting. This
shows the gruesomeness of the situa-
tion. What do we hear as a defence!
Thig is the most crucial part of it. The
Harijans feel they are helpless. Their
helplessness is voiced in this House—
not only from one section but from
different sections. An absolute uiter
feeling of utter helplessness. Why?
Because we are told this is a gang of
confirmed criminalg attacking another
gang of confirmed criminals—no
«casteism, nothing of the sort. That
picture is given with the result that
the persong who are murdered and
killed feel desperate about it.

The thitd type of cases are the cases
©of agitations and protests coming in
and that is what happened in Balla-
dilla, that is what happened fn Pant-
nagar. Many people went to Pantnagar
and came back. Not ome party only
went there. I am hearing for the first
Hme that the workers had started

violence. This is the 'first time that 1
hear about i. I do not know the
details about it. People from different
parties including Janata Party theme
selves have gone there and seen the
atrocious things that bave taken piace
there. And there are attempts to
defend it. Now this is the situation
and the Govermment have no respon-
sibility about the crimes increasing?
Government have no responsibility
about the weaker sections of the peo-
ple being attacked and the attack in~
creasing? The Government have no
responsibility when communal clashes
are taking place and death tol) is
being taken and finally when the
labour trouble starts—labour trouble
is there—my respected Prime Minister
has gaid “I will not be against any
labour struggle going on, satyagraha
and all that”, But there is a new trend
developing. The trend is whcrever
there is a strike, there comes the posi-
tion: withdraw the strike, then slone
we will task. But if it ig a private em~
ployer he says that hell will be brought
to that place. I heard that that posis
tion wag taken up by Mr. Raj Narain,
that position was taken by the Prime
Minister himself, that position was
taken by Mr. Biju Patnaik. Withdraw
the strike then we will talk. Why do
people go on strike? People go on
strike not for the fun of it but for
finding a solution to a particular posi~
tion and before finding a solution
should it be withdrawn? Unless it is
withdrawn there will not be any talk
at all. It makes the people desperate.
Well, Sir, what I am saying is that it
was the Janata Party’s manifesto, The
Prime Minister hag said “we are not
against satyagrah”. Let ua not go into
that aspect. What about your position?
Two fundamental declarations were
made. One is that the demo-
cracy ‘will not be there unless the right
of peaceful resistance is guaranteed
and the second is the political charter
that you gave guaranteeing the right
of protest. These two things-—resist-
ance and protest both—you have
guaranteed. The present position Is if

there is a real proposition that in
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Pantnagar there was violence which
Jawtified this sort of a lalling, if there is
& real contention that in Barladilla there
was that much wiolence which justified
this sort of killing, has there been a
real ecase like that” Certainly some
case will be put up by somebody But
was there anybody who reported that
way? Many people went there What
motivated that sort of killing” That
1s what I am asking And 15 the Gov-
ernment which has owned the position
of peaceful resistance and protest en-
titled to ask you withdraw your strike
then alone we will talk about which
means you do not want this sort of
struggle and under the struggle you do
not want to talk Gone with the wind
1s your political declaration that right
to sinke 1> guaranteed, gone with the
wind 18 your political declaration about
Democracy The right of resistance
13 a primdry concern and a primary
guarantee You have now become
completely intolerant about the whole
thing and the moment 1t happens you
st irt shooting and 1t takes place Well
from the Janata party sile there were
four approaches a very wisible one
%15 the common man s approach if I
may say so the <ocialist approach
which wis represented by Smt Mrinal
Gore She acknowledged the fact of
existence of this  She put up the case
come whit may Nobody has got any
tusiness to shoot and kil anybody and
1t you are to <hoot it must be justi-
fied—absolutely justified And vou
tach’le the problem She made that
remark  The sccond approach of my
friind Shm Dutt was the Jan Sangh
approach or th RSS approach which
is so clear in putting the blame on the
Congress Then he made a wondeiful
analysis He said we handed ‘o them
a police 'who were tramned in the art
ot m the duty of obeying ther
superiorg and pleasing their supe¢riors
and whatcver the superiors wanted I
ask, my friend Does he understand
the logical corollary of jt* We have
handed ihem over What are those
people? They must please thewr sup-

B}
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enors. Who are their superiors? Qe
tainly, we are not. They have besn
taught one lesson by their superiors:
please the superiors, which means their
present superiors wanted this to be
done, mechanically they had done this.
This is what it comes to, clearly,
logically 1t follows Thig is a callous
approach.

The third is the bureaucratic ap-
proach Mr. Charan Singh js not here.
The bureaucratic approach 1is to juggle
with gtatistics. The more the statistics,
the more it will come My friend Mr.
Govindan Nair said he must resign. L
do not want hum to resign Let him
he there with all his statistics because
the janata party government must stew
m 1its own juice of statistics Let him
carry on With statistics Persons have
been shot at, hundreds had been killed
brutally, their dead bodies had been
dragged about and they had been
burnt Yet there 1s this callousness,
there 15 no remorse or feeling that our
biethren had been killed Here comes
he with statistics Iremember you have
talked about emergency and the crimes
that were committed What were the
motivation? Was 1t humanism? If it
was humanism how can this approach
he justiied? Humanism must motivate
ycu to reproach and protest agamnst il
What would Dr Ram Manohar Lohtwa
have done if these things had happen-
ead He would have brought the ceil~
ing aown 1if he were alive and 1if these
things “ad happened You should
know what true humanism 1z You aver
absolutely unaffected

THE MINISTER OF RAILWAYS
(TROF MADHU DANDAVATE) You
are admiring Lohia after his  death.

SHRI ~ M STEPHEN Not hke you,
detracting Pandit Nehru after his death
If you do nol want me I wnill not do
that I was on the queshon of hu~
mamsm Therefore, what happened”
There was somethung very sgatisfying.
There wis no allegation that i1t was alk
motivatedl by political parties. In



ct of Pantnagar fortunately, Con-
(I) was not mentioned; Congress
not mentioned. Marxist com-
party was mentioned and they
repudiated it. Bailadilla—none of.
Te mentioned about Bailadilla;
of us were involved. What hap-
there? As the President him-
aid, these things are coming up
of certain developments in
country; it is not political activity.

he fourth is the philosophical ap-
ach of the Prime Minister. I said
Wwere four approaches. The
aucratic approach of Shri Charan
is not going to save anyone; it
)t going to help solve any problem.
i can have your jugglery of statis-
Suffering people look to the
ernment how they are reacting to
situation; it will not end up here.
e families of persons who were
ed know the circumstances in which
¢ had been killed. People who had
ted those places know the circum-
ices under which those things had
ned. When they listen to these
ttless, brutal, cruel reaction, what
be the reaction of those people?
jill make them more desperate and
situation will become worse.

‘philosophical approach of the
Minister will not solve any
at all. Mere philosophical ap-
L cannot take you anywhere
should be no violence—all right.
Were speaking about emergency.
“was happening before that?
evolution and all that. What
pened? In Bihar and Gujarat what
pened? It was not a spontaneous
urst; it was engineered. As against
today nobody engineers anything
al; it happened spontaneously.. .

SPEAKER: No disturbance,

C. M. STEPHEN: These are
eous happenings. Why is it
: spontaneously, is the ques-
‘Everybody will have to answer.
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Let us remember, whether the Prime-
Minister speaks or the Home Minister
speaks when he speaks, let us re--
member that these events have taken:
place differently in different areas.

When Bailadilla was discussed here,.
I saw in my friend, Mr. Biju Patnaik,.
when his employees were killed, when
his workers were Kkilled, murdered, shot
down, shot dead I saw in him the:
picture of a ‘shikhari’, coming up and
putting his gun and his boot on the-
killed and priding that this has been
done, putting the ‘whole blame on the:
workers. Is thig the attitude to be-
taken? Was there any remorse any-
where about the things that have hap-
pened? If this is the position, things:
wiil become much more desperate.
That is all T have got to say.

“Let nobody make . political capital’
out of it” somebody said. Well, Sir,
there is no guarantee like that. Poli--
tical results will foilow and it is the
political parties’ business, even as it
was their business to articulate the
grievances of the people, to ventilate
the grievances of the people and if they
become desperate or if their demands
are not met, to go on and to lead them
in a democratic way on the path of
struggle; that ‘will have to be done.
But that is not what we have done so
far. What we are doing is, when the
sugarcane growers of U.P. are raising
their voice we give them support.
That is all. We have not engineered.
But the people are coming up, why?
Let us stand up and think of the situa-
tion. As I said, there is an erosion of
faith in the capacity of the adminis-
tration, there is an erosion of the
people’s faith in the labour policy of
the Government. There isan erosion of
the faith of the people that the Gov-
ernment ‘will stand by the weaker=
ernment will stand by the weaker
of outbursts are taking place and there
is consolidation and strengthening of
their pain and there is an erosion of
faith. of the oppressed peopie that they
will have protection of the Govern-
ment. So much so, they come out more
openly and more strongly. That is
what is taking place.
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You are speaking about freedom and
you say, “there is freedom”, After the
last discussion, two days back PAC
again went on a trigger happy spree
in Kharagpur; three people were shot
and killed; when the train was mov-
ing, they were in the train, they came
and asked for the opening of the door;
immediately they took up the guns and
shot them down. What is the justi-
fication? This was announced in the
radio; this was reported everywhere.
That is what is happening. Well, Sir,
stoning is taking place. Mrs. Gandhi
went to Cochin. What happened
there? A gathering of about two
hundred peopie threw stones and that
is given all the importance and nothing
else. My point is this. We are now
facing a situation of very great im-
portance and very great implications.
If that is not solved, difficult positions
will arise. (Interruptions) By shout-
ing and arguing, the situation cannot
be solved. Unless the fundamental pro-
blems are tackled, there is no answer
to it. There is freedom today; there is
freedom for the blackmarketeers and
smugglers.

SHRI MORARJI DESAI: If this is
the attitude, I do not know what good
will come out of a Conference?

SHRI C. M. STEPHEN: Well, Sir,
we do not ask for any Conference, It
is all their business. Let not the
Prime Minister expect that our business
is only to facilitate the functioning of
the Government.

SHRI MORARJI DESAI: I do not
say that.

SHRI C. M. STEPHEN: We will not
concentrate or create a situation as
his party did. We will not. But it
the people, if the working clasg come
up and if the agriculturists come up,
if the Harijans come up, we will be
there to articulate their grievances and
to lead their gtruggle. Let there be
absolutely no doubt about it. That is
what I have got to say. (Interrup-
tions) What do these people expect of
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me? Do they expect sweet things fror
me? What do they expect the Lead
of the Opposition to speak? I am n
here to speak what the Prime Mini
wants me to speak. I am here to sp 2
what I feel I should speak. I am n
here to speak what my friends on ]
other side want me to speak. I a
here to speak what I want to spea
and I will speak. I shall be heard ¢
the floor of the House. Let there‘
no doubt about it. ¥

All I am saying is, there is
sense of freedom and security for th
depressed  people, for the Harijan
and backward classes, for the worl
ers and for the agriculturists. Ther
is a sense of security for the crimi
nals, for the dacoits, for the murdel
ers, for the smugglers and for th
blackmarketeers. The freedom i
for them. The freedom is not fo
the common man. And, the resul
will be, the common man will hav
to rise to defend himself. That i
the crux of the whole problem. Thi
is what I want to say. The Govern:
ment will do well to sit up and think
and conduct a whole survey of th
whole situation anq to consider ho
this menacing situation can be hand
led. Otherwise, people will come up
Let no philosophy be-trotted out 1
just dampen their forward marech
because if nobody helps them, e
will help themselves.

MR. SPEAKER: Even otherwis
mend the motion. About press
the motion, only one thing I want
say. The motion does not unforty
nately fully spell out the seriousne
of the situation. The motiop whic
I had given notice of has not hee
allowed to be moved. This is th
very shade of that and therefore,
do not want this motion to be acce]
ted by this House. I do not p‘,
the motion. :

MR. SPEAKER: Even otherwi
under the rules, it cannot be. Onl
the substitute motions can be put.
Shri B. P. Mandal, Shri Vinayal
Prasad Yadav, Shri Hukmdeo Nar i



Yadav, Shri Pabitra Mohan Pradhan
and Shri Ram Vilas Paswan have
moved substitute motions on 20th
April. Before I put the substitute
motions to vote, I want to know if
any member wants to withdraw his
substitute motion.

 SHRI B. P. MANDAL, (Modhepura):

I would like to withdraw my substi-
tute motion No. 1 by the leave the

Substitute motion No 1 wus, by leave,
withdrawn.

- MR. SPEAKER: Shri Vinayak Pra-

,1: Yadav is not present here. T will

fnave to put his substitute motion No.
2 to vote.

Substitute motion No. 2 was put and
negatived.

. W IR T qwmw grm
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situation in the 482
Country

Substitute motion No. 3 was, by lecve,
withdrawn.

SHRI PABITRA MOHAN FRA-
DHAN: I withdraw my substitute
motion.

Substitute motion No. 4 was, by leave,
withdrawn.

#it T fawme qeEm (g 7))
d 9w dqar § |

Substitute motion No. 5 was, by leave,
withdrawn.

MR. SPEAKER: The House stands
adjourned till 11 A.M. tomorrow,

19.44 hrs.

The Lok Sabha then adjourned  till
Eleven of the :lock on Tuesday, April
25, 1978/Vaisakha 5, 1900 (Saka).





